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LOK SABHA DEBATES

LOK SABHA

Friday April 7, 1078/Chaitra 17T,
1900 (Saka)

’

The Lol. Sabha met at Eleven of the
Clock

[Mr Secaner in the Char]

ORAL ANSWERS TO QUESTIONS

e e fre g wead war wiwer
¥ wrm-ix ferd qr feay

*637. s TW AW gwrdt ¢ W@
wifoww w1 amfee qiw wic wg-
wifewr wadl a7 IATA &7 T H; 5,

(%) ¥ar 3§ 79 § & w199 sqrare
farn F axx€ 79T T F FTRFA(CF
qOFY 3THR) & weror-dw A @
TH IITHH ¥ A AFT oF Sigae gt
& weaw ¥ feed or far ¢ faas
waered 7y faatfsar o2 sfaad
AT TIX FT HATH FAT @Y & A fw
g Ay Faa A wrar g, Wi

(w) war Trsg sumare fow A
faeat i WY €Y weAz o &t fawy
qgraar TFT aga wfww Foammat e
fafrez wal ov 17 ot ¥ worw-
¥x fruy ot fay § ar fF weq arae
¥ wez arfzdy gror faedw v R
Ao g frfr T afr fraf 7
818 L8—1

2

wfewr wer amfes g st

wWwreu ¥ wve st (W

ofexdn) : (%) xor (&) : qw
Farareor |1 9Ew 9T <@ WraT § ¢

— ke 2

fuwrew .

(%) 31-4-78 ® T 91T
frm & awwd Wi wreer ¥ aMw
1 10 9@ ¥o 7 ¥T X WOETW
auar ¥ ¥ araf Wi ETeAr ¥ weEw
£ (7 39 g9T AT A &7 IO
A4 9T) AT 11,200 Fo = WX
19,000 To ZA ¥ WIITWT AWIT TTHT
wrarT faw grer e, 1075 W)X
ured, 1976 # fefeaw fer sro-
WA (f7avar o) & fray gr &Y
w§ 4 /1T g8 ST IF T 7 EFATAT
30,200 o Z7 FT W €1 | TN
T fam w1 59 gaw § fefewd
ghem wredrwm g foy oy v &
are ¥ w78 & | ¥ 3F difaa
2z ardt & frvd o folr 7@ 7

(&) w12, 1977 & Uo7 =yTAIC
faoe ®1 v 5 A Ao T AR
AW FT WF WATT FABT GTOW
FTAT 91 9 fym &Y & 8 § sad
wrra ¥, g fame 1976 ¥ wwT W
¥AF 5,325 Ho T WURTTO WHAT Y,
TGT & WY AT T WOETTOT &THAT WY
a9 FCAT q;A |

fefzmd 2fen sroirtee ¥ o
weqraAr S g6 off forew I 9-4
wfrAT ¥ wag & AT feee ¥ 4,200
o zn wwar ¥ 24 w1 fawior s oY
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Forew ¥ 47 | A4 FEaTeAT o¢ fawe
T war v oo s fame & fadm
W & wiAEA ¥ g 6§
faafe & fa¥ woady, 1977 & AW
g 9 T far @ | wd wY geqr-
a1 o fis 2% % fAato & fed s
sqrare fars Jwmar ® foawr qwm@ys
gefom e wife & s foar ¥
Afew &4 7 39 It w1 w9 A oT
g 1 2% &0 faAfr 5T aTv 4R R
frar s 1 2% g wrar frm W
Farqrafey ) faw a
gfefe 25 a9 & #m=w ¥
do fefemd 3fer wratom
FHEArT X ™ = faw
gra faars fear 7@, N qwwa
Fad weqmar greA g{ O SR
¥ %3 ar frafafy aEr o fFOR 9
3 F¢ 24y & Fnfor w7 govra fegr ™m0
qr | 1% qrAr fawea wver< o mar

31 ATH 1978 ®I IAL WA
53,000 o T ¥ A @qWAT A ¥
4200 Wo z FY quar fefermg Zfen
FGRAT T A o 2 )

T T ¥aw g WuAE wEEa,
AT N9 ATH 2 ATFA AT ATHTT AT A6
q AT WAT F AZ qgA AT HAT FT
fagr war & | & 7 quT 91 f5—

7 97 79 & 5 7w sarare fam
A @i Aqr ¥reAT W ATREEN  (nm
qrErD ITHN) ¥ wEO-Iw A N
IH TR ¥ T 7 F7 qF Argde qEf
Fmegr Yoy or fA@ 2 ...

W ¥ are-aie 77 w9 foar
war § | & qoar gt g fr wredv
®Y g7 naqdz ¥ ¥ far, 1975 ¥ gy
w1gdz 41, 1976 # TTRIT ¥ wiawgy
wT fRaraY 1076 ¥ 1% AR FT AR
¥ rr wmfgg a1 fise it & el
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% Y QNT FH T W@ FT qQ@
T 7g dftve fFar man AT 1976 &
ot aw femr Gfiie  feg wq WX
firaa-fead famt & foo fipg g

st enfies & ¢ @ fr adg
wEeq A W fean 8, & ok wvemw
¥ 3§ o W g fr oW owww
FTREEE GOPTO #59 7 7Y 97T WiT IH
awr gawy e wrwrds AEar A A
€ fow wwg gg wriwe fear mr 0
wweww w1 fomar W S W W
a1 3% I TIKIE HF & F 47 A1 97 :
WIT 99 @99 77T % WIgW & qanfaw
THo Vo §Yo HT AFFTH T7 WAFGT FTAT
oY, a¥y ATt ¥ I 3w @1 WY sqwedr
Frey ofy gataw g fom w7 & qr o
ix =y ft % sgréwe foar mw
Afea SA-HY gu glewy faeefy of B
ZuA g AT Ay Frfww A & f7 mgo 2o
#to  F@ WY v @mar &1 7))
Jq @ wadt, 1977 A FTEW AT
T gun, A P oft msace
frg &, €18 srdwm @ fam ¥ Taw
arx faaar ot 7w F1w %7 ¢ ¥ IAW
W oATA % wrvm Y W Ay & fw
wig famft it sgdz w9 & 9 7 afrr oo
#Y o Yo ¥au 1 TAAT wwar a7 & f%
B WA AAT &1 ArEAVATATHI AT
7T TTHR |

ot T dww g & welr ot
& WA wree g e oo WA A
Freeeq ¥ o foar A1 fe god faatfaray
BT H T ETON P gER 77 W™
= gfr ad a1 weren gr § oW
FOET ®AT TAARNT 7 97 @7 & Aqr
A a¥ &t wigwtar s gad 1 &
TG welt A § v g § e o
WTOH FTee e ¥ vy wy ¥ oy o e
ufawger & aw v ®Y oy foa,
T A ferar oY ST war v £ 7



¥ we wferar g€ §, wre sy Sfafes
¥ WY IW 4T gW G W AR

it gHo T waw ¥ ;W
wg, wfaror ghwr a7 oamw W §
fr waeq Afafos zard, & goar Tgar
¥ v 97 w@ sarar ma § ag W@ Ao
ey wTA Ay & 7w wwemmr Y
wrk € w7 FTH F, AT FH GIHT g
T ¥ IO% wrHTT 97 TEAY Ag ¥ AwY
WY W4 AE AT Ed § W awew
F ITT QT WA CTAAT ATEY § P

nfeer war amfes gfe oix
wgettan A%t (st wigw wifon)
ag A1 FqT W4T § €A 9 gwA e
fow @1 7 g ver wegmgfeaw
H & w17y § Fow T8 gaw AW AT
1 {Rrare fegr @ gw W @ e
FAT G R AR AW G o™
I w1 ot grit fr qF & @ & ow
®TAT 2 AT 50 THTY A AWT@A
® wAorH gwa e § 1 Y sFredww
st ff 3% £9 AEAT W & 9
& #frw aT farar a1 Wit N TrgEz @0
v s e, gaaw &
T agr § g IR g Ay wwa
fog Wt gardr wifow & s o vt
® | gAY gadiaRe  few ar W
R IO WA T §, Fefer wrovw
famret 25 Wy wfr zw wfe g &
wraT st WY froar A famr amr §)
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wig = & omdR AT 40-50 WY
¥ ot s feoar war § afer g
R warw @ ) O e gafed
# avE ¥ e, woewr W7 fawrer-
qeaR ¥ gy g fadlt & 75 g
Z7 A ¥ wrtw ¥ fog &% ¥ T W s
q®o #o & woar Wit & 1 gw fiedy
g fadit Y @ e ¢, T wmw-
fic % wrgy & Ao ew diw
7ot 3w Al =R wEr g,
@ falr Qefr =aeay #F &, ww ¥ ok
TERE ¥ I A

Air Flight frop, Chandigarh to
Bhuntu (Kulu)

*g33 SHRI DURGA CHAND Wil
the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether it 13 a fact that Asr
India flight was used to operate during
the summer from Chandigarh to
Bhuntu (Kulu),

(b) the year of starling and stop~
ping this flight, and

(c) when this fight 15 likely to be
resumed in view of the pressing de-
mand of the people concerned?

qiza Wit avre ferrm sy (o
gt i) : (%) 1976 & w-
W = H § qgA aw afwar & <how
sodhre ¥ §e o oA ear Ayt afer
eferT qaarew oAt Ie afcr-
forr ot @Y o

(w) ag ®ur 1967 & 1976 ¥

AITEA € E A TZY aw qfewnfo
Ll g (]

() wfeg qaeamew %1 $&
& o fmmr fur fa & & v Y
fewgrer w1 Ao mft &
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SHRI DURGA CHAND:1 was
wery shocked to hear the flat reply of
the Miumister. Indian Airlines had
provided air service between Delhi
and Kulu via Chandigarh since 1966-
87. These fights were twice a week
and undertaken from 10th May to 15th
July and then from 15th September
to 15th November This flights was
suspended in 1976 after ten Yyeais
operation Sir. everybody knows the
importance of Kulu and Manali. So,
8ir, I would like to know the reasons
for suspending these flights and when
they are going to be resumed again

ot qeren wife @ g W@ ?
2 1967 & 1976 % oy F4ar
qfcaifaT & wAT @Y &1 §W ATRIC
* 9 & 927 27 39 Fav v ofrwem
F#7 %7 {797 747 97 | wX T3 ARV T
qre a1 By wr A g AR AT T FITL
qA I I E A AR gradagy
8, 7z 3700 fiez /et &, Forwr &7 & oy
2770f%z &t s ITqTT Y A7 AFAT
& TAT 'Y ¥ FATY 9TH AT AT
HAFTF &, IA W TA IT IATT A AT
e g AT e o e § aftaaa
wTAT A=A TE § |

SHRI DURGA CHAND: Sir, special
repair of the aerodrome was done in
August-September, 1976 and Rs 12.88
lakhs were spent on these repairs
Recently, the Home Minister went to
Kulu and the flight was operated and
a big aeroplane was taken there. So,
Sir, when the aerodrome 13 quite fit
for the operation of the fight then I
would like to know why Government
is so negligent in not operating the
flights,

Wt qeadverw wtfw : o qgw T
®t ifearfsa fear s a1, 97 9oy
W A fEw w7 & 10 qry Gy
9 A ATy
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st gof e g Wt ot 1 AW
AT mr. ... (wawam) ...

it geates wifre : t7 ¥ 7R
IR BT IJETAT A FT wrCETEAT
T & ward aes F g Miferw g1 @
¢ | &fET, werw wgET, SR AW IA A
g A fear amon, g &1
/AT | Fo Ao Hlo To F wFIT AT
wfows quv wTge & W 9w § W
fxcdaeedr ufgw &, gw so0 gfawa
Fufuw fgr ety omana 1
AT EF.-ATT &, TE w7 a4 €aw WY 96
qedee grar & | va fad afg aw so
sfawa qafrar & @, &t fafoes
&1 & 7ga wfgs sergnm ) wmT &
foraeft wr=alY oY &, afe 37 g fomm
ST, AT Are-deey §aey wfuw gnir o
o fa7 o= aw 9% *1 qur @ g
% aF T€ THT TG & |

gt Fawr g & Fr e sy
Ay & € fw gard ot & nw avw
srR A4 @ o w1 were ot & Audhw
% |1 T WY A e e 99
ot & | gafrg a7 o1 ferre aga wfus
aft ZrAwar & | TG W qAv oy
qr IATAT ATEA § FT IW F fAg A &
®% 5000 Bz ¥ wigw & s A
gt rfee | w7 A% oy gy A
og IAT ALY AqwAv |

ot i W SETamag)

ot queites Wfirw : @ eafa #
wre BT B 3@ gu ot gud ol
Y 3w G T T IGA AR G wATAT
wewy gy g | e i & wf areeg
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£ i qTeTT X aAre W ETe wT QY }
fie ga 2 wgre et w2 W 7g
Ao g3 § oy, wx g e
A X WL

ol gew Wy oW WA qE
Myaar ywc RO am wark ¢
qow at ag § fe g oY 1 & Wik
Y & wmy & w0 17 9 W Al
o AR | g fr w2 Wgw a@
AT Af A%y w4iE aelt @gw €A
oo & | oY g F Wg F e dar
o¥ ¥ ¥ g4 @ K wWEr W W
2w frar # 1 gl I g8 a7 el
t fr ¥ & 5rzr v gwfaw sw WY
WY A A Ay o gEd ang
X Wt W12 ¥ v @ &/ e wife-
I H wwgd s qvg AW
A X ¥ 99 wwE ar A
gferT #rar 1 arfaa & feadt agfar-
a8 oy % and § ag dan g ) Ao
qrrdts weer w1 IAFIT grar cqrenfw
A 108X § 9% | AT G oY
o A ¥ wy > s wf=
% vz foeny ooy &, &Y war Wl oY v
gleg & wgew ) 3wd gu, @ A oy

a1y w7 |

ot gedvem witferw < fore g W
zfoe #aw wgr a7 § o ket wdew
wgr 7w § WK I & fe wy e
o ¥ §, 3 o R gg W€ w7 W
ff §, e wgt g o g W
wure § ) 9w o orgrt Y e vy
¥ ToreR Y agr ¢ vy wft o A,
o e gt X argralt Y Tarom e
wff frr 1 Qe i w1 wame Tedge’
€ 1 gy wgr g & Fie faefy oot
wdr, fefree o ¥ g qo o o0
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e ATt e ¥ gare T gw qam
w1 )

SHRI K GOPAL The hon Mimster
mn his reply made a very amusing
revelation that because of the loss
incurred, because he 15 not getting
much passenger traffic he has dis-
continued

MR SPEAKER The landmg ground
and other things

SHRI K GOPAL That was one of
the reasons given by him—not enough
passengers I should like to ask him
whether the break-even factor for
Avro or Fokker Friendship, for Avro
I am told 15 120 per cent occupancy
and for Fokker Friendship i1t was about
90 per cent {Interruptions) I am
subject to correctton When such 1s
the case when he 15 supporting
Avros and Fokker Friendships in
other routeg by subsidising them he
15 making profits only on jet flights, I
hope he will agree with that will the
hon Minster consider introducing the
service even at the cost of subsidis-
mg it from other flights?

SHR1 PURUSHOTTAM KAUSHIK
1 have already answered that, profit-
ability 15 not the only consideration
before the Government so far as
operating the service to Kulu 1s con-
cerned, 1t has got tourist attraction
also But definitely from the ar
safety paint of view and the mimimum
length of runway required for
operating the service, it 13 not advis-

: WA Wt ot #
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%1 T WY of & qy Wi wamaT §
fe It 12 w1 Tvar 3@ gan WA
¥ F9c wd frar § dfem & agt o
wfaw wote 78 & o @Y Tw AN
I 12 G WY F IFR FEE
fear §, afx oz afrw & word 1 &
g weeT TgW fF 1000 WiE WY T
%, 39 w1 v & Fifaw o & fag
ferr sTaT W WO W I WY A
LR AR AR ol §|

ot qeaters wWfew : g g TR
wifiw #G 5 38 9 gar€ AN O

Q1 gt T gd O TR
§, Tad fog wdt g g ¥ 11
W ¥IT W FgrAEe fHAr T @ W
fafrra alx ow gardr sifuw geit 5
A KT RTTETHE w21

‘Wrpdar’ & wwin amtt fed ™
freemit W=

*g40. ST Fem WA weA™
v faw et Frefefas sl
R T OF AT AWT 92TW 97 -
o w4 e e

(%) o= aw wedte v Foere o
¥t s AT W &
fort frowardr aicz ardr foq g
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(w) w73 & food ogeh woATC
T ard fvg g & Wi fend wdiarer
FORTT gra ardy feg w1 & ;

() ¥ 1@ & wmae 9x fres
1 oFE g §; T

(%) @5 ¥ yxed ¥ fow o0 w7d-
TR AT @ g ?

farer siwtova ¥ Cow WY A EEW
wwaw) @ (%) ¥ (7). woE
feafer gt & qwd (19-12-1974 &
20-3-1977 %) faaell sar woaw
ol e fraroor wiefamr
1974 & Suasl & witw, =T g
Wk fafew wew s gro, W
faeT . ForcaEdy wiRvit ¥ |away w7 A
FAH T 25 WW, 1978 T ANEI
W& ¢ =qfweat &1 faacor-ow g8 2w
a3 ar 1§ (fracoay ‘%) wmara-
feafe gz2t * arg 9T 25 wiw, 1978
aw (21-3-1877 % 25-3-1978 u¥)*
=t aoeTe e fafvw wow gverd
o 35, sfgfmaw & gy & wfis,
W foT a9@d & g ) g .
wYT I A 25 AIK, 1478 A% TAWE
@ T sl $1 OF wep facu-ay
WY gz 92w 9 @y T § (farouam
‘")

(%) 2531078 = fefyr &
s Iy wfufory & goaa) & wwrig
far =firral ® Tt wd & widw
fag aq ¥ IAH ¥ 189 wiwr FUT X
et A Wl ey W WRp W ¢
Ry weferdt ¥ farerrs arfery o g
& wrhen), vor sfwar ®fgn, 1973,
wrargez ¥ 85 ¥ wiy ofew W wfu-
frer Sy wrer 77 & wrwdar i wE B
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farow ‘v’

wrary feafy g2? & qf (safy 10-12-1974 & 20-3-77 & TRMW),
el qr aeewr Wi awrd faremre freror wfafw, 1974% i ol

few T wnavy ® dwr W IAR ¥ 25-3-1978 AF AoLEz T8 I swiwl
w e
W AFTEE TEA ITAT SO wrata frafe srw (3) ¥
g TR feamd a¢ TaT-
(wat7 19-12- &= ¥ wrdmy
1974 ¥ 20-3- W ¥ 25-3-1978
1977 ¥ Y7 aw Az W@
ardr fer oy o efdy S
TR & HeqT
« ZWY €Y qE
1 2 3 4
1 ¥ q7FT7 . . . 322 278
2 weE HET . 48 42
3 wAw . . 78 73
4 fapre . . . 280 116
5 ToEnmE . 2 1
6 AT FIT AAT gqAY . . 2 2
7 fe=ly . . . 58 53
R T, THA WX fra . 70 67
9 AXTH 494 470
10 gframm : . 5 5
11 8 W7 T . . . 14 14
12 weATEw 119 117
13 &9 . . . 111 110
14  mew AW 26 26
15 W, : . 5 726 648
16 wfage . . . . 21 18
17 #wwg 6 [
18  ATMHE 1 1
19 ¥éwr 3 5 3
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1 2 3 4
20 sl ) 4 4
21 durx . 146 142
22 WY 14 14
23 afeearg 329 318
24 faga 54 46
25 JuTNAW 180 153
26 qfvaw e 235 181

T 3348 2918*

oz W'

*gad 4, 39 i wa fafa ged & og T @ U ¥

ity feafa 24 S amm 25 w1, 1978 a%, fader gur dwaw Wi @

fwmeama fraron wfafras, 1974 & wftr ard fog g s A e Wl 37

¥ 7 25 TS, 1978 A% AYTAR W@ N sufwad) A Fwr

® AR WA AT AR wrora feafa wew (3) &
g o) gA Rz feag g Aor=-
ardfeg g o & widwi
ANAR & # ¥ 253
wWIAW! ®T WY 1978 A%
AHTAT T T
el wY
w1
1 2 3 4 B
1 7y g 7 6
2 fewelt . 11 8
3 vy, 7 o fay 1 1
4 TATA 34 33
5 WEREw 19 19
6 AP 56 51
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10 ITT AW

11 ofvag g

13 11
13 11
11 10
18 9

e

186 160

— ——— — -

ot g W wOWW *  WTAAFTHIA
Feafar ¥ Srwor & arz FEIET F weAdA
FTHY Sy w2 fear war A1 AT
e} wraz A aki & e
T A WY wa aw% fregare a@ fear
amaw? wyag A W Al fs W
s ey § & WE § s WO
W oy ag ¥y qraAr B W v @ ?
war wg oY e W E FR T A @ AR
N AT ¥ gy 97 @TO9 §OE A
X7 W AverT gy wHoTed R
N A Wit aw Ted Ay T I
faors sMA ergm) W s ?
VAT T EA 1< w7 o1 Fareme TaY
3?

ot wftw wwww : goow WAy,
19-12-74 § 20-3-77 tw for W
¥ faors fedwr wrid ardy feq o
¥y awT 33484 IR ¥ 2879
wivet ®t forere foar war + 7
ot o firoveTe fsg g & 1 ad
wrfier ST @ WY i Y v o 9 )
at ware wafier & Iy dwar 469 o
wrolt wifer QUi foive 6 & Wi
oy g ug | gt ¥ Fesre g R

CREEWET ¥ §AT 257 ff | I
257 =feml & wfaw foq feg 1o
T foog g o & aTx 5.4 safengy
& fasrs wrdd foate frn g w1 39
sfeaat &1 froRme w7 e o
forr safeaa) & faars awdar & <o
fedwm wred wrd fiew @ 4 SAR @
¥ 164 |iwr 3H § A oY a7 HUT
o g wad g1 wra
ORI WW  TTeRwIRE 1 faaeac,
1977 Mt fis § 1 I WA
w a Rfew w1 T amy 9%
foar wmar § 1 sife & wpare fod
fegww wriz fodve won wlr daa
arar § , 9% fedwm wrda Faie gt
fag & & 1

ot gen W wonw : 8% qerw
fix o Wy qwd wft g §, W T
MR A wOTT WTOWT ¥ W W dwe
g’
MR SPEAKER, He bas sad that
they are being considered on merits

o PR W wo ; W W
awre T ot § qua gow T gy
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ag wAT A R gaArar 53 fn W
§ mares ¥ and Fr frafa A v g ?

wt aflw wwww : wegw WE-
Zq, A AN AT ¥ AT aFA 2
I ATY W g AT A W W )
amgTeoE  at Ae @ & B ann
v ¥ e frar g g Afe
Ay AT awgA & froaga mv
wrgAfiras TR a g fad faems
qREGEA ST AE Er Awa
¢ & g uEifaEIs 7 gaTq ATy A
g1 g% faars T wred ¢ wiT It
foars w7 % A ® afrz oz s
! st g

St gER W WEAT T ATHT
1 WA AZH FTE F1E W Fager
grE w1E & S oA W mr § frr &
fawet qewTT 7 TTEITET WY AT AT
e fawrs & AT & s faog
faw & ? woFTT ¥ TR AL A W
Mg

st witw  woE™ . @ @ wE
& oY B fear § SEN IR Tg X
frar & B gTTT 120 ¥ Agy OHATHAT
& 2w ot et faw wo 4 oY
araey G Y e o 7w wraww
T & % sarr o7 Trw A e
F 5 & s TR faduw wrd & wmae
9 34 sqfea %1 o1 fear oo guw faeg
T GO 3 v sy dhww @it
w1E ¥ W g & 1 rorery grg A o< et
o6 B 7 0 AT & Lo AT
120 % femma ¥ 3q wrEs w1
sy foar § grnfe ag i g
dow wr Srafy

SHRI HITENDRA DESAJ: Sir,
with regard to the detentions under
COFEPOSBA, is the policy of the pre-
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sent Government the game as was
adopted during the emergency, or
is there any change due to the change
of heart?

SHRI SATISH AGRAWAL The
policy of the present Govermment 1s
not the same as during the Emer-
gency Dunng the Emergency per-
sons were indistrinunately and arimt-
rari]ly anested while now people are
being arrested on a selective baus on
the evidence available before the Gos-
ernment

st ww waw frar 38 aener w1
for =1 s2xwe of & wrer Aorre Wt
At M e A A A frad A R
¥ ol i 3A g A A ?

sit e wwae 7 fadew fear
s T AT w6 1453 18w
TRz 2 6 ¥ WY 2z waAdew
TIUT 1398 1 IO 3T 3w W
firg 7 At FY g7 R AEAT AT & TS
ATETA T4 T AT a7 A § oA
W AT AXET AET AT F L AT |

Wit gt wgw W aEmir § aowe
wegd

*641 Wl TWMALT AT ¢
v fem wer frafafms w=rr
7 e oF fraeo a1 92w 9T @A
) wm & fr

(%) wwr gl wgw ® aeET_r
7 TURR TE &1 Wha w6
 firaey sman ¥ awz g

(w) or weget *v fogd v
firar @ aar gy 9%, W

(w) vt g qwr vy & 7
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) (a) to
(¢) Income Tax authorities authori-
sed under section 132 of the Income
Tax Act, 1061 made seizures of the
following articles from the Moti
Doongr:1 Palace, Jaipur

Date of Seszure
5=be1975

Ttems of Sevzed
11 articles of jewellery
valued at Rs 235°30 lakhs

170 iterns of jewellery and
othur valuables valued at
Rs 31 44 lakh

m-l‘.n-:\_”-,

The articles seized on 3-6-1475 were
deposited 1n a bank locker in the State
Bank of India and were later shift
ed to the Reserve Bank of India The
articles seized on 10-6-1975 were
deposited 1n the sirong room of the
Government of Hajasthan Treasury at
Japur

Gold Contrel  authorities made
seizure uf gold coins, overeigns, pri-
mary gold articles and ornaments
totally weighing 873 41 kgs and valued
ot Rs 46028 lakhs from the Mot
Doongri Palace Jaipur under the
provigions of the Gold (Control) Act
Besides silver coins (found along with
gold coins) weighmg 1988 Kg, valued
at Rs 19,878/- were also seized from
that palace

All the above seized gold and silver
items were deposited for safe custody
in the strong rooms of Bank of Baroda
and United Commercial Bank both
situated at Johari Bazar, Jaipur.

off T W gOWTE ¢ IET W
3292 % fir o frarwre, 19779 &9
qet ar g ¥ ¥ 7y qor o

“Will the Minister of Finance be
pleased to state:

(2) the reasons why the treasure
recovered in Jaipur from Jaigarh
ad Moti Doongari elc. was not
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deposited or was depomited in short

quantity,

(b) the places, where the remawn-
that today's dnswer 1z absolutely cor-
rect

(c) the person responsible there-
for, and

(d) the action taken by Gowcrn-
ment in the matter”

T ¥T AV HAT ARIET 1T q¥
few war of g Sl WA F 7w o
Y famm 1 &5 S & e A R gwd)
srargar Eqerer 1Ty arAT
avear g fF 2 7 & %Y g o ot
3 ?

# w1 @ g 9w 9|

# farer aelt off ¥ T WTERT E
& 37 &1 9ge Farw 9gr § av ww w7
o 2?7 e oaE & W §
&t & e wigeT g fF oy @wa ¥
WIS AT GAT & 7 I9 wH AT whT
gWT 9T ° a1 W9 O% Tg °W wET ar ?

ot wfeswre gemy : &7 W F
ars *% frar ¢ fr fea e o
®r ag gy i o g€k T Wik s
AT AT 10T FT TG AR E |
sy T gl hag a7
TG % {AEn dvw & wrfead ¥ W@y
femr § WY Tww dww ¥ fawfadr &
qwdt 7 off, It At ¥ dew Wi
TN § THET AT 9T W IR AR
w2 vt ¥ st fer 41 @
ot gx 37 ariey F omr @y 4w &

ot T aRtw pwgy : wwm
¥ v o I A e | AT g ?
A ¥ a W T g fe o s
oY way 4T ot Wt ¥ e o
arCret ® war gur & 7 v oy W wfr
Saregefr 1T e ¥ ettt &7
oe se T Wt & oY ST O W
wezht ¥ vad wr frsderc Wiw 7
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R R gy sww s vew
w1 gar 3

W gew WA weam : Ig THA
smeramn ...

(rwam)

Wt wlewerc Irng : gx aww 7
-t WAy w1 fos oy fear o,
€ qar aft Tar g TR W
ot Tad G wr Y gt mar § AR
Idt ®r warx faqr war § | gafag oy
o/ HATT TeeT 95 @ § 7w T

K N

WY T atwm gwany : wgswa WY,
AT wATT w1 wATA AF W4T |

MR. SPEAKER: He says there is a
.contradiirtion. He says that earlier,
You have given a different answer.

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): There is no
contradiction. What he has said to-
+day is a correct answer. For the ques-
tion that is put o-day, he answer is
.Biven. And he answer given o-day
is correct, as of the date.

MR, SPEAKER: The Minister says
that to-day's answer is absolutely
.correct,

wt uw wiw gway: woaw A,
A g gl aww g )
Wy ATl @ a1 gw difas o A
]ATA 4T :

“The reasomg why the treasure
recovered in Jaipur from Jaigarh
and Moti Deongari.. .

oyer ar Ate T Wy aarx foar
war fo g8 wff fiverr 1 gurer wor £
g wrer 7 I T At § oY g
Wy v wyt a1 | wilf @ gy qeen
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wit #) wff wew gaT ) Tt gy o
w1 3T fry f6T o weT™ w79 w1
Aer faar wm

ot wfewwTe Iveny : W AERY,
T GTT EATHA X WY & gw wr o Y
g Aure fad oy e ¥ gog
¥ qafs ar) ...

! gER WN WONR 9EAT IAX
g awa faar qr st wat o X
AT

(mm)
MR. SPEAKER: Mr. Kachwai, he is
competent enough to ask. Mr,

Kushwaha, you can ask for a half-an-
hour discussion, if necessary.

ot gew w wewm: Ay fAwdr
sfrr @i & q1@ oW 41, TR K1 Qg
forrmrama €

MR. SPEAKER: If the answer is
not satisfactory, you can ask for a
half hour discussion. But you can-
not insist on this.

You must know the rules. (Inter-
ruptions)***

MR. SPEAKER: Don't record
Plesse, Mr. Kushwaha, I have allowed
you 4 questions. 1f the answers are
not satisfactory, you can ask for a
half bour discussion. That will be
considered,

(Interruption)***
MR. SPEAKER: Don't record.

(Interruption)***
MR, SPEAKER: Nothing is record-
ed

THE PRIME MINISTER (SHRI
MORARJI DESAI): Because he has
referred to me, may say this? This
is not the way of getting a reply from
me, and it does not befit my hon.
friend to talk in this manner. 1 must

»**Not recerded.
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tell him that. If he is gowng only to
rawse his wvoice like that and think
he is right, it 15 very wrong That
is not the way to deal with the ques-
tion. I hope he will do better than
that (Mmterruptions)

&Y W] BRI WIEAT : ¥4 @5Ea |
fyqpy Wl AEA{ yW var W,
famw1 gu ag fasr fie war & 9
sy g gur | 9 W% 7 faww
# 7t Agrea ¥ a7 waen v g fr
ag wr qArA fawan, wr 491 &
T ¢ T 97 (Aam & faeg ar, afg
fraw & farg a7, A1 39 % famms
w wgET A0 wve fee ax g ot
qiF TAT RS @ AT 7 47 F feA
€ qT ¥ | T $IF 082 §F waa
ar frar ufxafsar « amare 97 ar
Fg qAr 4l e 34 71 7o feafy 3,
aqzr fra sxar & 7

SHRI H M PATEL 1 would hke
to claiify First of all there 15 a lot
of confusion What 18 referred to
18 the aparch for treasure which was
said to have been hidden in Jaipur
Fort That was one thmg That
search commenced in June 1976 and
was abandoned 1n November 1876
The search was undertaken under an
agreement enlered into between the
Government of India and Col
Bhawam: Singh of Jaipur Nothing
was found Regarding the expendi-
ture actually we spent quite a lot of
monev on these digging operations
The question that was put today was
very clear It says

%(a) the details and the quanhty
of articles selzed during the search
of Moti Doongar: palace ™

We have said what has been found
in that Palace

“(b) who deposited these arti-
cles and where,”
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There also the answer has been given
where 1t 18 deposited So there is no
question of keeping anything back
from the House I do not know
why the hon Member feelg that it has
not been answered Then he has
asked a further question about the
action taken for the enforcement of
the Gold Control Act The posmtion
under the Gold Control Act 15 this
Two show-cause notices covering the
enlire {tems excepting a gold parrot
were 1ssued to Shrimati Gayatn
Devi: Col Bhawan: Singh and Shr1 Jai
Singh on the 28th February 1975 and
on the 3rd September 1878 A third
show-cause notice was issued for the
gold articles and parrot to Col
Bhawan: Singh In all three notices
were 15sued The first two cases
covering 895107 kilo grams of gold
has been adjudicated by the Collec-
tor of Central Excise .Jaipur
The seized items have been confis-
cated, but allowed to be redeemed on
payment of a fine 1n heu of conflsca-
tion of Rs 15 crores A personal
penalty of Rs 5 lakh in addition has
been mmposed on Lt Col Bhawan
Smgh 1in his capacity as karta of the
HUF No penal action has been taken
against Shnmati Gayatr1 Devi as the
case 15 jointly defended by the mem-
bers of the erstwhile rullng family as
HUF The party has pald the fine
and the personal penalty on 6th
February, 1978 and the goods have
been redeemed An appeal filed by
the party agamnst the adjudication
order has been received recently and
15 being processed

Tendency to purchase of Gold after
Demonetization

*6{2 SHRI DHIRENDRANATH
BASU Will the Minister of FINANCE
be pleased to state

(a) whether 1t 13 & fact that after
demonetisation of currency notes of
Rupees one thousand and above, ten-
dency to purchase of gold in Prmcipal
Bullion Markets of India and neigh-
bouring countries like Nepal, Bangla-
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desh and Pakistan etc. has consider-
ably increased and some smugglers
were also arrested at the borders;

(b) if so, what steps are being taken
by Government to prevent them;

(¢) whether it is a fact that the
moneyed classes are prompt enough in
evolving new strategies to dodge the
Government by purchasing enough
quantity of gold and converting them
in making luxurious ornaments; and

(d) whether the Government are
considering to allow a couple to re-
tain not more than sixty tolas of gold?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
Under the Gold (Control) Act, 1988,
there is a ban on possession/acquisi-
‘tion of primary gold by private indi-
viduals and hence the question of
persong buying gold in the Bullion
markets of India or converting it into
ornaments doeg not arise and no
marked increase in the purchase of
bullion hag been noticed. Reports
received do not show that there had
been any significant  spurt in the
smuggling of gold across the borders
immediately after demonetisation.
There have not been any major
seizureg of gold and no arresis were
also made for smuggling of gold on
the borders during the period Pre-
ventive vigil continues to check any
inflow of gold into India through
neighbouring countries. Government
are not contemplaling any proposal,
at present, for u ceiling on private
holding of ornaments,

SHRI DHIRENDRANATH BASU:
May I know from the hon. Minister how
many persons have been arrested for
smuggling of gold at the Nepal and
Bangladesh borders.

MR. SPEAKER: He has answered it.

SHRI DHIRENDRANATH BASU:
1 know that many thousand tolas of
gold were seized and some smugglers
, were arrested. Bubsequently two or
, three smugglers were released on bail

APRIL 7, 1978

Oral Answers a8

So, the answer given by the hon.
Finance Minister is not correct.

May I know from the hon. Finance
Minister whether it 18 a fact that after
demonetisation the price of gold in the
bullion market has been increasmg and
considerable purchases have been made
by the rich people who are converting
the gold inte luxurious ornaments?
This is evident from the bullion
market reports and stock exchange re-
ports. So, will the hon. Minister let
us know how many persons were re-
leased after they were arrested for
smuggling at the borders?

SHRI H. M. PATEL: The question
began with reference to the demone-
tisation of notes, and 1 have clarified
the position. The hon. Member chooses
to say that the information that he has
with him is correct and the informa-
tion 1 have given is not correct. Let
me assure him that the information
that I have given ig correct.

I will also point out to him that the
report that we have received from the
Collector, Centra] Excise, Shillong says
that 213 gms. of gold wvalued at Rs.
13,560 was seized on the Indo-Bangla-
desh border during the perod
January-March, 1978. Two persons
were arrested for their involvement in
smuggling. No smugglers were arrest-
ed on the India-Burma border.

SHRI SAUGATA ROY: Indo-Nepal
border.

SHRI H. M. PATEL: As far as I know
no persons have been arrested.

SHRI SAUGATA ROY: He hag mnot
Boi the facts.

SHRI H. M. PATEL: My informa-
tion is that during this period there
was no seizure of gold on this border,
but I will check if you like.

SHRI SAUGATA ROY: You please
check it.

SHRI H. M. PATEL: Have you any
definite information?
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BHRI SAUGTA ROY He has al-
ready said that 21 persons have been
arrested

SHRI H M PATEL 1 do not thmk
that nformation is correct I began by
saying that ‘Therefore, 1t 15 up to hum
to tell me If he hag more authentic
information, I shall be very happy to
investigate

SHR1 DHIRENDRANATH BASU
May 1 know whether smuggling activi-
hies are increasing day by day and
huge quintities of gold have been geiz-
ed by the guards on the borders? What
sleps the hon Mmster proposes to
take to prevent smuggling of gold?

SHRI H M PATEL Although this
question relates to demonetisation the
hon Member 1. interected only m
knowing whether smuggling activities
have increased The question does not
relate to that Demonetisation of these
high dinorunation notes hag really got
nothing to do with gold

So far a, -muggling 1s concerned
there has been no Increase n smug-
ghing during {his period As far as
our information goes the smuggling
15 on the decline ¢ven of gold He
referred 1o the price in the stock ex-
change and bullion markets and so on
The posiion really 15 that after the
Budget  announcement a  certaln
amount of gold would be <old and that
gold would he imported for purposes
of jwellery which was to be exported
it had certaln effect on bringing the
prices down Thereafter there has
again heen a slow rise in the price of
gold The reason for that ic that the
market feels that there has not been
ény arrangement made for the sale of
gold In regard to this some days ago
I was ntked a question by the press
I clarified that it would take a little
time for making arrangements for the
sale of gold In such a manner that the
Bold is sold at the right price and It
goes Into the handg of the nght
people
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ey qaw & femd ot def & wwm

= i

* 643 Wt TwE AW - T e waY
T A Y ¥ur s fr

(v) war wawre wr e wy
wIw ¥ I fFaMT 7 avTT qge 4%
O 7 WIH WG KT SATH AE AT T
& for & et 1w ad W frer 7 e
er 7 &,

(=) wr ww fary & wwifeer
framisramed ¥ gnvAgEE aw
G g7 ¥ fao qq2w 3 1 fawv §
famdy  fegm vdvs, &iw, 47 aifz
gz gf WX

(w) afr a1 4, sowasEr s
;| !

THE MINISTER OF FINANCE
(SHRI 1 M  PATEL) (a) to (¢)
No Sir Under the guidelines 1ssued
by the Reserve Bank of India com-
mercial bankg have been advised to
allow easy and appropriate rephasing
of their recoveries in case of natural
calamitieg or adverse sea.onal factors
It the damage to crops 1c more than
50 per cent due to natural calamities
Like flood drought eic banks general-
ly extend to their borrowers the faci-
lity of converting the short term loans
mnto medium term loans The con-
cerned borrowers continue to be eli-
gible for fresh finance for thelr agri-
cultura] operations,

st ey WY : wemr wERY
WA ¥v1 & e wy ¥ sergfe ¥
difex feamrit  ar? § oew frar
wrafe arrite wely Y & oY o fiegy
t T I qar wife A st
Farferat wr aedrer firar & oY & sy
AT p W W A wrafi w Wy
srefire feaer s @ wqwr ol
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e afy srar war § & wn faw o5
W & § wodl AW w1 w2
s wrar-yfee w7 Y Ia & aaEw oo
wrqrr ? g\ F wlafora o1 arfewa
fowd 4w grer ard € woft o, wg fre
g & ardy &1 wf off ?

SHRI H. M. PATEL: The answer
covers the point that he is concerned
with. Whether it is hailstorm or
whether it is anything else, if it
damages the crops and the damage is
of a certain magnitude, then the banks
do give certain facilities, The facilities
are in regard to re-scheduling the
debts. They were required to pay the
debts within a certain previously
agreed period. Now, g longer period
is allowed and certain other facilities
are also given.

ot TreE oY : AT REET, TH A4
qEq AEW IV KAV AGT WF TIAI A
wrar-gfee & waraw  qwA™ gwr g,
o w4 AT 3T qAwAer gwr £ e
framt & &7 F oF & za7 dar adr
gur &, vy feafr F A a7 AT
FA 2 77 ¥ I AT E T ot P
AT @ oY fasaEr few s
o w1z T wfyw gy @ dee
A g TR F oY wfuw & s ¥
fam &1 7@ wrATA WY €7 qUAIT,
it ¥ A7 tArx § ot agA ubry
wrr-3fiz g5 & aar gz7 &1 w97 dar
TET gAY 2, o o Y wEer GaTErAY
& 1 zafaT fRamt &1 g9 g1 &
WA WA G a7 E vt W
grem frafd &7 v £ e zor-amr
WX sqror " ¥ frgqr oy A9r wE
g fred % arr frmr AzeTT
i mqr TP dw ey Ra B oA
forr Formr mreT? dt ¥ far Crowr
% forar fie ® saTor 7T W ¥—T
I = frad &% =g o o ?
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SHRI H. M. PATEL; No, Sir. Such
guidelines cannot be issued. But what
will be done is that such matters are
considered most sympathetically, First
of all, there have not been recelved
reports by us of the magntude of
disaster that the hon. Member
says took place in Uttar Pra-
desh and Madhya Pradesh. If the
damage is serious, the local bank
manager will obtain the information
from the collectors and give ag much
relief ag they can. The waiving of
penal interest can be considered. But
the question of waiving the rest of the
interest would be somewhat difficult
to consider.

SHRI P. RAJAGOPAL NAIDU: Will
the hon. Minister consider whether it
is not necessary to incorporate a rule
80 that interest s waived when the
crops are destroyed by natural cala-
mities? B

SHRI M, M. PATEL' The hon.
Member should realise that there is 1
difference between the Government
taking certain action of waiving
int2rest and, <o far as the banks are
concerned. they are commercial organi-
sations and they cannot comblelely
waive the recovery of interest What
they can only do is that they can re-
scheidule the debts, that is to sav.
instead of the farmer having to repay
the loan within the period already
fixed, he will be permitted to repay it
later and a certain amount of conces-
sion would also be given in regard to
interest,

SHRI NIRMAL CHANDRA JAIN:
Sir, the answer given by the hon.
Minister is an exercise in futility. The
question 18 very specific but the
answer is in general terms, that is, if
we receive information like this then
we will issue instructions like this.
You kindly see the question:

“whether Government propose to
waive the current year interast on
the previoug bank loans out-
standing......"”

MR. SPEAKER: He hag answered (t.

SHRI NIRMAL CHANDRA JAIN:
What I want to ask is, whether any
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instryetions have been issued 1o the
banks: for showing  laxity in the re.
covery of the current year’s loans.
That is a very gpecific question. I may
also add that during my speech on the
Budget, I had filed a paper showing
how devastating the hailstorm was
thig year and how mych damage has
been caysed to the erop. It is not,
therefore, proper for the Finance
Minister tp say that he does not know
it.

SHRL H. M.- PATEL: My hon. friend
may be correct in whatever he says
about the extent of the damage caus-
ed. But the ‘Gevernment hag to pro-
ceed on the basis of the reports they
recéive from the Government of the
States concerned,. ...

SHRL NIRMAL CHANDRA JAIN;
It was a paper based on Government
report,

SHRI H, M. PATEL: I must inform
him that is the basis on. which we
would, act. Nevertheless, I did answer
the question. We cannot say precise-
ly what would be done beyond this, I
have said that in keeping with these
guj;le-lines, where the damage to crop
by natural calamities is more than 50
per cent of the crop, the banks have &
provision of re-scheduling short-term
loans into medium-term loans, that is
to say, making it for three years. This
allows some breathing time to the
farmer whose repayment capacity has
been impaired due to crop failure.

Blacklisting of firms for Infringement
of Import/Export Regulations

*644. SHRI S. R. DAMANI: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION he
pleased ta lay a statement showing:

(a) the number of firms blacklisted
for infringement of import/export re-
gulations in the current year and the
broad nature of offences committed;

(b) whether any Government offi-
cials were found to have aided or
abetted the offences; and
318 LS—2.
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(c) if¥do, the number of such Offi-
¢ers and the action taken against
them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVII, SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
(i) Action has been taken against
1830 firms for infringement of Import
Export Regulations during the year

‘April 77 to. March, 78.

(i1} Broad nature of offences com.-
mitted ineluded misutilisation ef
imported goods, making false/mislead-
ing statements in the applications for
lieencés, production of fabricated
documents ang violation of conditions
of the connected licence.

(b} No official of the CCI&E Organi-
-sation has so far begn found to have
aided or, abetted the offences in these
cases.

{c) Does ng4 arise.

SHRI S. R. DAMANI: May I-know
from, the hon, Minister for how much
pe:& these firms had been black-~
listed? I would also like to know
whether their names hag been pub-
lished; and if so, when; if not, wihy?
What is the value of the goods geized
from these firms and the nature of
gaods?

5t ooy @ ; HENT TFEw, v
Tl ¥ T AW ¥ T AW 9w ow
faars TR T gamm frr § 1 s R
& 7 ag f5ar § fr 37 ol & o
qEE W ¥ oA R mm @
T T A 1830 BN § WY TR
Sar-SraT TATE R 8, S fomra @
T fear sear L L L (e L

¥ o9 ¥ wreaw ¥ ay Frdga wx
@ 91 fF 1830 Wt & fewrrs wwmry
fom gs et ¥ fams St aw ¥
Tt A &, 98 F qaifaw vrww foay
T | I ¥ T AR ¥ AT
T AT PR g wwwer wfi §
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BHR] S. R. DAMANI: My question
agnswered. 1 want to

have aided or abetted the offences in
these cases. In thus connection, may
I know from the hon, Minister on what
basis he has come to this conclusion
that no official was involved in this

case when such a magnitude of the
offences had taken place and the ex-
perienced persons could mnot detect
these mal-practices of fraudes, as has
been mentioned above?

Wt wmftw &n : & =z alkar
o samar § s

“No official of the CCI&F Organisa-

tion has so far been found to have
aided or abetted the offences in these
casen.”

W= fs s sver & soecwr
save s fiear & g aropme grfas
& o F e & qreww ¥ wwr W
& ag_arerer gm e afe o o
sfrerdt ¥8 ¥ we fase g
AT, WY I & e gw wew oA o
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Air Accident Investigation Commission

*639 SHRI JANARDHANA POO-
JARY: Wil the Ministér of TOURISM
ANP CIVIL AVIATION be pleased to
state:

(a) whelbr r Government hs 1oever.
sed ity decision + ret up ‘Air Accident
Investigation Coramisston’. and

(b) if so, the reasons therefor?

Written Ansuwers 36

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU.
SHOTTAM XAUSHIK): (a) and (b).
The Civil Aviation Review Committee
constituted by Government under the
Chairmanship of Shri JRD. Tata,
recommended in its interim Report
submitted to Government in February,
1974, that the function of investigation
of serious accidents should no longer
be the responsibility of the Director
General of Civil Aviation, but should
be transferred to an Accident Investi-
gation Commission, to be set up in the
Ministry of Tourism & Civil Aviation.
This recommendation was accepted by

the then Government The final
Report of the Commuttee which includ-
ed thig recommendation also, wag later
remitted to an Empowered Com-
mttee. Considering that such a Com-
mission when appointed may have
very little work to do and also as in
major fatal accidents to aircwaft
operating scheduled services, a Court
of Inquiry, normally presided over by
a High Court Judge is appointed, the
Empowered Committee recommended
to 'Government that setting up of a
separate Accident Investigation Com-
mission in the Ministry of Tourism &
Civil Aviation as recommended may
not be necessary. The recommenda-
tion is being processed for a final de-
cision by Gevernment.

Ban on Export of Skeietoms

*845. SHRI K. MALLANNA: will
the Minister of COMMERCE AND
CIVIL SUPFLIES AND COOPERA-
TION be pleased to state:

(a) whether it iy a fact that the
price of skeletons is rising around the
world and India is the largest ex-
porter; -

(b} whether it 15 also a fact 'fhat
India banned the sale of skelalens
between 1978 and 1977 which lt‘d| to
a world-wide shortage and when'the
ban wis lifted there was rush fo iy
skeletons; and £ N

it
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(c) whether it §s also a fact that

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
to (c) Statisties in regard to world
demand and international prices of
Human Skeletong are not available It
is, therefore, not posmble to say
whether Indig ;5 the largest experfer
©of human skeletons Smmlarly it
<annot also be said whether the price
of skeletons 1z rimng around the
world

The ban on export of human
skeletons was relaxed an 4th May,
1877, on the advice of Ministry of
Health However, the export of the
item was kept under Export Trade
Control under Schedule B’ Eaport
is allowed on ments on production
of certificate from the foreign buy-
erg that human skeletons are re-
quired for biological and medacal
Jurposes only

Complaints about the quality of
Indian goeldls

*646 SHRI G Y KRISHNAN

TION be pleased to state

(a) whether Government have re-
ceived complaints from some foreign
countries about the quality of goods
imported by them from India;

(b) 1f so0, the names of the count-
tleg which have complained and also
the detaily of the goods and the nameg
¢t the firmg about which they have

sent complaints,

(¢) whether Government have or-
dered any enquiry into the authenti-
city of the complamnts and whether
the complaints have been found to be
wortedt; and

(d) it so, what steps Government
bave taken agninst the offending
firmsy

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIPF BEG): (a)
to (d) Some mdividual complants
regarding quality of goods exported
from India have been received from
time to tuine Some of these comp-
laints have been from Ethiopia Kenya,
Algeria, Afghanistan USA and
USSR regarding chemicals and albed
products, frults and vegetables, ma-

effective deterrents to export of sub-
standard goods, it is also proposed
to amend the Export (Quality Com-
tral and Inspection) Act, 1968

wrmre sfwfafn woaw

*gqu. off vy v et -
wiferen e sefiees gfir it st
st Freafafer srrerd 23 arer qw
forereor wwT TEW O TEE ¥ BT S0
i, 20

(%) mrdfwedd F wafq 1975,
1978, YT 19777 HT4TT ¥ wreelie
w1 & frater & afg & fom fedvy Y
famd o wiafafy ges 93 a7
¥ afrftfmet frfipr #m1 # 6%
WY

(&) gow & 97 a7 fiFay werrfi
w¥ o, w
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() wr sfisfirf swwi & o
Sawewrer fraiuwd felt gy g ?

wifw ey Ao gfer st oy-
wifcn sterrww ¥ ot sisht (it enfess
W) : (%) oic (W), 1995 § 14,
‘1996 ¥ 14 9T 1977 ¥ SueeTer
ufafaf weai 3 fafow 3wl * amat
¥V 1 I AW W g, gt & W v
ok gror fer o wm fawe §
foar AT % 0

() fretg  fafuw ¥ &
werTtr sfafrfrea Gak a7 ¥
arifyr & & IT T A @
frrtr 2 F g@rafta g @R
T samre wiafafinres Swer Ao
&Y A WA AT AR AT ST
qavr & fr feg o g frfem Teat w1
TFATHE | WA @ A ¥ wfae
"$: At iRl § WA, wew-
Ry oy e W, mreav wiafte-
WY WY Sorr et e, ey At ¥
wFeRTIR AT W S TR
« qriraT | s 7w wfsw § fe
@8 s syryre afafaly geat &
# afcormrersy @ ¥ sfam ¥
ferarafzgf

fawea

ware afafafrmes aar Sy wav oy
&wr, I w1 AT

fear
1 2 3
1978
1 fuza, ofims
wffy aqrefrer 20807.25
2 fudw 77347.00

Written gmewers, 4o

frga 558 28 .39
< fiza 988 .00
"5 fedw 233.00
6. (i) zgfafirar
(#) ovbx  (4)
(ifi) geraffaia-

et 8 5326.00
(iV) ®ax aed afan,
"I 4TI 7 qET

HTHTT

" 7. apmEE 7728. 00
8. grfeRn 16493. 26
9. RIS 138 30. 58
10. e ” 1685.82
1. 10782.4%

1976
}2. g 28550. 47
12 fRv 49693.83

13 2w, Ty AT
wirs’y smeafy 71979.75
‘4w 20806, 50
5 W 66470, 85

¢. Todlt, wnfegen st
fewn by 22080. &

7. weelt, Razyody

b by weT
@ foer 97528, 30
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- {b) the details thereof, for each
Arab State separately;

1 2 2
(¢) whether ‘there is any trade
5 betw Indi ;
8. el B ACT TGS 10503, 00 eiween India and Israel;
PR . 8547 .00 (d) if so, the defailg thereot;
10. JUTH 22642. 46 {e) if not, the reasons therefor; and
11. IS 97610.00 () whether Israel has made any
overtures to India for trade relations?
12. (i)sreefaar N
(ii) g =i (39f- 75896.49 THE MINISTER OF STATE IN
(iii) faxtr fafudse) . THE MINISTRY OF COMMERCE
: AND CIVIL SUPPLIES AND CO-
- OPERATION (SHRI ARIF BEG):
1977 (a) to (f). India’s trade with Arab
X countries has been showing an up-
1. fda 63866.98 ward trend during the past five years.
A statement showing the country-
= fi'c-‘:'-'-l‘, ?ﬁa'{afg, - wise tz_‘ade figureg from 1973-74 s
I 5522. 00 given in the Statement,
3. afesan T A 2. India does not have any trade
agreement with Israel. However, some
. . private trade does take place. ‘The
4. Ffestaw 37628. 00 value of trade with Israel since 1973-
74 1s indicated below:
5. g 12033. 00
6. SR 12295.70 {Rs. in crores)
7. ST oEr ’ £520.0
E rl:sl In%ports
to “Israel rom
§. AARMTE, | | 4397.45 . | foracl
Trade between India and Arab States 197374 - . . 385 0+83

*640. SHRI HARI VISHNU KA-
MATH: Will the Minister' of COM- °
MERCE, CIVIL SUPPLIES AND CO- ,
OPERATION be pleased to' lay a  ~ '97576 - . . 3737 1-22
a statement showing:

1974-75% « . . o¥®og 0°33

1976-77 - . . 7702 0+ 56
(a) whether the quantum of irade. g .
between India and the Arab States 1977-76 - . . 1+ 82 0°20
has beén showing an upward or ‘down- (?g;;l} k977 to June

ward trend during the last five years;
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TR & wad faam & Ffgas
=t fawr

‘*G50, Y TEIE TF ¢
Y ;Ao Alo TATHIAIAT :

Frr faa At 7g I @ F FA
Far fF e

(%) Far & & qaqs fom
F fawafrema safgwa &9 wRE)
o afz gf, v 97 F7 qew 1 E ;

(&) #ur. 37 sfgoat 1 ag-
Tsdrr  geafa AT Srar § #/iT afa
g, @1 F T HR T7g fasdi 7 9%
SR T DA

(w) afz g, avafea ag, faax
qTE T E; T aAq[ AL AT FAT AHIT
farr wfag 37 sifeda v T
geafa AraFY @A gdg o, AT
afz zf, @ fFa wdff 97 ?

fas ==t (=t gatg TRo Id) :
(7) gt from & sqadl zee A

@ & TaTETT MW @ ERAFR -

7g 7 ST fF by & @Y wEET
F qA FaT T !

(=) s, 7@ zee g w-arlz‘.,c.a

g9z featawct (Ffrfewas)
% wrd ¥ fro <@ AU ) A AT .

SaTfgTa & fashl 7 THT T FI
A adi & w7 aw ¥ F4r gavd
FAAT F HAAT F A E )

(M) TFE ¥ 37 fagx 91 H=R
foraT § WX 7 B frar & fF A
a7 A g3 wfay wr  sEfee #r
AT 7 9 T T T@T 9 |
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Opening Bank pranches in C. D.
- Blocks

*§51, DR. VASANT KUMAR PAN-
DIT: Will the Minigter of FIN-
ANCE be pleased to lay a statement
showing:

(a) whether it is a fact that the
Reserve Bank of India had issued
instructions to all India natianalised
banks to open 676 new branches in
areas of cémmunity development
blocks where no banking facilities are
available;

(B) if so, which are the selected:
areag and the time limit @pto which
such banks can be opened; and

(¢) how many such blecks have
been selected in Madhya Pradesh and
where would the branches of the
-Bank be opened there?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (¢).
Banks haye been asked to open- at
least one branch in each of the un-
banked  community development
‘blocks by end=June 1978. There were
over 700 unbanked commuhity deve-
lopment blocks in the coufitry at the
end of Decempber, 1976. By the tend

Tof Recenzber 1977, this number had

been brought down to 31&

In Madhya Pradesh there were 134
unbanked community development
- blocks at* the end of December 1976.
At the end of December 1977, only -
52 such dlocks in the State were
without » commercial bank branch.

- B

The precise location of the propos-
ed branches within the unbanked
blocks allotted to individual banks
cannot be indicateq since it depends
on the selection to be made by these
banks themselves having regard to
the availability of the requisite faci-
lities, business potential etec.
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o fagre F g wgn

*652. =t g4 & gwA :
WA AT AW e W 0 aary
T FIT BT o '

(F) #0 seare ga% fagr &

Frtaat St gfvar ¥ fag g w3
FT Forere F B Ao A0 W@y

(@) 7avsa & aem fadt w5y iy
wWenfaa Frar s ¢

(7) afz &, o w7 a7 ; A7

(%) afx =2, 4t 58 % 77 FrCm
g7

T WX AW famma SN (s
gEaraw wifes) : (7) § (7). 9a¢
Mg d awe % fawer A9 af,
S % 2 sara frdaor & § waar
et ot gars wgt & Breare &7 Reegrar
FYE geqT 7Y &, @\ 7 ar sfeqw
TATH (P 31 G Y e-raghaa
TEAG AR F 57 gars g & foa
foer Jww  afearfas 7 F 56
= fgard & ? -

Exchange of soiled and mautilated
notes by Commercial Banks

*653. SHRI M. RAM GOPAL RED-
Dife W dheHvdiste, e FINANCE
be pledsed jo &tate! !

(a) Whether Government are aware

t* Fofhrhi Haﬁks' are persistently

g the directive o Reserve Bank
of India regarding exchange of soiled
and mutilated currency notes; and

-.{b); if 56, the remedial measures
en and total value of such notes
exchanged during 19772

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Comp-
laints are occasionally received re-

50

garding exthange of soileg and mu-
tilated  ourrency notes by the Pub-
lic Bector Banks Branches at some
Places but jt cannot be generalised
that commercial banks are ; persis-
tently flouting the directives of the

Reserve Bank of Indim in this re-
gard,

(b) Each such complaint is looked
into and the concerned Bank advis-
ed suitably, 1t is pot practicable to
give the value of such notes exchang-
ed during 1977 as collection of such
information from a very large num-
ber of branches of public sector
banks extending this facility will en-
tail too much time and labour,

Subsidy to Exports -

*654. SHRI K. RAMAMURTHY"
Will the Minister of COMMERCE,
CIVIL: SUPPLIES AND COOPERA-
TION be pledsed to state:

(a) whether it is g fact that the
total publie expenditure incurred s
subsidy to exports shot up from
Rs. 85.35 crores in 19%0-71 to Rs. 452

=

crores in 1976-77; ang

(b) if so, the details of different
forms in which subsifies are being
provided for exports?

THE MINISTER oOF STATE IN

(a) and (b), Perhaps the refrence is

to the Cash Compensatory Support

whicfl iy given Under Marketing Deve-
lopment Assistance, The expenditure
under this heaq has increased from
Rs. 40.83 crores jn 1970-71 to Rs, 239.
64 crores in 1976-77.

Cash Comepnsatory Support under
Marketing Development Assistance is
being provideq for Product Promotion
Commodity Develdpmenﬂ, Export
Credit Development, Export Deve-
lopment Organisationg and for Market
Development,
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Mpnafacture of Mics Paper iy Indis

*856. SHRI R. L .F. VERMA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

{a) whether it is a fact that a De-
legation of officials visited EEC coun-
tries in September-October last year
to negotiate collaboration arrange-
menty for the manufacture of mica
paper in India;

(b) if so, what are the findings of
the Delegation regarding possibilities
of foreign collaboration;

(¢) whether Government has decid-
ed to set up mica paper industry in
the public sector; and

(d) if not, how it is proposed to
implement the recommendations made
by the Delegation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) A Delegation of technical officers,
headed by the Chairman-cum-Manag-
ing Director, Mica Trading Corpora-
tion of India Limited (MITCO),
wisited gelected EEC countries in
September-October 1977. The Dele-
gation was, inter glis, required to
explore collaboration possibilities 1n
the field of mica paper.

(b) The findings of the Delegation
regarding foreign collaboration in the
field of mica paper are at present
being examined by MITCO.

(¢) and (d). No dicision to set

up or otherwise a mica paper plant
hmmucuectarhubacnhket}.

W, TN Y ware At TC JeaT e
ter

*g56. st TEIAT TR ¢+ ¥aT Farey
w73 FATH WY T A fw .

(») mfﬁ;mﬁﬁrgm
A (FrEAET) 9T TE 99 q 0F
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WY TH AT F AT TT TN GO
ot gz 1 X & o Y & qerfirere
w1 WreaTgw W frbem;

(&) T ww Iww & wfr e
qrdt 9C JTET e g W
Wy AT AR fawre o femme g
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FEAWFTqW srer | §; Wk
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farer worrwa 3 wrow st (ot el
wwaw) : (%) Wi (@), Wl 6l
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#r et firefra ok & g R e e &
JARA WY W F A Jwanr & g,
T fmfrar 15 e w@E (W,
1968 ¥T B¢ ¥, 1977-78 ¥
" § 13,75 v *4Q) ¥ wiww
*t 7t o, 37 %1 o Frefrgwd 7 vy
AT Y 5 9TA TOF I ¥ AT 6 QA
freTaa o aTeTTd TEw AR W I
FEOF 1-4-1978 ¥ A YPE ¥

eEdt
(7) &< (%) wor mf I )

Employees in Sitate Bank of India
and its Branches in Jammu and
Kaghmir

5971. SHRI MOHD SHAFI QURE-
SHI: Will the Minister of FINANCE
be pleased to state:

(a) total number of smployses in
the State Bank of India and its
bnr;nches in the Jammu and Kashmir:
&

(b) break up of thess employees as
follows:

1, State subjects;
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2. Employses belonging to Schedul-
ed Castes ang Muslims smongst State

3, Non-State subjects and number
of 8. C. and minorities in non-Sta%s
subjects?

THE MINISTER OF FINANCE
(BHRI H. M. PATEL): (a) and (b).
The total number of employees in
the State Bank of India and its
branches 1n Jammu & Kashmir as on
31-12-1977, was 1123, Out of these,
1035 employeeg were the Residents
of Jammu & Kashmir, including 16
Scheduled Castes and 37 Muslims,

The number of Non-Residents em-
ployeeg was 87, which included 8
Scheduled Castes and 7 from other
minorities.

Increase in Services of LA. to Cal
cutta-Agartala-Gauhati-Silchar Route.

5872 SHRI SAMAR MUKHERJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state-

(a) whether Government are aware
that Indian Airlines hasz not only
reduced its services on the Calcuttu.
Agartala route, services on the Cal-
cutta-AgartalasGaubati and Calcutta.
Agartala.Silchar routes have also
been drastically cut without giving
any prior notice:

(b) whether Government are awarg
that there are now only twice a weel
services on each of the routes which
causes great hardship to the passen-
gers and mail services; and

() it so, what steps Government
are going to take immediately to in-
crease Indiap Airlines services on the
above mentioned routes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
Agamst two daily F-27 services bet-
ween Calcutta and Agartala before
20-12-1977 Indian Airlines have intro-

duceg g daily Boeing 737 servioe on
Calcutta-Agartala Route with effect
from tha; date resulting mn the in-
crease of seat capacity from 88 to 126.
There has been no change 1 the ser
vices on Calcutta-Agartala-Gauhati
and Calcutta-Agartala-Silchar routes,
which continue to be twice weekly

(b) and (c). In thelr Summer Sche~
dule, Indian Airlines gre taking steps
to increase the frequencies on the:
above mentioned routes

Malpractices by Exporters of Mica:

59873, SHRI L. L. KAPOOR: Wilr
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it iz a fact that a num-
ber of malpractices continue by the
exportergs of Mica, if 5o, what are the
effective steps that are proposed to.
remove such malpractices,

(b) whether Government have any
scheme to encourage semi-processed:
Mica, if so, the details thereof; and

(¢) whether it is a fact that a Mica.
Trading Corporation finds itself help-
less against private exporters and’
therefore needs and re-
organisation, if so, proposals in this
direction?

(a) In the Third meeling of the Mica-
Advisory Committee held on the 27th.

mum wages, sale of scarce varieties of~
mica at prices lower than those which.
the market could bear, sale of “diffi-
cult-to-obtain” mica without cash
memos and supply of mica to MITCO
by the big exporters through the
weaker section, The allegations,
which were in general terms, are be-
ing looked into and, on receipt of
specific complaints, suitable qction in
the matter would be taken.

1
i
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_(b) Semi-processed Mica generally
refers to a stage in the course of
‘processing crude Mica. As such, there
-cannot be any scheme tp encourage
the production of this item,

(c) No. Sir.

Neeq for Central Aid to States
for Development Purposes

5974. SHRI C. N. VISVANATHAN;
‘Will the Minister of FINANCE be
‘pleased to state:

(a) whether it isa’ fact that Prime
Minister stated at the lasy Conference
of Agrieulture *  Ministers that States
shouid increasingly = depend on their
own resources for- developmental tui-
poses;

(b) whether it is also a fact that
many State Governments find it in-
creasingly difficult to raise resources
matching  developmental needs and
that a more massive aid from the Cen-
tre is inescapable since Central reve.
nues are derived from only citizens of
‘the States; and

(¢) if go, the concrete steps propos-
ed to ensure that the State Govern-
ments get equitable grants from the
Centre for purposeful acceleration of
-developmental activity’ which concerns

not only the State Government but

also the whole of India?

THE MINISTER OF FINANCE
(SERIH. M. PATEL): (a) The Prime
Mimister stated at the Chief Ministers’

Conference jon Agriculture and Rural

Dewelopment | held ‘on> 10th «and: 11th

Janirary 1978 that -the- Céntsa hag to’

helyy the: States- but there are limits
beyond- which- it cannot extend helo
and ‘'that, therefore, the real effort
has to: be made by the States in the
matter of agricultural development.

(b) and (e¢). There is considerable
scope for additional resources mobi-
lisation by the States by tapping
more intensively the sources in their
fiscal jurisdiction and by securing
adequate returns on investment in
irrigation, power and other projects.
"The 7th Finance Commission was
sappointed in June 77 to recommend
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the States’ share in Central taxes and
grants-in-aid of revenues of States
for the five year period from 1-4-1978.
and is required fo submit its
report by = 31st  Oectober = 1978.
A committee of the National Develop-
ment Counci] will discuss, having
regard to the Constitutional provisions,
the fiseal arrangements, including the
Gadgil  Formula  or rallocation of
Central assistance to States for State
Plans, necessitated by the larger role
assigned to the State Governments in
development planning and execution.

T A« ®T AW

59 75. =it TRsEa fog: wr arfusy
aar awnfes qfe ot wgwilvar a&t
Tg FATH T FOT F o

(¥) =e#k 79 wag faRwi @
Tera: fF-feT argg-aal F1 gEE
FT W@ &, AL ;

(=) gra aei & e & 290 &1
ARATTHE A F &7 TR gy
Fr faqw gaE 5y sr w2 E 7
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®Y I YqHIE T, AT dF TAT qATS
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el q gad IFrarsl #1oasr F
faeare avF gfy #FEgT  SeEFAr
FIAT 1
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(ii) 7o fg=rg afeqioasi &
YT IST a1t g1d § STeed FWTAAT
FT I 5T F fafaq sgai ¥ seata
& TEWT |

(iii) wz i+ Agla TJgF
HIST ITIA FTAFA FT AT FAT |

(iv) ata GTaw Iwgi & Fvavrg
/7 F3T | 5w * fae fagw w7 3,
SIgl qewa g1, 93 98 g H gars
SgHTT FET |

(v) swdq #ew faaifa wr
JAT 37 Heql OX Iuw @d=y ¥ fog
TT°g FEAT )

(vi) #fx fawmr & wgm fawed
faF Framal A1 weg I TEnaa
MATET F - FFqad TAHT d5 T
FAT A4 o F fafre e & fow
FAF TEAIT 347 |
 (vil) g 9@t qgr HEEE 9@
flqouana  fragdt  #v wEAl ¥
oIS AT I |

Advance to Harijhar Automobiles by
UCO Bank, Lucknow

5976. SHRI BIJOY KUMAR

MONDAL:
SHRI MADHAV PRASAD
TRIPATHI;
Will the Minister of FINANCE

be pleaséd to refer to the reply.given
tovpart fcy bf Unstarred Questipn
No. 8308 on the 2nd May, 1975 regard-
ing advance to' small scale industry
b¥ United Commercial Bank, Luck-
now and state:

(a) whether the Government are
aware that an advance was sanction-
ed to Harihar Automobiles by Assis-
tant General Managers Office, United
Commercial Bank, Lucknow in 1973-
74, by fraudulently classifying it as
a small scale industry and that to
reciprocate to this favour a partner
of this firm had given a motor car
No. DLJ 7989 to the Manager of the
Bank;

(b) whether Government have
made enguiries about the statement

/
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that the car was sold by partner of
the firm and that the manager has
resold it to the brother of partner of
the firm after using it for eight
months;

(¢) if so, whether it is correct in
‘view of the fact that there is no.
change of the name of the owner in
the registration of this car; and

(d) if so, the action proposed to
e taken thereen? )

THE MINISTER OF FINANCE.
(SHRI H. M. PATEL): (a) to (d).
United Commercial Bank has reported.
that thé erédit facilities given by the
bank to M/s. Harihar Automobiles:
Limited were sanctioned by the
Assistant (Genera] Manager after he
had carefully consideredq the same-
and after following the usual bank-
_iIllg norms. United Commercial Bank
has furthér réported that an officer
of the bank in its Zonal Office,
Lucknow, not connected with the
sanctioning of limits o the pariy, had:
purchased a Car in December, 1973
from a partner of M/s. Harihar Auto-

iles. According to the bank as
per the transfer register maintajned-
‘by the Motor Vehicla Registration
authorities, the transfer of #hes car. in
the name of the Officer has been
made. The bank has further added
that when this Officer was alloited a-
Fiat Car on priority basis; he had
subsequently sold the Car in June:
1974 to the brother of the _vartner
from whom' hg had rpurchasell. -Ac—
-eprding tq the bank, though the pur-
chase of the Car by the Officer has
riot led to any favours being shown
to the borrower, the Officer’s action
in buying a Car from a customer was:
considered to be not proper, and the-
bank hag conveyed its displeasure toe
the Officer concerned,

F gea@l st sitefes Iaat
& = W afg]
5977. ¥e Iwrer fog : wav fawr
oA T T A T FOT R
(7) #r fy @ s whay-
frs ol & qedi & Ifg WA
AT wEqfa & ¥ g &
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Andia’s Position in the World regarding
Tea Production

5979. SHRI DHARMA VIR VASI-
SHT: Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOQOPERA-
“TION be pleased to state:

(a) whether it is a fact that India
stands first in the World today in
~tea production, productivity consump-
tior and exports, if so, figures of the
same;

(b) whether it is also a fact that
the internal demand for tea is rising
by seven per cent. per annum, the
annual increase in the production .is
«only three per cent, if so, steps taken
to push up production; and

(¢) whether this effort is reflected
in the production during 1977-78, if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
"MINISTRY OF COMMERCE AND
+CIVIL, SUPPLIES AND COOPERA-
“TION (SHRI ARIF BEG): (a) India
-.stands first in the world as regards the
quantity of tea produced, annually
«consumed and exported. Among black
“tea producing countries India has the
“highest yied per hectare. However,
.Japan, which produces green tea is
having a higher yield rate than India
“for that type of tea. The production,
-export. consumption and yield for the
;year 1976-77 is as under:

Production 512 m. kgs.
Consumption 286 m. kgs.
Exports 242 m. kgs
Yield per hect. 1407 kg.

(b) and (e). The internal demand
is estimateq to have risen from 248
m. kgs. in 1973 fto about 300 m. kss.
-in 1977 ie. by about 5 per cent per
annum. During the same period pro-
duction rose from: 470 m. kgs. 1o 560
m. ®gs. i.e. by*about the samée 5 per
cex}t per annum,

The production in 1977 was the hig-
“hest recorded so  far. In order to
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augment the production of tea, the
Government is providing financial
assistance through Tea Board to tea
planters in the form of loans and sub-
sidy. The tea  development schemes
include (i) Replantation  Subsidy
Scheme, (ii) Tea Planfation Finance
Scheme under which subsidy and loans
are given for planting and replaniing
of tea areas and (iii) Tea Machinery
and Irrigation Equipment Hire Pur-
chase Scheme under which machinery
is provided on hire purchase basis.

Reservation for Tribals in Public )
and Private Sector

5080. SHRI AHMED M. PATEL:
Will the Minister of FINANCE be

pleased to state:

(a) whether there is any proposal
under Government’s consideration to
make arrangement for the reserva-
tion of certain percentage of labour
from among the fribals as it hag been
done in the ctses of S.C. and S.T.
community in public and private sec- '

ﬁtor; and
(b) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
As regards Public Enterprises, instrue-
tions have been issued providing re-
servation of posts for the members of
the 8.C. and S.T. communities on the
lines of reservations for these commu-
nities in respect of appointments in
Government.

A proposal to reserve certain pew-
centage of employment to the mem-
bers of Scheduled Caste and Scheduled
“Tribe communities in the privafte sec-
tor undertakings was considered by
Government and it was felt that statu-
fory or qther measureg for ensuging
such réservation woiild .not bé appro-
Jpriate, It was considered that the
trade organisationis might confinue] fo
be persuaded to take steps to ensure
fhat an ddequaje share of employment
was given tor Scheduled Castes and
Scheduled Tribes. In pursuance of
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this decision an sppeal was issued 1
1875 to all industrial undertakings in
the private sector through Directors of
Industries, techrucal gauthorities and
Chambers of Commerce and Industries
urging them to impress on thelr con.
stiluents the desirability of providing
a due share of employment in the
private sector to the members of the
Scheduled Caste and Scheduled Tribe
communties,

There 18 no proposal under Govern-
ment's consideration to make arrange-
ments for the reser\ation of posts 1n
the public or private sector for the
tribals other than those belonging to
the Scheduled Tribes.

Muitinationa] Corporations operaling
in India

5981 SIIRI ROBIN SEN Wl 1ine
Mimster ot FINANCE  be pleased to
state

(a) the number of multinational
corporations and their names and
assets, operating in Indla dunng
1965 to 1977, year-wise;

(b) the names of the Indian-colla-
borations of these multinational cor-
porations, if any;

(c) the business they are carrying
on;

(d) total outflow of profits during
1865 to 1977 year-wise; and

(e) total amount reinvested In
India, if any, during the above perlod?

THE MINISTER OF FINANCE
(S8HRI If M. PATEL). (a) The infor.
mation 15 given in Annexure-I laid on
the Table of the Sabha [Placed in
Library See No. LT 2046/78].

(b) In the case of subsidiaries and
branches of foreign companies, the
question of Indian collaboration does
not ordinarily arise.

(¢) The industry-wise distribution
of an subsidiaries and branches of
foreign companies for the years

Written Ansnrsva r ¥

1972-73 onwanis ls given in Anpesures
III and IV lsid @n  the Table of the
Sabha. [Placed in Library. See No.
LT 2046/78]).

(d) the remittances of profits and
dividends by all foreign companies
operating in India during the years
1965-86 to 1976-76 are given below:

(Rs. crores)

Prolita D:;:I‘o-

1965-66 . 13" 50 1) 40
1l vy LR - 77
byt . 15°95 % 50
1ghi) Gy . . 12:06 - 25
ghgqu. . . 1272 3141
gyo-yt. . . 13 12 4348
1971573, . . 9'94 38-8y
1972-73. - . 1554 39 0B
197%74: .+ . G ST'5E
197478 -+ - 719 18 46
197576, . . 2036 24+ B4

(e) The earnings retained by
forelgn companies operating in India
during the period 1865-668 to 1872-73

are given below-

(Rs. crores)
196566, - - . . 18-8
1966-67. . . . 49
1967-68. . M . » Ber
1968-69. . . . . 18
9hgy0. - - .« e
197071, . . . . ml-p
197178, . . . . N
197973 . " . . } ]
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Help to Tribals by Panchayati Raral
Bank, Jeypore, Koraput, Orissa

5983 SIIRI GIRIDHAR GOMANGO
Will the Minister of FINANCE be
pleagsed to state

(a) whether the Panchavati Rural
Bank, Jeypore, Koraput Orissa has
opened its Branches so far;

(b) how far the branches played
the role to help the tribals and wea-
ker sections of the society so far;
and

{c) proposals to open the branches
in this district to cover the rest of
the uncovered population by this
bank?

THE MINISTER OF FINANCE
(SHRI H. M PATEL). (a) tg (c), The
Koraput-Panchabati Gramya  Bank,
Jeypore (Orissa) which was set up on
November 13, 1976 has already opened
3] branches as on January 1078 This
bank, which 18 gerving the predomin.
nantly tribal district of Koraput, has
advanced an amount of Rs. 81.52 lakhs
in 16187 Accounts to small/marginsl
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farmers and other weaker sections of

the soclety by January 1978. The bank

has a programme of opening another
' 18 branches in the near future.

Amount spent for Development of
Tourism in Goa

5085. SHRI AMRUT KASAR: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what are the amounts spent
from the Central Revenucs on the
development of tourism in the Unicn

APRIL 7, 1078
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Territory of Goa for the Ananclal
vears 1975-78, 1976-77 and 1977-78;

(b) on what projects these amounts
have been spent; und

(c) what is the allocation for the
Union Territory of Goa for the year
1978-792

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
The Central Government incurred the
following expenditure on evelopment
of tourlsm in Goa:

Year “theme \mount
o Ty T
175-76 . + 0 Constiueuon of Youth hostel building at Panap « AIT I O
"it) Hydrographuc survey of sclected heaches n Gioa
trvelopment of amquatic spotts . . . a2 g 000 iy
1976-77 Hydrograplic Survey - . 11 g,y ()
o778 ot 3 B e ey sy b e

in 197778

(¢) (i) No orovision exists jn the
Budget Estimates for 1978-79 for
schemes in Goa. However, a subsidy
of Rs. 12,000 will be released by the
Department towards the management
of the youth hostel at Panaji by the
State Government.

(i) The India

Tourism Develop-

ment Corporation also proposes to
construct a hotel in  Goa for which
suitable provision will he made once
the scheme is cleared by the Govern-

ment.

Investment of Unit Trust of India

5088. SHRI VINODH BAI B, SHETH:
Will the Minister of FINANCE be
pleased to state:

what ig the bifurcation of invest-
ment of Unit Trust of India vear-wige
for the last five years-investment in
companles and deposits?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): A statement is
laid on the Table of the House, [Placed
in Library. See No. LT 2047/78).

Time limit for setting claims pertain-
Ing to Central Excise Matters

5887. SHRI MANOHAR LAL: Wil
the Minister of FINANCE be pleased

to state:

(a) the time limit for settling
claims of refunds of excess amounts
charged and arising out from adjudi-
cation appeals, and revision applica-
tions, pertuining to Central Excise
r;atters under the Central Excises and

alt Act, 1844 fixed or proposed to
be fixed; and

(b) whether Government will lay
a detalled statement on the subject?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b).
Where an order in adjudication, appeal
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or revision directs the refund of duty
or fine or penalty, the order is the
basic authority for granting the refund
and a formal claim is not necessary.
The department will itself take neces-
sary action to make the refund. How-
ever, in cases where the order is with
reference to a principle and not a
specific amount, the assessee ig re-
gquired to furnish necessary detail to
enable the exact amount of refund Yo
be worked out.

While there is no  statutory time
limit {for making refunds in such cases,
executive instructions have been issued
to the Collectors of Central Excise, im-
pressing upon them the imporiance of
expeditious disposal of such claims
Collectors have been directed to make
every elfort to dispose of refund,rebate
claims within a period of three months.
It has been laid down that Collectors
and Deputy Collectors, during their
inspections of and/or visits lo divi-
sional offices, should make it a point
to examine critically the progress
made in the disposul of refund claims
and in particular cases more than
three months old. Collectors and
other senior officers have also been
directed Lo make it a point to inspect
the work relating to refunds in their
offics also more frequently to ensure
that refund claims are not held up
without valid reason.

wem & wma st fawa e & ity
& were w) ww ¥ ww w3 ¥y wrdagt
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wtforrr war amfow gfr ot
wpefon dwiea ¥ wew Wt (st
o gAY Wrww) : (%) A A

(=) =t () wea =@ Feam)

Sale of Gold at International Prices
to Goldsmiths

5900, SHR1 MADHAVRAO SCINDIA-
Wil the Miuster of FINANCE be
pleamd to state

ta) whether the policy regarding
sale of gold at international prices to
guldsmiths a> announced by him in
b1, Budget speech, has since been for-
mulated; and

(b) if so, the details thereof?

TIIE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL)" (a) and (b)
In implementation of the policy an-
nouncement by Government, a scheme
for the encouragement of the export
of gold jewellery by supply of gold
for this purpose at mnternational price
either from. imports or Government
gold stock, ang a scheme for sale of
gold from Government gold stock for
internal consumption within the ambit
01 Gold Control Act are being finalised
and will be announced soon.

Appointment of SC and ST as Proba-
tiomary Officers in Nationaliseq Banks

5891. SHRI K. PRADHANI: Will the
Minisie: of FINANCE be pleased o
state’

(a); whether any relaxation in
minimum qualifications hbas been
given by Government in the cass of
candidutes belonging to the Sche-
duled Castes and Scheduleq Tribes
for appearing in the examination for
appointment as probationary officers
in the nationalised banks; and

(b) if so, the details thereof?

APRIL 7, 1978
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THE MINISTER OF FINANCE

(SHRI H. M. PATEL): (a) and (b)
Qut of the 15 public sector banks
which includes 14 nationalised banks
and Stute Bank of India, divect recruit
ment at the level of officers 15 done by
12 Lanks In the case of candidates
belonging to Scheduled Castes/Sche-
duled Tribes, these banks have pres
cribed a mere pass class in the Gradu-
atlon evamination as the minmimum
educational gualification as agains’
first-class or high second class requir-
ed from the general categoiv oi candi
dates

Loan advanced by Syndirate Bank
to Premier Cooperative Transport
Society Limited

5002 SHRI YASHWANT BOROLE
Will the Ministe: of FINAWCE be
pleased to state:

(a) whether the Syndicate Bank
has advanced loan(s) to the Premier
Co-operative Transport Society Ltd..
New Delhi,

(b) if so, the amount of each and
date(s) thereof and the terms there-
of, amount(s) towards interest and
capital received from time to time
and balance amountg of loans and in-
terest to be recovered as on 3lst
March, 1878;

(c) has the said Society pledged
its two buses to this bank and is the
bank aware that the total amount of
loan and intercst due thereon far
exceeds the markel and depreciated
prices of these buses; and

(d) if so, the steps taken todate
to recover the same?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) The amount and dates of the
two loans advanced are Rs. 80,000/- on
18th January, 1972 and Rs. 72,000/-
on 14th April, 1973, The Society was
to repay the loan in monthly instal-
ments of Re. 2,200/- and Re. 2,000]-.
In accordance with the practices and
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usages customary amongst the bank-
ers and also in conformity with the
provisions 1n the statute goverming
the public sector banks the rest of
the information cannot be dnvulged

(¢) The Society hag hypothecated
the buses to tye bank and the bank 1s

fully aware of the position of Lhe
accounts

(dY The bank pioposes to ‘ake
legal action to recover the outstand-
mg balance and has issued a legal
notice to the Societv

Dilution of Share by Sterling Tea
Companies

5993 SHRI SHARAD YADAV Will
the Minister of FINANCE be pleased
to state

(1) whether a  large number of
Sterling Tea Companies having foreign
bases have not yet undergone proces
ses of share dilution in accordance
with the provisions of Foreign Ex-
change Regulation Act

(b) whether these Sterhng Compa-
nies have agreed to transfer their in.
terest control and management to
newly formed Indian Compames hav-
ing their registered offices in the States
of West Bengal and Assam o aveid
share dilution to the extent of 60 per
cent of theiwr holdings

{c) iI so the facts thereof and

(d) the action being proposed to
be taken against all foreign and Sterl
ing Tea Companies having their Tea
Estates in India to enforce reduction
of their shareholding to 40 per cert
of their respective pald up capital?

THE WINISTER OF FINANCE
(SHRI M PATEL) (a) Almost

all the Sterlrif Tea Companies have
submitted their proposals for Indiani-
sation mn accordance with the direc-
tives given to them under the Foregn
Exchange Regulation Act These
Indiamisation proposalg are engaging
the consideration of the Government/
Reserve Bank of India

(b) According to FERA directives,
the Sterling Tea Companies have to
convert themselves into Indian com-
panies in which the non-1esiffent inter
est shall not exceed 74 per cent The
Indianusation proposal of most of the
Sterling Tea Companies consist of a
group of Sterling Tea Companies mer-
ging intg Indian companies formeg for
the purpose of taking over the Indian
b s These Ind companies dre
mostly incorporated 1n West Bengal
and Assam

() Does not arise

(d) The FERA duectives are statu-
tory in nalure and the companies con-
cerned have either to comply with

them o1 wind up thewr business mn
India

Export of Cowr and Cosr Products

6995 SHRI VAYALAR RAVI Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state

(a) the total quantity of coir and
coir products exported and value earn«
ed for lact three years and

(b) its product wise bieak up during
the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1I ARIF BEG)
:;) and (b) A statement 1s attach-
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Statement .
Exports of Goir and Coir Products
8;5(. in tonnes
alue in Rs. lakhs
w ‘BT -
197576 1976-77 . 1977-78
(April 77 to Jan.’78) 5
Qnty. Value Qnty Value Qnty. " Valu
{provisio™
nal)
¥, e
Coir Fibre - . 266 6+ 94 134 2:88 36 ‘1r02
Cloir Yarn . . 22970 100219 26567  1052°32 20063 81048
Coir Mats i 7488 562°48 9582 73518 9408 723795
Cloir Mattings, Rugs, Carpets .
etc. . . . . 5276 337" 11 7020 46200 6758 52778
Coir Rope. .+ 269 6-70 185 542 117 352
Curled Coir 1024 19°52 868 19'48 486 1038
Rubberised Coir Goods  + 1 0-26 1 027 3 045
Total . - . 37294  1935°20 44357  2277°55 36871 207758

" I N

(Source Coir Board, Cochin)

Loan Sanctioned by S.B.L Bombay to
_M/s. Vivek Textile Mills Vikuroli,
Bombay

5996, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether M/s. Vivek Textile
Mills, Vikuroli, Bombay Wwas sanc-
tioned limits to the extent of Rs. 46.25
lakhs by State Bank of India head
office Bombay directly and the ac-
counts were transferred to Ghotkopur
(East) branch from Vikuroli branch;

(b) reasons for the same;

(¢) whether adverse remarks Tre-
garding this transaction have been
passed by Bank’s officer-in~charge in-
spection and auditor; and

(d) whether firms outstanding have
received to 40 lakhs from June, 1975
to March, 1977 progressively diminish-
ing security to 2 lakhs approximately?

THE MINISTER OF TFINANCE
(SHRI H. M. PATEL): (a) to (d).
The Hon'ble Member has sought in-
formation relating to the details of
the account of a constituent of State
Bank of India. In accordance with
the practice ang usage customary
among bankers and also in coformity
with the provisions of section 44(1)
of the State Bank of India Act, 1955,
information relating to or to the affairs
of the constituents of the State Bank
of India cannot be divulged.

Fereafa |@Y HT IATET HIH TN FIGH

5997. st Tw fwgw : T aifosa
qar AwteE  qfd sitT wgmiar wav
#aam%aﬁ_waﬁﬁﬁﬁ:

(%) T@ @ AW ¥ Fwets @
¥ fray FTEEW § J9T IAN]_IAEA

st freelt ¥ 5 =
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o (@) ma ety
& gy o R Y, WY

(7) wreafa o sfir fesy Fear-
T AT WT § owar IO S
vt ofr et mr e A T @
W Sared yew, fasfree, wall, s,
waitver wife & werree & afer
T TR v Wi fadt e W
frm w37

wfom war amfongle st we-
wifen aarew # o st (st g
AT nrw) (%) iy SRR
gfq? 85 ¢, faasr oifer qearfom
@AWAT 12 91 TG WQ &7 1

(w) fawd wre awt 7 aaeefa &
FAIT TT AR ATIAIFCE —

ok N TRt ®1
JTEA W
L ko iR

——— |

1974 . 3 54

1975 . 4 5R
1976 . 5§ 45
1977 5 80

. [R— — - e -

(m) Fv=afa #r ofq fear s
AN AT A KT BT 8 06
U BT AT WATTA § | IOWTRT 3T
Jame Wy fasrre o, wrer ik
faemee fear ot AT T 9 03 X
9 65 vqv gfy fre & drw & wer
gaw faavro ¥ fagr mm 3
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Prize Deposit Schemeg of Bank of
Madura

HANNAN

5998. SHRI M. A.
of FIN.

ALHAJ: Will the Minister
ANCE be pleased to state:

ta) whether 1t 1s a fact that the
Bank of Madura had started two Prize
Deposit Schemes of Rs, 50/- and
Rs 500- a few years back and if so
the facts thereof,

t5) whether Government’s approval
wus taken to start these draws;

tc) whether Government have re-
cerved complaints of wrregularities and
ma.practiceg 1n the draws conducted
by the Madura Bank for distribution
of prizes,

td) if so, details thereof and action
tak¢n apainst the bank; and

fe) whether there 1s any Govern.
ment check on conducting prize draws
by that bank and if not, the reasons
thercefor?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) In De-
cember, 1974 the Bank of Marura Ltd.
had introduced two fixed deposit sche-
mes of ten vears duration referred to
by the Honwole Member. The sche-
mes provide for pavment of double
the amount of deposit on maturity
angd entitle the deposilors to particl-
pate in monthly draws of prizes dur-
ing the currency of deposits

(b) and (e). The permission of the
Central Government/Reserve Bank
was neither faken by the bank nor
was 1t required for the conduct of
the above schemes. However, banks
have to comply with the laws of State
Governments governing lotteries gtc.,
in the States where draws arc held.

(e) Reserve Bank of India have
reported that although some com-
plaints had been received jn regard
te the procedural/operational aspects
of the bank's schemes, no specific
malpractice has come to their notice.

(d) Does not arise.

Written Answers 84
Advance Central Assistance to West
Bengal

5999. SHRI CHITTA BASU: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Finance Minister of
West Bengal requested the Govern-
ment of India to give them an advance
Central assistance of Rs. 49 crores, for
meeting the budgetary gap in the eur-
rent year; and

(b) the steps taken in this regard?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) In accordance with the general
policy adopted for covering gaps in
resources of the State Governments in
1877-78, Government of West Bengal
wus given advance Plan assistance of
Rs. 17.50 crores. The State Govern-
ment was expected to meet the re-
maming gap through its own efforts at
economy 1n  non-Plan expenditure,
improvement jn revenues, better col-
lection of Government dues and simri-
lar measures

Bevelopment of Alr Strip of Lola-
gaon (Punme)

6000, SHRI R. K. MHALGI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have any
proposul under consideration for the
development of air strip of Lohagaon
(Pune) in Maharashtra;

(b) if so, since when, and the de-
tuils thereof;

(c) whay is the total cost involved;
and

(d) when the said development of
Lohageon and air strip shall be com-
pleted? - '

THE MINISTER OF TOURISEM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) to
(d). The aerodrome at

(Pune) belongs to the Indian Alr
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Force and is muteble for operations
with Boelng 73Y wrtraft The Civil
Aviation Department have constructed
a new civil enclave at a cost of about
Rs 24 lakhs which was commussioned
in August, 1977 There 18 no proposal
at present for further development of
this aerodrome

Offer frem Government of Assam for
providing Man Power for Central Pro-
jects Underiakings

6001 SHRI AHMED HUSSAIN
Wil the Minister of FINANCE be
pleased to state

(¢) whethcr Government of Assam
have¢ offered to provide man-power and
technical people for various Central
Piosects Undertakings and have re-
quesied the Centre io 1ssue suitable
instructions to varnous Central Pro-
jects Undertaking tn Assam to furnish
thenn man power requirement to the
State Government of Assam 1o facili
tate the development of technieal
skills and employment of trained per-
sonnel and

(b) the action taken/proposed to be
takcn in the matter?

THE MINISIER OF FINANCE
(SHII H M PATEL) (a) and (b)
The Information 15 not readily awvail-
able and will be obtained and placed
on the table of the House

Evasion of Centra] Excise Duty by
Bengal Lamp of Calcutta

6002 SHRIt K CHANDRAPPAN
Will the Minister of FINANCE be
pleased to gtate

(a) whether the Bengal Lamp of
Caleutta has tiied to (vade Central
exuse duty fo some time, and

(b) if so, whether Government have
taken action against Bengal Lamp and
if 50 the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) and (b)
M/s Bengal Electric Lamp Works

6003 SHRI S § GUPTA Will the
Minister of FINANCE be pleased 1o
state

(a) whether Government have re
ceived complaints agamst the working
of Custom Ware House, Calcutta and
if so the nature of complaints re-
ceived,

(b) whether 1t 18 also a fact that
some persons while removing confis-
cated goods in league with gh offi-
cers of Calcutta Custom Ware House
from the Custom House Calcutta were
caught red handed outside the Cus-
tom House during the year of 1977,

(c) whether such persons who were
caught red handed are never to be
found and

(d) whether Government have taken
any legal action aganst the officers
responsible for their commussion and
omussion and if not the reasons there.
ol?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) No, Sir
Government have fiot reteived any
such complamnts recently

(b) and (¢) No, Sir Reports re-
cewved by Government do not show
that any such inecidents occurred
However, on 10th August 1977, a la-
bourer working with M/s MEK Eng:-
neering Works (P) Ltd, and engaged
in fong steel racks 1n the seizure
shed of the Custom House was appre-
hended with one 3-Band National
Transistor Radio while comng out of
the geizure shed gate after his day’'s
work While arrengements were be-
ing made to '~ d over the accused
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with the stolen article to the Police,
he managed to escape. Officers were
deputed to keep surveillance on the
housg of the accused in his pative vil-
lage for detaining him, but he could
not be apprehended.

(d) The persons who were in charge
of the accused at the time of his
escape have been cautioned.

Arrears of Income Tax in Dhanbad,
Giridih, Hazaribagh and Jamshedpur
Industrial Complex

6004, SHRI A, K. ROY: Will the
Minister of FINANCE be pleased to
state;

(a) what is the number of car,
truck, dumper and other power driven
vehicle owners in Dhanbad, Giridih,
Hazaribagh and Jamshedpur industrial
complex of Chhotanagpur in Bihar;
and

(b) what percentage of them pay
income tax and the arrear pending
with them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
ZULFIQUARULLAH): (a) gnd (b).
The information is belng collected and
will be furnished as soon as it is avail-
able.

Ministers, M.Ps. and Journalisis seat
abroad during Emergency

6005. SHRI KANWAR LAL GUPTA:
WIIl the Minister of FINANCE he
pleased to state:

(a) how many Ministers and Mem-
bers of Parliament were sent to
foreign countries during the period
of Emergency by the Government;

(b) the total number of journalists
and others who were sent to other
countries during that period by the
Government;

(¢) how much money was gpent by
the Government on all of them;

(d) the names of the
visited by them;

countries

Written Answers 88

{¢) the names of the Ministers and
Members of Parliament who were
‘ent to foreign countrie: after March,
1877; and

(f) the total amount spent on them
Iy the Government?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (d).
Similar information was asked for the
periods 1974-75, 1975-76 gnd  1976-77,
in Unstarred Question No. 3615 in the
Lok Sabha on the 15th July, 1977. Thy
said inform ation is being collected
separately and will be laid on the
Table of the House as soon as posti-
ble. The information for the period
of Emergencv will thux be available
in the information to be furnished in
reply to Unstarred Question No. 3615.

(e) and (f). In Unstarred Questfin
No. 5148 answgred in the Lok Sabha
on the 31st March, 1978, similar infrr-
mation was, mter alia, called for, tne
period from 1Ist April, 1877 to 3lst
March, 1978. This information is be-
ing collected separately and will he
laid on the Table of the House as
soon as possible. The information
called for in the present Question re-
garding tours of Ministers and Mem.
bers of Parliament Will thus be avail-
able in the information to be furnisii-
ed in reply to Unstarred Question No.
5148.

Evasion of Income Tax and Excise
Duty by Jaypore Sugar Company

6006. SHRI M R. LAKSHMINARA-
YANAN: Will The Minister of FIN-
ANCE be pleased to state:

(a) whether due to the sale of
14,000 bags of levy sugar in black.
market by the Jaypore Sugar Com-
pany, the Central Board of Excise has
imposed a penalty of Rs. 6 lakhs on
the company;

(b) whether C.B.I, had source infor-
mation to the effect that the Manage-
ment and three high Income Tax Offi-
cial; of Andhra Pradesh colluded with
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the company by reason of which there
wag evasion of intome tax and excise
duty of Rs. 25 lakhs or above; and

{c) if so, what action his Ministry -

propuses to take against the company
to collect the income tax?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) During
thy: period from January to June 1972,
M/s, Jaypore Sugar Company Limit-
eld, Chagallu, hag cléaré@ a number
of consignments of sugar manufactur-
et by the company op payment of
duty at a concessional rate applicable
to levy sugar under the Central Ex-
cise Tarifl. It was later on found out
that thosr consignments cleared by
the Company were diverted by them
for saie in open market and hence
they were not entitled to the conces.
sional rate of assessment on the sugar
cleared by them. A case was regiv-
tered under” {N& Central Excise and
Saly Act, 1944 and in the department-
al adjudication proceedings the party
wag left off, as the Adjudicating Au-
thority held that the charges levelled
against the Company were not esta™-
lished. When this casc came to the
notice of Central Board of Excise and
Customs, the original adjudication
order wag reviewed after issue of due
notice tothe party and the Board held
the Company guilty of deliberate eva-
sion of Central Excise Duty to the
tune of Rs. 2.68 lakhs, and set aside
the original adjudication order and a
penalty of Rs. 6 lakhs was imposed on
the Company,

(b) The C.B.I. had received an in-
formation against three Senior Officers
of the Income-tax Department posted
in Andhra Pradesh alleging showing
of undue favours to M/s. Jaypore
Sugar Company in the matter of eva-
sion of taxes. This information was
passed on to the Director of Thspec-
tion (Investigafin) attached to the
Central Board of Direct Taxes for exa-
mination and thereafter to refer the
matter to C.B.I. if a CBIL jnvestiga-
tion was called for.

(¢) The Income-tax Department
has been conducting investigations re-
garding allegation of sale of levy sugar
in blackmarket by M/s. Jaypore Sugar
Company Limited on the basis of
complaints received and in close liai-
son with the Central Excise authori-
ties. The assessment of the Company
for the assessment year 1973-74 was
completed relying on the original ad-
judication order passed by the Central
Excise Authorities in October, 1974.
After the issue of Board's review
order in January, 1978, on the basis of
enquirieg conducted and material now
collected, steps have been taken by
the Income-tax Department to rope in
the income that may have escaped
assessment,

The case referred by the C.BL to
Directorate of Inspection has been
examined by the Director of Inspec-
tion (Vigilance) whose report is
under consideration,

Joining of Department of Revenue to
Minstry of Home Affairs for the Posts
Created for Hindi Work

6007. SHRI MOHAN LAL PIPIL:
Will the Minisier of FINANCE be
pleased to state;

(a) whether it is a fact that the
Department of Revenue has not
agreed to join the proposed common
cadre being constituted by the Min-
istry of Home Affairs for the wvar-
ious posts created for Hindi work in
different Ministries and Departments
in the Government of India;

(b) whether the above decision has
been taken at the instance of the
senior Hindi Officer of that Depart-
ment in utter disregard to the re-
presentations made by tThe staff of
that Department;

(c) whether it is also a fact that
conduct of the senfor Hindi Officer
has been undér investigation for
various irregularities and malprmc-
tices committed by him in the perfor-
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mance of his official duties, if so, The
nature of action already taken against
him on that account; and

(d) whether it is proposed to res-
train this officer from acting in a
manner prejudicial to the interests of
the staff working under him?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The mat-
ter is still under consideration.

(b) Doeg not arise.

(¢) During 1976-77 on one oCta-
sion, the displeasure of the Govern-
ment was conveyed to the senior
Hindi Officer when jt came to  the
notice of the Government that the
Officer was carrying on without pre-
vious sanction, a fairly regular side
business as an astrologer or a priest.
He has represented against the dis-
pleasure communicated to him and
the same is under consideration,

(d) Bince our inability tg joir the
proposed common cadre for Hindi
posts so far has been due to public
interest and not at the instance of the
Senior Hindi Officer, the question of
restraining him does not arise.

Chairman and General Manager of
Federal Bank Limlied, Trivandrum

6008. SHRI K. LAKKAPPA. Wil
the Minister of FINANCE be pleased
to state:

(a) whether it 15 4 fact that the
persons holding post of Chairman and
General Manager of Federal Bank
Limited, Trivandrum are real bro-
thers,

(b) if so, is it not against the Bank-
ing Rules; and

() the reaction of Government

thereto?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Yes, Sir.

(k) There 18 no provision In the
Banking Regulation Act, 1840 prohi-

AFRIL 1, 1978
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biting the upporatiaent of persons re-
lated to each other in the same Bank.

(c) Does not arise.

Export of Gur, Shakkar and Khandsarl

6409 DR, MURL1 MANOIIAR
JOSHI*

SHRI DURGA CHAND:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND C(OOFERA-
TION he pleased to stute,

fa)  wnether Government have
taken step 1o export pur, <hakkar and
Khandsari in view of the steep fall
in prices of these products in the
Mandis of UP, Bihar and Mah:arashs
tra, and

(b) If so, the details thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI ARIF BEG): (a)
and (b). Yes, Sir. Export of gur is
now freely allowed without any quota
restriction, Even the condition of 100
per cent L.C. or advance payment for
permitting exports has been removed
for export of gur. Government have
also released a quota of 5,000 tonnes
of Khandsari suger for export during
the year 1878-70.

9w fao.¥ w1 woetwoy

6010. =t srN Wi < anr farey
qdl TF 49 T oFO w47 fx

(%) ¥ e a7 (-, 17 Fo Awey
fradi #t ot afar g Ty qur
XL T ﬂ;‘f:mﬂha'rfﬂﬂmirm
vl =afray F1 wfoarE w1 amar A
AT 9 ; Wi

(@) afe gt M aeddt wt
war g?
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Setting up of Industries in Public
Sector in Kerala

6011, SHRI GEORGE MATHEW:
Will the Minister of FINANCE be
pleased to state :

~ (a) what are the industries that are
going to be set up under the public
sector in Kerala in 1978;

(b) the industriez in the public sec-
tor under construction in Kerala; and

(c) the total amount that is going .

to be invested in the public sector in
India during 1978 and 19797

THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a) ang (b).
As far as the Central Government
Industrial Projecls are concerned the
following are under construction in
Kerala and the amount of investment
estimated to be incurred during 1978-
79 is indicated against them:—

(Rs. in crores)

Name of Undertaking Proposed
invest-
ment in

1978-79
1. Cochin Shipyard Ltd. . . 13°57
2, Hindustan Paper Corporation
Ltd. (Velloor Plant) . . 40" 00
g. Ferfilizer & Chemicals Tra-
vancore Limited (Cochin Di-
vision Phase II) . i 5 1561

Expanded Plant Operations
Improvement Programme—
Cochin Phase I

4. Hindustan Insecticides ILtd.
(Endosulfan Technical Pro-
ject, BHC, BHH, Granula-
tion Project, DDT Formula-

tion) . g-8o0

(c) Total investment in Central
Government ang Commercial Under-
takings during 1978-79 is proposed to
be Rs. 2281.74 crores.

APRIL 7, 1978
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Report of Bhoothalingam Panel

6012. SHRI JYOTIRMOY BOSU:

SHRI D. B. CHANDRAE
GOWDA:

Will the Minister of FINANCE be-
pleased to state:

(a) when the Bhoothalingam panel
is expected to submit its report;

(b) whether the Central Trade
Union organisations have hoycotted
the panel; and

(¢) if so, the facts thereof?

THE MINISTER OF FINANCES
(SHRI H .M. PATEL): (a) By the
end of April, 1078,

L

(b) and (¢). Thesgiidy Group ad-
dressed a communication towards the
end of November/early December,
1977 to a large number of organisa-
tions e.g., employee§’ organisations
and Trade Uniong in different' indus-
tries, Chamber of Commerce etc., in-
viting their views on the terms of re-
ference of the Study Group by 15th
January 1978. Till 16th February
1978 wiews had been receiveq from  »
one employees’ organisation. TwWO «
employees’ organisations have for-
mally intimateq ey are boy-
cotting the Study Group. It is the ®
intention of the Government to have
a dialogue with Trade Unions before
formulating its policy on Wages, In-
comeg and Prices.

Indo-Dutch Co-operation

6013. SHRI RAJENDRA KUMAR.
SHARMA.: Will the Minister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Ministerial level {rade
delegation from Holland had recently
visited India and discussed measures
for widening Indo-Dutch co-eéperation
in trade and economic fields; and

(b) if so, the facts thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) No Sir

(b) Does not arise

Schemas for Tourism sanctioned for
Andhra Pradesh during 1977-78

60l4 SHRI P RAJAGOPAL NAIDU
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) the number of gchemes sanction-
ed for Andhra Pradesh during 1877 78
to develop tourism and

(b) the allotment made for them?

THE MINISIER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSIION-
TAM KAUSHIK) (a) and (b) During
the financial vear 1977-78 only one
scheme was takenup mn Andma
Praclesh 1elating to the purchase of two
mwotor launches for operation at
Nagarjunasagar The total cost of the
Scheme was Rs 2775 lakhs The f(inal
amount of Rs 1313 lakh. for this
scheme Was re -~ m 1977-78

Expansion of Banking Faciities in
Backward ang Adivasi Areas
in Gujarat

6015 SHRI AMARSINH v RATHA-
WA Will the Miuster of FINANCE
be pleased to state

(a) whether there 1s proposal for
the expansion of banking facilities 1n
backward and Adivasl areas n Guja
rat,

(b) if so the details thereuf, and

(e) the namesand number of banks
to be opened in such parts of Gujarat
upto March, 1979 and 19807

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (¢) For
the Formulation of their branch ex
pansion programmes for the year 1978
the Reserve Bank of India have ad-
viseq the commercial banks to select
unbanked rural centres in such dis-

318 LS—4

tricts as have per bank office popula-
tion in excess of the all-India average
It s expected that this approach will
secure larger branch expansion n
tribal and backward areas which are
also comparatively underbanked

In the State of Gujarat the Reserve
Bank of India have classified six dis-
tricts  wir Amreli Banaskantha,
Dangs Panchmahals Sabarkantha and
Surendranagar as deficit or under
banked districts for the purpose of
branch expansion

The branch expansion plans for the
year 1878 have not yvet been received
by the Reserve Bank of India from
all the banks They have however,
reported that as at the end of Decem-
ber 1877 the banks had on hand eleven
licences compiising 6 for rural centres
and 5 for semi-urban centres m four
of the underbanked distriets in Guj-
arat

Assistance for development of Tourism
in Maharashtra

6016 SHRI VASANT SATHE W.!
the Minster of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether the Government of
Maharashira have submitted some pro-
posals for development of tourism 1n
the State for approval of the Central
Government geeking financial ass15-
tances,

(by if so furnich details of each of
such proposals with financial ndica-
tions and the decision taken thereon,
and

(c) details of prowvision of funds
made and schemes finalised/approved
for development of tourism 1n
Maharasht:a and allocation~ made for
1978-797

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK) (a) ang (b) A
‘perspective plan’ for development of
tourism has been received from the
Government of Maharashtra A total
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of 112 places have been proposed for
provision of infrastructural facilities.
The estimated expenditure on the pro-
vision of these schemes/facilities has
not been indicated. These proposals
will be discussed with the State Gov-
ernment at the time of finalising the
next Five Year Plan (1978-83) in the
Planning Commission to  determine
which schemes would be taken up in
the Central and State sectors depend-
ing upon the availability of resources.

(c) The Central Department of Tou-
rism has made a provision of Rs.
8,00,000 for the construction of a
Yatri Niwas at Sewagram in the bud-
get estimates for 1978-79.

Amount sanctioned to Big and Small
Scale Industries through IDBI

6017. SHRI GANANATH PRADHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the total amount of money, State-
wise, sanctioned by the Governmenl
for big and small scale industries
through the Industrial Development
Bank from 1st Apnl, 1977 to 1st
January, 1978;

(b) the number of State-wise fizures
of applications received by Industriul
Development Bank and total number
of cases disposed of and the pending
cases for the last six months; gnd

(c) the amount of loan sanctioned so
far to the State of Orissa?

THE MINISTER OF FINANCE
(SHRI H M. PATEL)- (a) to (¢). The
information in being collected and
will be laid on the Table of the House
to the extent available,

wf 1977 % Oq AT § qewy ¥
Wt A |AT S frovare fieg g e
6018. st g fag : wr faw
4T 9 FWA ¥ I FG v
() war ag &= § fr af 1977
F Ao AT F 225 SO WY W
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Direct trading role for §.T.C.

6019, SHRI MANORANJAN
BHAKTA:

SHR1 G. 8, REDDY:

SHRI PARMANAND
GOVINDJIWALA:

»
Will the Minister of COMMERCE,
AND CIVIL SUPPLIES AND CO-
QPERATION be pleased to state:

(a) whether the Government have a
proposal to assign direct trading role
to the State Trading Corporation in
order to enable it io secure overseas
orderg direct and make i{s own manu-
facturing and procurement of goods
arrangements etc.;

(b) if so, full details of the proposal;
and
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(c) what will be its impect en the

private export and other trade activi-
ties?

* THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
The Government is considering a sug-
gestion that the State Trading Organi-
sations should undertake a substantial
amount of actual trading on  their
own account including buying, selling,
stocking, etc., vis-g-vis the conven-
tional back-to-back contracts entered
into by State Trading Organisations
at present.

(¢) The Corporation's  proposed
activity will be supplementing the eff-
orts of the private export trade. It
will assist particularly the small scale
stocking, etc, vis-g-vis the conven-
base and upgrading the quality and the
packaging in order to meet the inter-
national standards
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IAC’s Tight Scheduling of Available
Aircrafts for Civilian Traffic

6023. PROF. P. G, MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Indian
Airlines Corporation is at present
making maximum possible use of
all available aircrafts for civilian tra-
ffic;

(b) if so, whether such a iight
scheduling results into several charges
and cantellationg of routing daily
flights”™causing inconvenience to pas-
sengers gnd loss of revenue to Indian
Airlines Corporation;

(¢) whether Government propose to
buy more aircrafts to relieve the said
pressure on daily traffic; and

(d) if so, when and how and at
what estimated cost?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Yes, Sir.

(b) It does sometimes create pro-
blermis which affect regularity of ser-
vices. However, it does not result in
any loss to the Indian Airlines.

(e) Yes, Sir,

(d) Two more Airbus A300B2 air-
craft are to be inducted into Indian
Airlines fleet in May/June, 1978, at
an estimated cost of Rs. 48 crores,
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Export of Jewellery

6025. SHRI D. D. DESAI' Wil the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b). The
sumpliied scheme for encouragement
ot export of gold jewellery by allowing
either import of gold or by sale of gold
from Government stocks at Interna-

Alonal price is baing and will

be announced soon. export of
jewellery is expected t0 incteass oon-
siderably as & rTesult of this schame .
at least to gbout Rs. 50 crores initially
from the present level of about Rs. 3
crores.
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Sale of Cement on production of Ration
Cards in Delh

6027 SHRI SHANKERSINHJII VAG-
HELA Will the Mmster of COM-
MERCE, CIVIL SUPPLIES AND CO
OPERATION be pleased to state:

(a) whether 1t 18 a fact that cement
is allowed to be sold on production of
ration cards in Delhi;

(b) If so, the particular regsons for
which the cement is asked to be sold
on ration cards;

(c) whether Government  have
received reports that most of the people
who purchase cement on ration cards
sell that 1n black market and they do
not need cement for their own use;

(d) whether it has also come to his
notice that the sale of cement on ratlon
cards encourages unauthorised cons-
truction;

(e) whether in view of gbove Govern-
ment contemplates to order for stop-
bing gale 6f cement on ration cards and
allow sale of cement only on sanctioned
bullding plans and house fax receipts;
and

(f) if s0, when; and i1f not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIEs AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (d). For ensuring
availabibty of cement to consumers at
controlled prices, sale of cement has
recently been regulated by the Delhi
Admmstration in such a way that
17 per cent of the total quantity of
cement 18 s0ld against the sanctioned
building plans and permits and rest for
repairs. 10 bags of cement can be
sold against ration cards only for re-
pairs, An amendment to the Delhi
Cement (Licensing and Control) Order
March, 1872, has been promulguted on
10th March, 1978, stipulating that no
permit holder or any person who has
purchased cement either on ration
card or ageinst sanctioned building
plans can transfer his permut for
ceemnt to other person, a contraven-
tion of which is punishable under the
Essential Commodities Act, 1856,
There {5 no definite information that
sale of cement on ration cards for
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(e) and () No change in the exist
ing policy is at present contemplated
Stopping of sale of cement for repairs
on ration cards will cause a great
hardship to the consumers

Setting up Tobacco Auction Cantres

6028. BHRI PRASANNBHAI MEH-
TA Will the Minister of COMMERCE,
AND CIVIL SUPPLIES AND CO
OPERATION be pleased to state

(a) whether it 15 a fact that Union
Government are considering to gt up
tabacco auction centres to protect the
interest of growers,

(b) it so when the same 1s Lkely to
be set up,

{¢) what are the places where these
centres will be set up,

(d) whether ;t 13 also a fact that the
State Trading Corporation had decid-
ed to enter the tobacco market and

(e) what are the other faciliies be
Ing considered for ihe tobacco growers
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUFLIES AND COOPRRATION
(SHRI ARIF BEG) (a) Yes Sir A
Bill to amend the Tobacco Board Act
1875 for empowening the Tobacco
Board to establish auction platforms
for virgina tobacco 1s proposed to be
introduced dumnng this session

(b) and (c) Intention 1s to set up
the auction platformg as early as
possible after legislative amendments
are made but it 1s not possible at this
stage to indicate a definte date or the
location of the centres

(d) The State Trading Corporation
is buymng 5,000 metric tonnes of tobac-
co of 1978 crop on its own account and
risk as its normal commercial activity

(e) The measures taken this year
include fAixation of minimum export
prices, indicative prices, evoluhon of
standard farm grades, introduction of
tobacco leaf purchase voucher system,
disbursement or financial asistance t0

tobacco growers in Andhra Pradesh
whose crop and curing barns were aff-
ecled by cyclone etc

Jaigarh Fort Treasure

6020 SHRI NIRMAL CHANDRA
JAIN Will the Mimster of FINANCE
be pleased to state

(a) was any treasure found in Jal-
garh Fort or anywhere in Rajasthan
during the excavations searches etc,
made within three years time; it so,
how much worth

(b) how much money was spent in
the exploration, search, etc, ang

(c) who had actually ordered these
excavations, explorations and searches
ete?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) to (c) In=
formation available shows that a
search for the treasure believed to
have been hidden 1n Jaigarn Fort
wag commenced in June, 1976 and
was abandoned in November, 1876
Mo treasure was found The gearch
was undertaken under an agreement
dated 22nd May 10876 entered into mn
this behalf by the Government of
India (in the Departmeny of Culture)
and Colonel Bhawem Singhj of
Jaipur The expenditure booked for
the diggaing operations comes to
Rs 2,40,889 as intimateqd so far by the
various agenciey nvioved in the
operations

Reservatien of SC/ST for promo-
tiom in B.T.C.

6030 SHRI SHIV SAMPATI RAM
Will the Mimster of COMMERCE,
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state

(a) whether reservation orders 1mn
promotion for Scheduled Castes/
Scheduled Tribes are implemented
in §TC, i so, from which date,

(b) how many employees have
been promoted in each cadre includ-



115 Written Answers
ing Office Munager (General) and
Agsistant cadres since the inception
of STC;

(¢) what is the proportionate re-
presentation of SC/ST in Office
Manager (General) and other cadres;

(d) whether there i3 any backlog/
shortfall for SC/ST in Office Manager
(General) and other cadres against
promotion quota; and

(e) if so, how the backlog/short-
fall in Office Manager (General) and
other cadres would be fllled in?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes, Sir.
Rosters are being maintained for pro-
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motion by Selection from January
1970 and for promotion by Seniority-
cum-fitness from 27-11-1972.

(b) and (c). The number of em-
ployees promoted and the propor.
tionate representation of SC/ST in
each category since inception of STC
is not available. However, the requir-
ed information since the implementa-
tion of the Government directives by
STC is given as per enclosed statement.

(d) Yes, Sir.

(e) The reserved quotn for promo-
tion hag to be filled from within and
all eligible SC/ST employees have been
promoted as per the directives As
and when more SC/ST employees be-
come eligible they will be considered
against reserved quota for promotion.

Statement
Statenent shoging the amf number of employees pramoted in ¢ach cadre indicating separately nvmber
ui' SCIST employess prom
sl Cadre Total No. of
No. number SCfST
of promoted
pemons out of
promoted  Col. a2
t 2 q
!
1. Dy. Marketing Manager Gr. T . . . " & N 2
2. Dy. Marketing Manager Gr. I . " . N N " o4 L
3. Office Manager (General) . # . . . . . . 214 7
4. Dy, Finance Manager Gr. I B . ' . 13 '
5. Dy, Finance Manager Gr. 11 . . . . . 24 "
6. Office Manager (Accounts) . . . . " . . 5 '
7. Dy¥Marketing Manager—1 (Tech) . . . . . . 2 t
8. Dy. Marketing Manager—II (Tech.) . . . . . '] .
g. Office Manager (Technical) . . . M N B 19 .
1o. Inspector (Teech.) . . . . . . . . 2 2
11, Assistant . ) . . . . . . . . a2t !o

Nots : Is case of 8L Nos. 1, .'é' 5T& b,g reservation prders applicetle fiem
by Government.

mhofm

welorn
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Ingtallation of & Plant of Currency
*  Paper in ‘Security Paper Mill,
Hoshangabad

6031. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of FINANCE be
pleased to state:

(a). whether a plant required for the
manufacture of currency paper, has
been installed in the Security Paper
Mill at Hoshangabad;

(b) whether the Plant has been
commissioned;

(c) it so, the quantity of currency
paper %0 far manufuctured at the
plant; and

(d} what is the amount of foreign
exchange saved as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
The main plant for manufacture of
currency paper was commissioned as
early as 1967-88. It is presumed that
the Question refers to a mould cover
making plant installed recently in the
Security Paper Mill at Hoshangabad
to help in the manufacture of currency
paper, This mould cover meking
plant was commissioned in March,
1877.

(e) About 8500 reams of bank note
paper and 4700 reams of plain paper
have been produced so far from the
mould covers made in India.

(d) Rs. 400 lakhs.

e wfeedt oite Wy Tt @
 ww wtw wc wow fer oo

6032. it Trroft wre gew : W
M-iﬂ-ﬂ«ﬁ ® F SO :

lm) war v fefly & oo
Mnﬁﬂﬁm“ﬁmw

8

A forr safaY & Wy wdEl W

w7T 4% feqn T 91, o v | 9T

oo ¥7 sreoeriwriawc g fomy &
safaer wad ST AT gN: A1 T §F;
158 '

(&) war ar o7 ¥o mfe MiTe
¥ it awrcaer oy w syl &
QT 37 & A0 g F197 v
AR TR 7

firer st (Wi qwo qwo wEW): (%)
Wz (@), wialor gear wlafas waur
¥re wrio UHe WT¥o WTTe ¥ wWrwid
AT TS & ST AWCETT WIqT 9
<@ qrY w1 TR SreeT weiww
& e A7 g (e o ge
& & ford sraa wod gdnmr w10
Y Teafe qurey & fog worm @Ay
Fior dvisTaemg i m } fx oF
Iufera i w1 Wt eduA fivsT gremT
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WTTE T & 20, WO et
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w1 wEEmT ¥ $1O7 9 afew 9 oo
§ wfir wafy & g awca wowr
AT TN e fa v awi w
TYTRwTT & WIHTC 9% ¥W T €Y
qgET A ¥ aw § o

qiﬁumfﬂn\tw«m‘l‘u
¥ wferdf o ogfogr &6 oo
ww fo wow
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ueifawa &6 ¥ 40 wO¥Y W W
g 2o & w7 § & oy o B
Frer f; W

(=) =fr &, @1 wer w3m W
TR X 1§ 1977-78 ® A=
(w72, 1978 7% ) X7 QT WA
ferft grofic & g ff7 03 7

femuy (st gwo gwo wiw) :
(%) ®z (). zafy wygfaa srfeal
Wi wqgfer wrorfr W R
A A T & A 40 w03
T & w3 A e fafree T
gorre & fraradr aff § fae W,
gTEre ¥ Frdd amror 17 At wrew
%t 2 frg o fafiee Siwagdfe
gfcadi =wfex wa 7 Frre ot & oy
= FAiel A, AT fa ¥ AN &
qEIR X, TaTIw wed % w7 ¥ B,
4 afrwa Fegradt zz T el agran
A AT AL T AR A GHGTIAT
w w4 dq WX afr @ AW aw
e w7 fear 1 e wrfadi Wi
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¥ 9gw W, 18 fuifaa Feer § g
51 ¥ gy § 5 wg ag gifma w1
s faddt surer g< g & oftr frar
T 3T F A T Fww g foerk
W wgfwe arfe W wqgiea om-
wnfedi W frx )

A W A WEW 4T F
Torra & o ¥ & g faddy aqror &%
grarar & wely, fodr v oy Ay awoay
<tfir femrewre, 1977 ® v ot fogfr &

T WA 33082 I 76765
oy amiq 203 wTw T 367 AW

wy o
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Janata Hotel In Calcuita and Bombdiay

6034. SHRI SAUGATA ROY: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there are plans to set up
Janata Hotels jn Cnlcuttn and Bombay;
and

(b) if not, the reasons thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
Yes, Sir. The Five Year Flan 1978—83
envisages the construction of a Janata
hotel in Caleuita and Bombay.

Realisation of Taxes from M/s. Korea
India

6035. SHRI RAMESHWAR PATI-
DAR: Will the Minister of FINANCE
he pleased to state:

(a) the total amount paid as taxes

during the last three years by M/s.
Kores India;
(b) the total amount of business

they have done during the period; and

i+ (c) whether taxes have been realis-
ed in full; if not, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Income-tax
and Surtax paid by M/s Kores India
Limited for the last three assessment
years is as under:

Asgessment year

1975-76 Rs. 56.76 lakhs
1976-77 Rs. 48.89 lakhs
19718 Rs. 65.17 lakhs

(b) The total sales of the company
during the accounting periods relevant
to the aforesald assessment years was
Rs. 9.53 crores, Rs. 10.47 crores and
Re. 1333 crorves, respectively,
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(c) Gross Income<tax demands sg
gregafing to Rs 90,927 are outstand-
ing against the company as on 31-3-78
These demands are disputed in appeals
and have been stayed till their dis-
pozal

wixry qd faatx e ¥ eqgfan
wnfoat/wmafod & wieed

6036 wY T fawwy arewm
w7 wrforew way aafow gfe wie op-
s g oz TS ET AT fw

(¥) wrarr ox fagiv fawmr w
wfrn f Gftarr 59 wear et
¢ o T wrgfer wfan i
qyfaa s ¥ it £
aom freit 3wl

(@) 337 feqmn & 9= gy79
aar arfervr frgoma § saaTha WY
AT T T A A WA qagfaa
FrfaTt /1 g 19° Ty FAAfAA T oA
wifear F1 T feedr § )

atforer war amfes gfr wie
wwfen axmw ¥ wo A (§
wifte &) (F) W7 (@) mfga
AAFTIT AUT 7 9T THY SO F 0
(werer & vat wf | dwd g
Q7o Ele 2048/ 79]

Opposition by Planning Commission In
respeci of Reduction in Interest Rates

6037 SHRI G 8 REDDI Wil the
Minister of FINANCE be pleased to
state

(a) whethe: the recent reduction in
interest rates has been opposed by the
Planning Commuission or any member
of 1t,

{b) if so, what Is
this opposition and

(c) whether the cut in interest rates
has helped banks to  dispose of their
idle savings?

his reaction to

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) At a
symposium organised by the National
Institute of Publlc Finance and Pohcy,
Prof Ra) Krishna Member, Planning
Commussion had expressed the wview
that the recent lowering of the inter
est rales announced by the Reserve
Bank of India was not justified

(b) The demsion to lower interest
rates was arrived at after taking all
the relevant factors into account

(c) Banks do not keep investible
resources idle If the reference is to
credit expansion, 1t 183 too eany to
assess the impact if any, of the reduc-
fion in interest rates on the volume of
credit

Request to review the uprooting and
replanting subsidies from tea Board
for hill tea gardens

6038 SHRI K B CHETTRI Wil
the Mimster ot COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
FION be pleased to slate

(a) whether Government have re-
ceived anv request to review the up-
rooling and replanting subsidies from
Tca Board specially for the hill tea
gardens, and

(b) if so the 1eactions of Govein-
ment 1n this regard?

THL MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) and (b)
The Tea Boards proposals for the
revision of the rates of subsidy for
uprooting and replanting of tea areas
for the gardens in the plains as als?
in the hill areas are under examina-
tion

New Flight Routes Started by Janata
Government

8039 SHRI BALDEV SINGH JAS-
ROTIA Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state

(a) what are the new Might routes
started by the Jansta Governmant
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and gince when to cope with increas-
ing demand of air service;

(b) it not, why not, i s0, with
what yard stick;

(c) ig it a fact that all the flights
on all the routes are totally success-
ful from all points;

(d) Jammu and Kashmir being na-
tural gifted whether there is any
proposal with the Government to
develop Udhampur and Poonch, Bader-
wah and Nuri Chamb Sarthal and
Sanasr for tourist attraction to pro-
vide flights; and

(e) if go, when and if not, reasons
for the same?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Besides
augmenting capacity on some routes,
the following new services have been
started by Indian Airlines:—

(i) Effective §-5-77 Jabalpur and
Raipur were included as halts on
the route Delh:/Gwalior/Bhopal/
Indore/Bombay on two days mn a
week The route structure of hs
service has since heen realigned to
provide a daily link to Gwalior and
thrice a week frequency to Jabalpur
and Raipur,

(n) A thrice weekly F-27 service
on the Calcutta/Patna route with
effect from 15th November, 1977.

(1) A daily Boeing-737 gervice on
the Delhi/Nagpur/Hyderabad route
with effect from  20th December,
1977,

{iv) A thrice weekly Boeing-737
service on the Caleutta/Jorhat/
Dibrugarh route with effect from
20th December, 1877.

(h) and (¢). New services are intro-
duced by Indian Airlines not only on
the basis of ecomomic viabiity but
glso for meeting the requirements of
remote areas for an air link Opera-
tions on such routes may not be totally
successfyl from all points.
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(d) and (e) There ig no proposal
at present to develop udhampur and
Poonch, Baderwah and Nuri Chamb
Sarthal and Sanasr for tounst attrac-
tion. The Indian Airlines aircraft re-
sources do not permit any new alr-
links at present.
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Contributiong to varioug schemes of
Small Bavings

6041, SHRI HITENDRA DESAIL
Will the Minister of FINANCE be
pleased to state:

(a) what are the contributions to
the various schemes of Small Savings
in each of the States and Umnion
Territories of India; and

(b) do Government consider any
other scheme for more incentives to
the small saver?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) () The net
collections (1e. gross collections minus
withdrawels) through the various
small savings securitie; amounted fo
Rs 41648 crores during 1076-77 and
Rs. 250.85 crores dunng April to De-
cember 1977 (Information for later
months is awaited) State wise details
of these net collections are given in
the statement annexed.

(b) The small savings scneme. are
constantly kept under review and suit-
able modifications/additions lo the ex-
tent found necessary, are made from
time to time.

Statement

State-guse delails of net small Savings collections

(In Rs crores)

April—

Ns; State 1976-77 Dc::;;r;bﬂ-
1 2 3 4

) (Provisonal)
1. Andhra Pradesh 11°3g 739
2 Assam B 5 . . . 9 o8 13-66
3 Bihar . . . . . . 48 Gg 22 64
4 Deliu N . . . 1978 16+ 51
5 Goa " . § . 1-81 280
6. Guarat . . . 2816 00 41
7. Haryana . . f . ' : ' 9°75 337
8 IDlmachal Pradah . . . . . " . . 649 218
9. Jammu & Kashmir . : : 3 1+83 2°57
to. Kanataka . . . ., . ., 24'79 480
11 Kerala . : . . 2:91 476
12. Madhya Pradesh . 15 57 7°63

13, Maharashira . =
14 Mampur . » .
15, Meghalaya . . v s

' ' ' ' 62+27 3187

s e e o-go 0Dy

(—)oaq 038
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1 2 3 4
16. Nagaland . ’ . s . . . ) o-0g o:;
17+ Orisa . f f . . . . P . 1o i 8-61
18 Punjub . . . " g : 018 117
19. Rajasthan . " " . 170y (—)o-66
20. Sikkim . . . . . . o0y orot
a1, Tamil Nadu . . . N . . v 9922 2268
#2. Tnpura . ' ' . " . f . . o039 o063
23. Uttar Pradesh . i . 54°'50 9218
24. West Bengal . s e 5673 4363
25. Chandigarh . . . . o5l o 50
26. Lakshadweep . . . . a1 o-01
27. Muworam . . . . . . . . 022 [
28, Pondicheiry . . N . P . F i [T 019

29. Andaman & Nicobar Islands

« e (-)o3s (=)o

Total . f . f

41640 25985

Expenditure on Political Donations out
of Shri Aga Khan's Income

6042. DR. SUBRAMANIAM SWAMY.
Will the Minister of FINANCE be
pleased to state:

(a) whether he is aware of an arti-
cle mn October, 1977 issue of “Volun-
teer® a Gujarati journal from
Bombay, which indicates that part of
the Aga Khan's income in India has
been spent gn political donations, at
the time of the recent elections;

(b) the truth of this article,

(c) what 15 the Aga Khan'’s income

(i) from wvarious propertie; in
India;

(ii) from other sourceg in India;

{d) whether this is treated as his
personal income, or as the income of
the community headed by him; and

(e) how much of it has been per-
mitted to be remitted abroad m the
last ten years?

THE MINISTER OF STATE IN TIE
MINISTRY OF FINANCE (SHIRI
ZULFIQUARULLAH). (a) and (b).
There is no truth in the article pub-
lished in October, 1977 issue of
“Volunteer” that H. H. Aga Khan has
made donations to political parhies at
the time of recent clections,

(¢} As per the lalest completled
agsessment for the assessment year
1975-76, the income of H H. Aga Khan
is as under:—

(1) Income from vocation
Rs. 3,00,000

(11) Income from property.
Rs. 88,135

TOTAL: Rs. 3,88,135

The properties are situaled in vari-
ous parts of India, such as Maha-
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rashtra, Gujarat, Andhra  Pradesh,
Unlon Territory of Goa, Daman and
Dy, etc

(d) The ineome from the properties
and vocation is treated as personal 10-
come of H H Aga Khan and not as
the income of the community headed
by hum. He 15 assessed as a non-
resident individual in respect of the
sbove income

(e) No amount out of the income of
H H Aga Khan bas been remitted
abroad for the last ten years

Stoeps to augment socommddation for
Tourists in Ladakh

6043 SHRIMATI PARVATI DEVI
Will the Mimster of TOURIBM AND
CIVIL AVIATION be pleased to state
the steps Government propose to take
to t the acc dation facill-

L 4

ties for tounsts in Ladakh®

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) The Central
Department of Tourism has no schemes
at present for augmenting tourist ac-
commodation in Ladakh It 18 how-
ever understood that besides the exist
ing accommodation 1n Leh about 3
new hotels/paying guest accommoda-
tion have come up in the private sec-
tor and the State Government has also
plans to provide tented accommodation
at Kargil and Leh to meet the require-
ments of tourists for accommodation
in Ladakh.

Cempanies Imuing Shares to Public

6045 SHRI NATWARLAL B PAR-
MAR Will the Minister of FINANCE
be pleased to state

(a) whether it is a fact that the
companies issuing shares to the publlc
do not generally allot shares to the
small investors and the Bombay Stock
Exchange also neglect them,

(b) whether it is a fact that the
present method and scheme of allot

418 LS5

ment of shares la
small investors,

(c) what steps Government propése
to see that rich persons do net cornes
stock exchanges and instead small in.
vestors be afforded opportunities to
apply for new issues, and

(d) whether Government propose to
issue instructions or guidelines for the
good of small investors, and if so, the
details thereof?

THE MINISTER OF FINANCE
(SHR H M PATEL) (a) No, &ir

(b) No 8ir

(¢) and (d) Government has al-
ready issued instructions in January,
1961 and again in July 1972 to all the
Stock Exchanges stating that appli
cants in lower category particularly
those who apply for 5 or 10 shares if
the shares are of Rs 100 each or for
50 shares or 100 ghares if the shares
are of Rs 10 each are to be fiven dus
weightage by reducing the number of
shares to be allotted to applicants in
higher categories In this connectiom
it may also be added that the mimmmum
trading lots at the Stock Exchanges
at present are 5 shares of Rs 100 each
or 50 shares of Rs 10 each The Stock
Exchanges have also been directed to
make allotment of shares in lots of
25 of Rs 10 each in cases where there
is substantial over-subscription

detrimental 1o

qot wore wepee Qe
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5T GWT €45 ® TAT T POA AW
IT @ 72w a7 Tar vf ot gt
fiwett o Foriy w7 Frdo Y vror s
T & fao grm 7 fm omn &
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" forar T g1 TR T A NI www
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Ahsorption of employeea of Rrsiwhile
Direciorate of Exhibitions and Com-
mercial Publicity ln Trade Fair
Authority of India

6047 SHRI SHIV NARAIN BAR-
BONIA Will the Minister of COM-
MERCE AND CIVIL SUPFPLIES AND
COOPERATION be pleased to refer
to the reply given to Unstarred
Question No 1481 dated 3rd March
1978 revarcing absorption of em
ployees of Exhibitions ind Com
mercial Publicaity Directorate 1n Trade
Fawr Authormity of India and State

(a) whether the employees of erst-
while Dircctorate of Exhibitions and
Commere al Publiity will get interest
on their GPF upto the date on which
the final payment thereof 18 made to
{hem

(b) if so when will the final pav-
mert af (3 P ¥ =long w th interest uptn
date be pmd to them

(¢) 1L the interest 1s pot to be paid
up to-date what s the reason there
of =

(d) 'when wnll they get the benefits
accruing to them in lieu of their past
Government Service and whether a
specific time limit has been fixed for
the finalization of their cases 1f not
why and

(e) whether a speclal cell iy propos
ed to be created for expediting the
final settlement of their long standing
cases without any further loss of {ime”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
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CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a) to (e)
The benefits relating to penmon gra
tuity GPF etc accruing to the officlals
of the srstwhile Directorate of Exhit-
tions and Commarcal Publielty, on
the basis of their past Government
service had to be finalised in consuls
tation with the Ministry of Finance
(Department of Expenditure) Ministry
of Home Affairs (Department of Per-
sonnel) Bureau of Public Enterprises
stc Thu tme-consuming process has
already been completed Necessary
oiders are expected to be Jssued
shortly Under the GP Fund (C8)
Rules 1980 these officials will be
entitléd th intér¥et on thér GPT up
to the date of isfub of brders Tt is
however expected that necessary
bllls m respect of the claim of each
official wlill be presented to the
Accounts authorities for payment
woon after the isaue of orders

Since the policy issues relating te
pavment of GPF etc to the employees
»f the erstwhile Dirvectorate of Exhi-
itrons 1nd Commercial Publicity have
since been finalised 1t may not be
necessary to create a special cell for
thug purpose

O wevifew A faet w1 Jramw
L
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(m) B wrow faelt  wwrly
2000 0 oty & farw 75 afewr,
2000 ¥ 5000 =% swaT ¥ far 60
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Rvitfre A1 frwy & far e © 75
xfowar oz « fair oy & war wrewr § 7

faw sines ¥ aw AW (o Wl
avew) @ (%) fm w@
fratot &) foer xd F  Frefat,
s wrwr *97 %7 qqn frwnfeay o =
o i 15 9TE SqT & vfw AgT Ay, I
g dAEIafic & wopTC A 1978
¥ wwez yeay ¥ gyavn 7 69 fatwee
ot & fforeat 812 ove w1 we
A g wierifer fam it W
= 1aré frar & A F WA qveTT
ey faarr &Y 16 7, 1976
wigqear #aar 70'76 ¥o Jo o
FTO IATEA AF & T T Q6 G TAT
qery W owa § |

() 97 ¥7 oo evez AY &
wiam aoE 7 fada sarem e quam
% qfeqma, AR gty W weE ¥
1/20 9FT ¥ BYY &T U7 AT TH
T e F O qfy o gk 8, e
T v o1t St ¥ faay 9 AT
FIaT § 1

(m) & o fosly w1 fowr
vl A w8 F 7 fogre f o
? 3 wuar & g-Try AT FAdY
T § N S wrrr frd e
79wy for) & woray I ?
B qrevdfew ard fedt & s o,
RRWTCR G 2d] O B & gy
woTY wy & warfirer 14t g0

" Tewr woelht weitege (fegre) we

wot ot werar wofe

6049, WY Wite Wte wiwwlY : wur
faw it o wr o g WA
far zreT s oy T, fagrr oy 1 A,
1978 %y wir %t faeely afir werey
ﬂ?

faw dwrww % v Wt (W
wwfewTe Teemg): ¥w TR & AT
qEYN  TET WO UOX TN w
fafize & §, form w7 q99  sEARg T
FE1 1-3-1978 ¥ fiqfr &% wormre,
T WY 9T 17 91 W WYY WY
WEE AT XETATAY ) qg 377 Pt Ry
£ uYe ik wr frozee B Mw YR
e fear om0

wroiter it woiw it ww & wfefafoa
® aw gt wreiw

6050. WY T wWre W ar
fewr welt ag ¥ & wor w47 fr oy
zrrarr wffr ¥ qerr sfder dare
w7y U Ay &% wiNTh §w ¥
afufrfiaa & sfire gaam) o wasty
w oY aay v A? & o qfa gf g
Y a7 AfrdeT v aw swrfier g ?

fae Wit (ot qwo qWe  ww) :
afe wrf wraamETa Gl A dw
wEATT 89 AE 8, sefeC ZraeTAT
wfufr 7 3% figel =9 & el 7Y
Y1 23-2-1978 F1 91T fewrg G
¥ A7 ®Y 7 eeareer afieh @
wiTAY s el dw o Dot & F Y
TORICH! WY IO ¢ FIFEN T |
g ’
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wrewe o owwr ol WY wgw W
¥ fog ot wlter

6051. Wt wfw feorg witfemr :
wr few ot oy Tk g W
f -

(%) 1976-77 WX 1977-78
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st EL
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Osmplaints sgaingt Directer of Ex-
port Inspection Ageacy

68082. SHRI V. M. SUDHEERAN:
Will the Minster of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased fo refer to-

(a) whether
against the Director of Export Ins-
pection Agency were received from
the Shah Commission; and

(b) if so, what action has been
taken on these complaints?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFPLIES AND CO--
OPERATION (SHRI ARIF BEG): (a)
Three complaints in regard to work-
ing of the Export Inspection Council/
Agencies have been received by Gav-
ernment from the Shah Commission
for such action as may be deemed fit
Some references m these complaints
have been made against the Direc-
tor of Inspection and Quatlity Control,
Export Inspection Council

(b) These are under examination

Change in the functioning of Urban
Cooperative Banking Syrtem

8053. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
COMMERCE, CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether it is proposeq to bring
about a change in the functioning of
urban cooperative banking system;

(b) the new frame-work in which
these banks are supposed to tone up
their working; and

(c) whether some steps are being
taken to see that the service of these
banks reach almost every cormer of
the country especially the backward
regions?

THE MINISTER OF BTATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUFPLIES AND CO-
OPERATION (SBHRI KRISHNA
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"KUMAR GQOYAL): (a) and (b). The
'Resetvé Bank of ‘India Bas set up a
Committee on Urban Cooperative
Banks to go into the working of the
Urban Cooperative Banks and sug-
gest, among others, measures for im-
proving the- functioning of the sys-
tem, The termg of reference of this
Committee ure:

(1) To evaluate the role of Pri-
mary (Urban) Cooperative Banks
" in the banking system.

(2) In the light of the above, to

_ indicate their future role and, in

particular, to assess whether any

" additional facilities or assistance
© are peeded. . o

(3) To examine aspects such as
viability, lending procedures and
policies particularly from the point
of serving the small borrowers.

(4) To assess the extent of pro-
fessional management and adequa-
cy of training facilities.

(5) To consider any other prob-
lem relevant to the above terms of
reference and make recommenda-
tions. -

(e) Urban cooperative banks are
organised mainly to extend banking
services to the people in and around
urban areas. As such their objec-
tive is not to reach their services to
the people living in every cormer of
the country namely, rural areas, How-
ever, to promote organisation and
development or urban bankg in towns

in backward areasjregions where -
there are no urban banking facilities, -

the Reserve Bank of India has grant-
ed special relaxations in matters re-

lating to collection of ghare capitals

and membership for licensing of new
urban cooperative banks.

Recovery of Excise Arrears from
Textile Mills

8054. SHRIMATI PARVATHI KRI-
SHNAN; Will the Minister of FINANCE
be pleased to state:
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©{m) wh-thqthamvayd&&-
amu.mmﬁngh:hmtmzam
uxﬂhmﬂhmmm

€b) wluﬁ-arﬂhamum-un

'mnleuﬂhhwdmdedw wl!u

this amount; and

- {c) what are the details MGO‘V-
ernment’s decision on their demand?

THE MINISTER OF STATE IN THE
MINISTRY. OF  FINANCE . {(SHRI
SATISBH AGRAWAL): (a) Yes, 8ir.
Recovery of excise duty on account of
duty paid- on yarmn on compounded

- basis, amounting to about m 3:.46

crores has been stayed. .
(b) Yes, 8ir. The textile mills have

* requested for the waiver of the amutnt

of differential duty demmnded- for m
period prior'te 81-5-1971. ’

(c) The npreuntaﬂonl of the tex-
tile mills for the walver of the duty
are under consideration of the Gov-
ernment and a dee!slon is_likely to be
taken soon. i

Harassment of Passengers by Cusioms
Officers at Delhi and Bembay Adeperts

6055. SHRI SAMAR GUHA: Will the
Minister of FINANCE be M ]D
state:

(a) whethey reports of ygly md
indecent harassment of passenger,
particularly lady  passengers, by
Delhj ¢ng Bombay Airports Cistomis
Officers haye come to the knowledge
of the Government; and

(b) it so, mp.hhenw'pmpmd
by the Government for removing such
harassment of passéngers? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
BATISH AGRAWAL): (a) and (b).
The reference probably appears to be
to an incldent which ecourred at Palam
airport on 2-8-1977. An out-going

lady passenger had complained 'that
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she had been assaulted by a Customs
Officer at the time of her departure
The concerned customs officer -yas
immediately transferred from the air-
port. Tha complaint was later enquir-
od into in detail No definite evidence,
however, came forth in the investiga-
tion in regard to the alleged incident,
beyond a strong suspicion against the
officer. He has been adminstrered 2
warning.

Loasing eut of Corridors of Cemmen
Pamage in Jeovan Deep Building

0056. BHRI SURENDRA BIKRAM:
Wil the Minister of FINANCE be
pleanéd to state:

(a) whethey the corridors meant
for common passage in the first floor
of Jeevan Deep Building in Parlia-
ment Street, New Delhi has been leas-
ed out to a private commercial firm;

(b) if so, the considerationg on
which the step has been taken;

(c) whether it is not a violation of
the terms of lemse with the other
tenants; and

(d) whether Government propose
iy consider puiting the place back to
its genuine use?

THE MINISTER OF FINANCE (SHRI
H. M PATEL): (a) and (b). A pas-
sage on the first floor the LICs “Jeevan
Deep'” Building on Parliament Street,
New Delhi, other than the common
eorridor which had been made avail-
sble to the existing tenants in terms of
leases executed in their favour, was
rented out by the LIC to a firm in
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July, 1977. The purpose was to pre-
vent misuse of the passage and G
increase rental income from the build
ing.

{e) No, Sur.

(d) Does not arise,

fulolt weafieg & wives & ot w1
forater

6057. Wt wrew feg whgmr : wy
wfmr  amr  awfos  gfe wite
wyerfon Wit wA N F
wid fir:
(%) w1 og ww § fe T W
fateit wefirgy & wrerw @ fomfe
frqr war ar;

(w) afc g, A1 o w1 w
g T EYY wrdy wrw 3 feelr i gk
L

(v) v #F waw o gayfa
wr 47

wfewr war meufer gfe el
wgwifom swiew ¥ Tow det (ot
wifes @n): (%) 9 7 wy R @
w1 faate vrog samave fry & wew A
wrffgn gor & ax ¥ fado oAl &
areqw & AT w1 wré Frafa gy fwar
™ R

(@) 1974 ¥ Wit & Frafay &
wfoa srw-gifaat fater swe o
g-

Lo

wd wrar (wre Xo 29)  yW  (wQE wY) Lyl
(wre welr)
1974-75 6.24 314, 34 --155,90
1975-76 11.88 488,48 - 150. 56
1876-77 5.80 152. 01 —27.30
1977~78% 0.89 16.33 —2,00

*xafirn

(w) s wff @ty
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Delinking of Gémeral Mamagery and
Masaginy Director ‘Genéral Insurance
Companies

#0638, SHRI KISHORE LAL Will the
Minjster of FINANCE be pleasged (o
state

(a) whethey jt 1s a fact that it was
decided that the General Managers
amd the Managing Directors of the
now merged General Insuratnice Com-
panieg be delinked from their ou-
gnal companyes and

(b) if 80 how many have been
transferred and what are the reasons
for not transferring the other General
Managers and the Chauman cum-
Managing Directors”

THE MINISTER OF FINANLE (SHRI
H M PATLL) (a) No Sir

{b) Does not arise

Preduction based Comirel of Cegiral
Excise

6050 SHRI PIUS [IRKELY Willthe
Miuuster of FINANCE be pleased to
state

(a) whether Production Based
Control of Central Excise in the self
removal procedure umts has proved
a failuré because big units having
three shift production, Central Excise
Staft have no check on production but
fo ditto the figures given by the fac-
tories,

(b) whether there iy no proper dis-
iribution of work g3 1n 3o many cases
ong officer has to control 10 to 30 umty
at a time,

(c) whetliér after a start'from 1st
February, 1978 any improvemeant has
come to notice M revenue by the
Governmeént and if not, the criteria of
this type of expemmve system, and

{d) what actron Govetnment pro-
pose to take im the matter and H mot,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTHY OF FINANCE (SHRI
SATISH AGRAWAL)' (a) Ths pro-
ductien based pattern of control,

*wieh does not denate from the
esventlaly of the Self Remowsl Pre-
eoduré having been introduesd with
sffect fiom 1-2-1078, 1t ls to) ewrdy to
make wy sssessment about its work-
ing It 1s, however not eorrect thiit
the fijgures of production given hy
igger unitg are accepted by Central
Excwe Officers without proper veri-
fication and checks

(b)} Deployment of Central Excise
staff 1s based on various considerations
like the revenue yield from the units
the number of shifta worked, the con-
centration or dispersal of the ymts the
man-power available and other rele-
vant factors In the c@se of smaller
units a number of these would neces
sarily have to be grouped together and
placed under the charge of a single
officer According to the information
available it s the exception rather
than the rule for Wn Inspédiar o 'have
charge of more than 10 umits and n
such ¢ases all or most of the umts
would be onss yielding low reverue
Further Covernment are in the pro-
wess of recruiting additional staff to
implement the revised pattern of con-
trol, amd thus will progressvely pro-
vide for more concentrated control

(¢) Complete figures of revenue re
alisation during the month of Febr-
uary, 1978 have not yet become avail
able In gny case, the revenue figur
es for a single month can hardly form
{he basmis Tor m judgement

(d) The working of the Scheme 13
being kept under review with a view
te making whatever modifications
might be found netessary i the lLight
of experience

Resamed Vaianciey during it your

060 SHRI R L. KUREEL Will the
Minister of TOURIEM AND CIVIL
AVIATION be pleased fo state

(a) whethies 1t 13 a fact that soint
vmncmd&ﬂuﬁmmw
served for Scheduled
duled Tribes last year,



143 Written Answers APRIL 17, 1078

(b) if so, how many applications
-were received from Scheduled Castes/
Scheduled Tribe candidates and how
many of them were found having
minkmum qualifications required by
the Department; and

s/c,
ST,
(b)

Number of applications received .
Number of eligible candidates
()
8/C .
8T.

wou! ¥ epere & wrew ceel ot wewCt

6061. ¥re wgmim fiey wiww :
wy fow st oy wh g 5@
fr:

(%) war ag aw § fs ool w1

wrtiie yer wrew ¥ fowww ger
wafr 109m 135 WA W

(w) wor g ot aw § fx o=
ST % ST T kv ¥ aeed Wk
gt W W §; W

(w) ofe gf, ®t st oo
wmwidMtworme N R ¥
fy woWT grU W I9Tg fed nd
| &4

fowr swww # cew oWt (Wt
wfitn wwew) :(w) 21 wrd, 1078
Y o] g & dod §, 10 ary @YX w7
vor ¥ wd W & epaT swhd
wew, wrew ¥ wefow e & qerwdr
WNWTW 184 T W WT |

(w) &, ot
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(¢) how mapy of them were ap-
pointed against reserved wvacancies?

THE MINISTER OF TOURISEM AND
CIVIL AVIATION (SHRI PURUBHO-
TTAM KAUSHIK): (a) Yes, Bir.

Indian Airlines Air-India
18 85
8 29
Indian Alrlines Air-Tndia
sC ST sC ST
Ggo 168 1004 247
338 87 767 178
Indian Airlines Air-India
18 43
B 17
(w) et 1 Uk g7 wTX
¥ fam goRT A WA T W /%
¥, o % R ¥ AT

(%) w3 witw o frw forfir-
2w, wTaqe o wiwry feufer & ot &
T 4 A AT, 1972 ¥ ¥
&eTT AT woX afisre F fomr
wr;

(@) w7 3 o & fie Wi e
X wiw oo fire o wwrar of o
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v <k wt fste w o wr oo
swrafre xw ¥ I9F qwar ¥ ww
aw faaex fear § ot o ofom-

(W) =1 s® gy ¥ wEy o
X ot € oo foar &7

wifeex wer wmfes  gfn i
agwifem swrww ¥ cwa st (R
o e www): (%) gr e
1wt fegfr, o 9% wfuste iy A
& wwy worwe  (¥ifew)  eaiy
45 16 W@ %o (wmeww) €Y, w¥
wATAE WWNF] WU 218 MW
%o ¥ wRAT ¥ wTW wwTAT W WO
w7 fam &

(w) & (w). sz 7ee afgr wf
& ¥ 37 Tifwat w1 Y AT w7
¥ fam wegrde fady & T, 1977
¥, ¥g wfwdt & yors & fag &Y od
srgea € autfer & arz, sl W
afaere ¥ 7% 7 qif &7 Toar 7 W
wraw w7 ¥ fog ow  dveer wk
wf ¥, o1 P were § —

(i) wwear wifufus ¥ ofemy WX
oy FarQy & ¥ ofmn,
¥y I3 enwT fak Wt ¥
Rk wK T® §, w1 A,
T & I, qrer & W
0 ¥ arlw ¥ qrw awt oy
wufi ¥ wwag & ¥ firqr aman
wfgd

(i) wwenr <fww oy, fork
a0 F ¥ ey o @
Y ww ot syt w1 fike
TIW Y TEE AT T
fomr agy

(ii1) wepfr o At arafire wonr-
ufeay, oty §t ¢t § &
waraiEl ¥ @ yaw W oo
gt & wratAaT & wux of
10,000 TG (€ FAIC WA
¥w) W qmr few omr
wfgg Wik amafor wwr &
&Y ufw, ufe ¥ £), w1 -
™ qhrAT & s § gEt
wt fieqr amar arfge

(iv) = fafey ¥mErQ & ¥ wedw
¥ draAr ¥ smiamT ¥ sew
w 10,000 WY (TH gwr<
Y ¥ ) &7 A fiear aran
wifgr awr gat wd 25,000
T (Tt g T )
o W WA femr  w
afge

(v) wa fefew g,  for
25,000 9% & wiaw & U

0063 SHRI SOMJIBHAI DAMOR
Will the Minister of FINANCE be
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mparately in Income Tax, Central
Excige, Customs and Nationalised
Banks is filled up and what iz the
shertfall aguinst its exiating strength
for each class of service;

(b) if there is heavy shortfall,
what action Government contemplates
to take and by what dates this short-
fall is likely to be completed; and

(¢) whether he is considering about
the crash programme for filing up
these vacancies similar to that adopt-
ed by Minister of Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
SATISH AGRAWAL): (a) to (c). A
statement giving the required infor-
matio, is laid on the Table of the
House, [Placed in Library. See No.
LT-2040/78].

Operatioaal Efficiency of Natiesalised
Banks

6064. SHRI G, M, BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:
SHRI SUKHENDRA
SINGH:

Will the Minigter of FINANCE be
pleased to state:

(a) whether 1t is a fact that the
operational efficiency of the nation-
alised banks has been constantly de-
teriorating; and

(b) if so, what action Government
have taken in thig regard?

THE MINISTER OF FINANCE (SHRI
H. M. PATEL): (a) and (b). Although
the nationalised banks have under-
taken rapid branch expansion and fac-
ad the prohlem of rilinlt casta over thew

few years, there ix Do reason

Egeve that their operations] effi-
ciency hmg been constantly deteriorat-
ing. The funetioning of the public
sector banky is kept under continual
review by the Government, the
Reserve Bank of India through its
various depariments and the Boards
ot Directors of these Banks.

Written Answers 14
Excise 7yield from Aerated Walers

6065. SHRI GOVINDA MUNDA: will
the Minister of FINANCE be pleased
to state; f

(a) what was the sale of aerated
water during the year 1871, 1972 and
19;?8 and the excise yield from the
sale;

(b) whether it i g fact that the
sale of merated water has steeply
fallen because of heavy dose of excise,
and 4 f

(c) it so, whEt Govérnrthent pro-
pose to do in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) Informa-
tion regarding sale of aerated water
for the period mentioned in the ques-
tion is given below-

Yoar Sale mm Extise
thousands vield Ry
of n
{bottles)  thousands

g . « o+ u4q5lsg Ju730
1157956 brozs
1124027 54580

1972 . .
1973

(b) and (c) No Sir, the year-wise

figure of clearances given against part
(a) of the question does hot indicate
any steep fall in sale of aerated water

Yiwwn got s wiin qefaqew
o Wi & wrow

6066. Wt gr Mfex wwi : w
qien st e fewor weft oy aend
v oG e

(%) war ag aw § fix sarew &Y
kfers quewes wdy  geifages
& o wvw fawr § forewr ik §
st 23 qwter £ ¢ Ychy, e
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v gwewhe® (them qreme & Y-
dn wr gwfux qur W),

(w) afe @, & 99 9T " wr-
i N ow @, W

(w) ufe WY arw o a7 ot B
ot wr wegfmer gfigwrfey o wqr-
afen wfy fer a1 o ¢ ot ofe
g, a1 oe% Wy W §7?

qien v wmfios fowrm st (s

woiteew o) (%) W,

(w) sz (w) fema * wrw-
wyarer ® o Y &
Gold Bosds

6087 BHRI R VENKATARAMAN
Will the Mimister of FINANCE  be
pleased to state

(a) the amount of Gold gubscrib-
ed for the Gold Bonds 1mued by the
Government of India,

(b) whether the amount subscrib-
ed is retained by the Government of
India 1n specie, and

(¢) the earliest and Jast date of
repayment of the Gold Bonds

THE MINISTER OF FINANCE (SHRI
H M PATEL) (a) Subscriptions to
Gold Bonds which were issued thrice
by Government (viz B4 per cent Gold
Bonds, 1077 1n November, 1862, 7 per
eent Gold Bonds, 1880 in March, 1985,
and National Defence Gold Bends, 1980
in October, 1965) amounted to 35102
kgs approximately

(b) The subscriptions received were
refined into gold of 985 fineness
which formg part of Government's
stock, 1

{(¢) The bulk of the 64 per cent Gold
Bends, 1077, which matured on 12th
November, 1977, stands repaid while
the Nationsl Defence Gold Bonds
1680, the Jast in the seres, will
thitute on the 27th Ot¢tober, 1080

Olvlj  Aireraft Services from Dum
Dum t» Coech Behar

6068 SHRI AMAR ROYPRADHAN
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to
state

(a) whether Government have any

intention to operate cvil alresaft
lnuwm from Dum Dum to Cooch
ehar,

(k) whether it 1s also a fact that
aitizens of Cooch Behar and nearby
areas and foreign tourists have cons-
tantly been demanding for a elvil
awrport at Cooch Behar, and

te) if s0, what are the detalls in
this regard and the action taken so
far by the Governmentr

THE MINISTER OF TOURIS)M AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUBHIK) (a) No Sir, not
at present

(b) and (¢) A repremsotation was
recelved mn July, 1877 demanding re
opening of the aerodrome at Cooch
Behar to enable Indian and foreign

tourists to visit North Bengal, gpeclal-
ly Jaldapare protected forest area A
reply was sent stating that nelther
Indian Airlines nor any non-scheduled
operator have évinced any Interest in
operating to Cooch Behar, and it is,
therefore not possible at present to
reopen this aerodrome

fadel

6059. wit sherrorwer Ty : oy Fueer
wat ag xarX Y o w6 fr ww aw
wfwer fadelt s wyr o fvw w0 &
ot vk § i 1977-78 # wOAT X
g & firrar Trorer wamar wYe 1078-
79 ¥ fwwT Twver wwTk W W, wa-
e k7

few Wt (W qwe qwe wiw) :
feard dw & qra oy ket sur gt 8,
g faforw sqw wkfiea) & www, wrcerdt
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e g, woerd wer wRrde
wearet € sfrqReat/ el oix o e wee-
Tt oY ¥ AT & w9 ¥ oot amd &
30,1977 % &ureer feom & & drar
et & S fagwY qur WorT® 190, 94
713 ¥9T WY 61T 31 femaz, 1977 W
qaT BATEY ¥ 141,04 ®UT TN
A urm 7§ 4 | 9 ¥ AW Al R
fir xd 1078-70 ¥ 2k fedelt o
W ¥ Fly wre g e g
fade qzv vwrx N ufer wix fedw
# sarer ¥ o # Gy ard qfewdA o
frdT e & fam sl o W€ wiwes-
arft Ay ¥ o7 st

Nationalisation of Export Trady wof
Coir ang Coir Products

6070. SHRI P. K. KODIYAN: Will
the Minister of COMMERCE, CIVIL
SUFPLIES AND COOPERATION be
pleased to state:

(a) whether the Kerala Assembly
hag adopted a resolution unanimously
urging the Centre to nationalise im-
mediately the export trade of coir
and coir products; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir. The Government of Ke-
rala has informed this Ministry on
23-3-78 that a resolution to this effect

hag been adopted.

{p) The Kerala Legislative Assem-
bly has resolved that “the Govern-
ment of India nationalise immediate-
ly the export trade in,coir and coir

", In view of the resolution,
the matter will be considered by the
Govarnment, )

AFRIL 7, 1978
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o g2 ot & quo it g gfe & wrer
dure W ¥ awi ¥ ofy

6071. Wt wwmee- firerd : sy
fuer wot a7 worh W@ wor wR fi

(%) W gearew wew B gk 2 &
s sfreer ot gfg ¥ afomrerey o
3T ¥Q ¥ q= & & wfy Heft, Wy
&arT wTw ¥ ¥ A o gfy gely ;

(w) oft gf, &t w7 5-6 Sfawa
=T yfy o wiwwr § arwife s e
¥ 0.7 wfawa afz #1 wAma wm
T g ; Wi

(7) war Ter Harrw o WA &
fag wor & f e w &5 wqE &
ufew 3y 7 1 foradr Fovtwme o<
GATAEE qTT qF ?

hm(*“a“o ﬂﬁ),
(%) 1978-79 & xoz & wrgy g%
mﬁm-fwhqtiﬁsmqw
g M & forr wepe oT qRR & 0
i Fumn qew 2fcn amy @ g
s F fawwm Wt ® 5 whoea
*t afg w7 A wf & vl 3fy feewm
ue & o fgedr & aoae ) o
WY www fufafe W 87 o @
YT Jearaw WeE At www gfefroy,
1944, ¥ A% oW W wy Fwr
68 % yriw areft 4, I 9T 1975-76
* ¥o ¥ qgeft arv, o whnw w1 e
®ATAT AT 471 197778 X X wgy
%X 2 sfewe w7 fmr oy o1 o oy
W a5 wfoww femr w4
W AR (7 s 68) ¥ werer
e ¥ ag ff ww mfert el Eeic
% fa w7 s ot g v ew Qura

(w) e wre ¥, worr et &
wTeo, 0. 7 sitvew ot ey ofy
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wt i Wl & W &
ﬁwﬂnm?&m

fie TafY wegwi & frersrr e, forriy
s o fawelt 7T ww o TQ
e Wt wfvw §, & g€ gfg & wror
TR | ¥W & §W fraree W w1 2w
&% wepuT WA aww Ty & e
arwre 1 sfafwar aga o oz it
woit &) dE & are gy Ty ¥ 6%
At & g6 ow ¥ 0 o wfwww afy
g€, famer ow wron g @ e TR
A& ¥ 90 wfewy # afg gk o fr A
st ¥ gk fomwt a9 ¥ TEw w9
7 ent W aaw o § T § A,
et gy aw gw e o 1fz
g€ w@ 1 2 sl &

() scwre ywy feafer v am
For Tadt § 9T wx b)Y sresaw e
wrer §, g ¥ @R et sepfue ofy
) e & frg gow wrtaré & i
L4

Improvement of Haldi Ghatl for
Tourist Facllities

6072 SHRI 8§ § SOMANI Will the
Mimmister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether any plan has been sent
by the State Government of Rajasthan
to the Central Government for the im-
provement of Hald: Ghati for the tou-
rist tacilities, and

(b) 1t g0, the detalls thereof and the
regetion of Central Government there-
on?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUBHIK) (a) No, Sir, How-
ever, the Ceniral Department of

Tourism released an amount of Rsl
lakh in 1976-77 to the State Govern
ment for effecting environmental im-
provement at Haldighett

(b) Does not arise

fureelt syy fiefrmorer wrfirfiver W orem
woht ¥ aoft wwerdar sy wot
el feleh weafirgt

6073, wYQWo Yo WYY : 877
fwer #at ag w1 # war w6 fo

(w) ot fadst weafrt wa
I wgrae wRwa & amoww §
fagYd fadet qur fufrrmer wfafw
¥T OTEF FTX ¥ GOAT QEAEAT T
%1 § w'T wTea ¥ wvy =TI o anmeA
& o7 faog fear 8,

(@) =% d4rT wgd @ AT T
auran wx aw 6T oy ¥ ewiraw @,
LS

(7) wrer svwT & g4 A oW
giafesy $% & g war waw 3517 §
fe 1 wwfm ®t ofr aedi der WY
s ufe W @ At § quew woh
afcaeafera) w1 frozrr 4 wT & 7

few ot (WY qwe gwo wiw) :
(%) wwow 7 wafar A Aw & fakely
sy fafiraey wiafmaw 1973 o s
27 % wuew & foq fraffar smt
frfm & wepare wepfm amen ot =
& wmula w1 ¥ X GRS WwT WY
o wafr & wmw gwer o
¥ fog m {4

(@) w7 ¥ g9 gv e
§t wey syt /it Wiifes
fommremy w wx fag § i gl
wwfrat 1978 & Oere dar w4l
warfy Iwk =TaTT ¥ wreafaw aETOA
%% fig afcasfodt wifr & faert &,
$T wHT W |

ay
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(w) fuefr v fubrews  wfe-
frew & Ivaeet epare, Wk o7 feRely
wolt wreary ford & o qf sppafer
¥ for woft ofcasfot wr froerer
W PR wEE ST T
WY Fapelr w67 strfrovaly Y wprk o w1 TR
T & wmhen o1 gy wWa, w9
wwrar Prfet S fe AT afe m @
TR w7 gATTeT ey o &1

farrew

1 Qo ¥wew qw w0 (tfewr)
Qo fe worwwr (wrar)

2 ¥¢T yifwws weomaw  fae
weag  (wraT)

1 xR g e fire,  wewen
(wrem)

4 wra1 wrar frafe fame € fessht
(wrar)

5 wrwfear o516 w94 wTE CfEar
(sredz) fao wwwer  (sTar
oY)

¢ wuifadiy gAfew 2o vl fire,
ot (wrar)

7 et foreit oox weplt W wfey
rerimifer aad (wrer)

8 tur, 7 feeely (wra)

9 wnie Mo "o FwE zx ST E@ITMA
7€ feeely (wrwr)

10 %% ey wrgde fafads ey
(& st

11 Trere que 5% fro, wzre (wrar)

12 91+ TR sfaar drodlo wewar
(wrar)

13. e (xfiar) fore, womperr (wuay
writ)
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Amount
Eawrilament” 1y Keces tndts |

6074 SHRI RAMESHWAR PATI-
DAR Will the Minister of FINANCE
be pleased to state

(a) whether it {g a fact that M/s
Korea India are showing a large
amount on “entertainmerit”

(b) the total amount shown under
this head during the last three years,
year-wise

(c) the percentage ratio ef expendi~
ture on ‘eniertainment’ to the net o~
come and

(d) whether they are resorting to
this tactics to save taxes”

THE MINISTER OF STATE [N THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) to (d) The
information 18 being collected and will
be furnished as soon as it 1 avail-
able

Expenditure on Guest Houses by Keres
India

8075 SHRI RAMESHWAR  PATI-
DAR Will the Mimster of FINANCE
be pleased to state

(a) the number of guest houses be-
ing maintained by Mys Kores India,

(b) the amount being spent on rent
furnishing, maintenance and other
things on these guest houses

(c) whether the expenditure of resi-
dences of executives are also included
as expenditure on guest houses and

(d) whether rebate Is granted while
reckoning the taxable amount of com=

pany*

THE MINISTER OF STATE INTHE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) (a) to (d)
The nformation is being collecled and
will be furnished as soon as it is
avalable
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wm denrgw . fow, ek & wfemt
o wer o gen

6076. WY gww Wy wWEW T
few aat 7g Tt § g ¥4 e

(%) wrw 2ewerem fam, cak &
wrfaeY # war dr awl 7 feaa arg-w<
war femr WYX adwT wrfewt a¥r
ATRTETO & AR W §, 9

(@) w1 g7 weire TR AT
fedt wer U =pOTT ¥ WY YRR
§ ot ofz gr, at 7%7 afseml ® =m
w71 § &% ¥ fawr § weafema - @ErQY
% u:q ofate@T ¥ Wre wmErEET £7
e’

foer siwrew ¥ Tow WY (W
wwfrery geng): () o177 (|). W
2wrerew fow %) mfews $aé =y 4.
Reafor sy fre, a3t £ 9w #famm
®, 3% arf woimv =81 & 1 9
FIAT g7 3 A faeira At & A,
w37 fan an grgwr & =Y A1 faw
AT —

Y
1974-75 2704
1975-76 23,125
1976-77 2,903

Investment made by LIC in Private
Sector

6077. SHRI JYOTIRMOY BOSU:
will the Minister of FINANCE be
pleased to refer to the answer to
Starred Question No 2864 dated 10th
Mareli, 1978 regurding “Investment
policy of Life Insurance Corporation
of India” and state:

(a) total investment made by L.IC.
in the Private sector to-date;

(b) share of each 20 largest indus-
trial Houses in this total;

158

(c) total LTC. Mvilhent in ihe
public sector undertakings and
and smal]l scale industries to d
separately;

() whitther thiy'Goverrithent is eon-
sidering to ' ‘“hwinie the Pattern of
LIC Investment; and

(e) it s0,'the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a)
As on 31st March, 1977, the total book
values of LIC's investments in all the
Puble Limited Companies comprising
the ‘Private Corporate Sector’ was
Res 32440 crores

(b) Total mnvestments made by LIC
as on 31st March, 1977 in ‘Large
Groups' amounted to Rs. 184 05 crores.
Break-up of this figure 1n  different
‘Large Groups' is given in Anwnéxure
‘A’ [Placed i Labrary See No. LT
2050(78)

(c) As on 3lst March, 1077 the
total book value of LIC’s investments
in all Public Lamited Companies in
the Public Sector (Viz, Government
Companies) was Rs 37.14 crores.

The LIC does not normally give
direct assistance to cottage and small
scale industries for the reasong that
these industries are mostly run as
proprietary concerns or partnership
or gq private limited companies and
LIC s not permitted by law to meke
investments in such concerns. How-
ever, assistance 15 provided by the
LIC to these sectors by subscmbing to
the Bonds and shares of the State Fin-
ancial Corporations which in turn give
loang to cottage and small scale in-
dustries and by grant of loans to in-
dustrial estates. Ay on 31st March,
1977, LIC"s investments in Bonds and
shareg of State Financial Corporations
and glso in the losns to
Industrinl Estates was Rs. §2.53 cro-
res.

1
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"(d) ana (¢). The matter s under
consideration.

Opening of Branches of Bank of
) America in India

6078. SHRI JYOTIRMOY BOSU:
Will the Minister ¢ FINANCE be
pleased to stmte:

(a) when the Bank of America
opened its first branch in India;

(b) how many branches huve been
allowed to be opened by this multi-
national bank to-date;

(c) total profits earned and total
amount remitted (including remit.
tances on accounts of heag office ex-
penses) by the bank to-date, year-
wise, since inception; and

(d) salary, emoluments and perks
per year allowed to the 10 top mana-
gerial staff of the bank?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
The Bank of America opened its first
branch in India, in Bombay on 20th
May 1964.

(b) As on date, the Bank has been
allowed to open four branches in
India,

,(c)Information to the extent avail-
able in the Reserve Bank is given in
the enclosed statement.

(d) The form of Profit and Loss
Account prescribed in the I1IT Schedule
to the Banking Regulation Act, 1849
requires the banks to indicate by way
of a note to the Profit and Loss Ac-
count the particulars of remuneration
relating to the Chiet Executive Officer
only. The bank is not required to dis-
close guch particulars in respect of
its other officers, Reserve Bank have
reported that particulars of remunera-
tion paid to the Chief Executive Offi-
cer of Bank of America as indicated
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in itz Profit and Loss Account for
the year 1974 qre as under:

Rupees
Salary 2,05,805* vo
Allowances . . . . 4202400
Monetary value of other hene-
fits or perquisites (cakculated
according to the income tax
Rules) Co 37,918-00
Towl . . . . 28574700
Statement
Yea Amount ol  Total
actual amouni te-
net ploill:. l!;i'l.;ﬂ' (in-
er ha- 1
Hlmre sheet llultd l;&u
and t  cupenses)
and
account,
Rs. Rs,
i " . (Lom
o 7,91.9n3) 55.189
1965 12,11,246 504,015
1966 . 908,380 14.44,756
1967 1281,060 17,9754
1968 . W 12,59,590 22,61,646
1969 . . 19,01,937 51,323,955
1970 .+ sm7ieb6 45,86,984
1971 . . 39,08,081 58,28,609
1972 .+ 370m995  5Ba6701
1993 . . 5847 4180
1974 .. 5533058 6519920
19785 . . 39, 12,828 70,20,913
1976 . . Bs,53327 Nil so far
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6079 SHRI DAYARAM SHAKYA
Will the Minister of FINANCE be
pleased to state

(n) the name of the nationalised
bank which gave a loan of rupees
7 lakhs for fisheries and piggeries in
Mawana Tehsil of Meerut distnict in
UP in 1974-75 and whether the same
has been pald back to Government,

(b) whe her the bank officials ad-
vanced the loan without adhering to
the banking norms and whether the
persons who were given loan have
been declared insolvent and

(¢) if so the action taken by Gov-
ernment to 1calice the same?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) to (¢)
The Reseive Bank of India have in-
formed thut they are not aware of
any case ol 4 nationalised bank ad-
vancing a loan of such a nature m
Mawana Tehsil of Meerut

In the abseénce of the name of the
bank no further 1information could
be gatheied

Loss ag & result of Sirike by Deve-
lopment Officers of LIC

6080 SHRI PRASANNBHAI MEH-
TA Wil the Minister of FINANCE
be p'eased to state

(a) whether 1t 18 a fact that due
to the month long strike launched by
development officers the Liafe Insur-
ance Corporation has resulted in a
loss of 300 crores, and

(b) if so how far this is true?

THE MINISTER OF FINANCE
(SBHRI H M PATEL) (a) and (b)
The information is being collected
It will be laid on the Table of the
House as soon as it s received

318 LS—6

Export of Iron and Manganese Ore

8081 SHRI AMRUT KABAR Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state

(a) whether  Government are
aware of the recession in the export
of iron and manganese ore from Goa
to Jepan and as a consequence fall
in the foreign exchange earnings of
the country,

(b) whether Government have taken
steps to find out new avenues for
export of won and msnganese ore
from Goa (India), and

(e) if pot, do Government have
any plan to utilse the indigenous
wron and manganese ore in India so
that the mmes are not closed”

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
to (¢) Exports of iron ore and man-
ganese ore of Goan origin to Japan
have been adversely affected due to
severe recession in the steel indus-
try Indla, as a matter of policy, 18
making continuous effor's towards
diversifying  1ts iron ore and man-
ganese ore markets Ag regards man-
ganese ore, in view of nadsquate
reseives and the growing deman- for
indigenous  consumption,  exports
have been restricted by ‘he Govern-
ment.

Offices of ANH Wheeler ang Com-
pany

6082 BHRI R L KUREEL will
the Minister of FINANCE be pleas-
ed to state

(a) whether M/s A H Wheeler
are deceiving railways and income-
tax department, by showing expendi-
ture under heads ‘maintenance’ and
‘entertainment’,

(b) the justification for having offi-
ces in Delhi, Calcutta, Bombay and
London bv the above firm ard
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(¢) whether the proprietors of the
sald finm appoint in the firms their
relations and members of their fami-
les to high positions on very fat
salaries?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): (a)
and (b). Reilways get roysalty from
A. H. Wheeler and Company Private
Limited on its total sales turmover
of books, magazines, etc. at station
premises and are not concernsd with
the company's expenditure,

The income-tax assessments of the
company are made after due scrutiny,
disallowing claims of expenses to
the extent require under the Income-
tax Act. The assessments for the
assessment years 1973-74 to 1976-76,
have been completed after making
disallowances out of claims for ‘en-
tertainment’ and ‘establishment’ ex-
penses, etc.

(¢) Requisite information is being
collected and will be laid on the Ta-
ble of the House

Loan cases pending with State Finance
Corporation under Scheme for provid-
ing employment

6083 SHRI CHHABIRAM ARGAL:
Will the Minister of FINANCE be
pleased to state:

(a) the number of Joan cases pend-
ing with State Finance Corporations
(State-wise) under the scheme for
providing employment to educated
unemployed persons indicating the
date since when pending; and

(b) whether Government would
make arrangements for the immediate
disposal of the loan cases of educated
unemployed persons within the pres-
cribed perlod by giving them all
kinds of facilities under the scheme
of the present Government to remove
unemployment within 10 years?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
and (b). The State Financlal Corpora-

APRIL 17, 1078

Written Answers 164

tions functiong under the administra-
tive control of the concerned State
Governments. Central Government is
not, therefore, primarily concerned
with these corporations,

Bonn Profits at India's Cost

6084. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA~
TION be pleaseq to state:

(a) whether his attention hag been
drawn fo a report published in the
Economic Times; New Delhi in its
issue, February, 1978 under the cap-
tion “Bonn Profits at India’s cost”;
and

(b) if so, the facts there>f?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIE§ AND CO-
OPERATION (SHRI ARIF BEG): (a)
Yes, Sir.

(b) Gujarat Stee] Tubes, Ahmeda-
bad had received an offer from M/s.
Fried Krupp of West Geimany for the
supply of 21,000 tonnes of wvarious
sizes of steel tubes to China The price
settled during the negotiations bet-
ween the two firms was app:oximately
Rs § crores, fob.

No Indian firm had earlier sold
steel tubes to China and the Steel
Tubes Panel of the Engineering Ex-
port Promotion Council had not list-
ed China as one of the destinations
for which floor prices had been stipu-
lated by them There was, however,
a general entry, for unspecified des-
tinations, after listing various destina.
tions giving g floor price for each
destination or group of destinations.
The floor prices fixed by the Panel
were on CAF basis.

Gujarat Steel Tubes had approach-
ed the Government in November 1077,
before signing the contract for relax-
ing the floor price stipulation made
for unspecifieq destinmtions. The
argument advanceq was that there
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was np specific floor price for China
and that, after taking into account the
freight rate, the price being quoted
to the West German firm was quite
fair it the floor prices for certain
neighbouring destinations 1like Hong
Kong were taken into account,

Since this was a large value con-
tract, and for the first time, a break-
through was being made into the
Chinese market, the Engineering Ex-
port Promotion Councl] was advised
to accep: the price heing offered by
the Gujarat Steel Tubes, The matter
was placed before the Steel Tubes
Panel of EEPC and the Pane] also
allowed the firm to conclude the con-
tract at the prices negotiated taking
into mccount the views that had been
expressed by Government

Since the goods are being shipped
direct to Chinese ports from Bombay,
although payment is being effected by
the West German firm, the transac-
ilon is not a re-export. The price
being offered by the Chinese buyer
to the West German firm is not
known to the Government. There
has not been any loss to the country
on account of the contract, ag rea-
sonablv fair piices have been secured

International Fund for Agricultural
Developmeng

6085. DR VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether the United Nations has
iponsored a new Agency viz., Inter-
national Fund for Agricultural Deve-
lopmenty (IFAD) which is to provide
aid for agricultura] development in
underdeveloped countries;

(b) if so, has any proposal been
presented to the IFAD of, agricultural-
ly backward areas of Indla; and

(¢) what efforts are belng made to
tap this new source for agricultural
developmeny in the countryp

/THE MINISTER OF FINANCE
(SHRI H M. PATEL): (a)
The idea of establishing a geparate

international fund to finance wgricul-
tural projects primarily for expansion
of food production in developing
countries was first mooted by the
World Food Conference and this
recommendation was endorsed by the
UN. General Assembly. The Agree-
ment establishing IFAD entered into
force on November 30, 1977,

(b) and (c). Various proposals are
being processed and will be presented
to the Fund in due course.

Delegations sent abroad

6088. SHRI VINAYAK PRASAD
YADAV: Will the Minister of
FINANCE be pleased to state:

(a) how many delegations have
been sent abroad since the formation
of Janata Government indicating tne
dates and the names of the countriss
to which they were sent;

(b) the criteria adopted in gelection
of each member of the delegations;
and

(c) the total expenditure incurred
on them?

THE MINISTER OF TFINANCE
(SHRI H M PATEL): (a)
end (c). Similar information relating
to the periods indicated below was
called for in Unstarred Questions
Nos. 3615, 861 and 5038 answered in
the Lok Sabha on 15th July, 1877,
24th February, 1978 and 81t March,
1878 respectively:—

Unstarred Period for which  infoemation

gﬂdm called for
0.

R

3615 197475, 1975-76 and 1976-77.

851 For three years ending on grat
December, 1977.

5038 197576, 1976-and from 1-4-77
to §1-3-78.
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The above information is being col-
lected and will be laid on the Table
of the House as soon as possible.
Accordingly, information called for in
the present Question for the period
from 25th March, 1977 to 31st March,
1978 will be gvailable in the informa-
tion to be furnished in reply to Un-
starred Questiong Nos, 3613, 861 and
5038 mentioned above.

(b) A rigorous procedure has been
laid down for clearance of proposal
rereived from different Ministries.
These proposals are scrutinised by g
Committee of senior Secretaries in
the case of Government officlals and
non-officials, and at the level of Fi-
nance Minister/Prime Minister i nthe
case of Ministers. Strictest norms
are applied in deciding the necessity
of inclusion of each person in the
deputations|delegationg abroad.

Loan from Financing Agencles by

. Sugar Mills
8087. SHRI BALASAHEB VIKHE
PATIL: will the  Minister of

FINANCE be pleased to state:

(a) how many Sugar Mills have
taken loang from Financing Agencies
81 'h as IFC and Insurance Companies
etc., and what is the mill-wise amount
involved; and

(b) whether the mills are in a
position to repay the amounts involv-
ed, specially in consideration oy the
alleged losses being incurred them,
it not, how would Government assist
the mills to ensure repayment of
loans?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
The amount of loans given by the all-
India Jong term public sector flnan-
cial institutions, namely, the Indus-
trial Finance Corporation of India
(IFC), the Industrial Development
Bank of India, the Life Insurance
Corporation of India, the General
Insurance Corporation of India and
the Unit Trust of India to sugar mills
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(mill-wise) Is given in the attached
Statements I, II, III, IV and V res-
pectively. [Placed in Library, See
No. LT-2051/78].

(b} The IFC, which is the lead
institution for assistance to sugar
industry, has reported that the credit
record of the sugar industry has been
by and large satisfactory. Govern-
ment hag also not received any report
from any institution of widespread
default by this industry in repayment
of dues,

Employees in LJIC. in Jammu and
Kashmir State

8088. SHRI MOHD. SHAF] QURE-
SHRI: Will the Minister of FINANCE
be pleased to gstate:

(a) total number of employees in
LIC, in Jammu and Kashmir State;

(b) number of employees belonging
to minority (Muslim) Community and
their official gtatus in the State, and

(c) break-up of employees in (iazet-

ted and non-gazetted category in the '
State?

THE MINISTER OF FINANCE

(SHRI H M PATEL): (a)
148.
(by and (¢). There are 8 Muslim

employees. Out of 8, 8 are Class IT
Officers (Development Officers), 1 i
(Class HI Clerical and 1 Class IV
(Subordinate Staff) employee.

There are no appointments such as
gazetted and, non-gazetted in the Life
Insurance Corporation of India, The
Class-wise break up of the employees
is as under;—

Clas Class Class Class  Total
1 1l It w

12 46 7% 12 146
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Forged Withdrawal of Chegque from
S. B. Account No, 2497 of S. B. L
Chandni Chowk, Delhi

6089. DR. VASANT KUMAR PAN-
- DIT: Will the Minister of FINANCE
be pleased ip state:

(a) the reasons for mnot reporting
wthe case of payment made by the State
Bank of India, Chandni Chowk, Delhi
on the basis of a cheque from SB
account No. 2497 in 1974, bearing
forged signatures to the Delhi Police
when it was made clear by the con-
stituent that the signatures on the
<heque were not his signatures;

(b) whether the Delhi Police on a

- Teport (FIR) lodged by the constitu-

ent declared that the signatures on the

impugned cheque were forged and the

Bank did not take appropriate action
after it;

(c) whether the Chairman of the
State Bank received a letter dated
28th June, 1976 from the constituent
<ontaining the financial irregularities,
misdeeds of the officers but did not
initiate any action in the matter, if so,
the reasons therefor;

(d) whether it is also a fact that
the Director, Central Forensic Science
Jaboratory, R. K. Puram, New Delhi
has also declared that the signatures
on the cheque do not tally with the
signatures of the constituent; ang

~ (e) in view of the reports of Delhi

~Police and the Director of Central
Forensic Laboratory, New Delhi, whe-
ther Government propose to hand ‘over
the whole case to Delhi Police and
the CBI for further investigations
as the Bank Officers have been trying
to hush up the matter and shield the
culprits?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
‘State Bank of India has reported that
as the signatures appearing on the
cheque for Rs. 622/_ paid by the Bank
~were considered to be genuine by the
Bank’s handwriting expert, the matter
was not reported by the Bank to the
Police,

(b) On receipt of the report from
the police that the signatures appear-
ing on the cheque were not that of
the constituent, the Bank considered
it necessary to have a third expert
opinion and had therefore referred
the matter to the Central Forensic
Science Laboratory, New Delhi. On
receipt of the report of the Central
Forensic Science Laboratory that the
signatureg appearing on the cheque
were not similar to the standard sig-
nature of the constituent, the Bank
immediately refunded the principal
along with uptodate interest to the
constituent,.

(¢) The Chairman, State Bank of
India had received a letter dated the
28th June, 1976 and necessary action
was jnitiated by the Bank with a
view to establishing whether the
drawing was genuine or not.

(d) Yes, Sir.

(e) State Bank of India has report-
ed that the Bank is not trying to
hush-up the matter and shield the
culprits. The Bank is already looking
into the accountability of the staff
involved and will take appropriate
action agai the officials concerned.

Confirmafion of - Balance in Saving’s
Bank Account in S.B.I.

6090. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) the State Bank of India Savings
Bank Rule number under which the
balance in Savings Bank account is
got confirmed from the constituent;

(b) whether a constituent of Sav-
ings Bank Account No. 2497 of
Chandni Chowk (Delhi) Branch was
acked to confirm the balance in Sav-
iangs Bank' account vide letter No. PBD|
1894 dated 8th October, 1975 after a
case of fraud, cheating and criminal
breach of trust as reported in case
FIR No 725 dated the 25th June,
1975—Ps Kotwali, Delhi—wag lodged
by him with the Delhi Police:
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(¢) whether thie action of the
Manager, Personnel Division State
Bank of India, Delhi was to justify
and regularize the fraudulent with-
drawal allowed by the Bank through
an instrument never issued by the
Bank as per the entry made and cer-
tified ty the Officer in the Savings
Bank Pass Book: and

(d) whether Bank Officers being In
the know of the conspiracy took up
the above steps to cover up the lapses
and did rot report the matter to the
Delhi Polire and the CBI in 1974 or
1975 for Investigations and now what
action is proposed to be taken in the
matter?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
State Bank of India Savings Bank
Rules do not contain any provision
for the issuc of letters to the consti-
tuents psking them to confirm the
Falances The bank has also report-
ed that the balance confirmations in
respect of Savings Bank Account are
not generally obtained from the cons-
tituents The constituents are them-
selves required to have their respec-
tive Pasc Books regularly completed
and bring to the notice of the bank
any discrepancy they notice.

(b) In 1ts leiter No. PBD/189%4
dated the 8th October, 1975, the
Chandni Chowk branch of the State
Bank of India had merely indicated
the balances 1n the account.

(c) and (d). Siate Bank of India
hag reported that there has been no
conspiracy on the part of the bank’s
staff. The bank has stated that pn
receipt of the report of the Central
Forensic Science Laboratory, New
Delhi stating that the signatures ap-
pearing on the cheque were not simi-
lar to the standard gignatures of the
constituent the bank had immediately
refunded the pricipal along with the
up-to-date interest to the constituent.
The bank has further reported that
it ig already looking into the ac-
countability of the staff involved and
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will take appropriate mction against
the officials concerned.

Financial Irregularity in Delhi Branch
of United Commercial] Bank

6091. SHRI BILJOY KUMAR MON-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) whether Lhe Government is
aware that in Delhi premises for one
branch of United Commercial Bank
have heen taken on rent of Rs. 5000]-
per month, that the owner of this pre-
maises was granted an advance of Hs. 2
lakh without security to build the pre-
mses;

(b) if so, has any enquiry besn
made on the irregularity;

(c) is it also a fuct that the United
Commercial Bank 15 paying rent of
Rs. 10,000 per month and 6 thousand
per month for the premises of two
Umted Commercial Bank branches at
Delhi for the last two years without
even obtaining licences from the Re-
serve Bank to open the b.anch: and

(d) 1t so, do Government propose
to institute an enquiry in this case?

THE MINISTER OF FINANCE
(SHRI! H M. PATEL): (a)
It is presumed that the Hon'ble Mem-~
ber 15 referring to the hiring of the
premises for the bank's branch at
Mayapuri 1n Necw Delhi. This i8 a

-

three--loreyed building and the bank |

had taken a total area of 2088 square
feet at a rent of Rs. 4700/~ per month.
The Landlord was sanctioned a loan
of Rs 2 lakhs on interest of 13} per
cent per annum and is also reported
to have put in considerable funds of
his own for its construction in ad-
dition to incurring expenditure on
purchase of the plot. The advance is
secured by equitable mortgage of the
lang and building. The rent payable
by the bank of Rs. 225 per square
feet is reported to be in accordance
with the prevalling rents in the area.

(¢) The two premises referred to
by the Hon'ble Member were obtaine
ed by the Bank on long lease as alter-
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native gites for its branches at Pusa
Road and Patel Nagar i the wake
of the prosecutions lmunched by the
D.D.A against the managers of the
above branches for functioning in
non-conformung areas Reserve Bank
have already 1ssued Llcence to the
bank for its site at South Patel Nagar
and 1ts request for a lLcence at the
second sile 15 bemng processed

(b) and (d) Reserve Bank have
reported that there 1s no constraven-
tion of any of its regulations by the
Bank in regard to hiring of the afore-
sald premuses As such the question
of instituting any engury jn this re-
gard does not arise

Financial Irregulariies by United
Commercial Bank for last two years
6092 SHRI BIJOY KUMAR MON-

DAL
SHRI MADHAV PRASAD
TRIPATHI
Will the Mimste: of FINANCE be
pleased to state
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(a) what are the amounts expend-
ed by the United Commercial Bank
during the last two years for which
balance sheets have been published
on furniture, stationery and public
relations;

(b) 1s 1t a fact that expenditure on
the said items Is abnormally ugh, and

(e) 1 so, do Government propose
to make investigations whether the
amounts weie spent judiciously and
that there aie no iriegularities?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a)
As per the balance sheets of the
Umted Commercial Bank the amount
spent by i1t on furmiture and fixtures,
stationery, printing and advertise-
ment and public relations and publi~
city during the years 1975-78 1s  as
follows

1 Turmiture & Eixtures . . .

a2 Stationery, Printing and advertisement etc

3 Of (2) above Public Relations and Publicity .

(Rs m lakhs)
1975 1976

A N ' 108 35 14612
. e 99 98 106 74
. . . . 19 09 2768

(b) Reserve Bank of India have re
ported that the expenditure incur-
red by the Bank compares favourably
with the expenditure incurred on
these items by other banks of com-
parable sze

(c) Does not arise

Role of Banks and Cooperative Socle-
ties to Check Private Money Lending
in Tribal Areas of Orissa

6093 SHRI GIRIDHAR GOMAN-
GO Will the Minister of FINANCE
be pleased to state:

(a) the role played by the banks,
Cooperative socleties and the financial

mstitutions to check the private
money lending in tribal areas of
Onssa,

(b) whether this system 15 stll
operating in thoge areas and

(c) the steps taken by the Govern-
ment of Orissa to check this economic
exploitation of tribals so far?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
to (c) The State Government of
Orissa like other States, has passed
legislation for Liquidation of rural in-
debtedness with a view to provide re-
lief from debt to small and marginal
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Iarmers, landless agricultural labour-
ere, rural artisans and share croppers.
This legislation is in itself helpful in
curbing private money lending. In
addition to this, the State Govern-
ment of Orissa has organised 220
large sized agricultural multi-pur-
pose cooperative societies (LAMPS)
in the tribal areas of Balasore, Boudh,
Berhampore, Bhawanipatna, Keonjhar
Koraput, Mayurbhanj, Sambalpur and
8undargarh districts to provide all
types of credit to the tribals in addi-
tion to other services. The Reserve
Bank of India and the commercial
banks are also extending financial as-
sistance to them by providing finance
to the LAMPS,

Additional Increment to Officials in
Public Undertakings in Delhi

6094. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of FIN-
ANCE be pleaseq to state:

(a) whether it is a fact that in a
number of public undertakings in
Delhi, the officials are given an addi-
tional increment after every five/ten
years or after fixed intcrval of ser-
vice;

(b) if so, the names of such under-
tukings and the details of the schemes
in each of them; and

(e) whether Government propose to
extend this incentive {o other Govern-
ment departments also and if not, the
reasons therefor?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
and (b). From the information avail-
able 23 Centra] Government enterpri-
seg in Delhi have reported that they
have not given amny additional incre-
ment after every five/ten years or
after fixed intervals of service. Six
enterprises have reported schemes of
giving additional increments as fol-
lows—

(i) National
Lid:

Seeds  Corporation
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Two udvance increments are grant-
ed to the Clasg IV employees after
completion of five years service in the
grade having clean record. Similarly.
one advance inerement to Class III
employees whose maximum of scale
does not exceed Rs. 900 is granted
on completion of five years service in
the graje having clean record. The
above premature increments are gran-
ted only once in the entire service.
This incentive is not being granted
to Class II officers and abowve.

iy State Trading Corporation:

(iii) Projects and Equipment
Corporation of India:

(iv) Handicrafts and Handloms
Export Corporation of India:

{v) Minerals and Metals Trading
Corporativn of India Lid;

In the case of public sector un=
dertakings at serial numbers (ii) to
(v), employees in unionised cadres
are allowed one additional increment
if they remain in a grade without
promotion for cight years. and ano-
ther increment if they complete 13
years in that grade without promo-
tion.

(m) Bomngaigaon
Petrp Chemicals Ltd:

Refinery and

Although mo uadditional increments
are granted on a time-bound basis to
officers and staff additional increments
varying between one and two have
been granted only to 10 employees
in the staff category on meri* basis
during the year 1877 in recognition of
their services.

(c) There iz no such proposal un-
der consideration since the position
obtaining in respect of Government
employees in regard io the terms and
conditions of service, as a whole, dif-
fers from those applicable to the emp-
loyees of public enterprises.
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Payment of Compenspiory AlloWance
af Goa

6085 SHRI AMRUT KASAR Will
the Minister of FINANCE be plegsed
to state:

(a) whether 1t is a fact that the
Third Pay Commussion hag recom-
mended payment of compensatory al-
lowance to places of pilgrimage etc,

(b) whether this recommendation
has been accepted by the Government,
and

(e) If so, whether the case of Goa
1= proposed to be considered for the
payment of compensatory allowances
as Goa 15 always flooded with the
tourists and as a conscquence the
prices are high and the cost of living
has gone extremely high’

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a)
to (¢} In para 14 Chaptes 56 Vo.ume
IV of their Repait, the Thard Pay
Commussion had recommended as fol-
Jows —

“There would be ceitain towns
which for 1easons of comparative
1solation o1 by virtue of being places
of piigrimage with a laige floating
population or State capitals  etc
may in fact be abnormally expen-
sive while they may not qualfy
for th cgrant of a CCA gccording
to the population ecriterion Such
cases should obwviously call for
special treatment in relaxation of
the norms and the Government
should consider each guch case on
merits for the grant of CCA’

The Government accepted this 1e-
commendation in principle and steps
are being taken to implement it as
Goa 13 one of the
places whosg case 1s being considered
on this basis
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Proposal to give Smaggied Goody as
Incontive

6086 SHR] DURGA CHAND Wwill
the Minister of FINANCE be pleased
to state.

(a) whether it 15 a fact that Gov-

ernment are having a proposal to give
smuggled goods as incentives for the
implementation of various Govern-
ment schemes, and

(b) 1f so0, the details thereof,

(¢) what 18 the criteria to be fol-

lowed for giving these goods as incen-
tives, and

(d) what 1s the value of smuggled
goodg at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL) (a) No
such proposal 15 under the cons'dera-
tion of the Government

(b) and (¢) Do not anise

(d) In December, 1877, the totat
value of smuggled goods seized and
confiscated by the Customs authorities
wag about Rs 46 crores
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Development of Tourism in Gwallor
and Gwalior Region

6098. SHRI MADHAVRAO SCIN-
DIA: Will the Minisier of TOURISM
AND CIVIL AVIATION be pleased
to state

(a) the progress in implementation
of long pending proposals, under con-
gideration of the Government for
development of tourism in Gwalior
and Gwalior Region;

(b) whether the Government will
also consider the demand of halting
Boeing flight Delhi-Agra Khajuraho-
Varanasi-Delhi, at Gwalior, under the
new plans for tourism development;

(c) if so, the details of the plan; and

(d) if not, the reasons thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) As
the proposals received from various
parties relating to the introduction ot
conducted coach tpurs from Gwalior
to Khajuraho via Shivpuri and
Jhansi and the renovation of the Gwa-
lior Fort do not come under the pur-
view of the Ceniral Department of
Tourism, they have been forwarded
to the State Directorate of Tourism
and the Archaeological Survey of In-
dia respectively for necessary action,

(b) Due to the tight flight schedule
of available aircraft, Indian Airlines
do not find it possible to route Delhi-
Khajuraho flight via Gwallor.

(> and (d). Do not arise.
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Forged [Recelpls pledged by M/s.
Navnest Trading Company with the
Bank of Maharashira

6090. SHRI R. K. MHALGI: ‘Wilt
the Minister of FINANCE be pleas-
ed to state:

(a) whether it is a fact that the
Bank of Maharashtra (Connaught
Place Branch) had given a loan of
Rs, 5,00,000/- to M|s, Navneet Trading
Company;

(b) whether the company had pled-
ged forged receipts with the Bank;

(¢) whether a case has been lodged
with the Delhi Police, by the Bank;
and

(d) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a)
to (d). In accordance with the pro-
visions of the Banking Companies
(Acguisition and Transfer of Under-
takings) Act, 1970 and in accordance
with the usages and practices custo-
mary among bankers, details of 1ndi-
vidual clients 15 not to be divulged.
Bank of Maharashtra has, however,
reported that ag there were sume ir-
regularities in the conduct of the ac-
count relating to M/s, Navneet Trad-
ing Company, it has already recalled
the advances and has recovered a
major portion of the amount due to
the bank. While the Bank of Maha-
rashtra, jtself, has not flled any crimi-
nal complaint against the Company
according to information available
with it, a police complaint hag been
lodged against the company by a
Transport Company alleging that the
Motor Transport receipts relating to
certain Bills purchased by the bank
were from books stolen by the re-
presentativeg of Mis. Navneet Trading
Company.
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Grant of Loans by Chairman United
Commercial Bank

6100. SHRI BLJOY KUMAR MON-
DAL: Will the Minister of FINANCE
be plensed to state.

(a) is the Minister dware that
Chairman of United Commercial Bank
has allowed some loans to be granted
on political consideration without
adhering to Banking norms;

(b) has any loan been sanctioned to
financg the film ‘Chorus’ and some
other films;

(¢) if so, the name of such fllms to
whom the loan wag sanctioned by the
Bank; and

(d) the details thereof and the
amount of loan recovered by the bank
from the film producer of the film
“Chorus"?

THE MINISTER OF FINANCE
(SHRI H. M PATEL): (a)
and (b). It 1s presumed that the
reference is to financing of film pro-
duction/distribution by the Unted
Commercial Bank According to the
United Commercial Bank, i1t has
granted credit facthties ‘o cer-
tain parties in the normal course for
production and distribution of feature
films in Bengali as also for produc-
tion of documentary films, including
the film “Chorus”.

(c) and (d). In accordance with
the practices and usages customary
among bankers and also ;n conformuty
with the provisions of the statutes
governing the public sector banks, m-
formation relating to individual cons-
tituents of the bank cannot be divulg-
ed,
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Irregularities in United Commercial
Bank

6102. SHRI HUKAM CHAND KA~
CHWALIL:

SHRI MADHAV PRASAD
TRIPATHI:

Will the Minister of FINANCE be
pleased to state:

(a) is the Government aware that
some appointments have recently been
made to allure certain Government
officials on the Board of the United
Commercial Bank on deputation in the
Bank;

(b) 1f so, 18 1t & fact thot o niece of
one Government director of the Bank
has been appoimnted apprentice by
creating a special post;

(c) 15 1y also a fact that Reserve
Bank officer on deputation in the
United Commercial Bank has been
appointed Chief Vigilance Officer and
Chief Inspector in continuation of the
deputation on his retirement from the
Reserve Bank on a much higher salary
and perks, and

(d) if so, the mction proposed 1o be
taken by the Government thereon?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a)
and (b) It 1s presumed that the re-
ference is to the appointment of cer-
tain apprentices in the United Com-
mercial Bank. According to the bank
one Kum Anjana Guha was avpuint-
ed as an apprentice on 2nd January,
1978 for a period of two years on a
monthly stipend of Rs 250 without
any obhgation on the bank to ab-
sorb her in its service. The appoint-
ment was made on the recommenda-
tion of Clarion Advertising Services
Ltd, the bank's publicity agents. She
left the bank on 31st December, 1977
on completion of the apprenticeship.
It 1s reported that Kum. Anjana
Guha is a distant relation (daughter
of sister-in-law) of Shri D. N. Ghosh
who was once a Government Director
on the Bank's Board, Shri Ghosh ceas-
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ed to be a Director of the bank even
prior to Kum Guhs's appointment as
an apprentice in the bank on 2nd Ja-
nuary, 1876

The bank similarly appointed two
more apprentices durmng the period

(c) The Reserve Bank has repoited
that none of the officers of Reserve
Bank of India (Department of Bank-
ing Operation, and Development)
either 1n service or retired, 1s at
present on deputation with the United
Commercial Bank Shri D P Galwan-
kar and Shr1 A K Basu, two senuor
officers of the Department of Banking
Operations Development were
placed on deputation with the bank
effective from 18th July 1970 and
22nd May 1872 respectively and were
permitted by the Reserve Bank to
continue 1n that bank on a contract
basis for a period of two vears after
their retirement in July 1973 and
October 1972 respectively While Shn
Galwankar was  designated by the
bank ay Officer on Special Duty Shri
Basu was  demgnated as Chief Ins-
pector Ncither of these two officers

i« at present, in the service of that
bank

(d) In view of the foregommg mo
action n the matter 1s called for
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“West Bengal Government Concera
on Export of Sugar

6104. SHRI R. V. SWAMINATHAN:
“Will the Minister of COMMERCE.
CIVIL, SUPPLIES AND COOPERA-
“TION be pleased to state:

(a) whether West Bengal Govern-
ment have shown their concern at the
‘Centre's decizion to allow the export
of 650,000 tonnes of sugar; and

(b) it so, what are their main ob-
jections?

THE MINISTER OF STATE IN
“THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
“RATION (SHRI ARIF BEG): (a) and
(b). Yes, Sir. The concern expressed
by the Government of West Bengal
regerding allowing export of 65 lakh
tonnes of sugar is a part pof the general
concern expressed by them on the
sugar policy as a whole viz. rasing
the retail price of levy sugar from
Rs. 2.15 to Re 230 per kg. and allow=
ing further rebate on Excise Duty on
sugar.

As far as the decision to export 6.5
lakh tonnes of sugar is concerned,
West Bengal Government have not
indicated their precise objections.

Sagar Exporied during 1977 and
Forelgn Exchange Earned

6105. SIRI M. RAM GOPAL
REDDY: Will the Minister of COM-
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MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to gtate:

(a) whether Government propose to
export sugar during the current year;
and.

(b) if so, the quantity of sugar ex-
ported during 1977 and foreign ex-
change earned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir. Government have decided to ex=
port 8.5 lakh tonnes of sugar during
the calendar year 1978.

(b) During the calendar year 1977
255 lakh metric tonnes of sugar was
exported, which resulted in a fore'gn
exchange earnings of Rs 5754 crores.

Export of Wagong and Coaches

6106. SHRI M. RAM GOPAL
REDDY-

DR. MAHADEEPAK SINGH
SHAKYA:

Will the Mimister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state the number
of wagons and rail coaches exported
during the last five years and the
names of the countries to which ex-
ported and foreign exchange earned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOFPERA-
TION (SHRI ARIF BEG)r A state-
ment is placed on the Table of the
House.
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Statement
No exporied Countries to which exported Approxi-
- ear Weeoms mate foreign
earnings
(Rs. mn lakhs)
197974 N 664 6 Poland, Iran’and Zambuas " N 462
197475 344 50  Yugoslavia, Bast Afinca, Bangladesh . 904
197576 898 g0 Bast Africa, Yugolavia, Malsysa, Ban-
giadesh, Philippines . N ' " 1378
=1 . Y Mala: "
1975-~1 791 17 Tuudnl-.. mhw-h,!u. 176
1977-98 101 Nil Iran, Tanzanis . . 159

Steps to increase Production in Public
Sector

8107 SHRI KANWAR LAL GUPTA-
Wil the Minister of FINANCE be
pleased to state

(a) how many plants are not work-
ing in full capacity in the public sec.
tor,

(b) 1its remsons and the action taken
by the Government to see that all the
plants work with full capacity, and

(c) what specific steps Government
propose to take to increase the pro-
duction i1n the public scctor?

THE MINISTER OF FINANCE
(SHRI H M PATEL): (a) According
to information available, it {s estimat-
ed that out of 118 manufacturing
units, 54 were opera‘ing below attain-
able capacity (which is estimated as
75 per cent of the installed capacity
on an average) durmng the period
April—December, 1977

(by and (¢) The main reasons for
under utilisation were

(1) Power shortages, fluctuations
and failures,

(i) Inadequacy of demand.
(i) Equipment break down.

(1v) Labour unrest.
(v) Short-comings in managerial

structure
(v1) Old age of plants
(vi1) Lack of balancing equip-

ment

(vu1) Inadequacy or poor guality
of raw materials.

With the objective of increasing
production 1n public undertakings, the
following major steps have been taken:

(1) Provision of captive power
plants

(1) Daversification of
mix

product-

(1) Prowvision of balancing equip-
ment, modernisation and rehabilita-
tion of plants

(iv) Research and development

(v) Development of

units

ancillary

(vi) Streamlining procedureg for
import of raw materials/components
and capital goods

(vil) Better maintenance of equip.
ment
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(vili) Improvements in managerial
and operational efficlencgy.

(ix) Improving labour producti-
vity by providing incentives and
adoption of participative style of
management.

(x) Development
skills by training.

(xi} Conducting special studies of

problem arems for finding solution
etc.

of operating

The performance of these under-
takings are constantly reviewed so
ag to be able to take time]ly remedial
action for effecting improvements

Smuggling out of Indian Films

6108 DR VASANT KUMAR PAN-
DIT Will the Minister of FINANCE
be pleased to state.

(a) whether it 1s a fact that the
custom authorities have unearthed
large scale clandestine expoit of
Hindi films to foreign countries, and

(b) if so, how many such cases
have bee; detected and what action
has the Government taken to stop
smuggling in Indian films out of the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): (a)
and (b) Reports received by Gov-
ernment do not indicate any large
scale smuggling of Hindi fllms. During
the period from January 1977 to Feb-
ruary, 1978 three cases involving
atiempts to smuggle four Hindi Alms
out of India were detected The films
were seized and nine persong arrested
who were later released on bail
Appropriate action against the per=-
sons concerned with the offence has
also been initisted under the law. To
curb smuggling of films more effec-
tively, preventive ang intelligence
machinery have been kept on the
alert and suitable checks are carried
out on baggage of outgoing passengers.
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Agents Registered With Custom
Authorities

6111, SHRI NATHU SINGH Will
the Minister of FINANCE be pleased
to refer to the reply given to Un-
starred Question No 2385 gn the 10th
March, 1978 regarding registration of
clearing and forwarding agents/com-
panies with custom authoriaes and
state,

(a) the number of custom house
agents registered with custom authori-
ties at the end of the First Plan, at
the end of the Third Plan and a8 on
1st January, 1978 at Ports of (1) Bom-
bay, (2) Calecutta, (8) Madras, (4)
Visakhapatnam, (6) Cochin, and Air-
ports of (1) Delhi, (2) Bombay, (3)
Calcutta, (4) Madras and (5) Amrit-
sar;

(b) the functions, complete address
and number of members of Custom
House Agents Assoclation and whether
this body is represented on any official
Committees; and

(c) whether g agent licensed at
one port can do business at another
port under the same licence and the
number of personnel one sagent Is
allowed to engage for work at custom
station premises at ports/airportst



93 Written Anewers CHAITRA 17, 1900 (SAKA) Written Answers 194

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
BATIEH AGRAWAL) (a) A -tute-
ment giving the number of the Cus-
tom Houge Agents registered with the
Customs Authorities at the end of
Pirst Plan at the end of Third Plan
and as on 1-1-1978 s laid on the table
of the House

(b) There is a Federation of the
Custom House Agents Association-
and tthis has various Associations of
the Clearing Agents at different ports
or places ag iis federating units The
Federation s Office 1s at Kalikushroo
Building 237 PD’ Mello Road Bom-
bay Government doeg mot have 1n-

formation about the functions, num=-
ber of members of addresses of the
various Associations The Federation
is represented at the Customs and
Central Excise Advisory Council which
has been constituted by the Govern-
ment of India Some of the local
Associations of the Custom House
Agents have thewr representatives on
the Advisory Commuttees appointed
for the respective ports/airports

(c) Custom House Clearing Agents
licensed at one port cannot transact
any business at another port under
the same licence Having regard to
the volume of work handled by the
Clearing Agent he may engage any
number of persons

Statement
1 ot/ Aurport As arthe  As ar the As on
end of  end of 1 1978
the first  the thurl
Five year Fne vear
Plan Plan
BOMB\Y . . 1bg 397 455
{inclsd sgarp nt
CAL"™ JTTA . kL 129 1y
(incl 1 hing aupnyt)
MADRAS . . 8o 107
(including a rp art)
COC&II\ . . . j2 48
VISAKHAPATNAM . 8 18 16
DELHI . 10 20 66
AMRILSAR ' ' . . 7 1y 9
451 728 Hog

Growth of Public Bector

6112 SHRT C K CHANDRAPPAN:
Will the Minister of FINANCE be
pleased to state

(a) whether Government are curb-
ing the growth of public sector and it
50, the details thereof,

(b) how far it 13 true that Govern-
ment’s direction is not development
oriented for the basic industries, and

318 L8-—1

— —— —

(c) if so the details thereof?

THE MINISTER OF FINANCE
(SHRI H M PATEL) (a) Np Sir
On the contrary, the new Industrial
Policy envisages an expanding Tole
for the public gector in several fields

(b) and (¢) While the new Indus-
trial Policy has as its main thrust the
effective promotion of cottage and
small industries it also recognises



that basic industries, such as steel
non=-ferrous ‘meials, cement, o1l re-
fineries, etc. are ‘essential for provid-
ing infra-structure a; wel] as for
fostering the development of small
and village industries,

Resumption of Trade Between India
and China

6113. SHRI DURGA CHAND: Wil
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that trade
between India and China has been
resumed or is likely to be resumed;

(b) if so, what are the details there-
of; and

(¢) in what commodities trade bet-
ween the two countries has been re-
sumed and with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir, the trade has been resumed.

(by and (c). Trade with China is
permitted to be transacted i the
same manner as in the caze of anv
other country with whom India has
trade in convertible currency. It is
nut restricted to specific commodities
only. Deals concluded between com-
mercial organisations of the two
countries after resumption of trade
so far include exports of 600 M/T of
shellac, 20000 M/T of pig iron and
steel tubes to China and imports of
315 M/T of antimony, 1200 M/T of
zinc and 3500 flasks of mercury from
China.

Enquiry against Kapadia’s

6114. SHRI MUKHTIAR SINGH

MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have since
completed the enquiry into the Rs, 36
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crore frand committedd by Kapadia's
as reported in the Current deted 10th
December, 1077;

(b) if so, the details of the enquiry
so conducted; and

(c) action taken by the Government
in regard thereto?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): (a) to (c). A
One-man Commiitee consisting of Bhri
D. N. Ghosh, Director in the Office of
the Comptroller and Auditor General,
New Delhi was appointed by Govern-
ment to enquire into the credit facili-
ties given by Central Bank of India
to M/s. Kohinoor Mills Co.. Lid. The
One-man Committee has since submit-
ted its report on 1st December. 1977.

Government’s consideration of (he
report is  expected fo be completed
shortly and the House will soon be in-
formed about the activn proposed to
be taken on the report.

Bungling In Bharat Tubes Company

6116. SHR1 KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) is Government aware of the
fact that there is a great bungling in
the casg of Bharat Tubes Company
ang itg Directors;

(b) is Government also aware of
the fact that there was a connivance
between the ownerg of the company
and some of the Officers of the In-
come Tax Department;

(c) is it a fact that the Income Tax
Officer, who was the assessment offi-
cer was employed by thig firm on a
salary of about Rs, 6,000/- per month;

and

(d) what action hag been taken
against the concerned Officer; and -
against the firm by the department?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (BHRI
ZULFIQUARULLAH): (a) Thereisno
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company by the name of Bharat Tubes
Company. The reference presumab-

ly is to Bharat Steel Tubes Limited, a

company belonging to Raunag Singh
. Group.

The cases of Bharat  Steel Tubes
‘plimited and its Directors have been
~ gentralised under the jurisdiction of
~ the Commissioner of Income-fax
~ Delhi (Central), for necessary investi-

aﬁons.

| (b) to (d). The Income-tax Officer
b who was dealing with the case of the
gompany from December, 1975, resign-

 ed from Government service with
efficct from the 30th  April, 1977.
 Becording to  information available,

he took employment with Bharat Steel
Tube: Limited as  General Manager
Eraxation), soon after his resignation
from Government service, on the
Bliowing terms—

A basic salary of Rs. 3,000/-
(Rupeeg three thousand only)
per month,

Unfurnished residential accommo-
dation subject to rent ceiling
of 30 per cent of basic salary.

Reimbursement of car expenses
up to a limit of Rs. 5400
(Rupeeg five thousand and
four hundred only) per an-
num for using his car in con-
nection with the business of
the company

l.eave Travel  Assistance of
Rs. 1,800 (Rupees one thou-
sand and eight hundred only)
per annum for each completed
year of service.

Benefits of Provident Fund Sup-
erannuation Scheme, Gratuity
and Medical Benefits as per
rules of the Company.

There is no need or scope for any
action against any officer of the In-
_¢ome-tax Department on the basis of
the information  presently available.
Appropriate action will be taken taken
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Ea!gainst the company and also others,
if required, on completion of the in-
vestigation being made in the com-
pany’s case,

Appointment to the various Posts of
Federal Bank

6117. SHRI K, LAKKAPPA: Will

the Minister of FINANCE be pleased
to state:

(a) whether it is 5 fact only Mala-
yalis are considereq for appointment

to the varioug posts in the Federal
Bank, Trivandrum,;

(b) what is the present strength of
Malayalis and other than Malayalis in
all Brancheg of Federal Bank; and

(c) the action proposed to be taken
by Government for this diserimina-
tion in making appointments of Mala-
yalis only?

-y

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
Till the end of 1972 Federal Bank
Ltd., had confined its activities only
to the Kerala State. Since 1973, the
Bank is reported to be advertising
posts of officers on an All India basis
and for this purpose conducting ex-
aminations in Bombay, Calcutta,
Delhi and Madras in addition to
those in Kerala State. It is also
reported to be conducting examina-
tions at regional centres for clerical
staftf.

As banks are not required to main-
tain statistical data about their em-
ployees according to the States to
which they belong, Reserve Bank have
no state-wise break-up of the emplo-
yees of this bank. A quick review
of the staff position of the bank’s
branches in Bombay area has indicat-
ed that 30 per cent of its staff in
these branches comprised of non-
malayalis.
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Export of Traditional angd Noa-Tradl-
tional Hems
#8119 SHRI 8 R DAMANI WwWill
the Mumister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to st.te

(a) the targets set for export in
1977-78 n respect of all traditional
and non traditional items and the
actual achievement as per latest avail-
able figureg indicating the percentage
of variation over the previous year;

(b) the items 1n which a shortfall is
expected and the reasons thereof; and

(c) the steps taken to strengthen
the export prospects of those items
in the coming year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG) (a) to (c)
The overall export target for 1977-78
was earlier set at around Rs 5750
crores Based on the provisional
figures India's overall exports during
the first ten months of 1977-78
(April—January) at Rs 437416
crores registered an  1increase of 62
per cent over the level of exports in
the corresponding periog of the ore-
vious year Item-wise export targets
are set only by some export organisa-
tions like Engineering Export Promo
tion Council which has been announc-
ing the target for engineering goods
exports Within the Department of
Commerce exercises about export
outlook are carried on all the time
in the light of performance and
expected supply/demand position with
a view to take sultahle steps to re-
gulate/promote exports The perfor-
mance of exports of principal items
during the first half of 1977-78 (latest
available) as compared to the corres-
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ponding period of the previous year
with per cent variationg in exports is
indicated in the Statement enclosed
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Export were lower particularly in
the case of items like sugar, vegetahle
olls cotton ready made garments,
leather and leather manufactures irom
and steel Exports of sugar, vegetable
oils and cofton were reduced in order
to meet essential requirements within
the country In the case of steel also
there was lesser availab lity of the ex-
portable surplus due to increased do-
mestic demand The exports of ready-
made gatments have been largely
affected due to  protectionist tenden-
cies where in the case of leather and
leather manufactures substantial In-
ventorieg with the European tanners
and recessionary situation were res-
ponsible

With the prospects of larger sugar
production in the country and a quota
of 85 lacs tonnes allotted to Indla
under International Sugar Agreement,
exports ol this item are expected to be
larger during 1978 79 In order to
fully exploit the export potential for
the garment a separate Export Pro-
motion Council 1n the name of Ap-
parels Export Promotion Counci] has-
been set up A number of export
production projects have been <anc-
tioned by the Government under the
Handloom Development Programme
to further jmprove the production
base of expor* of handloom So far
as wron and steel 15 concerned the
policy for exports 1s yet to be finm-
lised The new impor-export policy
recently announceq by the Govern-
ment would also significantly contri-
bute towards strengthening the base
of export production and then hw.p
in increasing the exports from India

Statement
Inla Etpm‘t of pnmpd traditwngl and mon-tradiional stems

(Value in Ry Cr roru)
April—September  ¥,v lrl.l'u Ll

Ng! Item - R |.s|1e
19 147 1197
° (PME wgu‘ Igyan
LI 2 3 4 ]
1 T 1302 267 38 JAgh )
2 _ 59 @1 192 B4 4107
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1 2 3 4 5
s Tobacco unmanufhctured . . 1308  B6g 416
4 Sugar PR . . g 8y 61 10 53 —88'3
s Feeding stuff for animals . . 93'55 106 g0 +14'3
6 Fuxed vegetable oils and fats 3369 10°51 —68'8
7 Spiees . . . . . . 2084 4530 474
8 Cashew kernels . . . . 6895 106+ 26 +54'1
9 RawCotion ., . v . . 26° 56 010 —g99°'6
10 Fush . . B 8783 88- 06 —0'2
1 lnore . . . . . . 93'85  102+54 493

12 Lahr&l e nvaafa urss . 135 12 121 34 —l10°2
13 Cotion fabries . . . . . 316 486 +53°8
14 Rrady-made garments ' ' . ' 161 47 14533 +10°0
15 Coiwr manufactures . N . R R 1123 11°42 +1°7
16 Jute manufactures . . N . . . By gg 111°54 +31°2
17 Chemical & allied products . . 4819 6245 +29 6
18 Machinery & transport equipment f . 141 23 150 62 +6 7
19 Tron and Sieel . . . . 108" 44 137 55 —a7-0
20 Handicrafts . . . 16113 sgorqn ' +79's
(1) Pearls precious semu-precious stones 91 41 20365 4 1228
(u) Other handicrafts . . 69 72 8708 +24°9
Grand [otwl incl re-exports . ' .  2330°03 2584°66 +10°9

Raids conducted on Coal ang Cement
Dealers

6120 SHRI §. R. DAMANI: Will the
Minister of COMMERCE, CIVIL SUP-
PLIES AND COOQPERATION be
Ppleased to state

(a) whether it is g fact that in re-
cent raidg carried out by thdé Delhi
Administration, malpractices adopted
by coal and cement dealers were de-

{]

(b) if 80, the full details thereof; and

(e)theuﬂ.uqtnhnlnlmtthndu-
lers apart from suspension or cancel-
lation of Heencest

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a to (¢) On receipt of in-
formation about malpractices by coal
and cement dealers, the Delli Ad-
munistration conducted raids resulting
in detection of 24 cement dealers and
56 coal dealers indulging in fictitious
sales, maintenance of incomplete ad-
dresses of consumers and non-main.
tenance of proper accounts. 9 cases
were detected where persons were
found selling cement without =
licence. Eight quintals of coal were
seized while it was being taken out of
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Delhi in an  unauthorised manner,
Apart from departmental action and
suspension of licences, FIRs have been
lodged with the Police. The Delhi
Administration have set up a special
Intelligence Cell to keep a watch on
such malpractices.

Equity Debt Norms

6121. SHRI K. MALLANNA: Wil
the Minister of FINANCE be pleased
to siate:

(a) whether it is a fact that at the
instance of the Union Finance Minis-
try the Management Development
Institut, prepared g study on equity-
debt norms, which was submitted to
Government; and

(b) 1f so, the details regarding its
recommendations?

TIHE MINISTER OF FINANCE
(SHRI H. M PATEL): (a) ves, Sir.

(b) the Report on a Study of the
Debt Equity Ralio Norms has been
published by the Management Develop-
ment Institute, New Delhi in January
this year and a  summary of main
conclusions and recommendations has
been given 1n Chapter 6 of the Report

Import of D. D. T. From Poland

6122 SHRI PARMANAND GOVIN-
JIWALA- W:l the Mimster of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state,

(a) whether it is a fact that the
STC hnd placed an order to import
1500 M. Tonnes of D.D.T. Technical
with Poland;

(b) if so, whether it is not also &
fict that Poland did not supply the
goods according to import schedule;
and

(¢) if so, whether the S.T.C. has in-
curred any losses; if so, the amount
of losses?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
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CIVIL SUPPLIES AND
TION (SHRI ARIF BEG):

Sir., () Yes,

(b) Yes, gir. However, supply of
1,000 MT has been completed. Ship-
ment of balance 500 MTs is expected
to be made by end of April, 1878

(e) No, Sir.

Direct fiights from Bombay, Madras,
Bangalore, Nagpur to Varanasi

6123. SHRI YADVENDRA DUTT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government hag given
any quota of seats in Boeing as Parlia.
mentary Quota to Varanasi; and

(b) is the Government going to
connect Varanasi by direct flights to
Bombay, Madras, Bangalore, Nagpur
ang other important centres, &as
Varanasj is one of the most important
tourist and religoug centre of the
country?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a}
No, Sir

(b) No, Sir.

Seizure of ornaments from President
and Chairman of J. K, Synthetics Lid.

6124. SHRI YADVENDRA DUTT:
will the Minister of FINANCE be
pleased to refer to the reply given
to Half-an-Hour Discussion on the
20ty December. 1077 regarding seizure
of ornaments from President and
Chairman of J. K. Synthetics. Ltd.
and state:

(a) whether the enquiry has been
completed and if so, what ig the re-
port; and

(b) when it will" be lald on the
Table of the House?

»
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATIEH AGRAWAL): (a) and (b).
Investigations in this case have been
carried out and not tangible and in-
criminating evidence has yet been
available, Since these are secret in-
vestigations, the question of laying the
Report on the Table of the House
does not arise

Losy in Forelgn Exchangs due to fall
in Dollar and Pound Price

8125 SHRI YADVENDRA DUTT
Will the Minister of FINANCE be
pleased to refer 1o the reply given
to Unstarred Question No 2375 on
the 10th March 1878 regarding loss
to Indwa', accumulated foreign ex-
change due to depreciation in value
of Dollars and Pounds and state the
amount of loss suffered by India n
its accumulated Foreign Exchange
with the continuous fall in Dollars
and Pound price m the international
monetary market?

THF MINISTFR OF FINANCE
(SIIRT1 H WM PATECL) In accor-
dance with the rroctices and usages
tustimary among Central Banks the
details of investments of the foreign
exchange rewervcy or the pain or loss
on such disposition aie not divulged
as cuch disc'osure would not be m
the public interest The rupee v uc
of India’s forelgn exchange reserves
did not show any decrease 1n 1877 78
on account of exchange rate varla-
tions

Japanese and American Woollen
clothing smuggled into Agartala

6126 SHRI YADVENDRA DUTT
Will the Minster of FINANCE be
Pleased to state

(a) whether hig attention has been
drawn to the statement of the Chief
Minister of Tripura alleging that vast
quantities of Japanese and American
woolle, clothing and other articles gt
throw-away prices are being smuggled
into Agartala, and

(b) if %0, what action the Govern-
ment are taking to prevent this vast
smuggling?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) No Sir.
Reports received by the Government
do not indicate any large scale smug-
gling of these goods into Agartala,
This is borne out by the fact that
during the period from 1-1-1877 to
31-3-1978 tota] geizures of contraband
were only of a value of Rs 35,7680/~
comprising of old and used woollen and
synthetic garments of a value of Rs
7,274/-, textiles of a value of Rs
22,086/~ and six pieces of tape recor-
derg of a value of Rs 5,600/-.

(b) Although smuggling across Tri-
pura Sector of the Indo-Bangla-
desh border 13 well contained, the
preventive and intelligence efforts in
thie sector have been intensified and
the concerned staff of the Border
Security Force angd the Customs
Department are kept on alert to
thwart any attempt at smuggling from
across this border

Pricing Policy of Tea

6127 SHRI M RAM GOPAL RED-
DY Wil the Mimister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to <tate

(a) whether 1t 15 g fact that m-
consistency i1n export and pricing
policy of Government has harmed
Indian Tea m the International
Market,

(b) 1 so whether Government 18
considering the pricing policy and

(c) if so, the detailgy thereof and if
not, the reasons therefor?

THE MINISTCR OF STATC IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
No Sir

(b) Does not arise

(e) It 15 the endeavour of Govern-
ment to ensure that adequate quantity
of tea 13 available for domestic con-
sumption at reasonable prices at all
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times. The quaniity for export has
been decided only sfter taking Into
account internal demand. With this
in view the export figure for the 1977-
T8 was fixed at 225 m.kgs. even though
the production for the year 19877 was
higher than the production for 1976
by about 48 m. kgs. As a conse-
quence of this policy and other mea-
sures taken by Government internal
prices of tea, which had shot up early
last vear, settled down to reasonable
levels We alto secured good prices
for gur expJrt of tea as a consequence
of which tea expott earnings in 1877-78
are litke'y to be well in excess of Rs,
500 crort. as agamnst Rs. 205 crores
"in the last year.

Racommendations of Central Excise
(Self Removal Procedure) Review
Committee

K. RAMAMURTHY:
of FINANCE be

6128. SHRI
Will the Mmaster
pleased to state

(a) the salient recommendations
made by the Central Excise (Self
Remova) Procedure) Review Commit~
tee of 1071;

(b) the new procedures for levy
snd collection of Central Excise in-
troduced from st February, 1978;

(e) the details of the compounded
levy scheme that has been formula-
ted; and

(d) the natnes -of commoditieg that
have been brought under this new
system?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) A copy of
the Report of the Central Excise
(Self Removal Procedure) Review
Committee wag laid on the Table of
the Sabha on the Sth September,
1874. A statement showing the
recommendations of the Committee
and the decisions of the Government
thereon was laid on the Table of the
Sabha om the 1st September, 1876
Reference is invitedq to the above-
mentioned documents.
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(b) The reference apparently is o
the Records Based and Production
Based patterns of Control which were
Introduced wath effect from the 1st
February, 1978. A short note bring-
ing out the broad features of these
procedures is at Appendix 1. EMd
n Library. See No. LT-—2052/ 5]

(c) Assumung that the reference is
to the Clearance Based Control-cum~
Simphfied Procedure for payment of
duty by smal] manufacturers of speci-
fled excisable goods which was intro-
duced with effect from the 1st March,
1976, a short note bringing out the
main features of the Scheme is at
Appendix 2. [Placed in Library See
Na LT—2052;78].

(d) A statement showing the com-
modities under Records Based Control
18 at Appendix 3. [Placed w Library.
See No. LT-—!DSZ!TB'} The bulk of
the remaining excisable commodities
(namely, other than those covered by
physical type of control, Clearance
Based-cum-Simplified Procedure, spe-
cial procedures commonly known as
Compounded Levy Scheme or Item
No. 68 of the Central Excise Tariff)
are covered by the system of pro-
duction Based Control.

Value of Licences granted under
Liberaliseq Import Pollcy

6130. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) what {g the value of licences
granted under the liberalised import
policy in the current year;

(b) what impact had this policy in
the current year on the market prices
of cloves; and

(¢) whether it is proposed to con-
tinue the same policy next year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUFPLIES AND CO-
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OPERATION (SHRI ARIF BEG): (a)
The value of licences granted from
Aprnil 1077 to January 1978 for import
of cloves under the liberalised policy
was of the order of Rs. 17.31 crores.

(b) A statement showing the
month-end Index Numbers of whole
sale price of cloves is attached.

(¢) Yes, Sir.

Btatement
Month-md Index Nos. of Wholssals Prices for Cloves

Month-end 1976 1977 1978

January N . . . 186 8 140 2 8o 5
’ February . . . . . . 188 o 140 2 708

March . . . . i . ig2 9 140 2

Apnil . 5 s .« 1929 1355

May . . . . 177 B 107 7

Jumne . B . . . . . . 174 B 0g9° 6

July . . M ' ' . " 35 5 Bg 8

August . . . . . . . . 142 © 84 8

September . . . . . . . . 135 5 84-8

Qctober . . . . . . . . 135 5 72+6

November . . » . . . . . 135 5 g2 6

December . . N . B . “ . 135 8§ -

ST.C's ability to export Canalised
Items

6131. SHRI R. L. P. VERMA: Wil
the Minister of COMMERCE, CIVIL
SUPFPLIES AND COOPERATION be
pleaged to state

(a) whether STC has been able to
export canalised items themselves or
they are all exported through their
business associates;

(b) what was the value of exports
made by STC directly in the Ilast
Mn:rl;m

(c) what are the reasons for de-

crease in the value of exports of
canaliseq items handled by the STC?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL. SUFPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
Export of major canalised items like
Rice, Sugar, Castor O0il, Footwear,
Silver and Cement is generally under-
taken by the Corporation on its own.

However, in a few cases like Salt,
Semi-processed leather and to some
extent footwear, shellac, etc, estab-
lished trade channels, have been al-
lowed to continue.

(b) and (c). A statement iz attach-
ed. -
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wir dw o et yra Aeewtdt @
ww gfewd

6132 &t gew fag: =
faer 7t oy wary A g oS

(%) war og 7= § fr &% =%
wfear & fagar ® %o gfeang w2
& & fog Wk Qyoar wrow #r &,

(=) afzx g7, 7 gasr a0
¥, X

() %A A F wwAA W ARG
fea gmC #t qranq afeafas o of
3

feer At (s qwo qwo wdmh
(%) 7 (1) wafr ardm 2 &w
x frvm & frg qmo F1 w1 99F
AT 78 FArE & i oY % grev wwAyr
ATA™ I GIFATAT & F T ITFT ARIET
1frz 7 orgert o afas gfz &
gaa afrmraaar 11 faw qroor fer
FAT X1 10000 ¥ oA gfgws F
;A 17 3994 8 Sfawy frarqar e &
ST A AT AAT ¥ /IR /A q wfas
T W AT ATHFT T A AT fRar A
Fiyfrqr 17 g7 FMFAT F oAnA
TAT AT QA AT eqfowqw f7 170
~if311 AT FamTm #Y Aeqmy &1
dt -1 T 4 wfawa &Y g 9 w0
faar strar &1

gt apt & fad  “sfw zfe”

6133 o gaw fag =1 ThEw
aYT A fawra 7@t o8 Tam S FO
i s

(%) wr frgifea Ism@Y a7 g8
gar wIW 9¢ 1 FEW qACAY

(w) afe @, @ & gerk oxet
& wqr A1 § oaT xER W oRTOY
o

(T) T8 sAW A W FEH TR
wr famc 47

wdrw st aore fawoer st (o
quitew wifeew) ¢ (%) & (7) oW
avit fafaer fawmr s ax frmeror Zrax
guwen ¥ fomrir gree thga vaeew
wigfea famrs it @1 afcwrae
FTAY R | marfy it areT (1978
83) # freafafan fafew fomm aat
9t wrafrs wwre F  fAmmer zray/
aeret sert a7 famfor w4 W
sraara frar mar §

1 Mg (AR ST a9r TEY)
2 fadzw (awa srF T TE})
3 T (AFAET  ETE)

4 fawmamaan (ardmer @rE)
5 wgaErare  (frame zma)

6 R (fAaam araw)

7 #&3 (fagaw araw)

8 TET (AHETTRY SF a9 A7)
9  FIT (TFAYRT S|CT)

10 ¢ 77 (fraaor zax)

11 IqqIT (TFArHT 5qTF)

13  FMET (ARAHT 71F)

13, wiwmarg (Frgaw zm)

14 dgrar (frmao zre)

15 T (fragor ovax)

16 waw (FEge zmy)
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fawrarge § qw Ay e
e & frfor Y ogr gt g &Y o
Wt § | aroraTy et fasmg dare feg
ot < § Wi Frwior vt & 197879
R wreey Y 9TR F g

wreafer i & ford oo et o
wa qafad ) feella g

6134 WY w3qw : var wiww
w9t srrafiew g st agenfom wat o
g = T w9 5 wamew @
aeafa 3= & f9i (oF) Tow g TRy,
() wer oA et #t falr o wqEmAY
Lol inl o
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wifwenr wer wvfew gies e
wgwfon Wwrww % e (s et
o g W) dwi aeETe e
TURTY et o srfreon o wreafa
i & forg wrk weprr oy 2ot & 1
oT% @ ¥ aw gdafaw faar
Sorrelt & AT § IrwvR 6T frafa
w3 & fom Tvg g W el
o Wy W felw qw % fag
25-8-77¥ 1000/- %o Hfa Hrelr &7
% wifaw wgraer & nf &, mfe ooy
ATHETE ITWIRTET wY qg ¥w wiaw
g wfa® 7.50 %0 yfa fFo wio ¥
wivm FTwheT 55y ax ¥ 8% | wfes
grmar ¥ fal v aw iy fay R
oy § —

wfugTow ufwr wgat &

(i) feeelt swmew 2,01,074. 00
(ii) T qv™T 3,41,026 00
(iii) wfees @ FTe 9,51,748 75
(iv) afwemrs, gTwTe 2,03 878 75
(v) ammrds wowrT 98,570 00
(vi) wdw sare faew 6,36,786 00
(vii) =grasg AT 54,52,800 00

anr 78,86,784. 50

o+ TG ATETA T AT A e il g ¥

frewf wfafr ot w25t wfwfw «
fagfoi

6135. Wit wyqw : w1 fwr wlt
g TATX Y P ST fr

(%) w1 &% wwenr § gure
oG ¥ fudr a7 faet afufo it
wger afwf ar o ;

(') aﬁ A1) a1 T GTETT WY
o wfrferd & v frer o § ; W

(w) afe g, oY ¥ sfodeen ¥
wer-sgen T W § ;W
(%) g7 sfakeay F fafier fawr

fouf wy fopurfrany ae i frd wowTO WY
W ey wh wr fewre g 7
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e st (* o QHe dﬂ) H
(%) ¥ (7). roFdrAF Qe a@ ¥
faed afafe € fawfon & satam
Fads ¥ A oy ¥ faw w@
g1, =Y froUo T2 THAA & 1 936
¥ | GTHTTA (T T LTA GRIT T §D
qargal ¥ 774, TP 6T qHAL
¥ FTAAY A A7 G F AR
& 7129 fuet afufa &1 famrfedr s
FT AT

freit afafr & TredgET 457 %
OHEA & ATARAT & g4 #T wifa
§73 34 faar A gdmr €7
& 717 oF gEATHET FAT-MALTE A/
fawrfrer & ¥ foww aa T 0
T FATA WHEAQ & §I§ T IAC
gifary & vyoz wawr 9T wrarfva ¢
g7 zrfy-at gy wraf & g7 F W
45 wB I ¥ fafqw ot F e
¥ %3 wrizat fagrr ot qug @
faas srare 9T A weY w7 afafx
M AT AT FAAMIAT G F QX A
giftecn Prar w1 s &1 g9 qfafa
¥ wR 14 #Y o7 wrd iy agwg 4 &
aqT FAY gg we WY A{RAT o« AL
& ot areT € fawrfor & § 1 wfafa
RIIT TR QF R & gl &§
JATHT &Y aqrwar & ar & o fewrfonr
&

#70 & g ¥ gmweor. fod
gfafy & fawrfont & wgafr =
F@ g7 75 famfed o g T
¥ frd 3o wraTTer ¥ FWTeAT ¥ gEry
far ¢

2. Tipr AN Y wgrmar § e
& goere gra qereiee o fewifont
9T Hrrw® wrar E wT |

arfore wqr amios gir wie
warerg ¥ fgelt W e wa
forad arix

#

et
6136. &t wavw fey Wy
wrforew v s gfr o ageron
WAl 9g AW A FO TG f®

3

(¥) 39 mammg ® S
F=TirnY w7 aaArr gt feadr §
o ITH § frad sAard w17 T
feht s @ woar fdy & wforay
A T IF A,

(wr) ®rq wems fgrdt oy T
waar fg=r & gatorar st QW w4
srfcat £ guqr fra § 9T ¥q@ W=y
fedt @ A1z aur aalk frwr A &,

(7) sk & %3 w=fad gra
frdt ¥ Az aqr watt 7 fog
& #ur FTOw g ; W%

(%) w1 G syt v gt
& Az aqr e frat & widw fag
T g, W aft 9 A wh e
wrom &7
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(%) wix (&) wifore arrerd Freter g § —

s sawfan® e & o f! 7 e

awaT ATHY W wAAT  Fur grofew

Ty A wCA ¥ AT BY
LICH aear

A= : . 117 92 e
tr-a . . 130 46
-7 . . 489 102

(w) wT (7) fodr amw &
waarfeat &1 it § woar w16 w7
¥ fog srenfga foar wran & @fwer

Visit of British Team to India

6137 PROF P G MAVALANKAR
SHRI PRASANNBHAI
MEHTA

Will the Mimster of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to gtate

(a) whether a high level British
team wisited India recently for talks
with hum and the Government of
India,

(b) if so, broad details thereof,

(c) whether any new trade agree-
ments were signed as a result of the
said talks and if so, facts thereof, and

(d) the broad pattern of Indo-
British trade during the year 1875,
1976 and 1977°

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE

it ¥1 7 f@r sehmma ® @
¥ fag 37 v w1 ;eg@ @ &)

AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
Yes, Sir A DBritish delegation led
by the Rt Hon Edmund Del} M P,
Secretary of State for Trade \isited
India recently for lhe meeting of the
Indo-British Economic Committee held
in New Delhi on 13th and 14th March
1978

(b) Diuscussions were held on
varinug aspects of bilateral economic
relation, 1ncluding commercial and
industrial co-operation There was
also exchange of views/discuscions
on other 1ssues concerning Indo-EEC
relationship Common Fund and
Multilateral Trade Negotiations

() No, Sir
(d) The figures of India's trade with

UK during the last three years, as
available, are indicated below

(Rs m crores)

Year Imports  Lxports Total Balance
197%-76 - 284 © 119 78 705' ‘;3* 1 -:9:; ;3
1976-77 . . ) . . 3ag's0 520 6g B30 19 jHiot 19
1977-78 (Apnilbept) . . . 222 50 240 36 462 86 417 86
197677 ((ApnkSept) . . . . 17900 23548 414 48 43648

.



axx  Written Answers CHAITRA 17, 1900 (SAKA) Written Answers 2ar

(d) The figures of India’s trade with
U K during the last three years, as

available, are indicated below

(Rs n crores)
Year Imporis Exports Total Balance
1975 76 204 o 419 78 703 78 4135 78
1976 77 j2) 50 520 6y i50 19 4191 1y
17 B6
(A:;:zl?é,::t! 222 50 240 36 462 U6 17
1976 77 17) 0 235 48 414 48 + 56 48

_(Apri Sept)

—

Coordinatio, Wetweep the Tourimm
Departments of Union and State
Governments

6132 PROF P G MAVALANKAR
Will the Minuster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whither Governme’it are aware
that everal State Governments jn the
Union have Department, of Tiunism
and/or spec1il Bourds tu; promotion
of Tour! m in their reepective regions,

(b) 1f so whcther there 18 any co-
ordinatigti and cooperation between
the Union and State agenuieg in this
regard «o as tnp avold duplication and
enhince tounsy traffic all over the
countiy

(¢) 1f w0 briad details thereto, and

(d) 1f not why not?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) (a) Yes
Sir

(b) and (¢) The broad division of
responsibility in the tourism sector
between the Central and the State
sectors has been that the Centre in
vests 1n the projects and programmes
intended predominantly to <timulate
International tourism the State Gov-
ernment: concentrate on development
of facilities meant primarily for
domestic tourists A close link of
coordination ang cooperation between
the Centre and the Stateg is provided
at the time of Annual Plan/Five Year
Plan discussion with the Planning
Commission Coordination in the
Central and State tourism programmes
is also effected through the Tourlst
Development Council and the 4 Re-

gonal Tourist Adwisory Commuttees,
and the State Tourlst Adwvisory Com-
muttees
(d) Does not arise
Staff Traming Colleges of Nationalised
Banks

6139 PROF P G MAVALANKAR
Will the Minister of FINANCE be
pleased to state

(a) whether one o1 more of the
nationalised banks in the country
have got thewr own Staff Traming
Colleges

(b) 1f so full facts thereof

(c) the broad outline of the courses-
structure and .yllabus wise-offered at
the said colleges,

(d) the number of tranees at such
colleges m the year 1877 78, who
teaches at the said colleges and

(e) whether knowledgeable and ex-
pert outsiders are also invited to give
lectures at the said places?

THE MINISTER OF FINANCE
{SHRI H M PATEL) (a) and (b)
Yes Sir A statement-I of Staff
Traiming Colleges of the Public Sector
Bankg 1s atiached

(r} A Slatement-II 15 enclosed

(d) According to the latest avail-
able information, 28023 officers and
32556 other categories of staff had been
tramned by bamkg during the period
January, 1877 to B80th Septemben
1977

Each traiming college has its own
nucleus faculty mamnly drawn from
its operational staff

(e) Banks do invite outside experts
for lectures according to the needs
and requirements of training
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Staff Training Collsges of Public Sestor Banks
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Bank

Name of the College
(mainly for training officen)

*No. of
Centres
mainly for
training
other
categories
of staff
(As on
g1-12-76)

t. State Bank of India Group.

2. Central Bank of India

g, Bank of India

4. Punjab National Bank .

5. Bank of Baroda

6. United Commercial Bank,

7. Canara Bank
B. United Bank of India

9. Dena Bank .

10, Syndicate Bank

tt. Union Bank of India
4a. Allahsbad Bank
18. Indian Bank .

14. Bank of Maharashtra

1%, Indian Overveas Bank .

State Bank Staff College, Hyderabad
Sir Sorabji Pochkhanawala Bankers

Training College, Bombay. (Jointly wnll Dena

Bank).

(i) Staff Training College, Andhen, Bombay

(ii) Bank of Indis and Bank of Baroda
Staff Training College, Bombay.

Staff Training College, Delhi . .

(i) Staff Training College, Ahmedabad

(ii) Bank of India and Bank of Baroda
Staff Training College, Bombay.

Staffl Training College, Calcutta ..
Staff Training College, Bangalore
Staff Training College, Calcutta

Sir Sorabji Pochkhanawala Bankery
Training , Bombay i
{Inintly with tral Bank of Indis)

(i) Staff Training College, Manipal
(ii) Staff Training College, New Delhi
Staff Training College, Bombay

Staff Training College, Calcutta

Staff Training College, Madras

Staff Training College, Poona

Staff Training College, Madras

41

T

#The Staff Training Centres of the banks cater to the training needs mainly of the category of

staff other than officers



235 Written Answers CHAITRA 17, 1900 (SAKA) Written Answers 226

Statement-II
Broad course structure and syallabus offered al the siqff colleges of the banks

8L Name of the Cours: Sylabus
No.
1y Piomotee Officers’ Gours s . . Banimg (perauon, cuslomer servic, new
trends in banking and human relation
[T
%, Cowse for Direct Reciuats . . + Basic banking ope1ation, Management of cash,
subsidiary banking scrvices, punaples of
(a) Orientation Ladvances, mnter prisonal aelations etc.
(b) Induction
(¢) Intermediate

3s Course for officers above first Line supr rvisors :

{a) Arcountant and othu: officers above Collecuion and payment of che ques. pranciples
the first line supervisons, of advancr including prionty sector
advances, management functions, pcrform-

ance hudgeuing.

(b) Rural Branch Manager . Socio-economic c¢miironment of a rural
branch, promotional activities and schemes
of assistance to puonty sectors, credit
guarantee scheme, performance budgeting,
inspection and audit, etc;

(e} Managers of Sinall branches B Perfonrnnrr bud‘elmg. RBI credit lmtml
sector
rcﬁnm Emhuu, m;mngrmcm functions,
mdustrial relations, customer  service,
mspection and audit, ctc

4. Middle Management level

(a) Bianch Man of Viedium vized Buuness ing and ent, branch
i Rk Bagers ptl:nn " developm ranch
human relations ete.
(b) Cicdit management for branch Mana- Technigues of financial analysss, Cash unds
gcys and other alficers likely (o handle — flow, ercdit appraial melud :‘ g vorkiog i
a vw

Id\rl.noe s relating to me- tal and term finance an
dium and large industrial borrowers. nﬁnmce facilities available, export and
umnport finance ete
5 Course [ Senior Management « Development of high managerial skills to
help solving -p:ci%c organisatonal piob-

leml, to bring bnwmnm in them szﬂat

the corporate o jectives and s to
develop an appreciation of the changmg
Emm{‘ﬂl

6. Courses for Specialisation :

(2) Agricultural Finance/SSI Course . Basic openuum and the accounting proce-
dure of the bank, the mechanism, system
and edure of farm finance and other
prbr[:!)?:rctor advances and credit lpprllul
relating to agricultural and other priorit
sector advance and in the formulation o}
projects.

(b) Export Finance . . + Functions of the Foreign Exchange Dealers
Modlhm. statutory provisions relacting
shipping dncumrnnl. letters of
md{t, functions of ECGC.
(e} Pervonnel and Industria]l Relations . Manpower planning, motivation and inter
personnel relations, industrial relations,
etec.

— mma——— ——— —— R

Nt 1LB-8
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1976 and 1877

6140, PROF. F. G. MAVALANKAR
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any tourist hiterature—
pamphlets, picture postcards, publica-
tions, maps, etc. was printed and pub-
hished during the yeais 1976 and 1977,

(b) 1f so, full details theieof inclu-
ding cost in each case, where wag the
materia] printed, number of copies
ete ;

(c) whether any of the said mate-
Tial 18 for sale, or 1s it all gratis and
meant for gift; and

(d) how and where does the said
tourist lterature get distributed and
used?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK). (a) Yes,
Sir.

(b) A statement lsting publicity
literature produced by the Cential
Department of Tourism through the
Indla Tourism Development Corpora-
tion during 1975-76 and 1978-77 1s
Iaid on the Table of the Sabha
K‘Phced in Library. See No. LT-2053/

8]. This literature was printed in

Occasionally overseas Tourst
Offices print publicity material to
meet loca]l exigencies.
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Offices in India and abroad. Token
quantities of this literature are also
made available to Indian Missions
abroad.

frafer fsd o woame w1 PR

b141 ot ety wif qdw  auw
aiforsy Aar wafes gf wre azafear
w7 Fary & FA O R

(%) 3¢ 1974-75, 1975-76
Aqr 1976—77 ¥ A1 fra-fam &
%1 Ay 11 fatw frar omar,

(@) nedrn awarg F qer Jam-
FAMI & T AW ¥,

(W) vvma & adt & A
S7a% ad e T &1 feAw wer ¥ A
w1 ffe fram mr, w7

(8) 7@ 1977-78 & %7 fama
qew ¥ Ay, fafa G o e
ad 1978~79 ¥ FUA f¥A7 g
& Avars w1 faata s a7 famre d 7

wfe mor wmfes oftr s
wpetfen swrew # Tva AW (s
wifcs d7)  (F) 1974-75, 1975~
76 9T 1976—77 ¥ Tt wiafwa
awar 47 dware fagfa awia amer ow
fram Awr 92w 9x <@ fear mar &
[ty & Tt wm /| dfed "
T & 2051/78])

(c) and (d). The tounst publiclty
literature produced by the Depart- Y Ty
ment of Tourism is distributed free (w) faza, = oy Ny
through Government of India Tourist 9T |
(T)  Fw &A™ frafAt & qFw
(F7¢ %o )
1974=75 1975=76 197677
faga 38 96 30. 31 42 34
Afama Ay 17.23 28. 91 23.99
E LRI S 6,48 8.52 8,76
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(w) =f 1977-78 & faq 110
T To FT AT TAT AT &7 &€r
Tg W = ¢ o 1077
¥ vl 1978 ¥ AT 105 47
w® e ¥ fraf@ go 197879
& fam 115 ¢ w0 ¥7 AAfaw frafe
weg T@r T

19 &7 e, I wie frafr

814, it gdfeg aré @ T
arfewx way wrrfew gfer site agefon
@t T oI N oFm v froaw
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197374 ¥ 1977-78 aF¥ & A
arr &7 fFemm W AT wew W9
wrer, S@TEd, ¥ ¥ @vq, frala e
=fooe am femmr @ ?

wifosy war qurhr qfd Wi
agefon wnww ¥ vow AN (W)
wifes A7) : 1073-74 & 1977-78
aF & W 919 F g @ I
=, 93y quw, et aar cfme s
¥ foeume & e wwE AT
qq-'r.'z._._

(wrwE fao o a1 )

ad grefay FeEEw atgaw  faf sfan
Ly LIS
197 +-74 135 470 248 190 167
1974~75 167 494 260 225 176
1975-76 176 483 272 211 176
1876-77 176 512 286 242 160
1977-78 160 560 300 225 195
(srerfaa)

TrTrART-agATT-A T frm
o

6143. ot arifeorg wif e
v wite wre fewore el a7 wETy
® g owd fr

(%) w1 gva=T wifew aqr
SUNTHOLH, [AVTT & 1 FaRT 1977
¥ THE-NETETE -y faur
Jur wTTee E T A wm oA o

(w) =fe gt &1 3= woe iy
¥ wiw & wT AT v g,

(7) sw a7 N e | A o
fe ar@m=T gtue F1 aw v ailnT
gt § W qAre R 4T waw T
weT & Ivdaq faw e w@ wrow
Y ey, Wi

(7) & Ty & s T W
wIardt ¥ 7€ wqur w7 w71 fawre
¥

wzw Wit Anre  {awww wer
(st geerem wiww) (7) A g

(@) =mr & amdw # feg W&
o ¥ & fe,
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(1) oz oF wgeapl s
TR § Forar® aga wfow swdwar
W oy, T

(2) 9@zt w7 wgwEET & A
3T/ AT WeEAfaE g
9T §GET TAT W FUNA I8

-

92 FT 9T AT £\

() w7 (%) wrrma F famra-
Ty feergrer soxr A € f o wqrET
¥t farars Farel @ S A AR

Submission of National Resolution on
Cooperative Policy to Planning
Commission

6144. SHRI DHARMASINHBHAI
PATEL: 'Will the Minjister of COM-
MERCE, CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government propose
1l submit a national resolution on Co-
operative Policy to the Planning Com-
mission; and

(b) if so, the salient featuwies and
objectives thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) (a) The National Cooperative
Policy Resolution, which was adopted
in the last All India Conference of
State Ministerg of Cooperation, held
at New Delhi, on 17th December, 1877
hag been circulated among all the Mi-
nistries of the Government of Indla.
including the Planning Commission,
all the State Governmentg (in Coope-
ration Departments), National Coope-
rative Federations, State Cooperative
Unions ete, for implementing the va-
rious policies enunciated in the Re-
solution.

(b)The objective of the National
Cooperative Policy Resclution is to
promote the development of the co-
operative movement on sound lines, so
that it can serve as an effective ins-
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trument of socio-economic tranafor-
matijon., The text of the Resolution is
reproduced in the annexure. [Placed
in Library. See No. LT-2085/78].

Functioning of Call Money Market

6145. SHRI D. D DESAI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank of
India has introduced recently any
changes in the functioning of call
monev market, and

(b) if so, whether this has led to
reduction of call money rates?

THE MINISTER OF FINANCE
(SHR1 H M. PATEL): (a) No, Sir
It may be stated, however, that the
Reserve Bank has recently made 1t
clear to all gcheduled commercial
banks that the prohibition on pay-
ment of brokerage contained in ils
directive of 22nd July 1974 on rates
of interest on deposits also applied to
operations in the Inter-bank call mo
ney market.

(b} The rate, of interest of inter-
bank borrowings are regulated Ly the
Indian Banks' Association. The Asso-
ciation 18 reported to have reduced
the ceiling on the rate of interest on
inter-bank call money tiransactions
from 10 per cent to 85 per cent in
the context of the revision in the
rates of interest on deposits and ad-
vances made by the Reserve Bank
with effect from 1st March 1978,

(a) whether he expects any impact
on ouy exports as a result of the with-
drawal of cash subsidies for exports;
and
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(b) if so, what he proposes to do
tu help our exports to compete in the
exceedingly competitive  marketa
abroad? LI

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG) (a)
Cash compensatory support has been
withdrawn only in a few cases Decl-
<iong In these cases wete taken after
iaking into account all relevant fac
fors  Withdrawal of thyy suppoit 18
not expected to adversely affect ex
ports

Refixation of the Price of Natural
Rubber

147 SHR1 GEORGE MATHEW
Will the Mmster of COMMERCE
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) when do Government propose
to refix the price of natural rubber
which was previously fixed till 3lst
March, 1978,

(b) whether Goveirnment piopose
1 do Justice to the small growers of
natural 1ubber in India by fixing 4
piice at Re 0/ par kilo and

(¢) what are the guldelines, Gov-
ernment are going to follow, when
refixing the price of natural rubber?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI ARIF BEG) (a)
to (¢) Government had raised the
mintmum price of RMA—I Giade of
natural rubber from Rs 520 per quin-
tal with differentialg for other grades
with effect from 6th August 1977 and
for a period upto the 3lst March
1978 Governmwent have since  ex-
tended the period of valldity of these
prices t1ll 31st May 1078 In the mean
time the position 18 being reviewed

Government while considering the
question of refbxing the prices will
give due regard both for the need
to give a fair return specially to

thg small grower, and mamntaning
prices of essential commodities at
reasonable levels

Export of Natural Rubber

6148 SHRI GEORGE MATHEW
Will the Mimster of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) what 13 the total quantity of
natural rubber exported from [ndla
till 31si Maich, 1878,

(b) what 13 the total quantity that
was sanctioneq to be exported till 31st
March 1878

(¢) what 15 the balance quantity
that still remams to be exported, and

td) which are the agencics that are
supposed to export this balance
quantity and when do they piopose to
do it?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND (O
OPERATION (SHRI ARIF BEG) (a)
As per provisional figures a total
quantily of 11,080 tonnes of natural
rubber has been expoited during the
financial year ended 91st March 1978
This quantity mncludes the quantty
allowed for export during 1977 78
and the carry gver from the quantity
sanctioned for gxport during 1976 77

(b) Government had authorised
the STC to export 10000 tonnes of
natural rubber during the year end
ed 31st March 1978

(¢) and (d) Oug of the total quan-
tity of 21000 tonnes of natural rub-
ber authorised for export during 1976
(including 4000 tonnes to be export
td by growers or a consoriium of
growers through STC) and 10,000 ton-
nes of natural rubber allowed for ex-
port through 8TC during 1977, a total
quantity of 7,624 tonnes remawmns 1o
be exported at the end of 31st Maich
1978, This quantity ncludes 3,049
tonnes o be exported by BTC and
3,675 tonnes to be exported by the
growers of rubber through STC This
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balance quantity is likely to be ex-
ported by STC/growers during the
current financial year,

Surplus Natural Rubber

8149, SHRI GEORGE MATHEW:
Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleaseq to state:

(a) what 18 the total quantity of na-
tura) rubber that will be surplus in
India by the end of 31st March, 1978;

(b} how do Government propose to
deal with this surplus stock of rubber
8o that the prices do not slump below
the cost of production for the small
growers; and

(c) what ig the estimated need for
natural rubber for the next ten years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
The surplus stock of rubber is esti-
mated to be of the order of 12,000
tonnes.

(b) The surplus rubber iz already
being allowed to be exported by STC
80 that prices of rubber do not slump
to uneconomic levels

(¢p As per Rubber Board's esti-
mates, the consumption of natual
rubber in the country is likely to
increase from 1,53,000 tonnes in 1978
79 to 260,000 tonnes ;n 1987-88.

Abolition of Sales Tax on some
Exportable Goods

6150. SHRI GEORGE MATHEW
Will the Minister of FINANCE be
pleased to state:

(a) has the Central Government
got a time table for the abolition of
the sales tax;

(b) what are the Government’s
plans far compensating the state of

Kerala for the losg of sales tax by
ue to the abolition of the
he
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(c) whether Central Government
propose to give those taxation powers
to the States or reduce the State’s
powers?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL)* (a) The ques=-
tion of abolition of sales tax and
its replacement by excise duty has
been discussed with the Chief Minis-
ters/Finance Ministers of States. The
Chief Mimsters|Finance  Ministers
have generally shown lack of enthus-
jasm for this proposal. Thig is a
matter which cannot be settled with-
in a specificd timg table and calls for
continuing efforts 1n this duection

(b) The gpecial problems with re-
gard tg the sales tax revenue of Ke-
rala are considereq as o part of the
larger problem of gap in  resouices
for financing the approved Plan and
as such the question of giving any
compensation does not arise

(c) By amendment of the Cenlral
Saleg Tax Act, 1956 w.ef 1st Apnil,
1876, the last sale or purchase of
any goods preceding the sale o1 pur-
chase occasioning the export of those
goods out of the territory of India
was also deemed 1o be in the course
of such export if such last sale or
purchase took place after, and was
for the purpose of complying with the
agreement or order for or in relation
to such export. This amendment
was carried gut in the interest of pro-
moting the export trade of the coun-
try and in the overall national inter-
est. There is no proposal to make
any change in this position.

Restrictions imposed in Budget in
respect of advertising Publicity
and Sales

6151, SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE be

pleased to state;

(a) whether it ig & fact that Pre-
sident of Indian and Eastern News-
papers Society hay appealed to the ¥1-
nanoe Minister to reconsider the re-
striction proposed in the Union Bud-
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g‘mmn&mum
which will havp an adverse impact on
the nationa] economy and severally
hit the newspaper industry; and

(b) 1if so, the reaction of the Unien
Governmenty

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAHJ: (a) Yes, Sir.

(b) The representations received by
the Government in this regard, in-
cluding the representation made by
the President of the Indian and East-
ern Newspaper Society, are under con
sideration, The Government will take
a declsion in the matter before the
Finance Bill, 1978 is taken up for
consideration by the Lok Sabha.

Withdrawal of Benefity under Export
Development Expenses

6152, SHRI R. V. SWAMINATHAN
Will the Mimister of FINANCE be
pleased to state:

(a) whether it is a fact that repre-
gentation has been made to the Minis-
ters of Finance and Commerce by the
Calcutta Jut, Febricg Shippers Asso-
clation ;-egardln‘ withdrawal of bene-
fit under export market development
expenses envisaged in the 1978-79
Union Budget;

(b) it so, whether the Finance Mi-
nister has examined their request;

(¢) 1 go, the reaction of the Union
; and

1]

(d) whether this decision of the
Government will hit hard jute goods
export?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.

(b) to (d), The representations re-
ceived by the Government in this re-
gard, including the representation made
by the Calcutta Jute Fabrics Shippers
Association, are under consideration.
The Government will take a decision

338

in the matter before the Finance Bill,
1978 is taken up for consideration in

the Lok Sabha.

Report of the Commitiee regarding
expansion of pranches of Nationalised
Banks

6153, SHRI R, V, SWAMINATHAN:
SHRI PRASANNABHAI
MEHTA:

Will the Mimster of FINANCE be
pleased to state.

(a) whether it is a fact that Gov-
ernment have received the report of
the Committee which was appointed
by the Reserve Bank of India for ex-
pansion of branches of nationalised
banks;

(b) if so, the detaily of the same;

(¢} whether Government have ex-
amined the report;

(d) it not, when the same is likely
to be received;

(e) whether for the time being Gov-
ernment have decided not to expand
the branches of the banks; and

(f) how many branches were ope-
ned during 19777

THE MINISTER OF FINANCE
(SHRI H. M. PATEL), (a) to (d). The
Committee set up by the Reserve Bank
of India under the Chairmanship of
Shry James S Raj) to Study the dif-
ferent aspects of the functioning of
the public sector banks, including their
branch expansion, has submitted an
interim report to the Reserve Bank
in January 1978. The recommenda-
tions contained in the interim repor
are under examination in the Reserve
Bank. The final report of the Com
mittee is awaited.

{e) No, Sir.

(f) The Commercial banks opened
3348 branches during 1977.
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Ampual Session of UN, Roembmiib
Commission for Asia and Paeiio ot
Bangkok

6155. SHRI PRASANNABHAI MEH-
TA: Will the Minister of COMMERCE,
CIVIL, SUPPLIES AND COOFERA-
TION be pleased fo state

(a) whether it is a fact that India
also atténded the Thirtyforth Anmual
Session of the UN. Economic and
Social Commussion for Asia and Paci-
fic at Bangkok on 8th March, 1878;

(b) if 8o, whether Indian delegation
put forward a proposal for self-
reliance;

(c) 1f so, how far this proposal was
accepted in the Conference;

(d) what were the subjectg and de-
cisions arrived at; and

(e) to what extent they will be be-
neficial to India?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOFERA-
TION (SHRI ARIF BEG): (a) Yes, Sir.
The Session was held from 7th to 17th
March 1978

(b) In his policy statement at the
Seamon, the Mumst of C ce
Civil Supplies and Coopelation who led
the Indian delegation had nter-alia
stressed that achievement of collective
self-reliance by developing countries
was an inlegral element of the New
International Economic Order and
that only a greater and confident
spint of self-reliance on the part of
the developing countries would guaran
tee the restructuring implied In the
New Order

(c) The concept of collective seM-
reliance was fully endorsed by the
Commussion

(d) A statement is laid on the Table
of the House

(e) The declsions adopted at the
Session will be collectively beneficial
to all developing countries, including
India

Statement

The 34th Session of ESCAP was
held al Bangkok from 7th to 17th
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March 1878 The Agenda of the Ses.
siom inter alig included review of pro
gress and consideration of issues 1n
various flelds of activities of ESCAP
reglonal inputs for the International
Development Sirategy for the 1080s
raising of exira budgetary resources
the ESCAP work piogrammes and pra-
gress reports on major regional pro-
Jects and regional training and research
institutions

2 The main theme of the 4th Sts
sion of ESCAP was the evolution ot
regional inputs for the Internatinoal
Development Strategy for the 1980s
The main conclusions of the dis-
cussion were as follows

(1) In order to make a positive
contribution to the early establish-
ment of a New International Econo-
mic Order & new development
strategy should embody the spirt of
the Resolutions of the 6th and T7th
Sessions of the General Assembly
specifying effecline measures to 1c-
moove the mam obstacles to the in
dependent development of develop-
g countries so as to enhance their
individual or collectine self-rehiance
It should aim at accelerated econo
mie growth with soecial justice with
a view o allewiating poverty 1This
calls for the fulfilment of the basic
needs of the people, more equitable
distnbution of income and wealth
greater and more active participation
by all sections of society partl
cularly the poorer in the develop-
ment process, and effective integra=-
ted rural development programmes

(2) In the formulation of new
Development Strategy for 1980s the
shortcomungs evident in the strategy
for 1870s should be avoided

(3) Any new strategy should take
mnto account the differences among
countries, including levels of develop
ment, the potentials for and the con-
straints to development and  the
characteristics of social systems and
objectives

(4) The objective of the strategy
should include improvements in the

standard of Lving of all people in
the region It should include prowi-
sion for greately enhanced employ
ment opportumties, better mobiliza
tion of financial resources expan
ded and more widely acceptable
social service and improvement in
human settlements and environmen-
tal standards

(5) Co-operation would also con-
stitute in essential element of the
strategy

The Commission also adopted a resolu-
tion on the subject

The Commussion endorsed the e
commendation of the ESCAP Commut-
fee on Trade for convening 1n New
Delhi 1n the middle of August 1878 a
meettng of the Minwsters of Tiade of
ESCAP member countries to take
stock of developments jn the field of
trade since the Kabul declaration »f
1970 and to give new directions for
expansion of intraregional irade con-
tamung a package of concrete measures
for the purpose

4 India along with 8 other coun-
tries, was elected to the memberstup
of the First Government Council of
the Regional Mineral Resources Deve-
lopment Centre to be located m In-
donesia

5 The Commission also adopted Re
solutions on the following subjects

(a) Role of Human Seitleme ts
in improving conditions of the
people

(b) Greater emphasis on solut on
of population problems

(c) Support of Lumbim: Develop=-
ment Project Nepal

(d) Strengtheming and supporting
activties of International Year of
the Child

(e)Mobilisation of resources for
the implementation of Work Pro-
gramme of ESCAP and the Regional
Training and Research Instifutions
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(t) Strengthening of the Regional
Tramng and Research Institutes
u-der 1he aegis of ESCAP.

(g) levelopment of Water re-
s.Jrces 1n the Lower Makong Basin.

(h) Role of Public Sector in Pro-
moting Economic Development of
Developing Countries

(1) Relationship between the
ESCAP Committee on Population
and Committee on Social Develop-
ment.

) Development of Pacific Island
Countries.

Refund of Foreign Travel Tax
collected by Airlines

6156. SHRI VINODBHA] B. SETH:
Wil the Mimister of FINANCE be
pleased o state:

{a) whether foreign trave| tax col-
lected by Airlines is not duly refund-
ed to travellers who have not under-
taken the journey;

(b) how much is the total collec-
tion of foreign travel tax lymg with
Government;

tc) has Government received any
represeniation from Travel Agents
and travellers for refund;

(d) ig it true that non-refund of
such tax has tarnished our image
amongst tourists why prefer to pur-
chase tickets from gpbroad, and

{e) what steps Government pro-
pose to take for immediate refund ot
foreign trave] tax?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) to (&) Un-
der the Law, the Government does not
collect the tax from the passengers
but collects it from the carriers It s
als» the carriers who are lable to
pay to the Government any tax not
paid or under pald or erroneously re.
funded. Extract of the relevant rule
virz. Rule 9 of Forelgn Travel Tax
Rules, 1971, is at Annexure A
[Placed in Library. See No. LT-
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2056/78]. Conversely, any refund af
tax due from the Government
is given to the carriers. Extract.
of relevant rules wviz. Rule 6
and Rule 7 of the Foreign
Travel Tax Rules, 1871 are at An-
nexure B hereto. Total amount of
the refund claims made by the carriers
in respect of the foreign travel tax
and pending with the  Customs
Houses as on 28-2-1978 is Rs. 50 lakhs
(approx.). Bulk of the amount |is
outstanding on account of non submis

sion of the requisite supporting decu-
ments by the applicant carriers. On
the other hand, the amount of forelgn
travel tax arrears due from the car-
riers to the Government on the same
date 1s Rs. 1.14 crores (approx,). II
tickets are purchased abroad or in
India against foreign exchange, the
truvel tax is not leviable at all Re-
presentations about the refunds have
been received from time to time fram
the travel agents. passengers etc. and
they have been advised to approach
the carriers.

Unit Trus; of India

6157. SHRI VINODBHA] B. SHETH-
Will the Minister of FINANCE De
pleased to gtate-

(a) whether investment of Unit
Trist of India is on sound basis;

(b) whether main income of Unit
Trust of India is from Depositg and
not from Dividends; and

(c) whether it is unproductive in-
vestment ang needs change in the po-
licy of investment?

THE MINISTER OF FINANCE (SHRI
H. M PATEL): (a) Yes, Sir. The unit
Trust of India was established In
February 1984. The primary objec-
tive of the Trust is to encourage and
mobilise savings of the community and
channelise them Into productive cor-
porate investments so as to promote
the growth and diversification of the
country’s economy. The Trust makes
investments which are sound, provide
good return and have growth proe
pects. The Trust has been regularly
paying dividends under its wvarious

schemes
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(b) No, Sir The man income of
the Trust is derived from investments
in equity and preferences shares,
debentures and advance deposits The
income from fixed deposits for the year
ending June 1877 accounts for only
about | per cent of the total income
of the Trust

1c) No Sir

Tourist Potential of Hill Districts of
Uttar Pradesh

3158 DR MURLI MANOHAR
JOSHI Will the Mimister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether any effort hag been
made to assess the tourist potential of
the hil] districts of Uttar Pradesh,
and ’

(b) it so, the details thereof and
the steps taken or proposed to be
faken to exploit this potential with a
view to develop these areas and to at-
tract more tourists there?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT.
TAM KAUSHIK) (a) and (b) The
Department of Tourism was assoclated
with the Working Group set up by the
Planming ( ommission in 1872 fo re-
port on the development of tourism
in the U P Hill areas The Working
Group report has recommended ‘he
development of toumsm in 81X areas
of UP hills namely, Nainital, Kausani
Mussoorie, Paur:1 Garhwal, Badrinath-
Kedarnath and Gangotri-Yamnotri
Basic i{o the development of tourism
m the UP hill areas however, will
be the availabilily of basic infrastrue-
tural facilities such as transportation
and comunications adequate and re-
gular water and electricity supply
ete

At the suggestion of the Department
of Tourtsm, the State Government has
prepared a master plan (land-use
plan) of Kausanl for ensuring the pre-
servation of the natural beauty of the
place through regulated growth

Further, at the instance of the De
partment of Tourism, the Government
of UP has prepared a perspective plan
of tourism development in the State
They have proposed accommedation
facilities at  Badrinath-Kedarnath,
Gangotri-Yamnotr;, Hemkund, Har-
dwar, Rishikesh, Kausani, .'lmora,
Nainital and Mussoorie The proposals
will be discussed with the State Gov-
ernment at the time of the finalisation
of the next Five Year Plan (1878 83)
in the Planning Commission when It
will be deterruned which schemes
would be taken up in the Central and
State Sectors depending upon the
availability of resources

AT T W ST 3 & fag
L

6159, &t TNt gRAr - w1
wrfesa war sfew gier wite agerfon
wdl og IqTw FT oFAr w4 fr

(7) ®= Avre q7 fqmr war
TJURT ®T ARETET A ¥ o TEw
frafe mada & o ¥ s i
agifeA ¥R #T &, WY

(=) afz &, a1 ¥« v ofe &
ar sa% =T FTw 7

wfown e amfor gfer wite w2-
wfent shwrer # o Wt (ot wnfew
) - (F) & (w) w@R
foavit ¥ ora amer gfefafy qee &
gy qar fafew 391 = s w0
¥ W 9 @A % fagia & fav amg
WY 9T Aifq AT # sare aEte
F W 1 =T der Ru %
fav s snfx & frafa & fao faforz
R & sy ¥ fam amlg Tew
= e #F ada A s F AT
=TT qTeAT BT ¥ §Ag ¥ Fmie
it WY afr Firofy oifedy gror =g Rar
frder o g W wrt 30 wmaTew



247 Written Answers

B % ffed & g ¥ famfr gniv
afeasy & ofee firdy aifzar faer wfe-
argdt Ay FLHT & sy ¥ oA £
1% dyw ¥ gafaw aXe) & @
YT w9 ¥ arata,wor ¥ qare fey
oy &)

e wrwre fem gra Afee g
T qET T Wy

6160, Wo WEH) AW qivy :
wr wifew war werfer gfe e
wefen adft ag 3% & TR
fs:

(%) =t 7row samarr famm 70
=T grit &1 #rAa 500 w97 57
fedtarw A€ wr wEr &,

(&) ==t qtfeze ard # oA
% gfz & afrerET F9E ¥ W A,
A gy & 7gA wfaw 2, 10 7 15
wsfama 1 gfz 17 w1 wiwHT &,
L 1Ed

(w) =fx 31, &t Fr 77@7 27
A W qAfaAr wen A &0

wifoen a1 smfes gie vt ag-
wifen sxre % T A (ot afew
an) : (%) A ey T
T {41 FEARA GAF B IR
AMaT FW F FTW 75 A4T 150
T & difaeeT feAne oW #Y
FIRAT 7 74W 5 %o qfa FFouto #Y Af7
357 aur40 g1 50 TANAL AT wIHAT
ﬁzoﬁ-ﬂ'ﬁrﬁeﬂoﬁﬁﬁﬁ&l

(=) =7 779 & TvHTT w1 oA
AR AR )

() w7 7 FBTI

-

APRIL 7, 1978

Written Answers 248

T ware fere g wohy
weATE W WA

6161 o wWyst wrevaw i |
w1 wiivwa aur amfos qfw it
agwifon #dt 98 AT B AT w9
f:

(%) soraz @7 A fgwg wim
a7 afwmarg ® s (fafwf)
TerESl & f@A ¥ v wfaw avans
FiAr weea %7 fear @ @, «w

(m) #fzer avwrsq sqrme fore
2r Peaar AsqrE AN wEm w7
TR F R AYAL 5 ey w7

wifos  m@r awmwe giR wie
wyeifon wamew & Tow wEt (s
wrfes ¥m). (%) 97 (a). Faod fam
T & S99 FAET W AT
q39 A4r 7I1ZF 7 | ATHAT 2H 977
AT | AT TEY ¥ AF WA AW R
30E FAT F 1 oF GHA W H AIE(T
¥ mrx 7 owrE A Agr o owE A
qrfq Treg sgrmre fAww e AT T
aifnfsis FT9FAT & ®q 7 TXFTC
dallet @ 7ar maw gAeaton A
o9 | T 017 g ffgw a7 5,000
Fozq Afex WY7 mawmE awa® /{2
7zr & 9w sgrare fAaw g WA
qfreatat §1 waAra wF arA ATl
Frgd  ®vwir 37 fraifer AT
frafy SmAT Tv " £

W A1 frer g arfee gread)
* \q e

6162 e [wmlt  [Arem
qiga : oy fam nay oy a9 W Ao
i e

(%) waT 13719,1978 & "% AT@
Trgey” & faeet e & s



249  Written Answers CHAITRA 17, 1800 (SAKA) Wniten Answers 350
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Janta Hotel at New Delhi

6166 SHRI RAJENDRA KUMAR
SHARMA-

SHR] SAUGATA ROY.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) 3f there 1s any proposal to
inital a Janata Hotel in New Delh;

fb) it so, the expenditure involved
and accommeodatiop, therein; and

‘¢) when the above mentioned hotel
w1l be ready?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR1
PURUSHOTTAM KAUSHIK) (a)
Yes, Sir

tb) and (c). The 250-bed Janata
Hotel at New Delh: will be construct-
ed at a cost of Rs 300 lakhs Work
on this project will commence shortly,
and 15 likely to be completed in two
phases, within a period of to two to
three yeas

Foreign Fellowships/Scholarships for
Non-Technical Government Ser-
vants

6167. SHRI K. LAKKAPPA: Wil
the Mimister of FINANCE be pleased
to state

(a) whether 1t 18 a fact that most of
the foreign fellowships/scholarships
(for one academic year) which are
meant for non-technical Government
servants belonging to the IAS, Cen-
tral Services, IES/ISS ete. and which
are finally decided by the Department
of Economic Affairs are given to the
IAS Officers;
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(b) what was the number of officers
gent agbroad on such {fellowships
during 1976-77 and 1977-78 (till Feb-
ruary, 1878); and

(c) what was the number of IAS
Officers in each year le. 1078.77 and
1877-78 (till February, 1978)?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c). Dur-
ing 1976-77 and 1077-78 (upto Feb-
ruary 1878) 31 and 38 non-technical
ofticers respectively were awarded
foreign fellowships for one academic
vear O these the number of IAS
officers was 15 and 24 respectively in
the twa years

Deposity of Governmental Institutions
in various Banks in Kamnataka

6168. SHRI K LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state

(a) the number of deposits of Gov-
ernmental institutions in varous
banks i the State of Karnataks éur~
ing the last one year; and

(b) the names of such depositors
and the amounts of deposits?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b)
The Reserve Bank of India have re-
ported that under the existing arrange-
ments for collectlon of statistical data
{rom banks information in the required
munner is not collected

Warrant of arrest against an Indus-
irialist belonging to Singhaniy House

f169. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE he
pleased to refer to the reply given to
Unstarred Question No. 2316 on the
10th March, 1978 regarding “arrest
warrant against an industrialist be-
longing to Singhania House" and state:

{a) what werg the specific charges
against Shrl Bharat Hari Singhania for
which arrest warrant was lssued
against him by the Commissioner of”
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Police, Caleutta under Internal Secu-
rity Amendment Ordinance, 1974; and

(b) the reasons why a fresh arrest
warrant was not issued against him
after enactment of COFEPOSA?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL) (a) Shm: Bharat
Harl Singhama was ordered to be
detained by the Commiseioner of
Police Calcutta under Maintenance of
Internal Security (Amendment) Ordi-
nance 1974 with a view to preventing
him from acting in any manner pre-
judicial to the conservation of foreign
exchange Since the detention order
was 1ssued by an empowered officer of
the Governmen; of West Bengal, the
grounds on which the order was 18sued
by the Commissioner of Police, Cal-
rutta are available with the State
Government of West Bengal

(b) No order of detention was
Issued under the prowimons of Con-
servation of Foreign Exchange and
Prevention of Smugghng Activities
Act 1974 in respect of Shrt Bharat
Hart Singhania as this was not found
to be a fit case for detention

Mo dYo Qo way TAEY wyTwE firs
TTO U WT W AT
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12.00 hrs

SHRI KRISHAN KANT (Chandi-
garh) I did not want to raise any
pomnt of grder during the Question
Hour So, I did not ask at that time
And you went on to the next Question
The question here is this You are
here to give protectron to Members
and also protection to the Govern
ment 1f something goeg wrong

The point ramsed by Mr Kushwa-
ha, I think wag very valid Here
18 the question dated the 8th Decem-
ber The question was

‘The reasons why the ‘reasure
recovered in Jaipur from Jaigarh
and Moti Doongari, etc, was not
deposited "

Both those things were mentioned
in the question dated the 9th Decem-
ber Now, see the reply given by the
Government

“Excavations for locating hidden
treasure were undertaken only at
Jaigarh Fort”

Today's question was about Mota
Doongar And the Minister, Shn
Zulfiquarullah, 18 giving us this sort of
reply  Here you should protect us
‘The Mimnistry was completely wrong
in saying that earlier nothing was
availably 1n Moti Doongar; and today
they say that from Mot1 Doongari
not available in  1077—on 5-8-1975
and 10-8.1975
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MR. SPEAKER: I am on my legs...

SHRI KRISHAN KANT: Let me
complete it, Sir,

MR. SPEAKER: ] am on mv legs.
You are a genior Member of the
House, Direction 115 clearly says:

“A ember wishing to point out
any mistake or inaccuracy in a
statement made by a Minister or any
other member shall, before refer-
ring to the matter in the House,
write to the Speaker pointing out
the particulars of the mistake or
inaccuracy and seek hig permission
to raise the matter in the House”.

Please write to me first.

SHRI KRISHAN KANT: This 15 not
something said during a statement—
when a  statement is made by him
Thig was during the Question Hour.
If every time a Minister gives a
wrong answer and I write to vou, the
Members will have no right to ask
supplementaries. . ..

MR, SPEAKER; Then you can raise
it in the House. That is what is pro-
vided for,

SHRI KRISHAN KANT: I will
meet you in the Chamber. The rule
which you have read out is not rele-
vant for the Question Hour.

PROF. DILIP CHAKRAVARTY
(Calcutta South); On a similar ques-
tion, I seek your protection, Sir. I
have given notice of a call-attention
motion also. This is about the kidnap-
ping of a gurl from Nadia district,
who is now in Bangladesh. I was not
allowed to raise it...

MR. SPEAKER: [ think the Pro-
Zesgor should confine himself to rele-
“ancy. If there 13 anything he
wants to raise, he should give notice
to me,

PROF. DILIP CHAKRAVARTY: |
have given notices. This has appear-
ed in a daily. A girl, aged about 13
years, wag kidnapped and tortured in
Bangladeth, in an adjacent district,
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Kushtia. T have given notice of ques-
tions, I have given notice of call-at-
tention motion; I have not been
permitted. 1 have given notice to
raise it under rule 3%7; I have not
been permitted. What should I do?

SHR1 SAUGATA ROY (Barrack-
pore): I have given notice of an Ad-
journment Motion on firing of work-
ers in Baladilla project of National
Mineral Development Corporation in
the tribal<infested district of Kirun-
del A large number of our friends
have alsp given notice of call-atten-
tion motions on this. I rise to point
out to you the attitude of the Minis-
try of Steel and Mines towards its
workers. First, there had been firing
on the workers in Baladialla. Yes-
terday there was lathi-charge on
workers. .(Interrubtions) After we
asked a question 1n Parliament, yes-
terday there was a lathi-charge on
workers 1n Khettri, Hindustan Copper
Mines, on which we debated in this
House, If this is the attitude of the
Ministry of Steel and Mines, I {hink,
there will be no peace anywhere

MR. SPEAKER: I have allowed a
call-attention motion on this This
hag already been listed. And I have
also informed you about it.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): With your permis-
sion, Sir, I would like to make a
submission, You just quoted a rule
when the question was raised by Mr.
Krishan Kant. 1 agree with you
that, normally, this is the procedure:
if there ig an inaccurate answer
given by the Minister, the Member
should write to you, Suppose I do
something wrong while questioning
the Minister, you can stop me, It is
your right and we cannot question
you. But at the gamg time, if the Mi-
nister is not giving the proper reply,
do you expect the Members every
time to write to you?

MR. SPEAKER: Mr. Gupta, it a
proper reply is not given...
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BHR1 KANWAR LAL GUPTA:
Please give me 2 minute und I will
finish: and your verdict will be final.

In this case it is not an inaccurate
answer: it is completely wrong
,answer. Two days back I asked a
question about triba]l areas but the
figures were given for 1872-T3...

MR. SPEAKER: We are on one
thing and you are now raising a point
'‘on some other guestion.

SHRT KANWAR LAL GUPTA:
This has been the practice . (In-
terruption)

MR. SPEAKER: You are merely
rsing to raise some objection. Why
don't you follow the rules?

SHRI KANWAR LAL GUPTA: It
18 the practice of the Ministers that
they don't do their homework and
reply accurately. So, you have to
safeguard the right of the Members:
that 18 my contention.

* MR, SPEAKER: All right. (Inter=
Irupnhm).

. SHRI KANWAR LAL GUPTA:
You should direct the Ministers to
five proper replies to questions.
Kindly do this. Unless you protect
us we cannot...

MR. SPEAKER: I have to protect
myself against some of you. Ewvery
time, you raise a point of order or m
point of submission or some other
point. Pleage follow the rules.

PROF, DILIP CHAKRAVARTY:
Sir, just one submission.

MR. SPEAKER: You have made
one submission already. Now, Papers
to be laid.

12.10 hrs. ,
PAPERS LAID ON THE TABLE

GATION FOR 1078-T9

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I
beg to lay on the Table a
copy of the Detailed Demands; for
Grants (Hindi and English versions)
of Ministry of Agriculture and Irri-
gation for 1978-79. [Placed in Libra-
ry. See No. LT-2029/78]

—

12°10} hre
RE: QUESTION OF PRIVILEGE

SHR1 SHYAMNANDAN MISHRA
(Begusara1): Sir, what about the
question of privilege,

MR. SPEAKER: That comes gfter
Papers Laid.

SHRI SHYAMNANDAN MISHRA:
No sir, it comes before Papers Laid.
Please consult the Directions.

MR. SPEAKER: I have calleg for
a report from the Editor, and that is
the standing practice. If you want I
hdve got all the records and . .

SHRI SHYAMNANDAN MISHRA:
But the question has to be raised in
the House. The House hms to know
the nature of the offence: and then,
of course, you can say that you have
calleg for an explanation from the
person concerned. First the House
has to know at the earliest what kind
of offence has been committed. It is
the practice in the House of Com-
mons and also here that at the
earliest opportunity, the House has to
know the nature of the offence that
has been committed. So, my submis-
sion is that you may kindly allow me
to place before the House what kind
of offence has been committed and
what kind of injury has been done,
and then you can of course say that
you have called for an explanation
from the person concerned.
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MR. SPEAKER: The practice here
is.. .(Interruptions). Please! I am
referring to the Directions and Rules.

The practice here is—I don't know
what the practice in England is—and
it i8 a well-established practice, that
if a pewspaper reports inaccurately
the proceedings of the Housg or
makes comments casting a reflection
on the House or a Member, the
Speaker may, in the first instance,
give ap opportunity to the Editor of
the Newspaper to present his case
before giving his consent to raising
the question of privilege in the House.
The Speaker normally withholds his
consent to the raising of the question
of privilege after the Editor or Press
Correspondent of the Newspaper con-
cerned has expressed his regret for
publishing it. That is up to me.
later; but the earlier procedure,
which is a well-established practice,
is that we should call for such com-
ments because we should know the
other side of the picture. Prima
facie, whatever you have said mmay be
correct, but 1 must give the other
side also an opportunity.

SHRI SHYAMNANDAN MISHRA:
That can be only in extenuation of
the offence. But here the offence is so
clearly established that there is no
need for calling for an explanation
from the person concerned. Can
there be another version of this? I
have the document.. .

MR. SPEAKER: Quite right, but jn
our country we do not act arbitrarily.
Fither the Parliament or the Speaker
should not act arbitrarily.

SHRI SHYAMNANDAN MISHRA:
Would 1t be your pleasure to ask me
to give you instances where the
question had been allowed to be
raised and then the Chair had said
that he hss called for an explana-
tion? I cap quote g number of ins-
tances.

MR. SPEAKER- Let us see later.
T have called for & report and pro-
bably in a day or two we will get
the report.
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SHRI SHYAMNANDAN MISHRA:
But let ji be quite clear that what-
ever explanation is offered by the
other side, it cannot be in extenua-
tion of the offence. I am not going
to allow the matter to rest there
because injury has been done and an
offence has been committed, and it is.
so deliberate and patent that I will
have to make thig clear. No amount
ol explanation from the other side
can be entertamned by the Chair so
far as the offence is concerned.
That is my contention.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir I am referring
to proviso to Rule 225 and I hope that
vyou will make a hberal interpreta-
tion of this particular proviso—not a
narrow interpretation but a liberal
interpretation. My Hon, friend Shni
Mishra 18 quite right when he raised
this point There are two provisos
to Rule 225 and the first proviso says
that if the Speaker does not give his
consent, he may, if he thinks it neces-
sary—I hope he thinks it necessary
in this case (that is why I said
‘liberal Interpretation')—he may read
the notice of question of privilege
ang state that he refuses consent or
holds that the notice of question of
privilege 15 not 1y order.

MR. SPEAKER: Quite right: before
refusing it, that procedure will be °
followed. ¢ I am refusing it. I will
certainly follow that. At this stage
I have merely called for an explana-
tion.

SHRI HAR! VISHNU KAMATH:
Your ruling, I submit In all humflity.
15 incomprehensible.

MR. SPEAKER: How? The proviso
says that before T refuse [ may read
out to the House. It is ‘before 1
refuse’: 1 have not refused it at all.
You have not followed Mr. Kamath.
1 have not refused permission. I
have called for an explanation from
the Editor and 1 will thereafter con-
sider it. That ig what I have aaid—
and that is a  well.established
practice in this House.
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SHRI HARI VISHNU EKAMATH:
Is the position now that you have
neither withheld your consent nor
glven your consent? Iy it Hanging
Jre?

MR. SPEAKER: I have not refused:
it is under consideration,

PROF. DILIP CHAKRAVARTY
(Calcutta South): About the submis-
sion I made before you, when do I get
your permission to raise the issue?

» MR. SPEAKER: I don't know why
everybody wants to make himself
felt in the House'

FROF. DILIP CHAKRAVARTY: I
tried to contact you yesterday wand
day before you can ask your bearer

—

o' gt feww @ (wraeETgT) |
TS TEAT, AR ¥ TS § AT R
ey & 9@ § 1 8% gAT 9w
% twogw R & wwen & §w faf
Torafast grer firmre fem oy & gsem
7 fagr 911 ¥@T T TAafawr I
‘faar qefrme far s=ew g & sy

EL SRR TR R R
faar &t wrok wfwarern & wwr  faarr
& wfiwerd 3 arw oy ot @ o
gt fe fadelr womfoed & &t #
59 a0 ¥ I6 9B ¥ qoer Agy E
z,wm#ﬂmeﬂmms‘t
'Wmtn qm gER unmt & faaw

TIE WX g0 966 A & A g6 ¥
P.*T'n'r&'ﬁ Howw At g ¥ o
:mwmﬂm wa: Wv efEa
(TiN

MR. SPEAKER' Everybody who
Eives a question has g right to ralse
% in the House, is it? Every ques-
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tion is being considered in accord-
ance with the rules. If you have any
doubt about it, you can come and
discuss. After putting a question you
cannot again raise the matter here,
I don't know whether you are a new
Member or an old one, but if your
question has not been selected, it may
be that the ballat has not favoured
you. Or if {t has not been admitted,
you will be informed. We can dis-
cuks this, but it should not be raised
in the House.

SHRI SHYAMNANDAN MISHRA:
Sir, I would ke to know whether
you have given any tme io the
Editor within which he should sub-
mit hig explanation.

MR SPEAKER: ] have said ‘Im-
mediately’.

SHRI SHYAMNANDAN MISHRA:
That 5, by Monday.. .

MR. SPEAKER: It we don't get jt
by Monday, we will see. But I am
sure we will be getting it before
Monday

12.14 hrs.

PAPERS LAID ON THE TABLE—
Contd.

SHRI K P TUNNIKRISHNAN
(Badagara): Sir, regarding Item No
3(2)(1) and (u), this should have
come before Parliament, gs was the
normml practice, in the last July
session 1tself because these accounts
relagte to the year 1875-76. Now, here
he comes before the House even with-
out a statement of ressoms for the
delay. This has become the normal
practice 1n this House and I am sorry
you are permitting it instead of ask-
ing him to produce the reasons for
the delay. This House cannot be
taken for granted like this. This has
become the normal feature here:
they bring forward any sccount vela-
ting to any period and without even
a statement explaining the reasons
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for the delay. And you are permit-
ting it to be Jid on ths Table of the
House. I want a ruling on this,

& wrqw w3 q fF @k v
it ot foxy w1 wrovr 4

MR. SPEAKER: Even if that is so.

wt fewa gmc waghwr o (afam
o) o owww oft, 7 oW arex
feft wdn & amr Y ot & aY xewr
faam /Y A w@ §

MR. SPEAKER: Why don't you
wait till I finish? 1 was putting a
question to the Minister. Would you
not allow me to do that? Should
your question have a priority over
mine?

Mr. Minister, even if that is so,
under the rules you must give an
explanation. ] do not know whether
your reason is good or bad; even if
you bave good remson, you must give
an explanation.

ot wfew @n : & wod fawgw
g §, Wik dufam o fe W
TR § PR WO Gy W
L gl
MR. SPEAKER: Mr. Unnikrishnan,
wheneéver you want to raise any such

objection, you must send me potice
earlier,
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SHRI K. P. UNNIKRISHNAN: But

please do direct the Minister. ..
{lﬂ‘m]

SHRI KANWAR LAL GUPTA
(Delhi Sadar): My friend, Shri
Unniknshnan, raised this questior
and you mede an observation
on that. You have made this observa-
tion many times on this issue. The
rule for thig is and we have made
recommendations many times that
along with the audit report, the re-
view should come and the reasons
for delay, if any, should come. We
have given this recommendation not.
once, but at feast ten times, to every
department of the Government, but
in spite of this, neither the review
comes nor the reasons for delay come
and the delay sometimes is for five-
six years. My submission is that you
may kindly direct the Government,
not only this Ministry, This happens
with every Ministry. We have lot of
files on this matter and our difficulty
15 how to disposg them of.

MR. SPEAKER: A number of times,
I have directeq them in the House.

SHRI KANWAR LAL GUPTA:
They even do not read the recom-
mendations of the Committee,

st fawa gaTe A : womw o,
&% qgd W wgr w1 i geT aw wq
i ¢ fe feedt i oy wmar o &1
figt w1 ww WY Y e & arfe
et wdw ww W wd G W
&% agt Wt § vafad =, 6 Wity
30 g awft & o ww R we
¥ WRT Au 5 arfe oW W
ame § ar wmr ¥

! v wedw g (foweiw)
e o, U ow fader & fs wrer
waweT s o foird ¢ grew &
wgn g wifgd | wiife avar o
¥ wg § fe wrer wrREET wfh
o foitE wnp o omdeft | Afer gRw
¥ oy ¥ wvt o ot aw s ot
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t & gafdad & wr fowr gur &)
W& wgar ¢ e 9a fo? o wgw
sUM A & w7 F wW W%
fer & wew w atr wear § 8% fraw

184 & wwa Afew WY fuar)

MR. SPEAKER: Mr, Singh, you
seem not to know the rules. You can
give a motion under Rule 184, you
can give a motion under Rule 193;
You cannot jump up und speak.

W' tm wwinieg : fram 184

7 % ilew faar § WD AT B iw
IH 9T TFA LA ¥ O Wy oo
TA A Ared w1 0 w7 T ¥ e
FTHT FAMET FAvA w1 o
2

MR. SPEAKER: Do not record.
(Interruptons)**

ACCOUNTS AND AUDIT REPORT OF TEx-
TiLEs CommiTTER, BoMBAY FOR 1976-77,
REVIEW ON THE WORKING AND ANNUAL
REPORT oF HANDICRAFTS anND HaND-
Looms ExPORTS CORPORATION FOR
1975-76 e1c,

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI ARIF BEG): 1
beg to lay en the Table:—

(1) A copy of the Certified Ac-
counts (Hind: and Baglish versions)
of the Textiles Commuttee, Bombay,
for the year 1076-77 and the Audit
Report thereon, under sub-section
(4) of section 13 of the Textiles
Committee Act, 1963, [Placed in
Library. See No, LT-2080/78].

(2) A copy each of the following
papers (Hind] and English ver-
slons) under sub-section (1) of
section 619 A of the Companies
Act, 1956: —
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(i) Review by the Government
on the working of the Handi-
crafts and Handlooms Exports
Corporation of India Limited,
New Delhi, for the year 1075-76.

(ii) Annua] Report of the
Handicrafts and Handlooms Ex-
ports Corporation of India Limit-
ed, New Delhi, for the year
1975-76 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-2031/78].

(8) A *Corrigendum’ to the Certi-
fied Accounts* of the Textiles Com-
mittee, Bombay, for the year
1975-76. [Placed in Library. See
No. LT-2082/78].

(4) A statement (1) correcting
the reply given on the 16th Decem-
ber, 1977 to supplementary ques-
tions by Dr. Vasant Kumar Pandit
and Shrp Shiv Sampati Ram on
Starred Question No. 453 regarding
closure of Bone Mills and (ii) given
reasons for delay in correcting the
reply. [Placed in Library See No.
LT-2083/78].

SOLVENT ExTRACTED OIL DE-OILED MEAL
AND EpmBLE FLOUR (CONTROL) AMEND-
MENT ORDER, 1978

arforoe ey amrfos gfe wite wy-
wifca siwrwa # Trw Wt (it g
wne aw) : & wrareas vy wfatiam,
1955 ¥ &rq7 3 ¥ IvETT (6) ®
e fraraw freanfoa dw, Ao
Ao X wrw wner (fagaw) @wree
wizw, 1978 (fglr oy wiikoflt qowem )
* ow sfr awr =W 9T war § 9
ferte 18 wme, 1078 & wty & qww
L% wfgeen e avomtofro 177(¥)
¥ werf rar o &1
[Placed in Library. See No. LT-
2034/78].

**Not recorded,

*The Accounts were lald on the
Teble on the 15th July, 1877.
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NOTIFICATIONs UNDER CENTRAL Excise
RuLes, 1044 Centmar Excisz (67H
MJ RuLzs, 1878, NOTIFICATION
UNDER CUSTOME Acr 1962 AND DErmr
SaLxg Tax (1sT AMDT) RuLEs, 1978
ALONG WITH A STATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH) I beg
to lay on the Table

(1) A copy each of the following
Notifications (Hindi and Englhsh
versions) issued under the Central
Excige Rules, 1944 —

(1) GSR 204 (E) and 205 (E)
published ;n Gazette of India
dated the 30th March, 1978, to-
gether with 4n explanatory
memorandum

(1) GBR 208 (E) published
in Gazette of India dated the 31st
March 1878

() GSR 208 (E) published
in Gazette of India dated the 31st
Mareh 1978 ([Placed in Labrary
See No LT 2035/78]

(2) A copy of the Central Excise
(Sixth Amendment) Rules 1978
(Hind, and English versions) pub-
lished ;n Notification No GSR
201 (E) 1n Gazette of India dated
the 31st March, 1978 under section
88 of the Central Excises and Salt
Act, 1044 [Placed in Library See
No LT-2086/78]

(3) A copy of Notiflcation No
GSR 220 (E) (Hindi and English
versions) published in Gazette of
India dated the 1st April, 1978
under section 150 of the Customs
Act 1982 together with an ex-
planatory memorandum [Placed n
Labrary See No LT-2087/78]

(4) (1) A copy of the Delh1 Sales
Tax (First Amendment) Rules, 1978
(Hindi and English versions) pub-
lished 1n Notsfication No F
4(2)/78-Fin  (Genl) n Delhl
Gazette dated the 16th February,
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1978, under section 72 of the Dellu
Sales Tax Act, 1075

{u) A statement (Hindi and
English veisionsg) showing reasons
for delay in laying the above
Notification [Placed in Labrary
See No LT-2038/78)

1220 hre,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INDEFINITE TOOLS DOWN
STRIKE BY WORKERS PARALYSING WORK
AT THE VIKRAM SAR ABHAI SPACL
CENTRE AT THUMBA

SHRI M RAM GOPAL REDDY
(Nizamabad) [ call the attention of
the Pnme Minister to the following
matter of urgent public importance
and request that he may make a
statement theieon

The reporied indefinite 1ools
down strike by workers paralysing
work at the Vikram Sarabh Space
Centre gt Thumba

THE PRIME MINISTER (SHRI

MORARJI DESAl) Mr  Speaker,
Sir, I am obliged to the Hon
Member for having raised the
question before the House which
enableg me to put the whole matter in
1fg proper perspective and show how
oblivious of the countrys interests in
keeping such an undertaking onh-
nously in operation ga section of the
employees on a question of minor im-
portance 13 prepared to hold the
Space Centre, and through them the
Government to ransom

The whole trouble arose as a result
of the mplementation of the decision
of the Space Commission to rationa-
lise transport charges and prescribe
uniform rate of subsigy for plate
meals 1 all Indian Space Research
Organisation canteens The House
will be interested to know that in
other ISRO Centres at Sriharikota,
Bangalore and Abmedabad this
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scheme has been 1mplemented without
any agitation on the part of the em-
ployees At the Vikram Sarabhm
Space Centre, Thumba, however, an
agitation wag mounted by the cm-
ployeeg on Saturday the lst April und
on the morning of Monday the Jrd
Aprfl there was violent agtation,
stone throwing and assault and int-
midation of engineers outside the
Rocket Fabnication Facility  The
workers gttacked the factory and
caused extensive damage to plant
equipment, machinery and other Gov-
ernment property A detailed asses-
sment 4/ the quantum of damage 18
being made

Faced with thus gituation and n
fulfilmeut of their duty to maintan
law ana order the State Government
police und the local Additional Dis-
trict Mugistrate intervened but the
position wag not brought under conigol
until as a result ot gtone throwing the
magistrute of the Stale Government
was injured and hospitalised

SHRI K P UNNIKRISHNAN
(Badagsra) Why magistrate of the
State Guvernment?

SHRI MORARJI DESAI Ansing
out of thig some employees have been
arrested jn connection with the violent
incidents ang three cases for investi-
gation in coonection with the assault
on the Additional District Magstrate
and damage to Government property
have been registered Shri Oomen
Chandy, Mumster for Labour, Govern-
ment of Kerala jnterceded and held
separate discussiong with the Control-
ler, VSSC, and the representatives of
the workers Among the points rais-
ed by the employees were

1 Shifting the location of X-Ray and
Radiographic units at the Rocket
Fabrication Facility in view of alleg-
ed violation of safety and health stan-
dards 1 may state that the whole
question hag been examned in great
detall by an expert of the Bhabha
Atomic Research Centre who went
into the question for three days and
reviewed all the safety precautions

Sarabha: Space Centre (CA)

and was satisfled thai there was no
radiation hazerd whatsoever which
woulg constitute a health risk

2 Reduction in the cost of plate
mealg from Re 1/- per plate meal to
the earlier price of sixty five paise
Thig 13 the second point It was ex-
plained that a umform subsidy net ex-
ceeding thurty five pause per plate meal
had been fixed whereag previously the
qQuantum was larger and there was no
Lmit on the amount of food served on
a plate meal. Nevertheless the Centre
authorities expressed readiness to
make necessary adjustments and lower
the price of the plate meal subject to
a corresponding reduction m the
quantum of the food elements that
constifuted the plate meal

3 Restoration of salary cuts effect-
ed on account ot unauthorised absen-
teeism 1n earlier agitations Since
the principle of No work no pav
ha, been well established the posifion
wag explained to them and since they
have absented themselves dehberately
the game principle would have to be
applied

The House will notice that notwith-
standing the resort by a section of the
employees to violence the Centre
authoritieg adopted a concihatery at-
titude but the only response has heen
for the employeeg to go on strike and
see that no activity worth the name
takes place in the Centre The em-
ployees however are not only continu-
ing their strike but the employees
who want to work are being prevent-
ed from functioning snd are being
forced oui of their offices It 18 un-
derstood that two carg belonging to
the Cenire have already been destroy-
ed by the agitators

I have stressed more than once ihe
obhgation on the part of both emplo-
yers and employees to settle points of
dispute by resort to negatiations It 1s
quite clear that in this case the am-
ployeed have chosen the path of
violence and indulgence in damage
to public property They have
fafled to recognise that by caus-
Ing damege they were nof caus-
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g imury enly to the individuals,
officers or otherwise, but to the country
itself, because the factory is uadoubted-
ly of vital importance and is an asset
1o the institution It is reprehenmble
that m order to force the authorities
into conceding their demand the em-
ployeeg have lost sight of their obligs-
tions te the very properties of the
Centre on which and 1n respect of
which their work depends I cannot
but strongly condemn this attitude of
the employees and I should like to
make it clear to the House that there
can be Do submismon to such tacticg of
violence and wanton injury to public
property I understand that an Hon
Member of the House 1s in Trivandrum
and that three meeting; were held
outsmide the premises of the Centre
yesterday after the permussion for
holding meetings within the premises
hgd been refused Thig was followed
by a meeting in the city at whuch the
employees weTe asked to continue their
illegal gtnike ] am also informed that
some employees are dragging stafl out
and indulging m coercion and ntimi-
dutory action to the point of even cut-
ting of water and elecriticity Obvious-
ly we have to deal with these activi-
ties with firmness If per chance
violence {s again repeated, there would
be no alternative but to take measures
to protect Government property and
to deal with the situation with such
force that may be required and may
be at our disposal

SHRI M RAM GOPAL REDDY: I
am grateful to the Prime Minister for
having made a detailed statement But
I want to say that our Prime Minuster
15 the greatest Gandhian living in this
country Sometimes the sanest per-
sons and the credulous persona are
also made {o utter, if not lies, at least
untruths half truths In Mahabharat
‘Yoddha, Dharmaputra’s chariot used
to move in the batile fleld about one
foot above the ground level Here cur
Prime Mmister ig made to uttar at
least some half truths and now he bas
come down to the level of all other
Memberg of this House
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Now, here the main pont is the
workers wanted only food subsidy as
wig existing for the last six years.

SEVERAL HON MEMBERS Trans-
port,

SHRI M RAM GOPAL REDDY
Soth

Transport was given to the persons
working there The Vikram Sarabhat
Statlon 1y situated about twenty mules
away from the mmn citv There s
nothing available in that area and In
such places the people working there
should be given full meals The Prime
Minister says that you pay for the
half But they cannot work on empty
stomach

He 15 very much interea*ed in the
factory We are 4lso interested in the
factory But | want to know from
the Prime Minister, 1s he not interest-
ed in the workers who are wurking
there?” Those workers ar» working in
the factory for the last mix years
There wa, not a sungle strke

Why, all of a sudden, has thu
erupted? I request the Prime Mimster
to go into details and find out why 1t
has happened and, the Prime Minis-
ter also referred to an hon Member of
thig House, that is, Mr Vayalar Rav:
He I3 an experienced trade arion
leader, ke is also very much interested
in this country and in the plant and
unnecessarily he will never ask the
workerg to go on strike Ajg a matter
of fact, the strike wag forced by the
inefficient officers and engineers who
are not working upto efficiency requir-
ed These officers and engineery have
prompted the admunistration to stop
the transport and also the submdy for
food Is it right on the part of the
Government to stop these two ilhings
which are very vital for the mainte-
nance of good heulth? Moreover the
X-ray plant established near the work-
shop can be shifteq to some cother
place But, the Prime Minister says
that it wag examined by the exverts
of the Bhabha Atomic HResearch
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Station for three days. Is it enough?
Many of the workers are not having
children due to radioactivily and
their health is also affected. I want to
know from the Prime Minister whether
he wants to reduce the population by
this method. I request him to 1e-
consider the whole issug and not to
paralyse the work there and he may
rmmediately start negotiations with the
workers. The State Government was
ready to mediate in this. Mr, Chandy
was doing his best but the manage-
ment and the Central Government aie
very adamant They are not at all
Lstening to reason That 15 why the
trouble has arizen. I want to know
whether the Prime Minister will leave
the entire case to the State Govern-
ment officials who are 1espons:ble
persons?

MR SPEAKER I think it s
enough,

SHRI K. P, UNNIKRISHNAN:
Please allow him He is suggesting
some Bolutions

SHRI M RAM GOPAL REDDY
The State Government 15 n a posi-
tion to control the situation. There js
8 feeling that the Central Govern-
ment iy trying to discredit the State
Government and they gre not allow-
ing them to do their job There 1s
absolutely no necessity to send the
military there That js the provoca-
tion to the people After all they are
numbering 1000 or 1,200 workers or
80. When the State Government is
controling it, why has the Centre
chosen to send the military there
You know, Sir, the miltary people
may not be able to understand the
lecal conditions, That wag the reason
why al] these things had happened.
That is why I request the Prime
Minister to reconsider the whole
issue and let him send the Labour
Hinhtntuthelpot. and see that he
settley this dispute.

SHRI KRISHAN KANT (Chandi-
garh): Sir, I rise on a point of order
for your conslderation, The state-

Space Centre (CA)

ment which he has made—he talked
of truths and half truths and then he
sald that the Prime Minister Ims
come down to the level of 2 Mem~
ber—can be a matter of privilege.
Are we, Members, speaking half
truths? He 18 degrading humself by
that. ] would request you to go
through 1t so that such a statement
which can be a matter of privilege—
he does not mean i1t because he does
not know what he speaks—does not
find a place in the proceedings, (In-
terruptionsg),

SHRI SAUGATA ROY (Barrack-
pore): There must be some doubt
because the Prime Mlnister was read-
ing the statement. So, he only sald
the Prime Miruster hag come down to
the leve] of a Member. (Interrup-
twons),

SHRI K. P. UNNIKRISHNAN:
He said that it contained half-truths
and yntruths This |s what he was
saying.

MR. SEEAKER: The point ruised
by Shri Knishan Kant 3 not about
the half-truth or untruth. Shn
Reddy mught have said it 1n a jocular
mood He smd that he was at a very
high level at one time and he has
now gone down to the lower level
Thig 18 what he said. I think he said
it in g jocular mood. Let us not take
it seriously. We are not small men
to take 1t like that.

SHRI C. N. VISVANATHAN
(Tiruppattur). Members are not at
lower levels.

MR. SPEAKER: He said that in
hig jocular mood.

SHRI M. RAM GOPAL REDDY: I
never wanted to drag our Prime
Minister to the level of an ordinary
person. I did not mean any offence.

SHRI MORARJI DESAI: I am very
grateful to my hon. friend for giving
me g compliment at his own cost. But
may 1 say I do not consmder myselt
above the Members gf this House? I
cannot 1 am ag good or a8 bad as



279  Reported Strike by
(Shri Morarji Desal)

any other member in the House,
But after having given me the com-
pliments about my faith in Gandhian
philosophy he charges me with hav-
ing believed half-truths but adds that
I am made to utter them. It is good
of him to say that I was made to do
it. But that means I am very credu-
lous; that I believe readily in  what
they say and that I make statements
which are half-truths. Cap he say
that whatever he has said js true?
But he has already accepted that
what Members are doing is very
wrong. 1 can not support him be-
cause nobody does that knowingly.
It is possible that 1 may have been
wrongly informed. If the hon'ble
Member gives me details, I will make
enquiries and punish the officer who
gave me wrong information. But
will the hon'ble Member apologise if
he 1s wrong? I would expect that.
But even if he does not do that, I
will do my part. Let me say that.
Because my doing my part does not
depend upon whether another man
does hie. But 1n this case does he not
see that the Labour Minister of
Kerala Government was there, their
Additiora] Magistrate was there and
they are aware of the situation.
They tried to negotiate with them
But he was injured. Why does he
not see that? Whatever may be the
rights or wrongs of the employees,
they have no right to resort tg vio-
lence unde; any circumstances what-
soever. That cannot be condoned. I
will have to ask for damages from
them for all the loss to the property
because they have caused it. What
would he have to say then? There-
fore, why does he encourage such
things by this method of supporting
them. This !s not right. This is not
at all a correct thing to do. And,
therefore, there 15 no question of not
going into that. Already they want
to consider and talk to them but until
they go back to work and give up
these methods, I am going to instruct
them ot to have any talks with
them,
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SHRI SAUGATA ROY: ]sit a fact
that the Prime Minister has written
to the State Chief Minister asking
him to withdraw the recognition or
de-recognise the union led by Mr.
Vayalar Ravi? If so, does it behave
the Prime Minister? (Interruptions)

SHRI MORARJI DESAI; There
are no union activities jn thig Centre.
These are scientific installations.
There cannot be gny union activities.

SHRI SAUGATA ROY: Sir, js it
a fact that the Prime Minister has
written to the State Chief Minister to
de-recognise the union led by Mr.
Vayalar Rav:?

MR. SPEAKER: This 1s a sepa-
rate matter. The Labour Minister
will deal with this matter and not the
Prime Minister. This 15 Call Atten-
tion motion

(Tnuterruptions)

SHRI K. P. UNNIKRISHNAN:
Will you unilaterally withdraw the
recogmition given to p union?

SHRI MORARJI DESAIL: 1 have
written to the Chief Minmister that
these scientific installations do not
fal] under jndustria] relations.

SHRI M. RAM GOPAL REDDY:
Mr. Speaker, Sir. may I request him
to withdraw the troops he has not
said anything about it, I request him
to tell us whether he 18 going to
withdraw the troops and also start
negotimtions with the workers.

MR. SPEAKER: He has already
said it.

SHRI MORARJI DESAL: No mili-
tary has been called; it is g lia. Until
this morning there was none. If it
was called jn afterwards I do not
know.. (Interruptions).

MR. SPEAKER: I have to accept
what the hon Ministers say.

SHRI SAUGATA ROY: [ repeat
my statement ebout the military...
(Interruptione).

MR. SPEAKER: Let us go to the
next business. Shri Saugata Roy.
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Spon. Students' Hostel
1241 hre.

PITITION RE ENQUIRY INTO
AFFAIRS OF CONTAINERS AND
CLOSURES LIMITED AND ITS
NATIONALISATION

SHRI SAUGATA ROY (Barrack-
pore) I beg to present g petition
signed by Shr1i Raghunath Ghosh,
General Secretmy Contamners and
Closuies Staff and Shramik Union
Gorifa 24—Pargansg regarding en-
quny jnto affairs of the Containers
and Closures Limited and its nationa-
lisation

12413 hrs

STATEMENT RE REOPENING OF
RAILWAY SPONSORED STUDENTS'
HOSTIL AT PATNA JUNCTION

At (e vy TwAX) @ woam
agEy, ®= »ft uw faema qEAE A
7§ 1974 ¥ 7271 ¥ @A 9gE@an S
s & &z fsd ard a9r & @
T @wd & Taw 7 feR a@
7 & fama w1 3= fear | &7 v
a5 & wara faar 91 e oF faw
¥ weae gy & qfiw fvig o
ferqr W@ 1 4/ ag gfea &&@ go
sawar gt & fr gz ¥ AgrEa wra
SraTaTs At % KA ¥ 15 1 oF ¥
AT QAT MG WA 7 WS el
¥ farar 7a1 § | SATEA ¥ gATEEy
¥ guraq € qaeqr w7 ¥ fod of
WA & FEUAET KT WART GPRW
ary fedt o @Y | g Wt Fewa fpar
aar § fe witaa-oay @ T @m-
M Y wrdhy arfs Fa= aF Sray w
€ oramre & weff foar and

SHRI N SREEKANTAN NAIR
(Quilon) On a point of order Gener

ally Ministers make siatements in
English because in this House we do
not understand Hindi If he wants,
he can lay the Hindi version on the
Table, that was the practice all along
May I request him to speak in English®

MR SPEAKER The Member had
raised 1t yn Hindi, you were not pre-
sent when the Member spoke in Hindi
that 15 why he 1s making a gtatement
in Hindi There 15 no point of order
n this

1243 hrs

MATTERS UNDER RULE 377

(1) REPORTED PRiSS RELEAST BY THE
RAILWAYs ABOUT HOLDING UP OF RAIL-
WAY WAGONS BY CoAL INpIA LTD ETC

ot fordter woy wr (feret) ¢ 27
oars #1 ¥ ¥ uF @9 fawfa @ A
# a1 28 AT %1 fggEA o WK
ameen o sfeear 7 wdY & 0 AR
I wsEY &1 Wgwr fagmr war g0

‘The blame musi surely rest on
(odal India Ltd, the collieries, tihe
steel plants and some other thermal
power plants who receive coal on

priority but hold up the wagons ™

¥R %1 ag FEA ¢ TW 99 fanrfer &
arer i 10 gore daw gfer fawr g7 #
X &, o w y v gfeear fao & wamY
¥ 900 dn wfs fam wdy vz ad §
wreew acg ¥ o sfowe wiir w1 rar
grar & AT Fhaar wEE F gy I 90
WA ¢ | T & s ¥ &
wEE ¥ 2300 ¥ dwrw wfa few
T wt o § Wi} agr TR W ¥
WY Q¥ w g e 300§ sfe faor
W X aaad @AY &) W & sTO
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[s firstw wox )
dor Wy ¢ ww iy § o R oy
wyt 3 € graemen R §, T O
Y AR a1 "X {1 e fiwar X ay
o & O st wat ot w0
ek k fe osllw 1977 ¥ s
1978 7% 90 7 fafaw = ww
frer war ok teR wEew W dn
fofrdaosim sgvgn &
87 fafageza wtax & g 1978-79
¥ & dox B X ward § arelt Pt wvgeny
frsran mar 3w X ww WX & Fww
fed wrx § Afww e ot & 9w &1 A
O ¥ wamd § ofr  Svoar oy qur
Tt § WA o oy i e oy
FEwama g s 3w ¥ Aoy W g
AT & ) KW A ¥ ¥ Oy fawer @
oY fagnfas dar g€ &, 39 w1 7w
wifgq 1| ot o wawe 1 w57 94
¢ o saf o w1 5w ol am AW
wifgR e ¥ wraar o 7 9w @ Wk
IR 1 A ¥ warw gy q% o qw
¥ o ur ¥ g or A% I e
fafree orgw & ag sg1 wifge fe
W g R dar Afwm faa e
WY ¥ g wwd § ) wifE Ay fawor
qOETL & a7 § xafoy & fadew wor
wgar § 5 gwere & & A fawrr
qaT w3 ¥ frdr wwre ¥ R 9y
¥ fawdr fr adfr &) S g ad |

(1) REPORTED AGITATION BY PADDY
PRODUCERS FOR RAISING THE DRICE OF
PADDY IN ANDHRA PRADESH

SHRI P RAJAGOPAL NAIDU
(Chittoor) Sir, the Minister of Agri-
culiure is not here If I make the
statement

MR SPEAKER If you want you
can make the statement

SHRI P RAJAGOPAL NAIDU will
it be cooweyed to him®
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MR SPEAKER It has already bein
conveyed to hum

Al

SHRI P RAJAGOPAL NAIDU: In
Andhra Pradesh, the paddy producers
are agitating for raising the price of
paddy

MR SPEAKER You know the rules
Whatever you have given that should
be read out Under rule 377, you
cannot make a speech You must
have seen the bulletin

SHRI P RAJAGOPAL NAIDU. Yes,
I have seen the bulletin Sir, that de-
mand has not been accepted till now
At the same time the paddy is not
purchased The paddy isof two kinds—
one 18 cyclone affected and the other
18 good paddy The cyclone affected
paddy can be boiled and can be sent
to Kerala and other places where they
are taking it The other paddy can
be purchased but the FCI 1s not
purchasing Now the price is Rs 45
per 75 kg whereas the price fixed 18
Rs 75 In Circars district a large
quantity is available and therefore .t
must be purchased Therefore, I re-
quest the hon Minister to see that
all the paddy is purchased at the fixed

price

(m) CONBTITUTIONS OF A BENCH OF
HioE CouRT roR MARATHWADA

ot bvw T gt (TRE)  weaw
wgwed, § v 377 & gm0 fafg eiv
saTg AA waYew %t eare famyar wngar
g fx wgroe; ¥ WIRATY fia ® O
foey & forg soft o wYomary ¥ g
B & 3 w1 Yeors A e
& o ¥ A wgrr; wwT oA
97 gt o7 &) & Hraw T K 7@
wox 8 ¥ wgt ¥ oz oofeduw &
ot xgr g€ ¥R ¥ ¥w wTAW sA B
min o k) & Afw e winas ¥ oy
TH a1 ¥ g wAT Wg | ey
JEary AT WY | Y& wrenaw e



i

© frudt 22 wrd ® wgroy fewer
war ¥ v fovmwr are gwr §
fand oy forfy o mir § fs ¥
gesTe ooy ¥ gré wv & dw
gen wTaw WX gt A ¥ o
farelt #Y wdt § fr & ¥w ey ® wrdle
Wiy WX | AETUS TIT FOV RN wwy
AMIT FAT & WA W ¢ AT W
WITATEA  WTSAET ¥ IAaT ® faar
an a1 e ag w6y a5 qu g
ga & | wTEmE & AW Oer
A% g awers ¢ xEfAd oA
¥ awrfom wwm fs ag avar =
am AY d@d gu eWmarr ¥ ogré
LY &Y d¥ SR T | THY FIUBATE
% <u ol & A} €1 @ o gt )

(iv) REPORTED PURCHASE OF SHARES OF
Brria Group Oor INDUSTRIES

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Sir, I wish to bring to the
notice of the House a matter of great
public importance. The Lifle Insurance
Corporation of India, the General
Insurance Corporation of India and the
Unit Trust of India have recently
bought shares worth crores of rupees
in gome firms belonging to a particular
industrial house after the recent bud-
get. These shares of Gwalior Rayons,
Keshoram, Hindustan Aluminium and
Orient Papers, all belonging to Birla
group are reported to have been bought
at exorbitantly high prices in the Stock
Exchanges of Bombay and Calcutta.
The news was deliberately leaked out
and the prices of the shares went up.
Even though these companies are well
known and the ghares are known as
leaders of the market, this huge pur-
chase of shares took place at a time
when the yields of these ghares are at
a very low level and the prices high
and it has not helped the public finan-
cial institutions or public exchequer,
but only the business house in ques-
tion. The prices of these shares have
subsequently shot up also even after
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the purchase took place. Obviously,
speculation and gambling cannot be
the guideline of a public financial ins-
titution. It can only be a well laid
down policy of sound investment. The
Finance Minister should come for-
ward with & statement in the House
and inquire into the scandal. After
1 wrote to you, a Calcutta financial
daily Business Standard, has also come
out with a story which is entitled
“Another Mundhra Scandal”. This is
a very important thing talked about
in Anancial circles in Bombay, Delh!
and Calcutta snd I request you to
direct the Finace Minister to come
forward with a statement.

12.15 hrs.

DEMANDS FOR GRANTS®*, 1878-79~
Contd.

MINISTRY OF HEALTH AND FamMrILy
WELFARE

MR. SPEAKER: The House will now
take up discussion and voting on
Demands Nos. 44 to 48 relating to the
Ministry of Health and Family Wel.
fare for which 5 hours have been al-
lotted.

Motion moved:

“That the respective sums not ex-
ceeding the amount on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of

India to complete the sumg necessary
to defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1978, In respect of the heads of
demands entered in the second
column thereof against Demands Nos.
44 to 46 relating to the Ministry of
Health and Family Welfare.”

*Moved with the recommendation of the President.
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[Mr Speaker]
1215 hre.
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Demands for Grants, 1978-79 in res- pect of the Mimstry of Health and
Famu]ly Welfare submitted to the voteof Lok Babhan

No Name of Demand Amount of Demand for Grant  Amount of Demand for (srant
of on account voted by the submitted to the vote of the
Demand House on 16-3-1978 House
1 2 3 4
Revenut Capital Revenue Capital
Rs Ra Re Rs
MINISTRY OF HEALTH AND
FAMILY WELFARE
34  Mustry of He ajth ard
Family Welfare 14 77,000 73 81,000
4y M:dical and Pubhic Health 1o Bo 53 oo 19,53,71,000 151 99,097,000 67,68 58,000
46 Family Welfare 20 34 60,000 17,000 105,79 01 000 83,000

MR SPEAKER Sarvashri Shibban
Lal Saksena and Keshavrao Dhondge
have tabled cut motions to the De-
mands for Grants relating to the
Minmisiry of Health and Family Wel
fare [ would like to know if they
are present in the House and desire
to move their cut motions

Shri Saksena is not present Shn
Keshavrao Dhondge 1s also not pre-
sent So both the cut motions are
not moved

areer Wit ofcare weaw st
(ot Tr ATCTN ) ATAT—

MR SPEAKER I am not calling
you The practice here 15 we dont
call you now But if you on your
own want tg make a statement, 1t 1s
another matter 1 personally request
vou not to because 1t will become a
bad precedent later

ot T wroww gA a1 §9 A€
7€ @ w7 vl § IS A § g

# quer g1 79 o fawe wroeT s
g 7t v 3 arfs wwer feRwea g1

MR SPEAKER You will get an
opportunity to say in the end

st ow Aoew W A fev &
ST T FET 7

SHRI A C GEORGE (Mukanda-
puram) 8ir in this particular case
you may have to take precaution The
time allotted must not be impinged
upon It will become a dangerous
precedent

MR SPEAKFR The tume allotted
will be consumed Anyhow let wus
stick to some practice In the case
of other Mimstries we  have not
allowed

ot T WTCRIN WY WTORT B
fafagar oy A S § Hare &
arer =T | ¥ v e e iy
weg ggfa o ot & fir fwrr & et
Y WY T g & Wi ATy § feaer
ZT AT ag aw X AT sqraT WeeT &
W WY AT wrgd & A ¥ At )

SHRI A C GEORGE The time
taken by the Minister should be de-

ducted from the time allotted to the
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ruling Party Then we have no objec-
tion

MR. SPEAKER The Demands for
Grants are not generally moved in the
House by the Minister concerned That
is the practice Once in a way excep-
tions have taken place Last year
also I understand exceptiong have
taken place At the end you can make
a longer speech In the middle also
you can

SHRI A C GEORGE My submis-
sion 15 whatever the time is taken
by the hon Mimster may be reduced
from the time allotted to the ruling
Party

MR SPEAKER That 1s true That
has got to be done

PROE P G MAVALANKAR
(Gandhinagar) 1 suggest another al-
ternalive because while I see sub-
stance 1n what you are saying that we
should not normally depart from the
practice I must say also that I see
somethung 1n what the Mimster 18
saying It the Minster has got some
important decisions to announce to ihe
House as a kind of imitiation or intro-
duction for the debate, certainly it is
within his right to tell us because
{hen the discussion will be on the
basis of the introductory remarks that
he may just now be making which
will be more effective and meaningtul
But he can do so only on one condi-
tion Attheendwhnhehgolnltu
reply supposing he has got a set
pumber of minutes, say, half an-hour
or 45 minutes, then whatever time he
takes now shall be deducted from the
time that s given to him at the end
We can agree if he divides his time
between now and at the end, to gether
the total time take n should be the
same, not more

SHRI SAUGATA ROY (Barrack-
pore) Bix, there is a provision in the
tules for a statement by a Minister
It the Minister wants to make a state-
ment on anything with notics
h,nu’ummm.mmt. But
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it fs not necessary for him fo make
the statement at the time of the bud-
get debate Let him make the state-
ment any time on Monday, pr when
he wants, but the scope and the right
of imtiation of the debate should be
left to the Opposition

MR SPEAKER Surely,

SHRI SAUGATA ROY. We expect
you, as Speaker, to be more partial
towards the Opposition

MR SPEAKER I am expected not
to be partial to anybody

SHRI SAUGATA ROY We expect

You to protect the rights of the Oppo-
sition

MR SPEAKER Rights of all the
parties

SHRI SAUGATA ROY We dont

want to give up the night of imtating
the debate

MR SPEAKER Initiating the debate
18 the right of the Opposition But
i1f the Minuster wants to make a state-
ment he can always make 1t He has
giwven notice I am only requesting
him But if he wants, I have to
allow him because the earlier rulings
also say that if the Minister wants to
do it, he has the right But normally
it 18 not done If he wants to I will
have to allow hum, but I will deduct
the time at a later stage, from his
party

SHRI A C GEORGE. This preamole
of the modus operand: of discussions
need not go on. You end I under-
stand the spirit of what 1s going on I
think the Minister will understand
why this procedural wrangle nas
occurred, and he may think of re-
stricting hus speech

MR. SPEAKER It is upto hum, ook
for me . .If he wants t0 make &
statement, I have to allow him
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oft O wromw ¢ 3w e o aag
oY el F werr wrar § 1 3y Ry frdew
ag & N @t wrqw At fe ag wqr &%
¥4} ast | Hx Troq 747 F o7 YT }
ik fafen afankzd dfeea o §
mtT ¥x vifakedr tfeza v ot W
2@ ¥ f& qAdts aeT ITAT W
WIT WX § | HTT WeT HyF WA F
a1 e=xare 197 @ Ao & fAg Y
gar 1

oft gtrer o T €

st ow wray : Aw qifA¥zd
qfees & Far & Far A g
W AATE 1 gAY AT (Ad wX
TIHIT {A B AT JWAT X )
@M 39 ® TEA A F A AT
wq3 frare & ar F a7 wIAr envay
FIRAFAIAIA QAT FATF 93T
FO T ITIQA T 5T TIBT ALY v
AT IUTT TTY HAAAT F A7 FaT
g 5 fag war wr o faqr <gar &
T AF AITFT FTATASTR | AT ATT
afIgF AT SAE & F A A=ar
gl
MR. SPEAKER: Mr. Minister, you
can make the statement, If you want

to.

ot Tx ArTae  F AR qTAT
R A7 TN §3 A19-T0W AT HY
AT AMLAT £ 1 LT A FT A AN
T 387.03 FUT & & | a8 AT
writ F gar b

(1) =afawrer &  gwam ¥
geafaa

(2) fafpar ok w7 ereen
¥ Trrfaa

(3) gficare wearor § weafimar)
o sqweqrd qEAT weTc ¥ ff gEw
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FTC XY o1 75 TeRARE A & Iy
wFad § vy arwgrrg

83'28 FUT =TI TL 1977-78
® 9 @z g3 =mm  ZAR
146,48 £y @ ¢ 71f7 1978-79
FRz @ ¥ a9 @wa W,
wafear s qrei fafwer ogfa &
faq sm-serw &) gfEre ssaTor 9T
™ %7 98.18 FUF 491 ¥F
T EAA 111 0% far &1 Faw
FTATOFTY F740 77 AT g7y
AT F 1978-83 AF SR X
1330 w027 T afrare w=rmr 9%
665 AT @F T | Aravo TTEy
q ga & 70 wfry Y gfz %1 & A
af@r s ®§ 73 9faq 1 afg
FY &1 wEt gwadfT aywar a1 =
39 7 ga1 Frara & 70 wfrory eqrec
w75 xfa 7 Feamr FomT 8
ATTFY AR Ay gt e o
wTeeT TAT ¥ gAT a0 wATE §
T AT 7 OF WY 7% ow § 2w ag
wgf Adr 9Y | AT 30,000 FF g
AT TF ANY BT F T4 04 § wie 17w
w0 FT @ L | 73t gAHT WA HIW
fifer &, o 7t &) ogi v

#t T g zE &
fratsdarse@ § ar & &g
<1 & e ag sraesl i § 1 vy
¥ TAIeadz, FAIC AFTG A qEAy
arz varar A fomr § P wegfedy w1
gratafT Y 1| g A T6 AW
7 grardt X werfRA ¥ ow o
oTE AT AT T AT WY § A
7T # wwwr o gy ¥ Forend
TIH 200 %o it oy § st TEw
AT 50 To N 7TE W TAMWY & Wy
fez2 &
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13.00 hre.

Qe Frorr w warg }  sfefar
k& g7 Y {1 g AR W Aw
4t | x® qar & 50,000 wfafaw
KA wT aw &y f § W 1976 ¥
Fq9 3 EATT WY | QAN A UF Ay
qAW B A g AW A el
AAAT 4 TC T TC A0 ) AT
TATE TAF w7 At 7% WEeAgor fogy
ZTA AT & ITF L H AT A& |

WE qAET gy OF Aqua WY
JAAY § o wAY wrevh F §, A
T FT DIF—IF A ATAE AT FEL
TACH ® BYE F--arar  faadr
sy WY WI9TE & WA § a7 Aqww &
AT 9g gX AT AT AT F FIH
& | wrgr qarf Y § I Y AW
2 & arft § 1 afvar aR wafer
| A Y A T F IAFT w707
aft ga IN0F 10 W gER @ ArIAT
& feate aromT e & goTor & Ian
T ¥ WY TR WY g wer g,
BT 398 ReTqr T Y § PR 9w ey
GQYIAT F FATR FAE @ qg AIAT
=9 @Y 1, IAeT feeed 5 ¥ A
HAET AL T |

asd &% w1 OF I Wl I Godto
W matew o1 A fsar o 97 5
A WFT ¥ §F 4T W AT qAAv
& § s wgr & Fr wrea T Y dremr
e ¥ fA | AT FY § ITAY AHA
ofvsrs & 3 Y 30 | TS wTi-
A ¥ sttty oo Faw s
& 8 § W ST O g Wy #Y
e fora fi gt ol v o eaTeey
T N § T O W W T g
s g & e wreer wns Pealteguer
ooy fiewmr ¥@ Awa s
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ot dfter fer g orae, TR,
e wibfr ot goiko ¥ ariermded
et i o wrd @ o g
AG T AT WrE F TR 6T agt
oT & IEA w0 iy gw W agy
€y saw § 1 Qe avorr ey ST A
ET oY wrey e ¥ @r § ¥9@ AAY
7 fave & s Panfier 2wt w7 )

7% wawrd § wwi gelr ¢
qfcne frdrem g 7 #< frar d o
e Y § 1 wg wiww W 1w
gt fear § srew Wi Fada
ga AT geEy 9 omad fr s
qT® § FIL, 97 ¥ ag IR AT,
LXATEANR g TG 2 | T T4
qTFHT, FAEH, afqedrg,  wErOw
o 7 gT & | WO Iud S
F 7w gu 1 ST W § ) wfE
78T 9T VA g0 ¥ @I
@A FRTITTR AT 7§ 48 62g
&t ¢ frar Y wafad dser &
o wr§ 1 afeT R 9 9w ue
¥ qe ard o §

sito dto Wio WrwewY : I FW
agrr wifEgw |

it T AT © &, ¥STAT A0 |

wf-frdr #Y gard arAT 7 A
Zarix o & T8 &, afer @ A w
e 7A€ §, Y 7 AT § qATIAT I

g ¥ wrw o foe s &
sarfer &% g worer qrw @t F 38,000
FE AT FT AT A FI EE K
wiaforr gw & farerr aeamat & o sTaT
we fay swrr & wwew § firer
W o oty ark 1 ey g bW
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[ St aw womw |
fawrrr &y, &few gopbesr fewmr &
T e £ rar B v W R
fear opray et & wreet fimay weq
§ I¥ T w0 qwr W g Afewr
WwgrTs g Wi

T T4 FA 2T 1000 F 1 33
& foraeY 1000 %G 30 AW wFO
wY ro § 1 fiew o 72T 1978-70
Yt g e L1 g A AT
Y HI9-EAH FI TW 1982-83 IE
agwT &, Sfrs gardr wifine @ fr
afz ag wwx 7o & o, oY wmar
"o §

FE AT AATET &7 FEH §,
€T T ¥o¥lodlo, FoTHodlo WIT
defaaw wfs za & fozwm @7
o Xaeg A § | AT #Y o A
T b1, o7 v T ow T ¥

widg fafeear qgfr & av &
WY g% 7 qgA o FY ¥ 1 g9 A wqEe
A, AT W7 AN 9T SarET
a7 fear ¥\ @ aw-adiw g F
X7 ¥ fau 989 25 ¥U% TmT wav
AAT AT, 92T T T T TEHA §T @ ¥
60 FUT T90 ¥ faur ¢ g 9y
warte 7 gfefomae foww ¥ fag
UF T TAURTE W = @ §
wgx q WE D G )
efefimg faezn 81 g oy aforg
Y| 9 fa7 IS W 7 99 B W
foart Faier § 1 37 & W wifesy
BN | HT W 9 w1 HEY AN Wi
it O smaw W W fowen o,
ar gw 37 & fou s et wifaer
AT &)

TS & OF ¥T ST O
o1 Y & 1 T wrifadt w7 o e
foar ar oy &) feelt & faflre
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gz & 300 dxy W Qv W
iz T &)

T arewdy for d=d F o <
IET @ Y AW g T AT .
qume fear § e g2 ity bew dev
# ux wraee % a7 feor ank | w2
oz frdy wreh fafieear ggfe wr
g—1} 4 U ¥T F gAY
w7 £ Gy wv & @ w
fag w1 8N

AT AGEd §REATaT W17 g8
Ty & AT/ agy & W qoF E
¥ fag gw A WO TEewRT 87
werqaT § qq@ A T OF w4
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[Mar Dzrurv-SeEAEER mn the Chair)

SHRI V KISHORE CHANDRA S.
DEQ (Parvatlhupuram) Mr Deputy-
Speaker, Sir, with great pleasure I riss
1o initiate the debate on the Demands
for Graats of the Ministry of Health
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anil Family Waelfsre. 1 just heard
the lengthy introductory remarks of
the hon Minister

MR DEPUTY SPEAKER
very short

It was

SHRI V KISHORE CHANDRA 8
DEO I have also gone through the
report of this year which 18 quite a
voluminous one incidentally, it has
more pages than last year's report I
feel this report reflects the Health
Ministry which is suffering from twe
serfous ciseases, constipation of ideas
and dlarrhoea of words

Incidently, as far as the Health and
Family Welfare 1s concerned, one of
the main dangers that faces the coun-

try 18 explosion of population and
poverty I have inter-conneccted
thege From statistics, we
can see that the poverty
level which was 35 per cent has 1r-
creased to 67 per cent along with the
subsequent increase in population

There has been a lot of controversy
about sterihisations and family plann-
ing programmes that had been under-
taken especially during recent times
I would like to stress that it was nei-
ther the policy of the Government nor
that of my party to have forced ster-
lisations in the country Such things
did happen dunng the Emergency and
even a couple of years before that
But I would like to state that the
people who did this were neither the
members of the Government nor tha®
of the Congress Party So just because
this was done by torce by some
people at a particular time I do not
think it i1s necessary that we should
completely sive up thuis policy of
sterihisations and family planmng
which 18 30 essentia] and necessary to
our country

Poverty has been increasing steadilv
and slowly The pang of poverty has
been spreading its clutches over a
larger area of soclety in our country.
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[Shri{ V. Kishore Chawdru 8. Deo].
The sterilisation rate, if you go through
the statistics, will show that in the
Yyear 1977-78, it was only 8 lakhs, aa
the hon, Minister himself sajid as
against a rate of 70 lakhs in 1078-77.
Then, the hon. Minister has himself
sald that not only sterilisations will
eventually succeed in containing the
population, I entirely agree with hini,
But in the National Population policy
of 1976 which was expounded by Dr.
Karan Singh, to contain the problem
of increase in poulation, he had appro-
ached the problem with a multi-
faced angle, Women literacy has to be
jncreased; there has to be freezing
of representation to the Lok Sabha and
the State Assemblies on the basis of
1971 Census and the aid glven by the
Central Government to the States
should also be on the basis of 1671
Census. There are several other sug-
gestions in regard to thus,

The fact remains that the present
Government has overlooked many of
the suggestions which were made 1n
the Report of 1976-77. The Janat:
Government since last year has beep
capitalising on this problem for their
political purposes and elections which
ig not a healthy thing for a develop-
ing country where this sort of popu-
lation explosion is only a phase of
transition. The hon. knows
that in a primitive economy, both the
death-rate and the birth-rate are
always high When a country reaches
the stage of affluence, both the death
rate and the birth-rate become low,
thus maintaining the population growth
whereas in a developing economy,
during the demographic transition, it
is obvious that due to advance in
medical sclences, the death-rate will
come down send the birth-rate
will go up Therefore, it is necessary
to educate the people and to spread
the programme to rural areas and sce
that these programmes are takem up
by the Government on a war-footing
rather than capitalising on these
issues for political gains.

With respect to this, I would like
to know from the bon. Minister what
happened 1o the anti-pregnancy vac-

APRIL 7, 1978

D.G, 197879 300

cine which was being developed by
Dr. G. P. Talwar of the All India In-
stitute of Medical Scisnces. Unfor-
tunately, nothing has been known
after that. I want to know what hap-
pened to that. This would have a
major break-through in the fleld of
population control and family plan-
ning also. Only a vaccine could have
done the trick. But so far nothing
has been known about that.

In short, I would like to tell the
hon, Minister that his Government
shoyld revert back to the policy of
1976 which was evolved by our Gov-
ernment minus the coercion part of
it. Two years back, there were extra-
Constitutional forces, the people not
belonging to the Government, not be-
longing to the Congress party, who
were engaged in an operation of steri-
Lsing the people by force. Now, we
have the Janata Government which
is selzed of implementing the program-
me of prohibition and the programme
of aute-urine therapy. Do You want te
have a country of celibates and asre-
tics? 'This is not what we would ex
pect from the Janata Government I
would like the hon. Minister to give
a serious thought to this and that he
goes back to the earller policv of 1976
which was a unique document in It-
self,

Coming to the health services, I
regret to tell the hon. Minister that
services in Delhi hospitals specially
have been deteriorating very bad-
ly. I know of an incident of
a senior journalist who died in
the Willingdon Hospital due to
lack of proper medical services. I have
got a petition which will go to the
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bed because allenating these top dortors
will only result in spelling disaster
and nothing more There have been
several instances where there had been
a lot of political interference I think
it also happens in the case of appoint-
ment of the Director-General of the
Health Services I hoppe the Govern-
ment will take note of this serous
situation and refrain themselves from
interfering into the exclusive preserve
of the doctors and medical service-
men

Then coming to rural health service,
just pow the Mimster gave a lot of
statistics and also sugessted several
means by which he was gomg to
spread this machinery to the rural
areas Well, I appreciate a lot ol 1"ings
that he has said and 1t hos been
mentioned in the Repuart awiso The
ideas of the hon Minister are good
He gpoke of bare foot doctors #~1 be
maid that the ratio was gowng to be
increased by having these publie
health wisitors, etc Here I would like
to state that though the deas are good,
the way In which he wants to im-
plement it, I am sure would not be
conducive to these medical program-

ters of the villages, postmen, rram
ssvaks and duis for rendering health
services in thess rural areas and in
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SHRI RAJ NARAIN My  dear
friend, why are you going to commit
hardship?

SHRI V KISHORE CHANDRA B
DEO Because it is mentioned in the
Report I can show you.

SHRI RAJ NARAIN They are not
bare foot doctors

&3 gwer arw feray §—arTeamee T VAW (

SHRI V KISHORE CHANDRA §
DEO* Mr Deputy Speaker Bir, I am
fully aware of the fact that bare foot
doctors are neither do tors nor will
they go around bare foot That 18
not exactly what T mean But what
15 the concept of bare foot doctors?
What he suggested was that he would
mwlmxtu!tumhutothendomﬂ
in allopathy m horaceopathy and
in several other thungs As 1t is, we
have a lot of quacks overating in willa
lumdmaﬂtowus,mdbym
this we are creating a sort (" new
The hon Minister

villages It
the rural population rather than sav-
ing the people of this country It you

{n our policy of 1975 and see that these
important people of the villages are
trained so that they can be made use
of by the community, they are al-
ways available to tbe people and they
can be made use £ by tne community
fﬂrwmdmm&duhmﬂl

In this Report It {v ment oned that
oue In every four PHC will be vpgrad-
ed into 30 bed hospitals I

this proposition But I feel
that as it is the PHCs that we have
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18hri V. Kishore Chandry 8 Deo}
time and also provide betiar health
services and facilities to these sub-

centres which are working under the
primary health cea‘ves,

Most of the communicable diseases
in our towns, citles and villages—
you may be aware also of the fact—are
normally spread through the pollution
of water. I think !t Is high time that
the Health Ministcy should evolve a
national plan to supply protected and
covered water in all thege villages so
ihat the main communicable diseases
like malaria, cholera, diarrhoea and
gastroenteritis are controlled, as the
polluted water which is used for drink.
ing purposes is responsible for these
diseases. Till today ncthing has been
done about this. I sincereiy hope that
e plan will be taken up to see that
these facilitieg are made available to
all villages, both large and small
alike,

Nutrition and narsinz is another
important problem, which 18 wvery
serious in our countrv. Tke condition
of our infants and children is very
bad due to lack »f nutriticn. This is
one of the main things which affect tne
younger children when they grow up
into adults. If at this stage they are
given proper nurs.1z and care and
nutrition, then only they can grow up
in a more healthy atmosphere, and
both physically and ‘mentally they
will be useful to the society. Under
this maternal and child health pro-
gramme, I want the hon. Minister to
see that more attention is given to
infants and lactating mothers. As far
ws this is concerned, immunisation
programme should be taken up in
rural areas. We have these triple
antigen vaccine, polio vaccine and
small-pox vaccine. These are not made
available t, meny of these small
villages in the rural areas. I hope
the hon. Minister will take pains to
see that this facility spreads into the
interior of villages in our country.

1 am glad to hear from the hon,
Minister that number of ‘Dai’ has
increased from 3,000 to 50,000 and it
will eventually be increased to one
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lakb, I would like the hon. Mintster
o see that the matio of nuwrees to
patients is also increassd. We would

have a double advantage in this: apart
from providing employment, fis
would also ensure proper and betier
care, The hon. Minister must be
aware of the fact that from our
country, a lot of young girls are going
abroad for employment—especially
from Kerala and several other States,
By increasing the number of nurses,
you will be providing employment to
a large number of people who are
prepared to go abroad, in sddition fo
this, 1 am sure all the patients in the

i
&
§
g
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j
-
i

nitely get better care

Then I would like the hon, Minister
to try to introduce a National Health
Service, a sort of National Health
Insurance Scheme, Such a scheme is
there in U.K. and several other count-
ries. The hon. Minister must be aware
of thig fact It would take time to
introduce this sort of thing. I am not
asking the Minister to introduce it
tomorrow. It may take some time,
but 1 would like him to make an open-
ing, to make g beginning so that even-
tually we can have this sort of scheme
where even the economically down-
trodden people, soclally backward peo-
ple, can avall themselves of the iatest
medical discoverles and facilitieg that
are available to the affluent socleties
in our country. There should not he
any discrimination as far as health
serviceg are concernad. Ag I gaid, in
U.K, and other FEuropean countries,
they have this National Health lnsur-
ance Scheme or Natlonal Health
Scheme, which operates very effective-
ly and properly. In Japan also they
have got it. Considering the fact that
in our country poverty is in abund-
ance, there {g malnutrition and people
are suffering from geveral diseases,
especially in the rural areas, T gincere-
ly hope, the hon, Minister will take
stepg In this direction, so thet evem-
tually we may have some such National
Health Service in our country.
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thought In respect of blindness also
bacause our country is number one as
far as blind people are concerned. I
am not talking of political blindness. .

&7 W ATCRM ¢ ST TR T

\mm’rﬁmaa

SHRI V. KISHORE CHANDRA S.
DEO: Then, in this report, I find that
one chapter has been devoted to use
of Hind: in officia] work. Certainly I
am not against use of Hindi in officlal
work. But there is a lmit to this
Fortunately or unfortunately this ton.
Minister ig notorious for his attitude
towards the Hindl language

SHRI RAJ NARAIN: Notorious and
not famous! you have used the oroper
word,

SHRI K GOPAL (Kagur): Yes, you

are not famous but notorous!

\ SHRI K GOPAL (Korur): Yes, you
DEO: I may tell the Hon, Minister that
Hindi is not going to 1mprove our
health services ang family wellare
programmes, Hindi can be used to
some extent, as long as it does not
create dissension among the non-Hindi
speaking people because, if this sort
of tendencies and linguistic forces
come into play, especialy in the medi-
cal and health services which are
nationa] services, it would be a very
sad thing for our country. I would like
to say that the Minister should be less
vocal in hig attitude towards Hindi
because there has been a lot of con-
troversy over the language issue. So,
I wanted specifically to gay that lan-
guage s not going to solve the pro-
blem as far as his Ministry is con-
cernsd,
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SHRI K, GOPAL: Hindi will not
cure any disease,

given to me to gpeak today and 1 would
like the Minister to look at things in
a broader perspective. I would
like to appeal {o him to revert pack to
the policy of 1976 minu; the coercion
part of it so that he may emancinate
the coun from suffering «nd
poverty,

Wt dww ow g (ae) :
TSN AEE, wET St ¥ ¥eq FT A
aw W 1 ¥ I 9 WX saTeTe Snfgx
& o wer g g1 e we,
¥ ot X AT o ¥ awdr By
ot A ¥ g § o W s s
qr s gaw #r (Far AT &7 s
Y| WAT gw WY A @ fE o
o) I o T, 5 Ay WA W
iy §, *rE Swerdr AT WY arw
T A wfy ? g o awaw o

4
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ATT qZ &4 F1T7 § oY 7L ATAAT e
¥ fgar, firg & IrY & gAT, I @
¥ P freare @ ? a8 T ARTCAT
werrrT w81 W Fyy v orvg
e F 27 3, A WA A g7 &

w1 ¥ ¥ ag w3 fw frgeara &
FAA B WA T AN ¥ A940OW
M 37 ¥ fag wex FAT 9 7% -
faad Tgra ¥ wa ¥ AAT T TIITC
P wogetT G F 1 T AT WA
qurey war g,

§ S wwqux e (wAreETR) o
ST WEILT, AT A TArECT TATAY
& gafas wir vt 7f § 9% ¥ @17
F F1 qAAIT Treer gt ot ¥ oAy
At AT BT TF AV WILWT FaOT
¥ gaw @ , TN ¥ 1T AT A Y
wrefr § i exveey garaq fag Wy
ar geed e wd ¥ Afrdey &
fafgt v347 ¥ 37 A X7 w9F ¥ fag
IO B | ETIET AATAT IT AT
wreeey AT F Al O TAAe
wr g T A oty evez frwrg ¥ §)
gdrfry exrecq AAITAT & F1¥ ogqrar
faerg weAT TR 9T I3 X Agw
s fror § foar < fovar g
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gwr & st forr w7 Y e oY gt
T ¥\ wAAT eqreer AT A Y
TETT JT &) AIX M F Y wrey
¥ At 7 qrem 9% gfenn §
T AMAX § | 9T 7 Tyreey giwar dow
ag wd oy ghrar wvow av 9w ¥ fag
a1 wr wred G, wgQ 7 weqardi
#r fe7dr AT @ wadr wrardy w
sreey ¥ fegdY girar & 91 9 oot
ardYor At @ wgr O gevarT g,
WX WETATT ¥ AV (T AFY, TIHET
& ot eI AL AT 4T FEIIAT
2 av T 7gv 1 9g Ak feafy qer g0
AT ST ardf &7 o7 ARy a7
g #frder & ag % foar v 9t
fir g7 ardtr RN 7 =preer g ¥
frwra T fadq sorr 30 iy
T ey o Y € § W Ay wfa s
wraz ferr aar § o O €7 T
qrfaqs &war ¢ & gwra g
ardftr @4 | eqreer dav ¥ frerw
w &1

gl ar ag & fr g1 I weraret
F afeg a1 ¥Fwa gFET gE™ ¥
SfYq AIY T FY T FT NG 77 97
& § wirfw fre™r dre adl & 5373
SR §eq dzd o w0« 27758
ga-Hzd @ 7g faa # { ow e
oY F4Y <1 3T @ A, AT ¥
AT AT AT TT WAL TEAT AT
97 g Wa< Ay 737 ¢ 1 W fgrgem
N oA w7 ¥ o Y & TR
T9Y g1 ¥ v7rar grawr & fawre
A A AFE F AT I B gy A0
&, wut gran, wrafas frara ww o,
wrifes favra % o, ¥ ardr ad
& wrc xafarg wror a7 ¥ 3 v
@ T1a ®7 fr fg g w i S
Fre &%, forg wraw @ fe o
8T ¥ IT wlt AW aw Frr 5 ok



317 DG, W1B-1

gfwerg srer mfy § wwreer gt ar
wreer ¥y ggur oW 0wl W g
§ @ w¢ 9% WY UF arEfaaT a9-
e TF F g Tt g § ug
Ty we § gy wiRwTd e
1 it g wee WY St A ot
| & IR vamr e fedwr oy
=t &% S oWt o 3@ A AT W
arr #Y qfc qfc swiar o § @
aara A & &Y firse wew A1g @ 9
oY £ gromT w1 arhs ¥ § wifw oy
AT wgw f wgeqd &1 fredr
ST W g H W 8 64-65 7
ow w4 w1 e femr mar AT, sw A
wr w1 oF =rdar T of, feT 9w
* a2 oF sfearery A A afsy
FE &Y, 37 7+t 1975 7 §© wegfor
FCE & A9 qw o ff | oy
gegfaar #1 foomer =T 7@ feay
ar 1w wrifam o w5
FT wAT AR W aga @ifaa )
I FAT A FOET ¥ OHRATIRT
g7 wrsgTirTe £1 QYT T gy
& W1 FAAT & IAET Ao L O QYerAT
| I 41 qurw femr M ooy
= foord o€ 79 arg § fr fam-
fearaY, FTET & TATORT AT T
FEET F FAATAT g A FewTE
feaman wrt w1fgh 91 9g SowTE =Y
fearar mar | g7 A F ot wdw
FTHFTT A gvoraT § ag varar wifasrd
¥ IEF w4t w1, g0 3w ¥ ST Y
amfre w3¥ o oot § ) qetfag say
feqr mar § fv o gorT W wrardy
¥ ¢ qF AT WF a1 JUT F g
g, Iawr 2w geft, e oy
¥ fraer o seTd & il gy
By ¥ AW waara 7 a9 o
xoT e qow 3w qedd), afies
®Y o faduit fafwer qgfr § sawr
AFTAVY § 1 XF Xw N WA wr oY
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Ty wam § wafg o€ Qe Qe
forewr € 3w oY AT & ww
forawr 3w %Y i oaT & e Y,
9 TEE %7 w5 qoer v fomy
wa § Eesduy v 7o
i et Y w fig guardr qurvar
ar I gz o § o gw g
fererre e & e g e faaT SmAT 0
W F T 9T 4g faerx wwTAT v fw
7g dq<ge TAEE gN, EW a1 ey
T W w1k W4T foly @ &, fao
o Aremer oF Gifuferw ®w ww
s qO fafeen wafc w1 fa
FEAT AZT § | TF AT T HaT A
qX A F AW T AW ™ Iy
ag A ¥T% g1 74T fis IaR fwawr o=
%1 =g st mar fis famg Trved W
TR § 9 £ AT Ay wT TR |
afers FAIT 7 @ gg FreRd A
7 o & faq dar a3 GAdw
T A ¥ frg ey & wife-
AT Ty WA & g darc gt 0
@ & et g A G W § o rafew
tmagm R QTR E o & AR
WL TAT # g & ArASTd g Ay
o' 3g F1 I9T7 fEar sty @Y I Ty
¥ ¥ o e W S fad frer awelt €0
WYX ¥ & At §  awr odr ¥
9T §, AT WY I Y e
W I #1 Awfad fegr wr 6
IR ATAET ST AT AT 4G TG I AT
w1 gw Ay 7 fovwwr 3 o Ay
aromr e § wg aga Wi ¢

sgatT F v R T AT
uF ag &1 78 & f gw A aw e
AT AR | 7 FTFET @ I
fis w7 AW F o AT § IT B
T & g w97 A w 3o '™
¥ g% | 9% UF IoaTew 0w § WK
¥t wr wrw § 1w W AT W
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ot war s fererdl)
ag & fr g aed I Iy e
o wrrerh € | wE ) e W
SrrreTr der—arg e Fores e § qopefew
ap & | XA ETTH oY gw quAT AT
Mg e aWt 1 W WA ¥ U
gt et wfRwT growT §-Gar
a=AT |
1400 hrs

€ g ¥ AT AT AT )
o gAY ey wfgwTaT 1 frg THTC
sar §ter gt & faea & ava) aur
wfgemet &Y ¥eg g1 awr § o
wrew fezdm & Fhwr g £ 1 v
PRI A Ew § for qwaw
&TeaT a1 waréw feawt 78T YaAw
qog wa ffF R &% da fawre g
wr & T wArT AT 7 AfeAw oAt
I & ag ot ar g & agA A wa
¥ ®T FT €T AL q@At & %9
w1 &7 wiran faew &7 w1 wrAAT
oy wifyw & frcg aeeft 81 39
x® gec %y forpad A felt & fr
gfear ar d=r & a1 Fredromn o
forg & fedwg ar g9 weTC A @A
i gt oreft off e AlE at oY
o 1 o wa aE A7 @ g ofs
Treay w1 T 3w feoeimr faur aw
ot g9 A YT AT & Ty oF wedt
T T ARA

frady domr ot aga wiferd
oY 2B wiwedwe gitry faeew”’
& 1 it aw oy v wrfufoer
ar fewforarea F @, € wadr gfvar
e §r ifora w7 &, 57 T AT T
¥ gvwen T § AT 9T | WY AW 9
¥ g W &, A I ST

graran 1 rfee wa forr & fawer wfaforer

W AT g, afee ¥ wareT § R
7% v i A0 ¥ g0 ofe IR,
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Fgdfter ot Joamsr &7 o wrfaw
w3 ot o, @1 @ & g eEw
B0, I ®T AT F g FwNT g
g am | Ew & fald wrefie ag-
foarr afveg i wrefiw fafser
qfeeg ¥ Wt v framt & ammae fear
¥ o e w1 oavar & ¥
%9 foeir ad & 25 dfews wrioon «
wrafagT 3 XA TeAT S g
farar & 1 oA QAT & geda gy WY
¥ T § g wafaT erew % w
o JwA R frmfas 3 & fag
AT 1 @ fagra w9 7 agwer
gra & | I A w1 @R AAifus
%t farm-gar ® Amar g

77 T Teqor 7 afrere gt
¥ AR T AT A AR A AT
a7 f FATTC R T A gl
Tar wgr A1 § 1% A A1 FAAT A
@t & F g afcgrx frareer wdwa 7
AT FLRE qEIAITIAATHT @ 3
e dar fF 3 frove | faar mrd—
AN ZATE RAT §T ATE { afrare
faqraw g of@@ ¥ qW F AT F
A fgT A aE 8 WA A%
A Fgrar § gArdy ofFar qréf ¥
#frdezt 7 Y T1e wgr AT g, fr
qfrarx fraem & fad g o
wfaw aF g, At g,
dafirs gar e T are §f ot
ot grar 1 v o forery & folr qga @
IR wATE AT W 8 ) ¥ 9wy
g 9T A wWrws § I ¥ wqEre
15 of ar 3§ F A% €Y 9 F TNy
® aear 2o &7 T8 g T 42
sfraa § afxsaa gaH Ak fir
€Y T &1 TF FT FET AW ER ) o
o §o WTTo Ero WiT iy ¥AT
forgrerdY 7 s fadrae & ¥9 T
&g dare fied §, afe et & e
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qegt tw v fad argawn dare fear g
T v, T frrrem et afonT seaw
W) faretr 2 a7 39 7 *qra% wET qEM |
W & wfafi, Frew wary 9@ wix
w1 &1 17 & e & s o fred
TEVE RIS ¥ I T 9T 99
a1, o 77 97 fF 37 7 ofem, AT Al
¥TT 71 TIFq TEANTS &7 § 70 FTU%T
&1 M TA &1 wrfew A6
azafeymaagTdr | I ag AW ¥7
waq g fa 91 g7 AT frweAr &
o YT R gEGHAT §, FRAT F
¥4 Wiarsl f 1 qTAMF FAAT FIFTL
Ay A wAAT 1 gR afT £
g = e o c1 5 fafemw
g waErgr ol ¢ oA 1947 F
q¥mw i 270 fafqoy e adr
ar ag g7z & o7 fasar g7 foum @
97 ATEIT 4F WA I AT AT &
fr 7o Fa-wemT A Aw W GO |
RfAT 747 ATVIT ¥ A9AT QYT
gyar gt sr awr Aifs F ot F%
VAT 9T | &N FIAT qEr vy
IeAETIT Ao fawT ) gEE fer
gz grasat f fF A1 Aqn eEgEA
|r4Te A1 ST ¥ IA FT IR A G
|EITT ZTHIT 1A A=A T FTRAFAT
g, o w1 ot 7 fawregT €1 3
QIFAT F1 TH SATH T {97 1Y AT
WL W T AT Sar § s
wrar =T

#fasm & are § guIT AT o
wifgar @ 71 w7 9 f& g7 dfwar
warw g rfrram gofradasar
R T nx e aETarfR g
ty w1 e oF vy § geEw §
uF iy e A e wrerAfan g
W waTe ¥ zfier wre dfasar
¥ art i a7 At & awwer 7 fesw ofe.
w1z fRato  FTEAT BT 2W FRA I
T WK I A B U G
818 L8—11
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e o ag A W gn
HRIT HTAT TEAT | qGT o aww dwA
Hraad graf & | aAw AFIT F ifAw
g =T zang § oify o sTaicer wredT
¥ fog wrregw 7@ & 0 a1 T AR
fTan g §Fem oAy IR § 130
o1 GR § ot &1 AR F S AT
oA ¥ Fror frr Afr el A &
zamy ¥ wfey At AT Ay § )
S FIT A 7 g1 T & T o e
BTFT AATATATIRA & | T AFTT ¥
AT ATE & ognmE AEElT &
freardis ¢ afsaww gamag ey
TH TFIT FT 2T I F1 FeqTeT €T 9T
a7t e e | afeF A1 S law STy
T &, 9 1 FeqRA FrErETT qfeq
q\v 37 & g o1 ¥7 g wifed mfe
F 2@ A1 qTT ArAt T gaAw gr
g | o1 wreiy fafrear ozfa 2
3§ ¥1 ST AR ¥ ¥HATT ¥ §RIAAT
¥y arfen arfr @ AT @I HiT AW &
ofcim § QATAT @ AV 7T g% | |1
g tfaa fr a7 47w R T @@ Al
& W & M7 T 2w whawv AE
t s s ag & fafre fe
w1 aza faww foear & W WA
ATET aATaT ¥ 1 IR weA fafear
wgfr &1 W@ $3 F, w09 "
st soet ot & ofrawd awet
qfvfeafot ¥ wieq 3@ o1 @
1T & ot qg =T i aF SR Ew
grr fren v aw vy fofarar
qgfar &1 fawfaa £ gRITI AT AT
qaET & TG A N F AKX | foaw
fqr & WiT SH & FTH% FI T W
a\wT & #g +gS 7 wemrgEdas ¥
i gdifan oo wnay & 20w FTar
¥ g T o T wT AT § F AT
ow wrexfervera dar fan § Wi @
ax o o $ fr a7 WmaTHFUEIT
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(s waquor frord)
LA FRAS76 FT LY Qi g o
TAEET AAMTT T AT AUT 0T
FIAFT R

%& ¥ 919 4149 RETATH § TATET
¥ fag a1 w4Er aart € @, ey Y qF
W FIX § 1 A W wAET @AY
¥g ag @ v wevarwt wr wwA
IFTRAGET N AT AT, I
wz fat | gwmiwfamd €1 e
gt wrfgy awdy Lt w0 waw g

57 Wt % g ¥ 3w qATAT WY
®TT W AAGT FTATE |

*SHRIMATI V JEVALAKSHMI
(Sivakasi) Hon Mr Deputy Speaker
Sir on the Demand, for Grants of the
Minister of Health and Famly Wel
fare who has vowed 1o speak anly n
his mother-tongue Hind1 I would hike
to express my views In my mother
tongue Tami] and I entreat the Mi-
nister to be uttentive to what I am
gomg to say about his Minstry

Sir 80 per cent of our population
Lives in rural areas and the remaining
20 per cent lives in urban arels To
cater to the medical needv of 0 per
ceng of our population B0 per ent of
the Doctors are concentrated in utkban
areas From the newspapers I finu
that 20000 Doctors are unemployed m
the capital city of our country Vet
in the Willingdon Hosp tal the Doctors
are made to work for 18 hours a o1y
In the npeighbouring rural areas of
Delhi the willagers fighting the on
slaught of diseases for day< together
they do not get any medical attention
While there ig one Doctor for every
10 000 people 1n urban centres there is
one Primary Health Cenire for every
84 00p villagers We have 5352 Pri-
maery Health Centres m the country
out of which there 1s neither a Doctor
nor a Health Visitor in 1900 Primary
Health Cenires There are about
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44,000 sub-centres in the country out
of which only 38000 sub-centres are
effectively functioning I quote from
an Article about the existing state of
affairs 1n  these Primary Health
Centres

Most of the PHC aie staffed by
fresh medical graduates Not yll the
centreg are well-equipped or fully
staffed though they are supposed to
be focal centres for every medical
service In rurs] India In fact, they
have failed to be <0 1n many sphe
res Theiwr performance in the di-
tection and treatment of tuberculo
s1s as well as 1n maternity and child
welfare has been far from atisfac

tory

1 am sorry to say that the slogan of
Go back to Villages which =ems 1o
be the soul-breath of the Ruling Party
at the Centre has not Leen translated
nto action during the past vear «f
Janata rule The rural medical needs
have in fact been neglected w the
Central Government

1 can say withouy fear of contrarlic
tion that during the one year lanat:
Administration the population of (he
couniry has gone up As compired fo
1976=77 during the puriod 1 Apnl=
December 1977 voluntary sleriusation
has come down bv 82 per cent and the
acceptors of famiv welfare methods
have nlso declined by 68 per cent The
voluntary terrination of prcgnancy
has also dwindleg by 24 per rent In
1977 78 Plan a sum of Rs 121 47 crores
wag proposed for family welfare pro-
ects  In the Budget Estimate for 1977.
78 1t was brought down to Rs g0l
crores I would ke to know why this
reduction was made 1n the Annual
Plan allocation for Family Welfare
Even this allocation has not heen fully
appropriated The anticipated sxpen=
diture {s of the order of Rs 90 srores
only This shortfall prove: that the
family welfare schemes have not Leen
successfully implemented ] demand
that the Officers of the Ministry res

*The original speech was delivered in Tamil

— —
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pounsible for not utilising the allocated
funds should be proceeded against as
this fallure will stop the fall in the
population growth on account of steps
taken by the former Government

When the State Governments com-
mitted to conduct the family welfare
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programmes on a war-footing want
money, the Central Government ghows
ity empty hands. It 18 really unpam
donable tha} the funds allolted for the
Central Sector schemes are not spenf
o full I will give you from ihe An
nual Report a comparatiye picture.

— — —

Allocation Anucipated

o Crores Ewg-i“n
197475 . s e 545 47
1975-76 P . . - . 6 33 6 16
197677 . .« . . 8 37 78
1977-78 . . . 9 68 7353

Immediately I will be told that ihe
former Congress Government at the
Centre was equally gumlty of such
lapses I have not said this with any
politica] motivation I say thig in the
interest of the people of the country
which 1y no doubt the common objec-
tive of all of us heio Whether 1t 18
the (ongress Government or the
Janata Government, the primary medi-
cdal needg of the people of the country
have not yet been met

Coming now to the problem of food
adulteration I um pawned to say that
only 10 busnessmen were convicted
last vear for adulteration A {otal of
Rs 162,500 wag realised from them
It 15 not enough 1o levy fines and col
lect them Food adulteration i< a
crime agains{ humanity and nothing
short of public hanging <should be the
punishment The people are not moing
1o tolerate such lemency towards
offenders of such <erious crimes 1
quote from the Annual Report:

During the year 19876, a total num-
ber of 1,20 344 samples were drawn
out of which 23,298 samples were
found adulterated giving a percent.
age of adulterated samples ag 18 ner
cent excluding States of Bihar
Gujarat, Harvana, Madhya Pradesh,
Manipur and Delhi from where re-
ports are still awaited,

Thig percentage may be very much
higher after reports from these States
are recenved

During the year under 1eport tood
mspectorg of the Directorate General
of Health Serviceg drew g total of
103 samples out of which 28 were
found adulterated 62 cases were
prosecuted There were 10 convie-
tions 34 cases were discharged or
acquitted A total fine of Rs 1,62,500
was realised

From this statement 1f the people fcel
that the Janata Government is soft
towards sinuster gang of adulterators
they will not be far wrong

1t is claimed that Drugs Standard 12
a social measure 1ntended to ensure
that the commumty at large obta na
drugs of standard qualitv The provi-
siong of the Drugs and Cosmetics Act
of 1049 are bemng enforced by the
Central Drugs Control Orgamsation
From the shabby way and choddy
manner 1n  which this Act is bteing
implemented, 1 feel that the 5State
Governments mav be entrusted with
itg enforcement Why should huge
sums of money be speni on the Cent-
ral Drugs Control Organisation which
in fact does nothung worthwhile?
During the period April to November,
1977 drugs, drug Iintermediates and
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[Shrimati V Jeyalakshmi)
chemicals required for the manuface
ture of drugs valued at Rs 54 crores
were imported OQut of 279 samples
sent for testing only 15 samples were
found to be not of standard quahty 1

quote fiom the Annual Report of the
Ministry

Consignmentg of drugs, which were
found to be not of standard quality
were  either re-exported to the
country of origin or destroyed or per.
mitted to be re-conditioned

The value of such re-export or des-
trucion or re-condition has not been
indicated If the legal provisiong can-
not be effectively implemented, 1t will
be good to repeal such laws rather
than having them on the statute book
What 15 the use of having organisationg
which do not implement the provisions
of <uch social laws®

In the total mortality 25 per cent 1s
mtant mortality i the age group of
ont yedr and below In these circum
tances vou will be surprised to kno v
that onlv 1 paltry  eum of Rs 750
lakhe was wpeny last ¥ear on immuni-
sition of childien 0—5 vears against
diphtheria whooping cough and teta-
nus while their number 15 about 20
crote 1n the country [ am eure that
even this money has been spent on
urban children and not aingle rural
child would have derived any henefit
from this

Sir the Pasteur Institute of Southern
Indin 'n Coonoor was a Hhistorical
landmAark for it. efficient working and
now it is in 1ts last breath A Project
Report for DPT Vaccine production
at the Instituie has been prepared and
T reaues{ the hon Minister to imple-
ment 1t immediate]y especially when
the DPT Vacelne 1s 1n acute short
supply

I quote from an article

“In 1982 the National Smallpox
Eradication programme wag launch-
ed and 1n a period of less than 8
Years 1965 million primary vaceina-
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tions and 625 million secondary vac-
cinations were carrled out By 1974
75 the objective was aclueved

As aganst thus though the BCG
Vaccination Programme wag started
ag early as 1949 with the help of the
Internationa] Tuberculosis Campaign
and later WHO and UNICEF it has
failed in significantly reduce the
prevalence and incidence of tubeicu-
losi, 1n the countrv ‘The National
Sample Stivey revealed that an ave-
rage 18 per cent of the population
hags TB  (This wag conducted 1n
1955—58) Subseguent obscivations

do not show any appreciate change
excep{ that there 15 a decline in the
mortality  1ate  Thouch the BCG
vaceine 1. being produced in india
(Mudras) since 1948 the production
ig glill inadeguate to meet the poten-
t1al demand In addition ope atio-
nal and packazing problems and
mnsufficient number of BCG trams
have been responsible for the poor
conetage Ouat  of the 2¢ mullon
born gnnuilly only a «mall percent-
age get the BCG v acane

MR DEPUTY SPEAKER From
which magasine you are quoting?

SHRIMATI v TEYALAKSHMI
From the Illustrated Weekly of ™dia—
an article written by eminent Doctors

‘A combined wvaccine—Triple or
DPT - against diphtheria, whooping
cough and tetanus 1s also being used
routinely The flrst three month, of
lfe and the fourth and the fifth
dose are usuallv administered at the
ages of 2 and 5 This would mean
that annually we would need over
100 rmullion dose of this vaccine
The total production in the country
15 grossly inadequate to meet this
demand *

It 18 regrettable that how much DPT
18 bemng produged within the country
1g not known as it has not been men-
tioned In the Annual Report

“The polio vaccine, which ig to be
used at the same ages as the DPT
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and glong with it is to be adminis-
tered orally. The annual require-
ment of this vaccine would, , gain, be
over 100 million does In the year
1678, only 4 million doses were avail-
able. Thig vaccine has the greatest
acceptability amongst all vaccine-
ation procedures, is very cheap and
easty to admumsier But 1t 15 not
fully exploited to eradicate the cuip-
plmg diseases of pohomelitis.”

When the country needs 100 mullion
doses we are producing only 4 nallion
doses of guoh medicines How can we
fhink of reducing infant mortahity?
Sir, 1t must be borne in mind fhat the
wealth of the country lies in its heal-
thy eitizenry. We should ¢reate more
productive capacity for these important
medicine, so that we can have n our
robust youngesfers a bright future

It 15 also necessary to give import-
ance to indigenous systems of medicine
which alone can give cheap medicine
to our commop people While Awur-
veda, Homeopathy, Unan and such
other indigenous gystems get overdue
encouragement in the hands of the
Central Government, the Siddha sysiem
in Taml Nadu. which 1s as old as the
country itself, has not received ts due
from the Cential Government I
demand that Siddha system of medicine
must be encouraged Ly the Central
Government

Mahatma Gandh said that India
lives in willages The Janata Party
Memberg and Ministers who claim to
be the {rue torch-bearers of the ideals
of Mahatma Gandhi must ensure that
80 per cent of our rural vopulation
gets adequate medical attention Here,
I may stresg that the expenditure in-
curred by the State Governments on
fomily welfare programmes in rural
areas must be given as outright grants
by the Centra] Covernment,

Before I resume my seat, I once
ogain reiterate that till now the rural
population has been neglecteq in the
matter of medical amenities. Coming
25 1 do from the rural areas, 1 can
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share their enguish and agony and it is
time that we atone for our past mis-

takeg by providing adequate medical
facihties 1n the rural areas

ot qwew  (wfegre)  goemw
/3127, sarear 1w ofrere wrarr waTeR
A ETARdTTTge § U8 Ffart
ST ETATE T2 T ST W rEAT AT
ag &% ¥ e swareTTT 1 weAf gra
TRt A AWM g9 FYET WIT
anEfaE  ai-maETfay e
FHFAMT ¥ 741 #71 gfoafaq ¥,
AT TOFT AT AT F70w P
I E T WY qAqrIT T F favg
e a5 war, FafacT fawgr & fore,
wEAE Y7 gfmew o1 szmEr
q17 FrAYr AT T vy HAd SoTe
FTATEARGU R FIR g 1 A oo i
AT AwAr g f 30 @ o w1
s anE P Y fr ww i o
T W ArE I et w1 Fafre TR
w713 & fax s gonv wrafasr fefirsy
1 WY sqraAT §7 | ATeMer WETEW,
30 A9 T 7T, 1T FAIT 7 frard
WA A A of @ 9t 20 a9
& TTT WIT 5 EAITFTFT Freeg ¥
Y AT BT ARTE )

W9 & 9 AT SFTUvEg grr fip
Qe A BT AT § THFT AT wrATET
FFrar € = wrardt ¥ wfaw 0w 3
wrw ot g5 wfma wrea & s W
S T AT I Y &7 9
2 = wr wrow o & v S feEr
7T ¥ AR WETTH £ 4T NEY s
¥ N1 EWTQ €7 g & sw R
LU RN CR G iR )
fa s e § TSN Y )
ar A xR Ay woed &, Y o fadw
w1 Afer off & w3 R
Ferfirearr w7 firwr wr wrew fiear sr av
G wrar wosr v & ofr o Fafwe frar
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[T guerw] wt i wrely o @AY e &,
YA I ITETHHIT T A w0 {or A AN wov vl f
¥ ok #t wlrndar ff | e G %€ AFTT 77 T & A7 w@r PafreT
@ fr TgT 7 < Y F¥A 1w dwy feafr fore wrf ereeT 39wy A AT aTT R
gErRTErT ) faw amw A 106 dfesw st FTator feradve At wEwE
TN & ot waT fafeaT £ qeam TrHIT FARAT FT TTHET § | §F KT TIOAT

I IAFEA T IEIT AT "M
¥ fF arar R AT A faay et
ArsT ¢ gfraq oiv faod o3 = 2
I HT IqT T WT e F o owav
AET ®IT TOATA F A1 T4 ® fAAn
v fafsmr T T 7T & I AT &
T § qAT 1L YT AT qF TAF
sas ¥ A ara ¥ 7 & @y AT
T AR AR IT AT TATRCT I
fardt qzr TE mify § 7 AT
TEETeq” § WET WRIT T AT gAT &
afea arr =T Hifwe fx foeg wrmy
&1 ®T§ AT AT G A g
STy & ifea & a7 o e qwAr
% gy Ty § frrea weATT §
arar & @1 99 977 v e gy faw
qUAT ¥ | qRIT T 9T qYT T
a7 F qoTaT1 77 F frear g sy
FxT T | A9 Qo fF o gAT A
FTo7Z FAT TFT 4T AT F Q2T
ATAT FT TLH SATT 24T ATOET AT 42
A T mar &1

JAAIT =T g47 7 * g¥ET
1977 ¥ OF QTHET SR ATAAT FT
wrew e 1 g S oA A Fear
orr 7af & g— o FrY ¥ wrAT w Ay
UF UF FAIT HT WATEY G7 W MF ¥
wTeq T 1 FEeqrier far o o
€T ¥ gfmro & for g7 & wrdww
o 78 | §X ofry avr frdee fearar
fir wror forsy Pafipsr ey wfr &
A ® gwE ¥ =7 9T a7 e
Forfear ot Frex § o ¥ 40 sfrerr
gmfes fafser d S w2 §

g fr vF zarr & wrETd) ov syfe
w1 701 A1 sfoferr S 1 77 o frfeor
FH I AT FWTTFET TET ¥y
& mg1 7 f Fraa w ofvfue o
¢ fmaTrar st eqo w=rgReT AN qIR
% faerr & w1 T T W wrEm
»s gfqorr qt goafer o g @ T
EATEA 2 A FET TS FTH TRA 7 1 9T
WTAT ¥R ¥ § | wviow Fq oW WY
& AT ¥ A1 A 909 £ ) fw avE
AW 77 A AT ARIT 1T 9T AT T
gt fr1 1% 97 TF T sgEeaT Y
&1 A7 77 w3 5 wer T ww
foear 7 1 Afieer & a7 Az wmgm fir
@ttt wov srfey feamy
¥ frRi®r qv A9t AT faw mar &
FRIFTABAF IATATTT Frogardr
gy A gunarg frd g7 samr g
wgraT & Arfad g fae AT A
a1 # arr fag sfafam frar mn
samanr A fe gz 4 7 o S
W 77-78 W 4T HAIX ATEH F7 F &%
BT A% ROUT EATT KT AT
arat & war #t fafr=r 8 srf gl
afr frr At )

7 7 qrdaT 7w @ fiw & fame
AAATE AATL TG TTAT WRT FroTATer
6—7 AT § | TZAT AT F AT AAY
frwm worrdr § a7 WY *T wTw W §
famr-arazi-amen faet weraAT &
w1 T AW HEE wlw wwy § 7
gzt &Y T, I TwTe ¥ o st e
§ &% w7 weer X W orf——aw
TR AT § wer Ay onff www g
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®PY ¥ AR vy § 1 WY 1976
F @ wra qrar w1y gAfeqr ¥ qifex
gI R 1977 7, FA0 9T F7F §, 60
®ra Sy i gm vqr g T Adr srar
o AP | A FAC qATCAT BT T
QIIT 97 A2 77 Ffeq w0 04w o
=x wexsg N fan rradifas aesy &
wragsar a7 fax q=tdr & avq wwrd
&0 WR ®OAC ACFT 47 AL AT AT |
R ATTT X FELATIAT AOAT QATT *T
FHAGF- AR | A TATH AT
g Aefaa wady & 98 vgAv & @
av &8 grvarssz 3% faew adv &
AT F TH5T 7 AL AT ¥ AT IO
azr &1 a7 w3 fF qmar fer
& i g7 framm s a5 & Hfew
a7 #A&eT F( 7frz § 97 AEA F;T
FAAT FTWT 7T FF 757 Fyqr ar 42
oY ararfrqr &0 Jrw soxz w1 fafwesr
& Agr g1 " | YAfAT FAET 9 qT-
3T Aew-d & 7 T I BT AT
QTR FCT qE4r ) TR AWM A AW
zq 1fana Tvrt w1 E (7T AT AW &
grer famar @ afeTon Tw & aman &
FITFTAA L ¢ WA AEATH AR
frrrATn wfar @ag 50 & @@y
Fiw sz ¢ mA-fATA gAY dan
AT TTTI= ETRTE 97 &
Ll

A F IT qE WEEIR ITEAE
& i wEmAr ¥ AT 9T AV W
qETAT W TE X ¢ AT Faeely waT F
oy faferes wegare 9F 9@ W
gfear Afers T=ege w amd, T@v
9T H14-NT5 AT 9 § Afew TfiEy &
qET WA & | T AT I X oE
X &1 8% TATT IET WY WT WL |
WETT €% wir ¥ § fr g vamar ¥
wrer wié A, w8 ¥ Wi
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w3 ATy ¥ S ¥ AN
firat #Y T ¥ a7 AwAT &) oW
QAT | §ATIT W17 w9 €% dwe
A AT FAT & I1v Fomrar &
WAY T S e W X
91T WETT 9T q7 LWAT 97 51X AL
fera g 1 wrw aer fosdt eloamom F
IAT FAM, 98 TTHSYTT & BT &70
fafe-ar svF & fa7 w7 § a=w
farat ¥ e s & s W
URATAT ¥ smEeqr ¢4 wifEn
g% {507 oo F s &7 4 @ g
€T gY AL F& FEAT AT 54T IRV
urw gfvar & st fasomofter o frfaa
I ¢ A& ASEA W AWM F wEy
wx fafesr gb ord g7 gwt gEr
g1 W7 TH AN Haq ¥R {5 A
av ¥ fqer 37 9T @ firgr @ &)
o FTa a7 @ fr weql am § Ae
&% @qf fagiv § a5 M7 FaqCET
| Tofae ¥ fagas AT SEar
fir sa @ wrror aeaT ¥ far fafwer
#t maufed wywrear 7 grAt ww aw
=g faore 7 ¥ wraw Ifradw wdrd ar
T AF ¥49 RAE T ST § 84 qAEAT
&1 frar @ g sRwT faer ady
T P Wa AU USHfaT AT
wTgifeqT EMIT | B WSRT ¥ TG A
SET UTIAT FT AWAT HIAT F )

SHRI AJIT KUMAR SAHA (Vish-
nupur) Mr Deputy Speaker Sir, in hs
miroductiory sgpeech on the Demands
of the Ministry of Heslth & Famuly
Welfare the hon Minster has claxmed
that he has brought about a revolu-
tion 1n the flald of medical science. I
do not agree with him at all Sir only
2 per cent of the total plan budget
hag been allocated for Health At
page 12 of the Report of thus
for 1877-78, 1t has been gaid:

“Out of the olblay
crores for

*The Original speech was delivered in Bengal
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Schemmes Rs 7500 crores have been
allocated for Malaria Contalnment,
Rs. 700 crores for Leprosy Control,
Rs 450 crores each for Smallpox
Eradication and Tramung and Em-
ployment of Multipurpoe Woikers
Rg 22683 crores for Rural Health
Scheme (CHWS) and Rs 4 44 crores
for Re-onentation of Medical Edn-
cation "

The hon Mimister has of course
stateq that he has increased the allo-
cations under certain heads like mala-
na contro® leprosy control ete We
accept that he has increased thes>
allocations to some extent but keeping
in view the =ize of our population
even that 15 too meagre We all know
that 70 per cent of our peocple hve In
villages But the allocation fot
Rural Health Schemes 15 only Rs 2263
crores m the budget This small
amount has been allocated for ajout
40 or 45 crores of people who hive 1n
the rural areas m our country We
are ashamed to say that even after
30 years of independence there ;g no
provision of dnking water mm abut
4 lakh wvillages This budget .5 1o
tally silent about prowiding clean
drinking water 1n  the wvillages 1n
this reoprt 1 do not find any stress on
the importance of pure drinking
water for the health of the people and
no funds have also been allocated for
thig purpose Although after the
Janata Gowernment came to power
the hon Prime Mimister and the
Health Mimmister repeatedly assured
that pure drinking water will be
provided in the willages but there is
no indication of its 1mplementation
in the Mimsirys budget ag no funds
have been allocated for this purpose
Then Sir health ;s said to be a State
subject Iff the Centre spends only
2 per cent of itc budget on health,
how much con we expect from the
State Government? Out of the funds
provided by the Centre, the States
cannot be expected to spend any su™
stantial amount for Health That 18
why all those medical colleges, hos-
pitals, health centres etc, that are
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under the control of the State Gov-

etnment are in a pitiable condition
today Speaking about  Medical,
Colleges Sir, thele 13 a medual

cobege in the Bankura district cf
West Bengal The number of Leds
in this college are too few and inade-
quate, 2 3 patients are kept in one
bed Some patients are kept on the
verandas under the open sky The
financial condition of the State Gov-
ernment 15 not such that (hey can
undertake extemsion and expansion of

accommeodation or other medical
facilities The ambulance iacuities
dare also so 1nadequate th t serious

patients from far flung places cannot
be brought to the hospital for treat
ment Sir B.nkura puticularly
South Bankura 15 inhabitated mostly
by Adivasis .nd Scheduled Castes
and Scheduled Tribes people Cen-
tra] Government 15 responsible fo1
the welfare of these people Therefore
1 wnll urge upon Raj Narainji to pro-
vide more funic {n the State Gove n<
ment so that more primary heilh
Centres may be opened in the b k-
ward areas ike Idpur Raipur, Ran -
bandh etc where a substaantigl nim
ber of Santhals and Scheduled Ca:tes
people hve More funds <hould be
made avalable to the Stale Gov.rn-
ment for the welfare of the e people

Sir a few days ago a meeting of
the State Health Ministers was held
here The three day joint conference
of the Central Council of Health and
Famuy Welfare recommended the
setting up of a Medical md Hezlth
Education Commission 10 ensure a
coordinatedq approach to medical
education and carrying forward the
process of reotlentation”

The hon Mimster has smd  that
he would hold consultation wnth the
Minmstry of Education and try to sea
that health education may %e includ-
ed in the course of studies {n the pr-
mary and middle schools. T will urge
upon him to ensure that health edu-
cation Iz made a compulsory subject
m the pnmary and middle schwls
Proper attention may kindly pe paid
to this aspect /
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8fr, the joint conference mace
another recommendation, It said
“Private practice by Government doc-
tors ‘and also those in medical colleges
should be banned. Instead, compensa-
tory non-practising allowance might
be gmven™ 1i the Government
accepts this recommendati .n  thea |
believe some of our doctors may ke
induced to work in the primary and
subsidiary health centreg in the
villages which are facing a gerious
shortage of doctors. The poor patients
in the rural areas will thereby be
greatly benefited. Along with  this,
Sir, I will request the Government {0
revive the LMJF. courses where
certificates used to be issued 1o
medical students previously. The
degree  holders in medicine and
surgery are generally not interest-
ed m going to the rural areas fer
want of proper facilities there. There-
fore the lesser qualified certificate
holders may go to the villages and the
poor village people will stand to benefit.
Thiz; may kindly be considered. Sir,
the earlier malaria eradication pro-
gramme has been scrapped and now
the malaria control programme has
been initiated. In the city
of Delhi malaria is again
spreading Why in Delhi alone, the
way malaria is staging a come-back
in the whole of this country is really
a matter of great concern. Malaria
15 spreading in Calcutta also. The
incidence is increasing everywhere.
The reason for this is water-logging
due to faulty and Inadequate drain-
age system. The State Governments
must be given more funds to improve
the drainage system. They are {n
poor financial condition and cannot
undertake thig huge task gall by
themselves.

The incidence of Filaria-is also
increasing. ‘Proper attention should
be pald to control it

Now 1 will say something about
Leprosy. In my constituency, Ban-
kura, there {g a leprosy centre, called
the Gouripur Leprosy colony. The
patients have often complained t) us
that proper supply of medicines are
not avaflable at that centre. The
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food supplied tfo them is alse very
poor in gquality. The old contractor
system for food is continuing there
and the patients are not getting pro-
per food. The pcor patients are abso-
lutely helpless. Some of them have
lost their limbs anq being leprosy
patients, they cannot move out or ap-
proach  people for complaining or
protesting. The leprosy Department
is under the Central Government, I
will therefore request the hon, Minister
kindly attend to this.

Sir, the incidence of blindness és also
mcreasing in the country. About 5C
lakhs of people are suflaring fromn
blindness. The main reason for
blindness is sa:d to be malnutrition.
If they get proper nutrition, they per-
haps would not have turned blind.
Another dangerous thing is sdultera-
tion which is also increasing day by
day  Even mn Delhi. it has been found
that the mustard oil that is seliing
in tins under the brand ‘Kanodia® 1s
so highly adulterated that its consum-
ption may even result in cancer.
Attention shoulg be paid to the as-
pect of adulteration of foodstuffs.

Sir, about 8 Jakh people n our
country  are suffering from cataract
of the eyes. I will therefore request
that mobile eye-hospitals may be pro-
vided for the people where aye opera-
tions may also be undertaken, hy
qualified doctors. ‘This will enable a
Jarge number of poor people
to regain eye-sight. About Fa-
mily Welfare, 8Sir, the nime
family planning has been changed 1o
family welfare. Attention must be
paid 1o gee that there is no compulsion
and coercion in the family welfare
programmes of Government. PDue to
the attocities committed on the peo-
ple in the name of family planning
during emergency, people have be-
come scared of it. They must he
persuaded and educated in matters of
family control. The fear must be
removed from their minds. Publicity
must be given to the benefits of family
welfare programmes. The voluntary
welfare organisations should be asso-
cisteg in these programmes. The
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women s organi 1tions and the Far
mers and Tiade Union Organisations
should also be associated in these pro
grammes for their success

Sir a class of people with vested
interests propagate among the pecpie
that all our mueiv poverty etc are
onlv due to our msing population
But this 15 not coirect Jn  our
neighbouring  eountiv China  there
are b0 crores of people Whetias om
population 15 only 60 crores But
theie 1» no problem of poverty or
unemployment They have ncluaded
famuy planming 1n their natinal
plan, and that 15 working very =mo-
othly They have been aje 1o
achieve hat being a socialist country
Buil 1n our country we are nat meet-
ing with succrss hecause the capital-
15t system 1s prevailing in our
countcy The women have not been
emancipated as yet Unless the
women are properlv educated in the
matter of famnuly planmng, success
will be elusive Women should be
emancipated and the younger genera-
tion should also be educated in this
A lhittle publicity on the Radio ani
TV 1s not gong to achieve much
There must he voluntarv mass in-
volvement in these programmes With
that Sir I conclude

DR BIJOY MONDAL (Bankura)
Mr Deputy-Speaker Sir I rise to sup-
port the Demands for Grants under
the control of the Ministry of Health
and Family Welfare

The name of this Ministry has
been changed when this hon Minwster
took over thig Mimstry It 15 a wel-
come deeision and 1t 1s conmstent
with the phulosophy of family wel
fare

The national health progrimms> of
a big country hke ours needs a good
infrastructure for its proper imple-
mentation The country has a good
technieal team of doctors and med:-

AFRIL 7 1978

DG, 1978-78 340

to the villages as they have 1ot found
these places of work convenient for
them [ say that there is a great
demand for Indian doctors in various
countries abroad and we have found
that doctors from India are working
in a very bad atmosphere in countries
Iike the Middle East, UAR Africa and
other places So why the Indian doc-
tols are not going to our villageg has
to be given deep thought It s found
that when a doctor 18 gsent t; a health
tentie 1n  a willage that pr nary
health cenire has no medicine ang the
doctors have no accommodation It is
also found that doctors are put n a
very awkwud position when patients
come and demand medic ne and
demand the supply of other preven-
tive drugs and the doctors cannot
supply them They are
taken to task and the doctors
are sometimes assaulted 1lbo due to
the muisunderstanding of the local
people and the patients In a country
like ours which hag a fine techmeal
feam of doctors thev are not being
utilsed properly due to lack of re-
sources and due to lack of money and
due to lack of cheap drugs .nd other
things

Recentlv . scheme was introducea—
the scheme of Community Health
Workers 1n every willage—hut that
scheme, probably will not e belpful
to the people of India berause these
people who are recruited as Commu-
nity Health Workers peed the qualifi-
cation of only Sixth Standard and
they get only 12 weeks traning for
getting them equipped with the dea
of treatment and preventive aspects
of medicine I think thie type
of personnel will not be enough
to treat the people of the
villages and, more especially they
will not be able to take on the resuyons:-
bility of the preventive aspect cf
diseases

I would like to say, in this connec-
tlm um thu- Community Health
which has been taken

cal personnel and these doctorg so
timeg claim that they are not going

up by thn Central Government, is not
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being properly implementsq by the
State Governments. I would like to
draw the attention of the Minister and
the Central Government to the fact
that it should be properly
implemented. Or, the money that
is paid to the Community Health
Workers—who get Rs. 50 per month
and Rs. 50 p.m. for meditine—may be
utilised for some other purposes. If
possible, we sghould at least appoint
part-time doctors with that money If
a dorior s available n the village
ang that doctor 1s entrusted with the
job uf treating the people in the vil-
lages and is asked to handle the pre-
ventive aspecis also, un Lvhalf of the
Government, then the money which
is now leing given to the Community
Health Workers could be given to the
doctor who is treating the village peo-
ple without any fces at present, There-
fore, doctors must be initiated in this
scheme of community health service,
there can be ad hoc appointments, s0
that this type of scheme could be suc-
cessful. The community hoalth pro-
gramme requires a rethinking on
these lines. As it is, the workers en-
gaged in this programme, having a
very lom standard of education as
well gg with a very short duration of
training will not prove effective efther
on the preventive side or on the cura-
tive side of the health,

Another thing about which I would
like to mention ig that the system of
medical education in India today is a
back-dateq one. In view of the va-
rious modern developments, the com-
plexion and character of the commu-
nity has undergone a lot of change
lnd we have today many complex
and complicated problems. The teach-
ing system of medical education has,
however, not changed with the changing
times. I would suggest that the medical
education should be separated from the
general university education. This is
because the preventive aspect has
been neglected all . along and more
stresp was all the time given to the
curative side. The curative side is
given more tmperhm than the
On the other
hand, Mn ampect requires more

CHAITRA 17, 1900 (SAKA)

DG, 1978-79 342

emphasis and importance as ¢nm-
pared to the curative side,

14.57 hen,

[SHRI SATYANARAYAN Rao in the
Chair]

We find thut the general universi-
tles are concerned only with giving the
medical examination; they are not in-
trested in introducing a change in the
medical education according to the
changing times. In view of this, I
would request that separate medical
universities should be established in
each State and they should think over
the present needs of the society and
bring about the required changes in
the matter of medical education The
whole medical education including the
Indian system of medicine should
come under such State medical uni-
versities. That would be the real ans-
wer for this.

Sir, the country needs more hospi-
tals, specially in the rural areas to
meet the health demands of the rural
population. My gther colleagues here
have already mentioned that Jirnking
waler 1s one of the main sources fotr
transmitting infectious diseases {rom
one person to another. For fighting
out these infectious diseases, cerlamn
positive steps need to be taken and one
such step would be to provide good
drinking water to the people. That is
very important and we must take steps
in that direction.

15.00 hrs.

Another thing which we should con-
sider is the supply of cheaper drugs to
the rural population. We find that
even today certain life saving drugs
are not avaﬂnl:le in the market and
the cost has gone up to two to three
times. I would suggest to the Gov-
ernment that our drug industry should
produce certain life saving and basic
drugs at a very low cost and that drugs
should be available to our villagers in
the villages where the people are liv-
ing below subsistence standard.

Population jexplosion is going on.
The poverty line which was 35 per
cent in 1947 has increased fo 70 per
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cent during the last 30 years It 1s
rather something which was not taken
into consideration by the then previous
Government

Lastly 1 shall say a few words
regarding the Thurd Pay Commission s
recommendations Ii was found In the
Third Pay Commussions recommen
dationg that all General Duty Offi-
cers of Grade II were to be made
Class T on 1-1-197% But for the last
five years the case of these 600 offi-
cers 18 stll pending No action 18
being taken 1n this regard

Offcers in the category of Class I
were also due automatic promotion
on 1-1-1873 Since 1 1-1973 their cases
are also pending In that matter also
no action has been laken

Additional Secretary had  assured
that posts of Super Time Grade II
Officers will be increased so as to make
it 30 per cent of the Senior Class I
Posts Nothing has been heard about
s

The Third Pay Commission has also
recommended to reserve Super Grade
IT postg of GDOs But even then Spe
cia] Officers are being posted in these
posts leaving no room for GDOs

Foreign assignment of the doctors
has been banned by the Central Gov-
ernment But State Governments have
not banned thus This discmmination
should be removed

The other thing to which I shall
draw the attention of the Government
is the indiscriminate extensions which
are bemng given to doctors thereby
blocking the promotion of the doctors
m the lower ranks This extension
may be granted in exceptionally qual-
fied doctors cases but indiscriminate
extension may not be granted to others

With these words I conclude

SHRI P V PERIASAMY (Krishna
gin) 1 would hike to say something
in regard to family planmng

1 am a doctor I have worked in
ibe rural areas where no doctor was
prepared to go
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Sir in our country 60 per cent of
the poor—downtrodden—people whose
parents are earming below Rs 60 per
month are completely suifering from
all sorts of contagious diseases like
tuberculosis leprosy and scabbies and
helminthic infection Because the poor
people are working in the field they
get infected with hook worms spread-
ing the diseases lLke ascarasia which
will suck all the nutritious food that
{hey are taking and they may become
anaemic and i1 mav lead also to loss
of eye-sight resulting in mght blind-
ness Because the people are poor
they ure suffering 4 lot Not only
that Scabbies aie most communly
affec ing the poor on'y If they aie
not properly treated it may lead to
renal farlure They may need hiemo-
dialysis That facility 18 available only
in capital cities and not in the 1wial
areas

1 would hke the hon Health Mims-
fer 1o provide the haemodinlvms faii-
Ity n all the medical co'leges It
15 the poor who suler from malnutn-
tion disease, they are also affe ted
by hookworm infection They will
become severe y anaemic and they will
die 0s a result of that Sir the poor
people are earming an income which
1s below the subsiandard level So
you should give moie faulities to the
poor

Sir the country is faced with popula
tion explosion That 18 because most
of the people are not educated Because
of that they go on producing We
do not know what will happen to our
future My suggestion 18 that fimily
planming must be spread through
education A picture should be taken
and that should be shown m sll the
villages 1n the cinema houses etc The
plcture should depict ms to what are
the common diseases that the poor
people will get and how to prevent
them Picture should be shown in the
villages on how to avoid birth and
how to prevent septic abortion which
some gquacks resort to People will
understand well by seeing the pictures
They will also become vigilamt and
they wil Jearn what are the diseases
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they are getting. My suggestion Is
that all panchayat councils will have
to be provided with the family plan-
ning picturey so that they can be
shown in all the villages and by see-
ing them the people will understand
what are the facilities given after
sterilisation ete. Otherwise they are
not at all able to utihse the sterilisa-
tion gacilities By seeing the picture
alone they will uiderstand how to
prevent birth Sir, 40 per cent of our
population gr¢ more than 15 yearg of
age ang in three years period they
will hecome adults, or reach the gtage
of repioduction How are you going
to check thic® These adults should
be permitted to see those pictures. It
is unly through that that your family
planning may succeed jn this country

Now, S.r [ would Like to say sume-
thing regarding the triple antigen,
BCG and Polio var ine [In the dis.
trict headquarlers they are not able
to get the polio va cine Governmeut
15 jead" to spend thousands of rupees
on the person suffering from titenus
We can easilv prevent the disease by
making avaulable n the dispensaries
the triple antigen vaccine It 15 not
availlafue 1n the taluk headquarters,
Pumeha)y al Union dispensaries and In
the primary health centres.

I would like to ask the hon. Iiealth
Minister fo see to .t that in all the
panchay at union d.Spensaries, primary
healih centies and in ialuk head-
quarters, the triple anligen wvaccine,
polio vaccine and BC G. vaceine sre
made availalle.

At the same time [ would lLke to
say that in taluk headauarters we are
not having any x-ray plants and clim-
cal labs. Suppose a man comes with
fracture we have to refer um to dis-
trict headquarter hospital which 1s
fifty to sixty miles away. In this pro-
cess the patient i{s put to lot of diffi-
culty and is also not able to get proper
treatment. Then, Sir, clinical examina-
tion 1s of foremost importance for find-
ing out diseases. Each and every
primary health centre and taluk cen-
tre should have clinical labs.
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Then, Sir, we do not get streptomy-
cin and chloromycin. I am a doctor. [
had been to my native place and I
prescribed streptomycin and chloro-
mycin but we were not able to get
streptomycin even in district head-
quarter hospital. All these imported
vital drugs like streptomycin, chloro-
mycin and tetracycline should be
made available and they should be
given to poor at a cheaper rate.

Now, I come to aminitoye fluld test
which 1s pot available in India. It is
rather a matter of shame. Through
aminitoye fluid test we can study the
chiomosomes and find out whether the
pregnancy 1s that of a male or female
child. When, Sir, termination of pre-
gnancy has been legalised, I do not
know, why we cannot conduct this
test Supposing somebody wants a
male or a lemale child he can utilise
this test Earler thig test was availa-
ble in the All India Institute of Medi-
cal Sciences 1 would ask the hon'ble
Minister to make available thig amini-
toye fluid test herealler.

Then, Sir. in the willages most of
the poor are suffering from mal-nutn-
tion. Mal nuirittion produces hypo=
protintmia, nmight blindness, de-genera-
{ion of eyes. So, we should take care
of mal-nutrition among the poor. At
the same time I would hike to say that
we are now preparing at Cooncor an
anti-rabies  wvaccine. This institute
should be given more encouragement
and 1mplements Then, Sir, at Cen-
tral Pharmacy, Madras a machine for
the preparation of disilled water, dex-
{rose and normal saline 1s lying 1dle.
It was bought ten years ago. I would
ask the Mimster to make use of thus
machine for the production of above
items to fulil the requirements of the
State Government

Now, I would like to say a few
words about medical education Now,
the students are studying pre-prepara-
tional course which 1s not at all use-
ful. Whatever subjects are taught in
the pre-university are once again taught
in the pre-preparational course. So,
Sir, 1 would suggest that instead the
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present period of one year be made
two years for the study of anatomy,
physiology,  biochemistry, orgame
chemistry etc Then, Sir, at present
those who pass MBBS are doing one
vear house-surgeon This penod of
one year can be extendeq to one and
a half years thus devoting six months
to medicines, six months to surgery
and si1x months to OBG In this way
they will have more traiming know-
ledge and practical experience

Then, Sir, 1n Taml Nadu we are
having mitiakalyam medicines, namely,
vincorosea These medicines are
meant for the treatment of blood can-
cer At present the foreign countries
are purchasing the raw material from
us at a very cheap rale and then they
process this raw-matenal gt their place
through sophisticated machines and sell
this anti-blood cancer drug at a
very high rate So, I would like the
honble DMmnister to allocate  more
money and prepare semi-solid pre-
parations and export them so that we
mady earn more foreign exchange

Nitya Kalyani 18 wvery famous 1n
South India and you must utilise this
drug and make use of 1t At the same
time 1in Tamilnadu we are having mo-
bile dispen=arics instead of introduc-
ing bare foot doctors Suppose a bue
foot goclor goes and give aspirin to a
peplic ulcer patient the reaction 1s
that there 15 perforation i1n the peptic
ulcer and he may die  So instead of
introducing bare foot doctors, Tamil
Nadu Government has introduced some
mohue clinics increased the mobile
chmes with moie facilities to serve
the poor people and appointed more
qualified doctors There are s0 many
doctors unemploved and <o thoee doc-
tors can be taken and appointed and
given more faciliies in the mobile
clinics so that they can work in the
rural areas Now qualified doctors are
working only 1n the urban areas and
sometimes people are able to get special
treatmert needed only in the urban
areas nnt in the rural areas Suppose
somebody has CCF and you want to
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have cardio-vascular treatment, it is
avallable only 1n urban areas, suppose
somebody has acule renal failure or
when you need dialysis treatment you
can have them only in the urban area
You have to make arrangements for
saving the life of the poor in the best
way possible

Qualified doctors who are working
n government hospitals are practis-
ing privately in the evenning times Jand
earn money They will advise them to
come to the hospital and send them
for investigation and then they will
give treatment in such a way which
adds to their income Government
doctors should not be allowed to have
private practice in the evening because
there are so many unempioyed doctors
and they should be given a chance and
they should be helped by giving lvans
from bankg for opening nursing homes,
that way unemployed doctors should
be encouraged to come up  Those
who are already in employment should
be curbed from having privaie prac-
tice

SHRI SAUGATA ROY (Barrack-
pore) 1 will be wvery buiel because
Shri Kishore Chandra Deo from our
party had alreadv imitiated the debitle
I want to stress that hcalth and family
welfare according to our Constitution
are stale subiects and the state Gov-
ernments should look afier the details
of implementing hcalth programmes
and heualth education and the Central
Government 18 only there to get policy
directions and give guidelines and give
aid  But unfortunately an impression
has been created in this country that
the Central Government 1s today man-
ned by people who do not believe 1n
the advances of modern science  and
technology and modern medicine by
people who are obscurantists who want
io go back to the primitive days
You know a long time back Dr Lohia
wrote n small treatise on Marx Gandh
and Socialism If 1 were to write a
small treatise on the situation that 1s
today perhaps it could be called
Gandhi, Marx and Raj Narain, Gandhi,
Lohia and Raj Naraln To talk of
Gandhi and Lohia, both were great
men, educated abroad; both were
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great politiclans; one thing that is to
be noticed about them is that both
were never in power, never in govern.
ment; they never even knew that their
disciples would one day be in govern-
ment. Gandhiji personally believed in
nature cure even when his wife was
dying.

SHRI RAJ NARAIN: Dr. Lohia hos
written a book, “Will Power”. You
must read that book.

SHRI SAUGATA ROY: What 1 was
saying is that Gandhiji even when his
wife died refused to have an opera-
tion. But when his niece had appendi-
citis, bhe allowed appendictomy. Dr.
Lohia gave the theory of Janbasha,
Janbusha, Janbojan and Janswasthya.

T TIW AT AT WX E AR
afew ‘o’ mw ® T Termiw
fear 9 wqif ovF wox & @, A,
A, qETT AW uT ATH § |

SHRI SAUGATA ROY 1 am sorry,
Lokbasha, Lokbusha, Lokbhojan and
Lokswasthya. He gave that theory
because he was in the Opposition and
wanted to attract young men to his
side  lle cdid not take 1t from the
point of view of the Government. But
unfurtanately today 1n the Government
we have people who have taken
Gandhip’'s and Dr. Lohia's words
literally and they have brought those
approaches 1n the runmng of the Gov-
ernmeni. Ag a result of that the clock
Is being set back. What has been the
main achievement of the country in
the last thirty years? It has been that
this country has hee1 able to cut down
its death rale The average death
age which was around 24 in 1947 has
gone upto 50 and this has been mainly
due to improvement in nutrition and
eradication of communicable diseases.
We have eradicated small pox and we
bhave eradicated malaria. But in one
year, Shri Raj Narain, our favourite,
with all his half-baked theories about
Gandhiji, Lohia and nature cure, what
hag happened in the country. We have
4 reincidence of malaria and Kalazar
and the number of sterilisation goes
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down from seventy lakhs to eight lakhs.
What is the most dangerous of all—
it is for the country to take note of it
~—i{s that there has been mno medical
college or dental college which has
been set up in the whole ot last year
and the Government does not propose
to open any new medical college in
the next year. Today we know that
our villages are short of allopathic
doctors and that there is a great clam.
ouring for admission  into medical
colleges and the Government has
stopped any expansion of further
higher education in modern medicine.
It is alright; the Indisn medicine is
alright. But let me sgy this. Mr.
Ra) Narain is following Mao Tse-Tung.
But what Mao Tse-Tung has done? In
a fotalitanan country with limited -e-
sources, he introduced the concept of
bare.foot doctors and the bare-foot
doctors went o the villages and they
lived in the communes and they worked
with the people e discovered the
old arts of China hke acupunciure.
But you have to remember that Mao
Tse-Tung's was a highly centralised
Government and there in-the name of
doctors, people do not act as quacks.
1ney will be shot. There 15 a Com-
munist Party to control them Here
whep you talk of Janswasthya I agree
with the concept that in our country
more than medicine basic health edu-
cation 1s necessary As Gandm) used
to say, M ut least our people know
how to tispose of their nightsoll, half
of the diseases Lke hookworm would
be eliminated. That 1s necessary But
in our country where there is no orga-
nisation gt the botfom level, no politi-
cal organisation. no political will,
1t is bound to happen that these people
will turn into quacks. who will afler
some time write 'Dr.’ hefore their
names and dole out medicines. That
has happened time and again and that
will happen again. That 15 why the
Indian Medical Association has op-
posed unequivocally your new Rural
Health Scheme. Not, that I am against
it. As I said, I agree with Dr. Lohia’s
and Gundhiji's ideas, but what machi-
nery do you have lo jmplement these
ideas? It is alright to do nature cure
for minor ailments. But I am making
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a statement here in the House that
given a choice 99 per cent of the peo
ple will choose allopathic medicine
rather tian homeopethie, ayuivedic
and unani med cune  People go to
them because they do not have the
money to buy drugs because thev do
not have money to go to doctors If
you can proside drugs at cheaper rates
and cut down the toreign monopoly
on drugs people will take to modern
suence and medicine Todav s the
day when man is reaching the Moon
and you are getting his telemetry and
ECG sitting here on earth

This 15 no time to go back, this 1%
the time tp look forward Today 15 the
day when man ;s having heart-tians-
plant lung transplaat kidney Tran
plant and line: transplant this 15 not
the time to look bacs So [ wav thal
the approath of the Government
should be science ore ted and moder:
onented  We should not give in idea
abroad that [udia 1s ugain becom ngz
prmitive We are lapsing buk into
our previous times nto our ignnotan
times and tms 15 the approich that
should e s'pped | wisn Sh R
Narain remitns the Health DN omste
tor five ve4rs let him torget for fin
yeary that he was an ogititor follow
mg Dr Lohiis lines avd let hin re-
member that he 1s the Iealth Jlinister
of a rewrv emcrging countny called
India to which the bencfits of mo lern
science and medicines have reached
Only thcp tan be fight with the
modern diseases

MR CHAIRMAN ILet hinf also take
the assistanve of D1 Sushila Nayar

SHRI SAUGA1A ROY Sir one o1
two points 1 want to add With re-
guard to the Inlwan Institute of Experi-
mental Mediine 1t 1s now under lhe
CSIR 1 want hum to take 1t und=i
ICMR (Indian Council of Medic2i
Research) Secondly I want him to
give some more aid to the Chittaran-
jan National Cincer Rescarch Contre
in Calcutta which has been doing
plonecring work 1n cancer 1eseatth

The third 1» with regard to the
population policy that has been set
out Now that one year has pagsed
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the question of forcible steriisation’ s
over Now, this population policy
should be implemented with all sin-
centy, giving proper incentives 1o
the people and Indian medicine,
let it remain for some people who
want to do resemich Let him reach
the benefits of modern medicine and
modern scientific advances to the com-
mon man

Last v, I want to tell you one thing
It is my charge you may sav that under
this Munistry the CGHS 15 in a very
precarious condition I have a numbes
of chpping on the CGHS which say
that 600 ad hoc doctors were about
to be dismisse?

Lasily whal alout the appontmeit
of the Director General of the CGHS?
1 quote from the Timeg of Indig dited
O9th January L4978

Supersessions qrow m CGHS
I'he appointment of Dr B Shan-
kran os D rector Genuial of Health
Seryvices by superseding thice  top
heith and mcdieal admmstritors
has cauved gieat 1eseniment omong
Central Governmient 1cilth Serviee
oMuers in the country’®

And ahat du they alsu s ? They say

Senior office1s  have rlso ques-
tioned the propriety of having two
members who are specially indebled
to Dr Shankran on the Depart-
menta! Promotion Commuttee Dr.
Shankran 1s also treating a VIP's
son for frartures’

We all know who the VIP < gon 18 who
wi involved 1n an  mernplane  accr
dent and who had a fractuie He i9
beiny treated by Dr Shankran [ <&y
that the Heilth Muusiry has been
overruled hy the Prime Minister's
Secretarnl Mr Raj Naraim, jou are,
a forthright man, you should have pro-
tested that the Health Mimister's words
should have been kept The FPrme
Minisler's Secretariat should not have
intervened 1 the matter of the #p
pointment to the CGHS

8ir, T do not have any more time | §
would agemn state that an our country
we have made a lot of progress lu
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science and medicing. I belisws thmt

ing work, and in this context I also
request him (o bring forward a law to
aliow kigney, lever and heart trans-
plants. Under the present law it can~
not be done. To allow for kidpey
transplant you.need a new law. That
should be 1mmediately brought about.
That is all I want to say.

amear &Yt ofere wemw sy
(it vow rerawy )+ At WA,
# ag fadeT o g § e gl
fag ¥ wro wwea & worgde F Ay
¥ oY w1 & 78 frsgw froar, dadw
#1 IAR guar g 9V ¥ 1 TET
foat rogrioTro ¥ 7IF & JAr ¥
ar Ege F7F & FTCOFAUELAT Tl
gWT & | IAN WITgENe warNgE
RTAZAT R )

He is the outstanding personality.
Therefore, he has been appointed.

SHRI SAUGATA ROY: But thare
has been a superseasion,

BHRI RAJ NARAIN: Don't go by
newspapers You come to me. ] will
show you all the papers.

SHRI SAUGATA ROY: Yes, I will
come o you.

SHRI RAJ NARAIN: Yes.

MR. CHAIRMAN: Dr. Sushila
Nayar, 1 want you to just start mow
50 that weu can continue on Monday.

DR. SUSHILA NAYAR (Jhansi):
Sir, I rise to  support the Demand's
for Gramts.

MR. CHAIRMAN: You can continue
on Monday,: LLIN

Bills jntroduced 3¢ 4

1534 Wy

CONSTITUTION (AMENDMENT)
BILL*

(Amengmant of articles 202 and 293).

oft shor e |t (wgew)
b soe v g feqra & afengmer
WX gueT &W oW fedas W
qeERivn s € GR wqafa
x|
MR. CHAIRMAN: The question is:
“That leave be granted to intro-

duce a Bil further to amend the
Constitution of India.”

The motion was adopted.

gt semwram 7 fegaw
qTeqifaa @ g |
15304 hrs.

WORKMEN'S COMPENSATION
(AMENDMENT) BILL®

(Amendment of sections 2, 3, etec.)

SHRI PRASANNBHAI MEHTA
(Bhavnagar) I beg to move for leave
to introduce a Bill further to amend
the Workmen's Compensation Act,
1923.

MR. CHAIBMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Workmen's Compensation Act, 1923.”

The motion was adopted.

SHRI PRASANNBHAI MEHTA: I
introduce the Bill

1531 hrs.

PAYMENT OF WAGES (AMEND-
MENT) BILL®

(Amendment of sections 1, 3, eic.)

SHRI PRASANNBHAI MEHTA
(Bhavnagar): I beg to move for leave
to introduce a Bill further to amend
the Payment of Wages Act, 1936,

*Published in Gazette of India Extracrdinary.

dated 7-4-78.

FPart 11. Section 32,
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MR CHATRMAN The questiod s

“That leave be granted to mtro-
duce a Bill further to amend the
Payment of Wages Act, 1938”

The motwn was adopted

SHRI PRASANNBHAI MEHTA I
introduce the Bill

15313 hrs.

PAYMENT OF GRATUITY (AM-
ENDMENT) BILL*

(Amendment of sections 2, 4 eic)

SHRI PRASANNBHAI MEHTA
(Bhavnagar) I beg to move for leave
to introduce a Bill further to amend
the Payment of Gratuity Act, 1072

MR CHAIRMAN The question is

‘That leave be granted to intro-
duce a Bill further to amend the
Payment of Gratuity Act 1972

The motwn wos adopted

SHRI PRASANNBHAI MEHTA I
introduce the Bill

1582 hrs.

EMPLOYEES' PROVIDENT FUNDS
AND MISCELLANEOUS PROVI-
SIONS (AMENDMENT) BILL®

(Amendment of sections 1, 2, etc)

SHRI PRASANNBHAI MEHTA
(Bhavnagar) I beg to move for leave
to introduce a Bill further to amend
the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952

MR CHAIRMAN The question is

“That leave be granted to intro-
duce a Bill further to amend the
Employees’ Provident Funds and
Miscellaneous Provisions Act 1852 '

The motioh was adopted
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SHRI PRABANNBHAI MEHTA: ]
#troduce the Bill

1532} hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Ingertion of new article 184)

SHRI ROOP NATH SINGH YADAV
(Pratapgarh) I beg to move for leave
to introduce a Bill further to amend
the Constitution of India

MR CHAIRMAN The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India’

The motwion was adopted

SHRI ROOP NATH SINGH YADAV:
I introduce the Bill

1533 hrs
MENTAL HEALTH BILL—Contd.
By Dr Sushila Nayar

MR CHAIRMAN We now take up
further consideration of the following
motion moved by Dr Sushila Nayar
on the 23rd March 1978, namely

“That the Bill to consolidate and
amend the law relating to the treat-
ment and care of mentally {1l per-
sons, to make better provision with
respect to their property and affairs
and for matters connected therewith
or incidental thereto be taken into
congideration ™

SHRI PURNA SINHA (Tezpur) Sir,
Dr Nayar's Bill is a step in the direc-
tion of locking Into the cases of the
mentally deranged in the soclety
brought for medical care, confined to
the procedure of their detention, con-
finement and care of their person and
property Under the Lunacy Act, there

*Published in Gazette of India Extraordinary, Part II, Section 3,

dateq 7-4-1078
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are provisions for almost the same
things as envisaged by Dr. Nayar, in
this Bill. But what I ind wanting is,
however, the point viz. how easily the
mentally sick persons could be brought
to the psychistrist, for the observation,
then care and treatment as a disease
Wwhich {s curable,

After the first phase of treatment
when a patient goes back to the socie-
ty, what care should be taken to see
that the relapse does not occur, and
that he does not come back to the
mental hospital, to remain confined for
another period of years, ag a result of
which he never becomes a person use-
ful to the society? This is to be taken
into consideration in drawing up any
Bill or in devising any measures for
treatment of the mentally {ll persons.
As you all know, insanity Is not a con-
tinuous process. There are fits of in-
sanity. There are instances when peo-
ple undergoing treatment |n mental
hospitals have been found to be mane,
completely cured and have been given
a vocation, such as to work in g vege-
table garden. Suddenly, all of a
sudden, he becomes mad. Very soon,
within a short time, he becomes sane
agnin and his Superintendent will see
him doing the normal work, In the
same way, people who have been nor-
mal, who have been doing work there,
all of a sudden, relapse to a period of
insanity, attempt 1o strangulate the
people who look after them. Many such
things have happened.

As I have told you the other day, I
live nearest to the mental hospital in
my constituency and I have also been
the President of the Assoclation of
Workers there. Their conditions of
work are deplorable. It is no exagge-
ration to say that 50 per cent of the
workers, both male and female keep-
ers, have been injured by the inmates
when they became insane. The restric-
tions imposed on them by their condi-
tions of work are such that they cannot
use smy weapons even to chastise In-
sane people, They wear uniforms and

waist belts. Even that waist belt can-
not be used for self-defence., But all
the while they have to look after the
insane persons. This is one aspect
which I have come across during my
visits to that place and my discussions
with those workers. No special al-
lowance is given to them for the risk
which they are taking and no compen-
sation is given to them if they die
while in such a service. After all they
are only fourth grade employees, but
they are looking after, not criminals
in a jail, but non-criminals who are
more dangerous, namely, lunatics in-
side the hospital. This aspect should
be considered,

Another aspect i{s, afler a mental
patient has been discharged after cure,
when he goes back to society, there is
a likelihood of hig becoming insane
again. His relatives may be enjoying
his property. But they will not take
care of him, wunless his parents or
children are living. The other rela-
tions, like cousins and brothers will
not look after him. Therefore, I would
suggest that there should be some sort

running some asylum where these peo-
ple can be kept for the rest of their
life. They can cultivate vegetable,
tend cattle or do some such odd jobs,
or they may be employed even in the
mental hospital, Some of the patients
after treatment become useless for in-
telligent work, become just automa-
tons,-who can do only fixed kind of
work, or monotonous work like draw=
ing water from a well or cutting earth.
That kind of work can be given to
them outside the hospital also. The
hospital should not remain a prison
for him. He can be taken to an open
alr asylum, where he can be given
some sort of jobs like cutting earth,
looking after cattle or growing vege-
tables, These are also aspects which
have to be considered when we discuss
a Bill relating to people who are
tally {IL

b
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Those people who wark with mental
patients for 10 or 15 years continuous-
Jy do pot remain sane. They also be-
ecome abnormal and behave like in-
sane people

AN HON MEMBER Then what is
tbe fate of the President of the Wor-
kers’ Assoclation?

SHRI PURAN SINHA 1 go there
only casually to look after them A
person who works with mental patients
day 1n and day out for eight hours a
day becomes abmormal n course of
time During my work connected with
the Association I have noticed that
even educated people even people who
come from higher strata of society,
when they work in these hospitals for
long periods, behave in such a way
that we feel they have to become in-
sane So, some care should be taken
of those people also They should not
be made to work for their full term
as Government employees 1n those hos-
pitals After working there for about
ten years or so they should be trans-
terred elsewhere so that they do not
develop insamity and thereby ruin not
only themselves but also their familes
That has also to be seen besides look-
ing after his security and after care

A Bill like this may be a very good
exercise it 13 commendable, because
during the last 30 years the Congress
Government did not look into the case
of the insane people The insane peo-
ple on the streets behave madly They
have to be brought under treatment
pecause lunacy has been found to be
curable The insane can be made use-
ful members of soclety But this Bill
must also look into certain aspects
which can be known by a direct gtudy
of a mental hospital, whether at Tez-
pur Ranchl or any other place We
have to find out the real causes of in-
sanity, how to mitigate 1t and have to
prevent people becoming insane.

I can give one nsiance There was
an {lliterste poar, young boy in my
State who became nsane and was con-
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fined to a mental hospital You wilt

released. Today, he is an outstanding
artist m my constituency He models
good figures, he designs, he draws and
his artistic work 1s on display to the
public But he again became nsane,
bow” I may give you the real story.
He was asked to erect a monument of
the 1942 movement at a place where
there was police firing in which 18 or
19 people had died The design was
his own He started domng work but
the people who were supposed to pay
him did not pay him regularly What
happened? One day he became nsane.
He took a hammer in his hand and
sturted breaking whatever he had
built He became violent, and had to
be detained in a mental hospital 8o,
I say, inganity 1s not incurable, but if,
after treatment sufficient care 1s not
taken of the person who was insane
earlisr, he may become insane again

Tins Bill only suggests what should
be <ne with the property of the in-
sane, how to look after the insane,
who shiuld be the vistors etc But
these are only superfical things which
are als0 covered by the Indian Lunacy
Act There should be a Lunacy Act
which would go into the matter from
top to bottom, from the root of it to
the ultimate cure For that purpose
I think Guvernment ghould also take
the opinion of expertg 1n the medical
fleld psychiatrists, m drafting a Bill
whieh would supersede the provimons
of the present Indian Lunacy Act and
decide how to treat the criminal and
non-criminal lunatics It should also
decide whether a mental hospital
should be only State-owned, a smafl
asylum or prison for insane people, or
it should be a real hospital, a natfonal
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1 have taken part in the discussion
on this Bill because I have soma per-
sonal knowledge as to how a mental
hospital is being managed, how the
peopls working there Behave, tlie
madical attantion pald to the patients
md the treatment meted out to them.

would appeal to the hon Mover of
thn Bill to thdrtw it and leave it
to the Gonrnmn to bring forward a
comprehensive Bill Th. other day
the hon Health Minister stated that
the Government was contemplating
bringing forward such a Bill which
would cover all the aspects of the
mentally il I do support the princi-
ple of the Bill, the spirit of 1t, and I
congratulate the hon ex Minister on
the pamns she has taken in presenting
at, but I feel that a comprehensive Bill
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¥ fadaw & ag t & ot g Ao
fardtaw ar § oy w0 ¥ aga fewfan §,
wrere & w39 ¥ WY g8 o sqaeqy
wt &1 qw s g amefen-

fren vty o, 30 ¥ wid ¥F€ wd-
W IRTYY R, I & ark oot
meer w1 R e e
9% i F @ FeRaT Wk e
¥ s At g fermr Wi A QT o
gu vl wegEm™ w1 ¥ fear wmw o

" Aoy afere gt o i fedare

aft, 1€ woafy, feet & o Foer Y,
7 gratfare gfee & o W 0 fold
gas ) awrgmrarE ava T b
1958 ¥ X7 ITH 7 WY WOATHT BIF
| 58 AL EH WHAT ¥ T H
F® A | WY 7 58 WA HH AT WT
15 9 % 9 § AT W ¥ @
ST guT | WY P g ar oft wiferg o
W oY s arae-fewae weht @
gr Y ? xw ¥ @ H WY daar wrfyg
fis % o @1 WME F TOAT d9
WTAT 9T, ¥¥ WIAT qT, {T@ GIAT G |
e e, ag gare frw s Tga R,
T 0T ¥ W F T yEwar g ok
g T &, gl U Tt ey
Td 4t ?

it e forewy Wy @ W AR

ot T AT @ 1956 & wd
AEY & efr favarny wifge & gfoomn
w7 waw s & mar @i A e
st ) gfag wadedt g ) AT
waty  oft v ¥ dtw & 0f
dwei wwr Sw ¥ v v fag ng )
o WY g & Wi e & A o
wegw s agwa g, & W@
qoar f {6 & wgi€ ? ug wrafow
fagoer Srae §arwft 7 K ay
v § fe—
e W adl W Wy ¥ T TNy,
W EETH T ST FLAAE R G AT |

o ST ST
¢ wife WYk wak)
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ot T e ; ot @7 WTY S A
TR |

g ¥ ot 7 W wwr g
wifigg feamfes frpaaragarain
X7 aqm F@l w1 e | g
favaqn v g ¥feq e oy fieg
gag frg gfic & amfas faedgor
wear § 1 I gheed w Afeq | A dw
¥ exA are A & 7 o ghcaAy ¥ frg
ITFAY) T T K g, T ¥
&7 ¥ fag, FT ¥ F ¥ fag, 9 &
qrt ¥ farg 97 ¥ arq var e wwrk
MW g N aT g, g wmraang ?

qft wdr fefear 72 7 Frer
o & fafear wT 9 M

AN a8 wx awfas  fagrar §
WTQT 47 7Y, §6 9% WY frare gy Wi
adfreaT & arg A gt 1 gdtfag
& wrig gereT AT N ¥ WAy
STt et fs g@ W ¥ aow & )
& 99 FA ¥ 43 | A g W w5 g
fadas F gt A aER I wT Y &
g etr I & firdgw & ot
g ¥ oY frwra gar @ sw AT ¥

degawg F o w ok ard
QT ZAT IEVT

FO BN o & 5y w7 2r ATIAT F A
% 77 o3 AT, 7@ X w2 s

g ur ifea fege am O gafae
T wT WY

Dr Glen Davidson, project co-ordi-
nator, who is now in the city has,
opined that the systematic approach
and inherent features of Ayurveda
will have an impact on the medical
profession in America.”

i ¥ at § I 7y e

At A gy § .
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“The 8IU. faculty has investigat.
ed medical systems in other~parts of
the world but bave found Ayurveda
to be the most systematic”

T o & fr i ot oy
gfar & wr ¥ wmar feRddfew g,
g g ¥ arar § ) wrgde d avr g vt
oE qTrEYT ST g AT ARy § qw 9%
oY T Y WYSAT qUAr 1 & @iy ot .
warw ¥ T g 1 Wo gHrAT K3 W
&t o ot X Tgr g 1 i o A Wy
fi5 e Y T mwewT 8, AT WATY
o Fw I, R a A A
W@ ¥ T wEE, gNTT gAY
Ta A, gt grefas fefeear-
g it N AKX g AT WY
T v &, fegfr w7 g B,
faforerr &Y g &7 & 9l "W-
far wmar Bt A ¥ T oA
STTT Y, €7 avay ooy g fawre
FCRE ) WY GqT WA &% fw
T garer gfez Y Y }

it gfc faesy wror | w1 O oY
& 5 arqiz dww &z sgamar 4

ot T ATCTAe : WETWTTA 9w
oz g7 rar §, WAL IoRa )

Wi NiW ¥ Hew grimzw At §,
wn & qw 8, frgre ¥ &Y §, faeeft &
A M H 1y PR wx §
gfam & g v draf & e wwiic
FNE A fw g wsavdw R QO
& s F o g A A g, e
Fawd, oo Fqw §, TwegT T O
§ sy A ow h, vue Wwd i g
W= wre F A | xw AwTe A
WA gy » Aewpleen )

anfwarfw frrfre ot § ot
Wt worww fvd Furewy ¥ Ao
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it udw § o, fagreF o, faeelt
T WY, T F qF, Y i q,
W I 7 qF, ¥Ta § qw, ST
XA F Q¥ O 7 OF, AgTA A,
I F O, qarr F aw, wAeqTA F
O o ady §, afqwary K &1, I AW
T Wt Ay g AR qTH A T g

&ar fr qearfar g & v 8,
TS NI4T W7 WY sqeeqr wX § 4
XL TF TAR EY THAT, ITAT qEEAT oY
AT 1 g AT e qg qF a7 WK
fasfar gy sl a8 W wd 1 w2 7
T BT IGTET AAG AZT AT ATEAAT,
Y- XY TATATE |

W3 & 979 F1EA K [T a@emr
WqEAT §~~ Tro gorrar daT & qyafos
erem fagas, 1977 9T 4% fafww
aradm greqt, fom ¥ wre guirar Aqe
it afenfra g, ¥ frare a8 enmr & g
9 ® 93N fF § g5 fadaw o feoqoft
€%, § OO & IT IATGT 07 aferer
q IFNG FCIAT AE T I WIRAT
qrraen wfafras, 1912 1 ot ww
AT AT F ] &, axA% & o feg 1
WETT OF 417 %Y awadt § fr arofa
qrraqe wfufram, 1912 § 99w,
n [ena aw glafiee w3 ¥ fad
% fr fidt ormorary F orx fdt safier
® Wt Ferqr e a7 Qer o, o OR
A wfwar & grer gy dar fivar
T gUA 9¥ A7 § | AAEE o oo
wferd) & gft ax g 1 T agw
T ¥ Y¥1 § 91 WX ag wggy fear
FAw feca fmrd @ wrf ontfirew
wft T AT wifg®, wife ag qe
a0 &, wre weafevw wrxrchive
wyent F € frerr ) e ) ot e
¥ s ¥ Tad gu g X IW T
W 4@ e wfefaw W wqed

¥ ferg wrafirs waveer frdaw w1 ey
aATar oE fa |

28 fermax, 1966 W WM
afawwsr & Ta1 W aare & fod o
wa Afr apifea w0 ooy
Q¥ us frdrr ST oy WA W
farerex gt mav, wnife ag ghtfeas s
¥ fud fo gu fadaw w7 yrew ok,
=TTE g Y gw few o el
R & WA 9X €9 7 wrghre
ferarcur € a¥rew syfer sfafafor
&1, xu frdaw w1 ot Tow gt/
&% wfeq aat & ofcefae fisar mar
o< 5w faww & gafag grea ¥ WY
wwas farar war arfs w7 aw & fae
e g &% | fafww fasfor 20 §
e fewa & aeafaa sy frsrffaf
W e #1 of | qafr §9 wow woETQ
AT MR A Ygw R W A
woa frery srwr fied, fomg wfgem
fe] wfgwrer o g wfz A
ETTT A HX ATY & A wa faare
|AAAIT w1 197sATTMIT A
ag wggw foar fy wOfs ©@ wad
& feorx gt mar §, gufag frdas
& aread gafawg < e fafe-
wira gfewtn sfafafraa @ gar
%97 ¥ fados #1 qre7 foe &
darz feqr mar 1 ox gIEIC &
qre Q% fadas §, oY wrea F T
feafirat & ofcdewr & gwwew arafey
ey G AYX X A% QR AN
sww {0

gt A% TTo uirar AT ¥ wrAfew
areey fedTe, 1077 %7 X & T
werET ¥ svfw gt fe gg fedas
wrwwr dwr off §, &1 fF 1966 F AW
e guiter daT dmflm e vl
oY, wrowre grordare fear war frdas
qT 1 ox ¥ 1966 Wxw gTETl fww
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[ o Ao
¥ 3g7 ¥ vvew fefaw o AoeT
our ¥ wifes @A & wemar wfaw
wres & der & frdaw A ey feoafond
¥ wrar< ot gafaw @ F £ fedws
® wiaT W oy fafe, =@ et s
Wt & wawg & wigwifodr & T
WA I d s & afomrerer
wigdt gfoe ¥ wins eftwrg o faar
AT | ST AOFTY AT & WeATAT GHIR
falrs & Foafifoer v at gy
€ 0 wro gy Ar AgTArer wegA fed wd
o fraasd mrias w41 81 F IR §—

WO 19 9 WU & Arafew
wT & 4T O sqfeaa 7 weff
w7 B qqeaT 3 WY Hfavw
feag sfcfeqfaa ¥ g weff
Y FY H9AT §9BT ¥ sgwa
qAHT AR AT

IO 46: 3T ATUR 7 SqAEAT
2 froofr z9 ofgfaw &
watg It fedr wrw &
SAETT F Ty § el
51 wrafas i g Aggw
Fifragiirfmar g ar
ng’qa’rqfr%ﬁ"! L ECT
FAFATE |

grer 52 : gwara ¥ fiedy afwee
¥ gy ¥ fasz Py
srraea & e feg
THA F aqaeqr § |

ara 92 : ¥¥ ury ¥ ug fafee
farmrr war & fop fiweft srrrfien-
wear weaare iy wr Afwws
WEAT YT WA deqr ®
@ nd g wrfes N 6
arafas oz wrifor xoT &
wr & qd-arfew foard 3wy

AFRIL 7, 1978

TAwTT g dar ot g § frgam
werrfae fru® €7 avq 46, 52 WX
94 wrafaw g syfiera & gy fgw
& mfawr o 7€ & 1 fodaw &7 gTU
19 ¥ wiafraw & swdt § whwg
w 0 w1 g T & Igww & wnfaw Wy
€ & 1 a7 92 weaET wife & dw-lw
& fam ©& 7y Arafas swor spfiemt &
fgar & WY &1 v TTAY *Y Fard gu AT
47 2@ gu 7 &7 wrive Ao gw gl
g7 |17 e Wi qfErT s
qarg &1 sagErT afufr s gfa
&< fear § fo woere e @ aeg &
wrfas e fagas gega w9 W
ferars <adT &, AC-HTHEHT GIEA Wo
guTET AT & guAT fadaw arfee &
W 9A  WATE HCTE WIT ETRY W7
arag w71 warg e ag woat fasae
9w & 7 | A7 g6 Prdaw Y,
g WTEE A4 FRE R o Wi
Tro FWIAT ATAT GIAT FIE ATAETL,
" T 9T A weAt AT srfewr
& W 78 HALY O gwifar wL Al e
F1EY wY quifaw §T & I9 €1 CF G
ey § 6T Ararhirg gy § N W
T 9T Wy w4, I a WTaT e
I F aRTaw g |

ot gfc fewmgwmer:  wv aw ag
fwdiaw ey g ?

Uil g FLE
ﬁrmimwmimwngr
a0 F o7 org | wg fadaw ww gt § 2

X ST $10 P it oy 4
gt | witveare o, o & o & 8
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WETT wTgeT § StaT g ot Aafie w
Yvgrarfr g Kvfr gy, o &
AT ¥ W7 W frwr g o2 feT ame
T f gart gaw & ww A wfer
g 1w & Tro guAT AT AT A
friew ot g f @ wirvrss o arar-
v & fegoor & w21 wfwergd
e & fewrwr w0 &
wr ¥ wzm  oemr %
gafag & sCag sSrdar wear, faqn
¥ arq gndar $ET 5 9T w7 oTE,
I Y AT 71 TS 3 WA 7A@ 3
g w7 orE TAFT ATATE F AT
U ST HYC SUTF €9 F U T

gTWETF A gR SR Fraew
X O W W wERTiTe g geriaE
geeq) & frder &7 go, @ g
wew 37 ¥ % fir & woAT fegas amw
A o7 IqF W 97 OF ;G
i samaw w7 & a5 9 ARgE B
W AT T ET I TR A AT
aT T30 {1 7§ T w3

o gurmT AT (W) Ay
g aget ®F gy g e
£ fegas g aoy fae sgwr e §
T e fadae s1emm frar g sfwg
¥ qradrg areer w4t A w1 afrear
T4 &0, ¥ W I A AFR wA
g fr ook fom & Ofiet & fag g
® & awar & 1 qg qrafas afimt
¥ forg WY go wor A § Wkt
OfiraY & frg WY §9 w1 wmed ¢y
#fiewr # a¥ waw § W AT g R
I ¥ aeg A WY @ g & ard
st e ¥ yr e wAt Y vw Wy,
w4 yEe W o Ae & faw wan
vy @, ¥ ot vy vt ot fr g
wig F goer fedaw o ot & 1 g
Y § fe gt 9w www fawr
€Y warar 1, gk feer A fvar ot

WY g oY fawt 3% @ g ¥ AT
T §, 7% Y frwr § ot evewr welt &
w1 & ¥ dqre wowrar 97 1 gr, gk
T fadent «1 gy ¥ 9rer I AT
sy fiwar § 1 87 awar § fis arew
7ot & F gon few & 7w wi O
&1 1 few sfme & wemar & e w@AT
argat g fF aarear walt ot & fasr
e e Haga aerew i g o
ot fast ¥X " & Aw fiewy § wakt
fizw gifegesw wx, dw aferges
#Y s wgt § W1 I e welt o W
& sm anfeelcs  gifeesw
wrefegfes adfon g & ant § g
mar ¢ | wfuwaT @@ 1 qw §F
=AY TFTT & 3T A G wAT A A
o\ TgrE’ § 1 5o faw £ v v it
arag # fam & A7 & 1 v qETw
ug § v wusT FEAT ¢ fe gw e wE
% oy faw avad  @fe a1 o sl
wiwa ¥ f& g wver gAgu W
YT g aforw #77 go oY, & @9
a§ a5 fae = awr & 7 |/ Fw )
qEH wefes www ¥ fim & fag
wwa ot 4Fr faar v ) 1962 1967
a® gu ¢ faet w7 A17 71 g fey
qr 1 1975 7% T8 faw = aman @)
fo g7 o7 T e mm 1 @
aT g & ATz g faw gomd A
T 3, fow 97 fis s gmo farne
FLRE WA S R amom Y W
FEVEL

AT wgRg ¥ AU AT @t
frdzw & s wa & 1@ g% &1 faw
e v & fag dore g, o faw
ot WAt & w9 T § ar { s
7% & fe worg g fe s e fer
wrg fore fivg o st awT & g
fordy a1 o fir, e s g firer o ot
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[ute gets, wiag))

¥ qrux § & et fewr w A afiefr ¥

qT O ) o e ¥ 7w ekt
Y BYET-RYZT GUTT FTAT WTAAE TR
wy sec afafa grar e av 1 W
firwr ®1 gt ot yac afefr w1 413
i wgwfe €1

srrr ¥ ag faa wa< gfafa &
frq AW waiY g WX Eqree WAt ot
¥ sy frdawr wedt g e @ xa fedas
N QT W BT GWT qIQ@ AL
#iafa® T oF qgT wTT qAEAT &0
% wyx afaare & wafas M g
qFt g O fadt & ag o e g
¥ nfawgzamg aead &
wmdt g e amfes Afmat € o
g gt e, 7wt arfas w7 ¥ Fradt
wiearg gt ¢ 1 wegarn & nifrdy £
W QAT QAT @, I AT X A g
¥ xq waw ¥ 997 FIYEI g, W
It g | S w4 qgrew, I Ay
A are e § 1 7 I A wgwa g
fw qrafas 70 37 w97 B qET
qraa € 78 Giar ¥ | feg avcsima
gfeq Y ¥ T wi (65F qg o
% w1 ®1 Arafaw fasfy g o
s § g8 snmaT grfaeaicdY wgy
& 1 xAraTaY gafqenre safer w77
famgiar T wga wwrg, R Y
o1 ®rf At § WK TE 9w yw
FTTENIFOR 1T OF
firo fasm Wy & WYX ¥ FT { qrafaw
farpfr & faerd alTaad soor oo
tw &1 fvre gar 1 vt gwTe Y
wrafes fagle g uw frzac g foa &
a9 & 37 ¥ Afat wgré « awfes
fasfr 5T % & § 9wz fwqr org,
ew! geer w1 fer e, qg sy
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wrarge § 1 <w fewg & wrqie wr ot
wqTT 8, 7% ¥ wwdt ag ¥ ety

¥ wqreey At ot w1 wqrr FewrAr
wrrelt g fi g ot e & ewreer Y
gx & gt daidarr § wrafaw dew
%Y | &3 e dew | o wair Rafafe
feqzar fog ofr sox v foqar
whafad) fafer &8ss | ot oo 8o
&1 fafwz ¥ 1 garo fig w1 wer ames
Fzw §ou ®r g o 8 )

THY WA o W H wEAT AT
feo ety & us Hew ¥ow
m‘?z{ztll}qqumﬁ! ¥
frdian § 1 I9% grer g feolifrar
a1 Frzftz wImT a1 Wi Ay g
w%7 gur 97 fr g ¥ wgt 9X 99w
e o fg@d 1B aga &
fec  forrsramr o &)

1653 hrs

[SHRT DHIRENDRANATH BAsSU in the
Chaar )

1 fadaw A4 dwr feqr g 99 &
weraEt & weax fafwcar, wee At
ad® wr fefiscer, feerfas oror
fafgear, st & 70w weora &
@ a% "R wemw ¥ fasw qig,
#agz & o9 witw gy w<x
sraeqT gw W A b § |
w0t g fe ol agieg & qw faad
gt & A qry 1w feq W formge
*X ¥, QAT ¥ ¥ anaw e €
#a frax oY ¥ frar @, fadew @,
I (O FT LT 7 gurT e & @
et f fi6T | W g F T Y forgdr
AT WY SOt gy § ady qrenft ¥
o afafr & arad qr o7& wrawd
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# wire ga avr oY o guTY I Efit
WY T gl & 1 W ey wwe ufafa
& gy¢ W fear war oY xawr ofams
woanfedwxs wfrw I
faer Wi W W WK wAeTHE
smfae Ufegi #t g fadel | ww
A% "I gaer e Wy w9,
cawr arfee fag amd o1 qog &4
& ag ardr sfsar axi) argdY @ 99
ATY FT TR 79 FAANT | TAEY gvaT
A gT Wt T g g § W wwr
& f aaw 7Y @1 o ¥ fin wvlY fawt
BT AT AT WE  qT qTH AT
aTEE |

gy w@eq, & wed  wmar
¥ q ow A v wfafa & fag St
et o dw wTT WA g o
fog, zro w@m g, st yor W,
o ATt AAgT wreft, = gfc faoy
wa, et g A, A dre ¥
FgeqT

MR CHAIRMAN: The motion is
for the consideration of the Bill.

DR SUSHILA NAYAR: I am say-
ing that the Ball .

PROF P G MAVALANKAR

(Gandhinagar) She is moving an
amehdment for sending it to the
select committee.

390

mati Pramily Chavan, Shri Satya-
narayana Rao, Shrl Venkataraman, Dr,
Bapu Kaldate, Dr, Ramjl Singh, Prof.
Dalip Chakravarty, Shri Ravindra
Varma, Shri Shant! Bhushan, Shri Raj
Narain and Dr, Sushila Nayar. These
are the 20 names that 1 would suggest.
I would request most humbly, most
forcefully, with folded hands that the
Health Minister may
Bill in the interests of the suffering

i
i
E

storgge I know the Health Minister
w:nnatwilhtodoﬁ,gsﬁmt
fr o w@ wm W W
sy wg @1 T g A
& A9} wwT & WA T AE ¥
g1 & qfr avwn wardY o Afew
T a<w ¥ ag faer are 4@ v 9T
A Wt afrgn)  wreaw AfiEy
¥ fay Ty gy qw Ay fr 0
falas fer ¥ werf ¥ q¥ Wi )
tafe sy farerar ¥ AT
§ gn frdww § fir g fadoee w30
¥ w1 el g & WX
W d I ¥ qox it gered, T
wfas wCH )

oft T Wt (TwrR) - wwrefy
ey, fU TAE W E WIET § 1 v
firet SRRz FewT Y q T & v o
oy e wRA & Fd § oA
sy Wt ?
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t 1 7 frggs wr  wfeoeae
vk wg aafar feodiey ¥ W
faar 1 ag fadow ool ¥
at  @ad ) wow A W Uw
At & aw w1 awer agr [,
AN M W AW ¥ ae wfig,
T ag bt fwws  feeht—efre
% )

U WAAT 4T gefrer o & afy-
WIN F FT | TF WA § AT
1969 7t Arerw gofre 3 w1 wrepafa
o ¥ foq fowew, @few oix 6&@ &
T mt . o/ w
Aran aig g vy Trgefa @ 9
factomr & 1 1969 W wRIGH
qart wfg-wew & wmfaw, faowew o
Y # 2T 27 % fag s ey
LRt CUBE (Lo (AR
I aTT WA F FAA gaAT ¥ 9% v
wEHA &1 7€ § sfaEw W weas
A T gerew of F@TEE TAY & w9 F
g W< IR Iar e Y 4T g
T %1 T g, § ITw 0% fraw
femr g 1 wfag & for o
sriar Fvar g fr oy cfg & e
TS W FARY g wor frdww W
TIE A ¥ o v AT FTET
¥ frdes a ¥ waEl wr gEAR
* WK waTagy s AT, . (vawwm) | .

APRIL 1, 1078

Mental Health Bill  gog
17.00 b,
Mo dto wto ATwRwE (whitre):

et wEve & wgr e s, 0 fen
et WQd g wwr &

w1 ST o ot w0 N T § ow
fefefm-v cger & A AW fardiaw

wifrg a1 ot afer TR qR o
¥ faerer Y 8, o F v gt
g ¥ s A v g § wifaa
o3 %1 )

1 beg leave of the House to with-
draw the Bill to consoldate and
amend the law relating to the treat-
ment and care of mentally ill persons,
to make better provision with respect
to their property and affairs and for
matters connected therewith or inci-
dental thereto

MR. CHAIRMAN The question is:

“That leave be granted to with-
draw the Bill to consolidate and
amend the law relating to the treat-
ment and care of mentally {ll per-
sons, to make better provision with
respect to thelr property and affairs
and for matters connected therewith
or incidental thereto.”

The motion was sdopted

I
DR. SUSHILA NAYAR: 1 withdraw
the Bill

The Bull was by legve, wunthdrewn.

—
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1142 e,

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 51)

SHRI HARI VISHENU KAMATH
(Hoshangabad): I beg to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

As I rise to move the Bill which
stands 1n my name for the considera.
tion of the House, a Bill which secks
to amend article 51 of the Constitu.
tion, which seeks lo incorporate a new
provision m that article, my heart Is
filled with prayerful humility, m)
mind s uplifted by a joyous pride—
bumlity because I think Providence
and God that it has fallen to my lot
to move in this supreme people’s forum
of the largest democracy in the world
for ity conslderation an issue of mo
mentous consequence for the future of
mankind, an issue which, as far as |
am aware, has not been debated in
this House so far, nor perhaps even
1n the predecessor Assembly, the Cen-
tral Legislative  Assembly, an issue
which has gathered momentum during
the last Afty years or more of this

,century and particularly after the
tragic conclusion, of the Second World
War.

However. 1 have got a pride in wmy
heart because, India being the largest
democracy on earth, the Parliament ot
India should, in the fitness of things,
move in fms direction, a direction
chalked out by the ineluctable destiny
of mankind —in the poet's words:
“that one divine event to which the
whole creatlon moves”, and in the
words of another poet: Mankind seek-

, Ing, groping, to found, establish, “the
Parliament of Man, the Federation of
the World”., Our sages and seers, our
poets and our philosophers from time
immemorial have uttered words of
wisdom in poetry and song, immortal
words of peronnial philosophy—wards
which we find In this very House of
Parligment, of the largest democracy

on earth, the quintessence of that
wisdom of our sages and saints, Enter-
ing Parliament House by Gate No. 1
and walking straight on towards the
great Central Hall where the Con-
stifuent Assembly of India met 30
years or more Ago, Your eyes are
arrested by letters of golden hue, the
colour of burnished gold, of tapta
kanchan, letters which proclaim
words of divine wisdom, eternal veri-
ties which have always inspired man-
kind.

v fra: TOafa
AT ACE AT
3zrT wfemt g
LT L

Mankind is one family. That was
proclaimed by India centuries ago,
nullennlauomdlqmghdhouythlt
is quintessence of wisdom which alone
can save mankind in the coming years,
in future—Sasudhaiva Kutumbakam—
it will be a beacon to that grand
future, to the ultimate establishment
of a World Government, a World
Order based on World Law. That is
what is meant by World Govern.
ment,—a World Order based on World
Law. And I am happy that this jdea,
this noble idea, this  inspiring idea,
Inspiring objective has been accepted,
endorsed, espoused and proclaimed
once again in our modern times. The
United Natlons and its predecessor,
the League of Nations esfter the First
World War, took a faltering step, small
step in that direction. And now man.
kind is lwai.t:ln‘ the big step. And that
step, I see, Is not far off. It is not a
distant dream after all It will be
achieved in our times, I have no
doubt, I have no apprehensions on
that score because without that there
will not be a world without want, a
world without fear which our Prime
Minister has proclaimed 80 aften
during the last 12 months—a world
without fear, a world without want.
There cannot be a werld without want,
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without a world without war. There
cannot be a world without fear, with-
out a world without war. There cannot
be a world without war without a
World Government. That, Sir, is the
ineluctable and logical conclusion that
one can arrive at and one does arrive
at if you think on this problem. Mahat-
ma Gandhi in his very simple style,
on the subject some years ago, 40
years ago, wrote:

Nationalism  is not the highest
concept. The highest concept is
“Jorld Community. I - would not
like to live in this world if it is not
to be one world .. .”

“Our objective is one world, we
have to work for it and the brother-
hood of humanity.”

What did Jawaharlal Nehru say on the
same subject?, He said;

“I have no doubt in my mind that
world federation must and will
come, for there is no other remedy
for the world’s sickness.”

And this is what the great mystic Maha
Yogi of modern time, of modern India,
Sri Aurobindo, put in his own inimi-
table and forceful style—with its most
compelling logic—and  this is from
the book, “The Ideal of Human Unity”
(A Post Script Chapter, written in
1950):

“Even a World State in which both
Capitalism and Communism) could
keep their own institutions and sit
in a common assembly might come
into being and a single world-union
on thisfoundation would not be im-
possible. This development is indeed
the final outcome which the founda-
tion of the U.N.O. presupposes; for
the present organisation cannot be
itself final, it is only an imperfect
beginning and useful and necessary
as a primary nucleus of fhat larger
institution in which all the peoples
of the earth can meet each other in
a single international unity, the crea-
tion of a World State is in a move-
ment of this kind the one logical and
inevitable ultimate outcome.”
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I am happy to say that I was present
on the historic occasion in October
last, 4th October, 1977, in the United
Nations. As a delegate I was deputed
there by the Government and I was
happy to be there on that historic
occasion when the Minister of External
Affairs, the leader of our delegation,
Shri Atal Bihari Vajpayee, made for =
the first time in the ‘history of the
United Nations a speech which was re-
markable for its content as well as
for its form, not to say anything of the
language, and the rhetorica] style in
which he spoke. Hindi was heard in -
the Hall of the United Nations for the
first time in its history. That was a
big break-through though, of course, I
am gorry to say that the impact could
not be assessed because very few
cared to listen to the speech ih Hindi
and most of the delegates, 90 per cent
or more perhaps, listened to the
tranglation either in  English or in
French or in Spanish or in Russian
or in Chinese or in Arabic. We the
Indian delegateg listend to the speech
in Hindi and, perhaps, a few delegates
of Nepal .... /M

MR. CHAIRMAN: Did you speak in
Hindi?

SHRI HARI VISHNU KAMATH: I
spoke later. I did not speak in Hindi.
That was the first speech and so far
r—the last speech made in Hindi in the
United Nations. I would come to that
later on when I speak on the demands
of the Ministry of External Affairs,
the difficulty of making Hindi as a
language of the United Nations and
the hurdles that are there. When 1
speak on the demands of the Ministry
of External Affairs later on during
this session, I will deal with that. I
do not want to waste the time of the
House now to say ‘who spoke in Hindi
and who did not. I only wanted to
make a point that the Minister spoke
in Hindi. That was a break-through.
But what he said also in the course of
his speech was even more important.
He referred to, as a  matter of fact,

the very words a'gﬁ"f & FTEY
and went on to say that not
merely he wants a mnew ina
ternational  economic order, but
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be sald, he wants a new International
political order and on the basis of that
quintessence of wisdom, those words

of wisdom XYY FIFEFY we have 10
bwld a new world order, 1 forget the
exact words he said [ wanted to get
a copy of tha full text of his speech
yesterday, but I have not been able to
get the copy so far, I tried my best, I
hope to get It next time before the
fortnught lapses that 1 may quote
from that speech of our External Affairs
Minister, not Foreign Minister He 18
not foreign to us, he 1s External Affairs
Minister, and wrongly called Foreign
Minister And he ended, he concluded
his peroration with those two words
which have never been perhaps heard
in the annals of the United Nat:ons,
in the Halls of the United Nations

o T wT A

and in Enghsh ‘Hail One World”
That Is how 1t is ended so that I do
not have to persuade the Mimisters or
my colleagues, intelligent colleagues,
hon colleagues in this House, with re
gard to the necessity for this world
government and for promoting and
strengthening the movement towards
a World Order 1 do not have to
undertake much labour on that score,
that 1s what I feel. And I am gure,
many of my colleauges would endorse
the idea underlying the Bill which 18
brought forward, introduced, moved
today in the House for conslderation
of this Lok Sabha Moreover, 1t 18 not
that we are alone BSome friends may
think that we are alone and this may
be a sort of mad cap idea—either a
wise crack or a mad cap 1dea~-Some
Members may feel, but it is not so

As a matter of fact, during the last
25 years, adter the Second World War,
the movement towards world govern-
ment, towards world federalism has
bean growing apace and making much
strides towards 1ts ultimate solution,
its ultimate achievement, atlainment
A world federalists union—I am not
sure what was the exact desgnation—
was founded soon after the First World
War and there was an India Chapter
also,

(Amdt) Bil 398

PROF. DILIP CHAKRAVARTY
(Calcutta Bouth) The world assocla-
tion of world federalists

SHRI HARI VISHNU KAMATH:
Thank you The Professor 18 more au
courant with the subject than I am, I
am thankful to hum The world
association was founded of which there
was an India Chapter also, that means
an Indian branch, of which the
late Shri Ayyangar, who was at the
time, the Deputy Speaker, I think, of
the Lok Sabha, 1950 or 1951, he was
the President or the Chairman of India
Chapter, and I was member of that
body also at that time

1t, unfortunately, did not make
much headway in India during those
years And 1 introduced a Bill in the
Third Lok Sabha on these very lines
1n 1964 sr 1965 seelung to amend Arti-
cle 51 But bemng a Privale Members'
Bill, 1t did not get a chance at all for
a motion for the consideration of the
Bill and so 1t fell through And then
I was out of the House for ten years
I came back last year
as soon a3 I eame back, I remn
troduced the Bill because I feel
thet there is a deflmite movement 1n
the whole world, wide world, not all
countries perhaps, but a few impor-
tant countries There are groups of
World federatists, there are groups
who stand for World Government,
there are groups who stand for a World
Order and a World Law and which
want to get together, as I have men-
tioned 1n the Statement of Objects and
Reasons.

In the ‘Statement of Objects and
Reasons’, I have said very briefly, m
two or three sentences

“The ime is opportune, may ripe,
for all good men and good govern-
ments of the world to get together
and make earnest efforts for con-
vening a World Constituent Assem-
ply as a preparatory step towards
the establishment of a Parlament
of Man and Federation of the

World, War cannot be abolished,

nor can & Warm Living peace des-

cend on earth, unless such a world
order based on World Law is firm-
ly founded't
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1 am happy to note and to convey
to you and to the House that, not
being aware of it, not at all being
aware of that movement outside, last
year about the time I introduced this
Bill in the House, in July last—it
was perhaps, a telepathic commum-
eation which went on, 1 do not
know at the same time, 1n the
same month, end of June or
early July, there was a world
Constituent Assembly convensd not
by Govegnments but by peoples of the
world, voluntary orgamizations, which
met at Innsbruck, Austna. That
World Constituent Assembly, ;n July
1977, when I introduced the Bill here
in Parliament for that purpose—l
came to know about it only lter on
when I got a communication from
them; I got it when I was in the
United Nations—met together and
they have formulated as a matter of
fact—anticipating my Bill, the object
of my Bill—a Constitution for the
Federation of Earth, that is, the
World Federation Government Con-
stitution, a very enlightening, inter-
esting and knowledgeable document,
te show that they knmow what they
are doing, that it is not a sort of
building castles in the air at all:

Article 1 ‘Broad Functions of
World Government’,

Article 2 ‘Basic Structure of
World Federation and World Gov=
ernment’, and so on it goes.

The first Chapter is ‘The World Par-
liament’; then comes ‘The World Ex~
eculive'; then comes ‘The World Ad-
ministration’; then comes ‘Integrative
Complex'; then comes ‘The World
Judiciary’; then comeg ‘The Enforce-
ment System'; then comes ‘The World
Ombudsmus’. They call jt ‘Ombuds-
mus’, perhaps the plural of the
Scandinavian word ‘Ombudsman’ is
nat ‘Omhbudsmen’ but ‘Ombudsmus’,
that is why they have used the word
‘Ombudsmus’—'The World Omhuds-
mus'. Then comes ‘Bill of Rights for
the Citizens of Earth’; then ‘Directive
Principles for the World Government’
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then ‘Bafeguards and Reservations';
then 'World Federal Zones and the
World Capitals’; then ‘World Territo-
ries and [Exterior Relations’; then
comes ‘Ratification and Implementa-
tion; then ‘Amenment. It ig a very
comprehensive Constitution that they
have framed-the World Constitute As-
sembly which met informally and
unofficielly at Innsbruck, in Austria,
in June-July 1977.

Now, what do I propose, what do I
seek, through my Bill? Before I
come to that, I would like, briefly, to
refer to what Einstein, the mathe-
matician-mystic of this Century, said.
His name is well known; I need pot
say how he had to flee Hitler's
Germany in the Thirties and seek
refuge in the United States where in
Princeton University he worked on
till he passed on a few years ago

He was gsked some time in the
1850s, I believe, when the atomic race
was in progress and the super powers
were building up stock-piles of
atomic bombs and people thought
that the Third World War might
erupt any day and might devastate
humanity—he was one of those who
was asked by someone- “What do you
think, Mr. Einstein, what weapons
will humanity use in the Third World
War?”, The mathematician, the my-
stic, scratched his grey old head for
a few seconds and then he said “Well,
1 don't know about the Third World
War, but in the Fourth World War
they will fight with sticks and stones”
meaning thereby., .

AN HON. MEMBER: Total destruc-
tion,

SHRI HARI VISHNU KAMATH:
Yes, total destruction in the Third
World War so that there will be no-
thing left to use but sticks and stones,
There will be no weapons left at all.

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8. KUNDU): But
Adam and Eve will be left?
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So, that is the stark reality that faces
us today If we wish to avold a
Third World War—the Third World
War cannot be avoided as long as
this hangover of the 18th Century
political doetrine of national sover-
eignty still stalks the earth—national
sovereignty to make war. To make
war ia one of the cardinal features of
national sovereignty. In modern
times, man has gone to the moon
and looked at the earth from the
moon and got a vision of the earth
as to what it 15, cut the earth to ijts
size by seeing what a small plannet,
after all, it is 1n the universe. But
even in this age when man has reach-
ed the moon, even now, there is the
race for armaments and people stil]
cling to the notion and doctrine of
national sovereignly National front-
tiets have no meaning now. Distance
hag been annihilated more or less
The old science fiction by Jules
Veine.—when he wrote that book
‘Round the World in 80 Days’ (not so
long ago, when 1 was at school. I
tead that book, wbout 50 years ago)
we thought it must be a great achieve-
ment to go round the world in 80
days. But now people will think,
why waste 80 days In Eoing round
the world, we can go round the world
in 80 hours or even less by that
supersonic called ‘Discord’ or ‘Con-
cord’ or whatever else it is When
distance is thus annihilated, you can
reach the other end of the world in
a few hours, you can hear music
from the other end of the world in
a few seconds. These are the astoun-
ding technological developments gnd
scientific discoveries, and yet, the old
crude notion of national sovereignty
persists and afflicts humanity—the
soverelgn right of a nation to make
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war, to declare war. I am sure that
the super-powers like the WUBSR,
(Russia) and America will fight a
last ditch battle to retain this right
of a sovereign nation to declare war.
Therefore, it js very necessary that
all other putions should join together
even if these two super-powers do
not agree; there are groups of people
in America, the United States, who
are pressure groups, well meaning
Sroups of people who want to further
this jdea. About Russia, I gdo not
know whether such groups are func-
tioning, but even in the USSR there
are such men like Andrei Sakharov
and other dissidents. But whether,
it they have such plans, they will be
permitted to expound them and whe-
ther the public have a right to know
about them, I do not know. But in
America there are some groups
and it is but right that we should
collaborate with such people and
groups. To my mind, the two great
problems of the world are wars and
the population problem, the food pro-
blem [ may be regarded as s my-
stagague, but I for one feel that under
a wise and beneficent Providencs,
who is omniscient, omnipotent end
ommnipresent, this world taken as a
whole, as one entity, not separate
nations, separate countries, the world
taken as a whole js not overpopulated
and cannot be gver-populated. It was
Dr. Rurt Waldheim, the present
Secretary-General of the Uniteq Na-
tions, who speaking at the world
Demographic Conference jn Bucharest
in 1974, said that the world's terra-

Queoug resources, resources of land
and sea, land and water both—food

resources—can support & population

of 76 billion people. He said that the

world resources, if man can but

labour, can but stirive to husband

those resources, utilise those resources

to the full by his talent and by his

labour, can support 78 billion people

of the world. Today, some countries

are over-populated. You may even

say that India is over-populated, but

India's basic malaise is under-produc-

tion of food, mot over-production of

bebies. That is how I may formulate
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that: that also has to be controlled,
but the basic malaise of Indla is
under-production of foodgrains,

The productivity of our land in
sgriculture—] do not compare it with
United States or other European
effluent nations—even compared %o
Japan in the East and Israel in the
West is perhaps one-third and not
more than half. Thig is the basic
malaise and the other problem is of
population; food and population are
inter=

As I saud, if the world is taken as
one entity, it is not over-populated.
Look wut Africa; the whole of Africa
i.sperhapltmtimeathesmeoflndm:
I am not sure, i1t may be more than
ten times or it may be fifteen times,
The entire pPopulation of Africa—Sub-
Sahara and Supra-Sahara—s less
than 300 mullion. So is the case of
South America, ulso of Austialia. The
population of Canada Is 20 mullon,
and 1ts area is bigger than India.
Even in the case of the United States,
it 18 220 million and the land erea is
bigger than that of India; One and a
mumeoroneandme-third So
also is the case in respect of Brazil.
Compared to all these countries, India
and China may appear to be over-
populated, but if there iz a World
Government, it will be a world with-
out passports, a world without fron-
tiers, a world without war, world
without want, and without any po-
pulation problem—maybe you think
mtlamcommniuplviﬁonwhleh
i:lnutopinlndwhlcnhummﬂty,
but I did conjure up = similar vision
in the Constituent Assembly to which
1 will not refer today, but if chance
occurs next time during the debate,
I will refer to that. A World Gov-
ernment can re-distribute population
also, It can undertake re-distribution
of population and see that countries
which are over-populated do not
suffer from that malaise. The food
resources could be distributed evenly
among the nations of the world. If
food can be re-distributed, why not
population?
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Then there are problems of eco-
logy—ecological problems, environe-
mental problems, which to-day domi-
nate the scientific stage in all eoun-
tries of the world, and which have
to be solved only on a world basis.
Because, take for instance, air, vayue

MY FAAT LA | as Geeta sayn.

It is the biggest force It ig the same
vayu from Alaska to Shanghai. That
vayu can spread powson. It can bring
you precious life, and it may also
kill you. If ecology makes' the world
one, if jet trave] has made the world
one, if people crossing from one con-
tinent to another in a few hours has
made the world one, what stands in
the way of mmking the world truly
one, of having a World Order based
on World Law and that is through a
World Government? That ig the ob-
1ective of the BilL

Now friends may ask—how can the
objective of the Bul be achieved and
how can Government support this
Bill? I am anticipating the difficulty
of the Government. May | meke a
humble submussion that 1 have deli-
berately, advisedly foreseen, antici-
pated the Government's difficulty. I
have sought to....

Something is going on on the dals.

MR, CHATRMAN: I am hearing
you. I am just looking at the end of
your speech. I am frying to see
where is the end of the speech.

SHRI HAR] VISHNU KAMATH:
You will see the end very soon. It
ig the end of the tunnel. Light is
coming very soon. This is the fag
end of my observations,

1 am sorry that you have got im~
patient. This debate will he carried
on to the next day. It is not going
to end to-day and let ug have
patience.

MR. CHAIRMAN: Others will also
like to speak.
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SHRI HARY VISHNU KAMATH: I
have now sought to amend Article 51,
Article 51 is a part of the Chapter
captioned ‘Directive Principles’ ot
State Policy'.

Yesterday gomebody asked-—are you
going to amend the new Chapter of
fundumental duties—51 A? 51A—one
of the vicious provisions of emer-
gency: I do not know what you may
call it—ap unhealthy provision of the
emergency period—I have nothing to
do with that.

My Bil] deals with Article 51 of
the ‘asli’ Constitution and not ‘nakl’
Constitution  Article 51 reads as
under. Wil] you kindly give your
personal attention to that for a few
seconds,

“51. The State shall endeavour to—
(a) promote international peace
and security;
(b) maintain just and honourable
, rtelations between nations;

(c) foster respect for interna-
tional law and treaty obliga-
tions in the dealings of or-
ganised peoples with one
another; and

(d) encourage settlement of in-
ternationa] disputes hy arbi-
tration.

All this, Sir, is leading us, Govern-
ment and the Parliament towards...

What is all this for? Have you got
some goal objectivé or not? Or are
you grooping in the dark? What are
you doing all this for? Is there not
some objective worth while? Worth
our while—our efforts in India, is all
that not worth something—bigger to
incorporate a new sub-clause (e)?

my amendment iz accepted, It
read as follows:

“The State shall endeavour to
collaborate with other nations for
the early formatlon of ¢ world
Constituent Assembly to draft the
Conatitution for a world federal
Governmaent.”
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Mark my words, One of my friends
sald to me thwg if I say ‘the State
shall do so’, then he cannot accept
that proposition at all. Some one
from the Treasury Benches—I won't
mentipn who—said g0. The words
are. “The State shall endeavour to’
ag in her articles, Have we imple-
mented the other urticles? Has the
Government implementéd the article
on Education? Look at that article.
What a mockery it has become
About education—Article 45 rays:

“The States shall endeavour to
provide, within a period of ten
yearg from the commencement of
this Constitution, for free and com-
pulsory education for all children
until they complete the age of
fourteen years”

Nothing has been done, It remains
just a directive. It may not be im=-

plemented till 2,000 A.D. Again,
look at Article 41, It says:
“The State shall, within the

limits of ity economic capacity and
development, make effective provi-
ston for securing the right to

All these wurticles in this chapter of
the Constitution start with the ex-
presgion ‘shall endeavour'. What are
the dutieg cast op the Government?
What obligations are cast on the Gov-

lopg time, it is a continuous process
It is not that they will achieve o
one or two years or flve years or ten
years. The State’s endeavourg for
education have continued for the last
thirty years. But, nothing much has
come out of it so far. Article is

-
3
5
§.
g
B
e
ig

is concerned, we cap say to the wor
~I will expect the Minister to say
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and proud and, with all humlity in
my heart, utter a prayer to the Al-
mughty 1t the Minster also says that
we, the Government of India and the
people of India will or are prepsred
to collaborate, strive with other like-
munded nations for the attamnment of
thie objective

If that call from the largest demo-
cracy on the earth goes from here,
who knows what will be the impact
of thig call” who knows how the other
nationg will react” Because, 1n some
of the countries which I have wisited
during the last few months, I have
had talks with some people, they smid
that if India the largest democracy
ghould take the imtiative in the
mutter and shows the light to a world
1n darkness, show the hight to a world
enveloped in darkness, a world which
18 saying the same prayed as Gandhi
used to

“Leag kindly light
encirching gloom

Lead thou me on
The might is dark
And I am far from hopa

I do not ask to see the distant
scene

One step enough for me”
That “one step enough for me” must

now come from the Government It
they take that step I shall be happy

amudst the

They may accept the concept of a
‘World Government in principle, ac-
cept the i1dea and also declare that
they are prepared to collaborale with
other likeminded nations for the
attainment of this ultimate objective
of mankind I am sure that the
Minuster, the Government, will have
no difficullty in formuleting thelr
stand on this basiz If that bawus is
assured I am sure that the light
whuch is shed from here, from Parlia-
ment, from Lok Sabha will travel its
wibrations, will travel all over the
world aud will illuminate the hearts
and minds and uplft the minds of
mankind
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1 therefore move the Bil} to amend
the Constitution of India for the
earnest and the urgent consideration
of this House so that this Parliament
of India may lay the first foundation
stone of a World Government, of a
‘World Order based on a World Law.

MR CHAIRMAN Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration'

oft shre wrw o ( Feeeit-m)
awrefa o, Ot frdoy sff s X
T & gy 937 fewr R, fegrwr
s & Im e wwdr wT@r g R
waay o o smfsr o ew Aw
¥ Tgan & W7 €W AW Y gepfa W
T ¥ famm s}, W oW
fartry T wT @wAT ) AT XM A
gerfr M & fta fagemd g—ar
ar gg s gart w7 ZTEE T
wifed, 7ot ag e qaer & fad e
) WA gt fea, waAr §r Ay,
FAF fewrd w1 AT AW
wiEa WY FATY SRR AT wiier
o daw W AR X AG G, w
qfcare ¥ T B T WO wEe
¥ MA@ O, W AR R
T GIwa, AT epf @I qaTc
¥ My A ¥ oo Y aARw
figar & ofy wrf ot wrdamiy &), X
T WX AT FTETT T TN &7 Fd
o wigr W gf & dw
Er-gEL ¥ are ¥ g d g frdmw
& whagr ez dw g ot agw o
2w § i feedfcdr aga v €
wore gt & wfer Twet § o feed
fefry w7 W w0 LI, O
fecdfcite, @ fredfedtw Wit
o g FA W WA §, I @
& WIfEd | ww aw ywew o,
o ow g at-rtire-ar ar e
wiefque st @ od e
war€ it &, xw o1 ok v onff e



499  Constitution  CHAITRA 17, 1000 (SAKA)

o g el §at srlieT § WK
gt et dcwrar ) g o ox-
*fewer v 3wl W wrewT
wamrc | ¥ i ww O wifgd
Ty grerw waT §——arr wifw Wy
§ © tm mf amgan &, Afew @
ferdrra ored §, 7w & Dfedwa
Wwd & frarc agfer §, & wod ¥
qart T dwAr wigd, ¥ 9p AR
fodt a0 & g gEQr w1 faear €%
o gvy &1 gaR qm oWy Fe,
waafe WERw, W9 oaAE &)
Tt ¥ 1 efgrw € AT w7 g
& fis g foeslt & STTHY W
fiear | gw wrEAT £ @ ¥ favara oY
i 7@, g Do owmgwT ¥
fomm T 5@ gt QAT A
Tt fear o gw ot Y 7 afe
gg WTAAT W FEO X oAy &) @
fad s ww g wEd-wr¥T ar A
SEIYCT whAEt & am sQ
gt g 9w & fal ogy oF wr
darcwon e W) Ay e gATedy
Yo & W 9T dqTEET
ool ¥1ET HIEE T | THIA FH—
wT AR A g gEmmI
w3 ffod fs are gz aw a1 mpfeewe
T IOW A w | gATS TEE
waY I 7 wgr-gw Wik & frr Iqdnr
i, werk & fod = w0 | W
SETT 7Y M 7 99 qAT O qare W
fev-w ¥ qra A oeg aq & a7 7w
¥ 98 9 gzw 4 § a1 faa-forr far-
ored ® T §, W T IT &0 B @
¥ifed | 9% ¥ AW gy gAMWW
WI 3T A iRy o amr FTC-HIT
¥ o @ &, Frev-are wedt ot ardr 8
Cfowaer wihera o war gy ogr § 7 v
arex vt Tek o xu i wre gR wed Y
Wt qrT  qirady e § A o
X9 qARRT T W @-faek W
wares  giaqre v feg-fag & o

¥

(Amdt.) Bl 410
g wx ¥ qgiy 9 wesr wwre fear
a7y waw eEw P ¥ fag
forer gfiare wrawar §, o% winfomy
forer ot gfware § § o7 QI wA )
wTT g Y g, Y 7 ¥ gefe
wrefear 7@ sgar WiT S e ¥
afr w1 gAAr & A, g Aw
&1 O fagra T &1 8 | AT TS
A o g %007 Fors wed ¥ i forw
g ¥ gw W & wred § e ewa ¥
xafw fsar org, &% €Y FEQ & W
wfr som wifew | ag naar @R
o wepfr A g, o dn F e,
X OF v & w B Arfeer ag wrer
awt gat w7 afr e Wi aw aw
ag T A e d, wwas wt
i T8 & ' ¥ | SEX W7
ad e WY A S o1 g § e
ot 7% ek QR ¥ A §, ag g
wferer § wife wror w9 dw @ g fw
wiee A o @ &, frw wwfae &
AN qraey o g, aTaE 7% avdw
g2 wnie e oA g F g &
fegmiammiiz rsiafmag ow
W T s g ¥ wgd & fe
FA AW qzw a9 T A Afew Ay AT
WA ) seaw A g
wifea vt varfas &Y & qwdl § )
YT ged FTOH ST § G ST
TEANT FATAT § AT T5F QAT TATAT
&, o ga¥ fau w5 &ardr AT qE,
%o dend e Ta ©AT ahft O A
girie ¥ g4 TF gEX W @RWar
giwy fir g0 @@ w1 0% sfarc § Wik
WIM Tk A dwr f, @
q W QE AL 9w % ag @
£, 3 a% €8 T g4 amr &1
wT eeT X T & Fag darcd fe g
Ty dare w2 fis woerk wrart wtdr o
TR Q9w X vd A R | ww A
firergar w2 g 70 *X fs qank
w@, afew v & fag max * &aT
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[ o ®ax s =7 )
aft & 1 g 3 arfieaerr oy wree e, e
B AL Bty ¥ wr WX wher
arfrerm dare wfr gwr | B T Che-
=0 P o aw A g, B N
et g, g o gharc 8, R ar
w= PF =gy o 1T g ¥ gaTT
ow fadfere drn wifig dar e et

¥ 9Ty gran §, 7 aw 9 T g |
& Yur wawar g fF €7 ¥ dmfay
¥ qay @ gATEEY Ruw F OF wRD
¥R, aY g £ e ¥ar gHd- § ol
AR FTCHAR R AwAT )

& ag ¥t wrgen fis o of ey
9T %S AW ¥ gray ¥ §, o e wd
T sy §, ag ot wmrer 1Y wfgg
wrfars a7 a7 ara §, A frzr @ oA
£3 3 ¥ e ¥ @ ) @0 wrfkm
girar & wr€ 2w dar x g wifyg
A qanl F wRT AR T OF W
W &Y | & a% gF |9 Aqrir My
Y &, a7 7% AR a6 w0y, sk A
THFASAY &1 T TaT Www o g
wrsfear & o, 4% & ag wwar
g 5 g o% wvar wrxfear §, fog o
HUTAHT TE * o v A ww i
av ¥w orit 3w w7 gfEm € ool
Ffagsmrrast vl T v so
wifig |+ Hgw faarc ¥ agma g afen
TX AT & v g oy e v o
Bz & god @ ¥ arg k&,
w§ o qr waer § o W ow
¥TEE qE0 ¥R & 90 qedr &, O
wd a@r gt gdara) & arqg R §)
oot 7gr 9% A e A gfom i
weiva ot 1w warfma ar-
frma & we off § 1 T ow RN QA
AT B T A wkar | arw g
gox &1 W o ¥ ga OF Shw ot
g, ax e vaft avey ostir sy
it wrer & agar sy

warefy afrew, g § e,
fowiifcdt aix gwge & wiw wed

ABRIL 7, 1o7b

(Aridt) BB i
dg o W frg it o
wr wifews 51 et A w yfedw
gfrar & wrad oo §) tw g &
wren oy gieaior dor § oy evfeew
51 % e {1 ve ag wiv oft fear
g & Iaw T gt WYy wrer 8
T farwre 3 1§ oo T 1% arew ¥
dar 1% g vy fr oud fog o
€8 wTW wo odwy | gek afte g
wfry %7 AN

wwrafe wgaw, § g o wngar
g fr vt qrewmes gY vt ot e
TATEST AW | EEH WATAT WX
o o gat ¥ v ¥ gerdv fear o
&—Wﬁnﬂﬂo Qo *m,w
¥o e oto & grar, 7y wT w7 g
wifee ) s e g e ae ) g,
ax a% o fawr ¥ o ot I A
max g & Sy g fe oag o
wFY AT HAT §, Ik Ay wfy warTe
q¥ g T &1 §TU 6T A §Y
orrer | gafae x@ e o s
&1 &fie wadr o Ted o w58 Wi A
HTAT THAY | TEY AT AT WA A
s qEm o § L AR Y
T W i ¥ S wror ag qand
w1 I ol T I o =T
Fwrw s wdet w1 frarg
& o s garfar wmefear warar §, vy

waw faara & & o @y

worefr wrew & aff e
wiger § fe 4y qwit dw 8T vl
o Taqec s Wity
tw f gy W el & fivee
wor W 8, @ g o
dwd Wt prd dewie
fidw aft wcawh § 1 Wfew
T I wow g § o g fag
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¥ A0 suw worveEfen vt gidy, 1801 ke

EAfENT AT TR\ XEE
e fr o o & el § & o awlt
&hiry

o waY & wr & oy wrq off &
forer w7 frgrrerar: wadw weam

st witer : €w e & firg
qr wE 7 g Praffra iy

wrgfc oy wma @ w0 W
FoA IS AT | or e Kw faw &
fag 2o0ardrer w1 faar s wifge

wwrafer g ;& vy @
91 & gaeTOF qTrawT ) N A
¥eq § faew Y srafafa w1 faw goar,
99 o7 78 W g

—

18.00 hrs.
GRAINS BOARD BILL*®

SHRI YADVENDRA DUTTA
(Jaunpur): I beg to move for leave
to introduce a Bl to provide for
establishment of an autonomous
Board for fixation of minimum prices
every year of all the agricultural
commodities in the nature gof food-
graine and for matters connectel
therewith.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce g Bill to provide for establish-
ment of an autonomous Board for
fixation of minimum prices every
year of all the agricultural com-
moditiey in the nature of foodgrains
and for matiers sconnected there-
with.”

. The motion was adopted.

SHRI YADVENDRA DUTT: I in-
troduce the Bill.

BACKWARD AREAS DEVELOP-
MENT BOARD BILL*

SHRI YADVENDRA DUTT (Jaun-
pur): I beg to move for leave to
introduce a Bill to provide for the
establishment of an autonomous Board
for all-sideq development of all
economically backward aress of the
country.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the esta-
blishment of an autonomous Board
for all-sided development of gll
economically backwarg areas of the
country.”

The motion was adopted.

SHRI YADVENDRA DUTT: I in-
troduce the Bill

181 hrs.

ANTI-ESPIONAGE BILL*

SHRI YADVENDRA DUTT (Jaun-
pur): I beg to move for leave to
introduce a Bill to provide for capi-
tal punishment to spies for espionage
in India and their summary trial

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce g Bill to provide for capital
punishment to spies for espionage
in India and their summary trial”

The maotion was adopted,

SHR1 YADVENDRA DUIT: I in-
troduce the Bill

—_—

*Pavlghed in Clavetty of MM Extrao-dinary, Part II, section 2,

dated 7-4-78.
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18.02 hrs.

MOTION RE. ATROCITIES ON
HARIJANS—Contd.

MR CHAIRMAN We will now
take up further consideration of the
following motion moved by Shri Ram
Vilas Paswan on the 4th April, 1978,
namely*—

“That this House expresses 1ts
concern at the atrocities being
committed on Haryans in  Bihar,
UP, Andhra Pradesh, Maharashtra,
Karnataka and other parts of the
country *

along with the amendments moved
thereon

SHRI B SHANKARANAND (Chik-
kodi) Mr Chairman, I would hike
to make a submussion before the dis-
cussion 1s started Now, out of six
hours time allotted to this subject,

Motion re. Atrocities 418
on Harijans

ot wree gwe  Trw (wrre) :
qwTIfer sgveT, AT srweqt vy awr g
fregse wrezw ¥ o qwew ww faen
TTRYEAT TR &, TF R o er et
T forer avar & 1 9 K an A wweaget
T 2§ T e § e o

alrqar &t sy

st forcaw wogfen (w0
) | awrafr wgrEa, gfroEy o g
A wemrar) F wrew ¥ fyedy &
et & g @@ o R 3w
g ¥ st TwaT o FTT wmed
wega fey o & g wew Ay
¥ ¥t fe-fiem g1 aTelt ager o waaTet
o fos frar &, foe o1 @ W &
A @ W X X GET W ANT A
AT wTEaT §

the time left for Jamata Party 1s only 1804 hrs

28 munutes and for my party i1e,
Congress—1I, 1t 15 24 munutes gnd for
the Congress Party it is 19 minutes
So, the time may be allowed accord-
ingly to the respective speakers I
have submitted only three names
from my party and I request that
eight minutes may be given to each
Member of my party

MR CHAIRMAN Let us see

SHRI C M STEPHEN (Idukki)*
There 15 no question of “let us see”

st gwow (wfegr)  wwfa
WEITT, AT AT KT A § 9
AT FEE X O A 9 g
srege o &1 97 % ¥ oft e W
WX T F T X A% I T F
¥ 1 AT =T awen ¥ § ) A9 S
¢ fe forr weedt & s sregey for
g wr @ g® ¥ I srafoear
W |

[Dr SusHiLA NAYAR in the Chair]

afaer 7 g7 a1 wreaw faan wy
8, 3% & weaew & Afaarr A sqreaT
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WY LT AT 39 ©7 o 8 ag ¥ A
mif fear maT) woeTq Whefcat &
gt feafr ot aw fawge oo
@ @t w1 WY & «qifs o T
wiit fiset &7 o7 o & few Iwd
§arrarr ¥ 37 *1 TAw A fn
9 ¥ ag7 § IaIEOr g wrwy )
w4 X 9g % a1 qg SaEr § fe
T ¥ 9T WAN ¥ wT e
vard & WTATC 9T {AGATAT €7 T
1939 ¥ feorfoa famm ar @ ¥F=w
art arw & sixe foraer P w=
% farar wrar v, wa sl 3% QU ST
frar war Afew wa< Wi s
o7 wx-mfa & =i # feafo ag &
fie 31 ad QX &t A, are gror FT
AT gT TET, IE &7 WAT AT AqTE WY
oMY aF TE gur . af TF Ay g
77 %ae ATy Arwfdt # 8, Afew
¥ & @ wg ad Foerr faaAr
Wrdfeer & 9T & ark § & a
AT 7a # qv far ar fi g fafredy
¥ A% forady deezlpny qray § o4 &
seaw # wygfer o & s e
Rari & e g % feafy & dfer
qF 7% 7A g1 avr 3w & Fe g -
fwm & wara a7 wrar § fe oir 3w
wEAT e &1 a7 r ) Frw g
¥ g AATHT WY aTH ¥ qrI™ ¢ i
qQF AEE @i T T WK
g« & fgara & i gare i, 347 g
¥ I %Y X g oA fagr Ay
wx 3a %1 qfq ©r argat, afe 17 fraw
W % g 9 Ay fieg g gy Ay
wrx g feqfa 7 gt fis qurd amwr
I %7 fax 7 wg ) goER A WY
arw A1t el oy @, Feamd srer
ot &, AaT Wi W §, AfFr aw &
13 W s7CRAY Rér gk 4 4y 2w
wq aff gwiT, a@ I frami WY QX
8y W1y @ § T fod & wroor s
318 L8—14.

agt wr Y o § o wofr et e ang-
et w1 Rl o fedy el
xTA W foree FOETT A a<E ¥ wmr
g€ 1 37 % awd «% Wt wrgfier amft
¥ g w1 afr foar war § @t
wgfee wnfr & wxex fored ot wrge
QogAc AT AT A IR E
hrfrafed & fgama ¥ & fawge i
¥ WX 4T AXg ¥ I 71 WS-
¥ qr Afew 39 & a7 W I w6
oAt w7 faar mam o fr et
fderfasy feaddz & oF fegse
FRE AIRAT W F WA WL A
ST faar gar 91 IW F1 g
fad femr o wr & fs gl wmm
fiedT ZAR &1 Mamw & famr g
aq ¥4 g § fadw amfes qrer
SATTT AT WAT & AT AT T X :
gark fA1 M g8 N dwaw ar gEd
U T wf § g HAT I KT QW
afr %7 qran 1 A7 der WA & are
¥ werq grfae w1, agi 9T o
wfafara & gat arw Az A F
i FaF, AH Aot I
T, RO EEe T
¥ ark § 3% %' feafer wwdt €7 o
W 37 w1 weargzz 7Y fegr war o
ag w7 faar war fr Y, d ew A @
o fr g darew ¥ aTw & a8 WY
wiaw & i sqgiea e $1T o-anfir
¥ weqmeir afy fedt fity stferer &
sfufaa aft foe § v & fafom
g¥Efas safofatr smor § &Y sT o
¥ wT ag wfmwr fear s wifig
#fier ¥ foreeft iR, wiwdforw aft
¢ %7 gx aofi<i F of 37 & TR
o qetTe e § & qg dare
¥ firdt ot forarer w7 qree wlf Q@)
& 37 ¥ 5UC sary MY ¥, wewar ¥
wor & wre T@ ¥ wror aqgfer wfy
i wyarfe & amY o gETUTY
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[sft farw Areawr qoqfean)

o T & 1 XF T ¥ O W o sy
ey wrfig g it e 1Y fiemr o &=

g% wa gfrd ¥ aw v E AN
g &% T ga avg  OF faadt §
forrk ST R W OAT &1 | AT
g Wt off & qrwr g wmaT ¥ fag
war a1 Ay wrw ST % fe
FoaT wTgaT g, WY R erew g )
qud e & fag vreTe w1 R fe
whe AR & iy oy fired o @ Ik
forred & g wror oY AR faay foomr
TR A GT E 1 I AR A WA AF
wft ®rf IO T ¥ IEW ww
g faee & wm ¥, gw W, W
TEAT AEA Y | TR A1 o 7Y A
gt at v § oY, 7 gud wrafeddr
AT oY &, AR AFL w0 @ L, AT
fasrs WA wAT @T ¥ AR
ot & &7 gRofo ¥ AW fog, fiv
€A 9% ¥ A faers dy T @ g
T a7g & W AT ¥ qT Y I
w@f, @ A <o qew ga &, gie
FATON X I WTAT AT ? WA
AT & EIT | 94 §F A T AH
g e oy fow ag ¥ o fawer
grrr fr garer a<wer e oyt
Tu¥ ¥77 faee F oY av oy wy o
# WY TATAT AT L | IR WY
oS, 77 A FX ¥ LT WO, OAY
AT ¥ FAX, T WIAT AT W AT |
T FIT WTET WA arelr @, WO
T WY AATHY | g Tg T WIAEAT
& wwe wry §, qN WAy ¥ vt
&, g foarnf) o qerg aft @ &,
fdY & firm wc mft vy ey g
woreg & woft me gF W AR ¥
< o7 wT wafip gy ¢ wne & fyg
qre wrf fis gt g o W7 ox

on Harijans 420

ariT ¥ fqfr o B o & of fr
g weqT W it g€ & | g A
e WA T §, gq we e
THTAT | 25 AT ®T A Y 0y wTAT
v, ¥ afes wfgwrfe w1 forar
afer fedft Farorew QR AT @
foar 1 w7 & w7 oy W X R o,
ag w1 are 7Y &, aE UE & AT A,
age ¥ gfoomt & &g qg aw gt )
% firelt qw wafer & frdrw & 7@ £ 1
gt ATt & o g A e @
T FICE AW 01w wan § e
&9 AT A W W o7 ¢ B Afe e
TT IRt &, o Ay g A &
T BATL WY AT megTr grav g,
o wemid @ & 4y g W A
FEArd dur vt &, T g ST weT-
TR E, T PTE TERI GTA®
g w1 dar afy ol g ae o o
€ amet § forrer Wtk g Y ) ot
W TG BT AR fpawT g WU
€ g, ¥ g & WY B ? g aw
s @y fx ag fedt o
w7 arwen & afew o7 e AAeT
AT TWET 30

" qgar Avw fownt w1 e frar
mr XEETA § wim o o o
e g mfy & k) gAY ATy Qe IR
wrr &Y 7€ e o o o ot
oftr & a3t & forret bt fr i
T w1y oy #T vwT | IPF ¥ N
wvaT xr faar o e W o
ot oY wr ot &1 7y fewfor g
g & 1 faelt o2w & qr &7 wgrAT
wiw & farrey ity €Y off agt o oY
i A W gfre yafg &2 fie
& wTAT TR W oW | ow faeft
g feafiy § ot fe 2w & ot F w
feafie gnit ? wvfr 610 fior qgir 7T
o F g st ofy wrey §, wtw & ol
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& g afigar ¥ ey yrdwft wolt W,
IR q § foid fa vl A
feivd oy fafer w1 o 7g war o
o fF fotd wgrar foralt wr & 8,
et ag mE & Qo ady &, et &
wrar faE @ feet €Y 7@ o
g wqTeT weAd g Y €, qver ot
T o, &fapr v ag oA o< A g
wm? wr gw w1 fpAm amfon
a9 ¥ @A e ¢ 1@ ¥ faw v
FAT FIH ISAT gOT | a1 A
Tz qEAY §, TR AOETT R AT FT
7t e Wt p—tw oferdw 7
g, dvwd svdg & S w7
amr Aq4 FT AT ag7 A0 AT R
g ot Tn  af@dT & aga Twr
W foar &, 79T 3 &7 5w Al
fear o aFAT & | Ay feafr £ )
FUTYT 4T, IAXT A FO AT RIS
o @1 &, a7 TN HY A ALY formr w0,
o TE WATT )T QI T |

gart v THeT A wa fe Ew
W’frﬂalﬁ!{oﬁﬂﬁn & & oA
Y AT § 77 wgH F—FouT oMo
¥ 7 a1 ¥ eyt g e wre & s
WET & T FTEH Qg FgT K g/ a=mwy,
B A AT @, §HIT 679 XG A 07
suEr g1 @ & & 3w ¥ w@wmr
wigaT p—afe gor ATy gt avg .
TqUETT VAT @7, A7 EW I &4 fin
ATy Tt 'R gET wifgn, gErdt
wrg gt wifien, gardt e et
wifey, fow i ST ERETXT T WHE |
TAT ATEW weaEwl ¥ faw wWw
wreder e et ar o sgr 9 &
W et war g wfie,
W 9 gRT IA R {OT WY qA (w7
T e, oY Ty ST /I W g ¢
Y | we IR wwg AgEsT ghd
¥ WTTCI-gmET £Ck IT A fA ALg

T TR T W 57 ywa ¥ faear
faw ® qug & ag waear W oY
Fagdairgi g
gamfa wgrew, ot foeet & o
FAT IATT GW Y AL, A wATHT
gd grar @ 2 o W gt
TXT IATAT AT TXIIT WY B Y W=,
oz WY g4 9789 7 ¥ 9%, gL fad
SraaT gt TA7 gET, a1 R giomt
¥ freq arrT & q@-gEAE qE®
%11 101 gfeom OF -7 9 24
uZ ¥ FEATT & W@—H B g
war foet 7 agr o wT I F gL
w1 QT ? qgT I AT TEHAT Y Gr—
Iq ¥ FTCATH T gH aa &1 o
*gY arg wr @1 39 T qEr g9 fwan
fw gfcerdt & @ ¥ 9 #= fis 9 =t
g Wt 7t faar war qv, AfeT v A
FAIT Wrg A% W 9o & far e
doe Tt 21

w fadr & T wTgaT g— wady
st wTdt ¥ s A gET TR,
g9 T ¥ weww oA wfer, fom
& gx ® it s arew & gwrdy g
&1 Y & 1 Tor of SnT gy W e
wt sgr w1 q 8, vofad W@ v @
& v &1 Faer oA T[EaT S Y TR
Eafrrafrrsr @t fe gy g
oY Fr=ror 3T g 8, O ey §, Fawmar
& e wee ¢ fe grart o 83 @
¥ araor Wt AR WM qF R
€ T §, g @ g g v 4
€5 wwry #1 qorar ¢ fred geng
q 30-31 AW I® AT AT w0,
afew ww afy 3d wwry & @1g O
og ¥, wyfad v § ey Al e
T, 99 ¥ TONg Agr &7 wf, A
£ & oform wed At freddt 1 g
ford, wwrafe wgieg, g ¥ ow T 7T
#t &, qw way fawes fear § fegmro
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. mm here. May be 1 will not be present:
“ﬂﬁ" - ] whenherepllu.lmumpt;ntm
¥ WA AATHY AT Ay, forw Ay advance,
¥ wrv w7 Fedfafaders sarrg am g I am very glad indeed that the

g wfvam & 997w S ww
T 7l W1, TS g we & sweredr
w78 W IW SWaeqr ¥ FOF 10-15
Y ¥ wyate §r TR, g% 97 gEvd
i ¥ IA¥ 3u § o fan
IH AT T syweqy @ g1 wwAT ?
KT qE &Y gor SRy frgeEw
# ¥R w3 &Y oy o1 & wwwar g o
WTR-T1Z AT &7 qATT Ga1 graaT &,
WA AL WG F
for g7 g1 @i

g zary v ot sfieed oy
1 & A mmaiam g\ wifred s
WA & 47 av ad § —ar frad
& faas g, qr-fegdme & a2 o
G & 1w feforr & afy ol o
o d=7 §T 4Y 4f §, 7 AreAd dar
T &1 o o7 5 T ¥AT 15
sfawa fear o @ @ o 85 Afamw
I vy fay feadoa frar gom—
AT 37 ¥ a1 W gt FAR WY
aars 9 § i oy wo & fr ag
FTHTL a1 gt fa7 &)

St dwew agt car @ g, 99 BT
awda %74 g0 & wrere § cg AT v
g reaag et o & wrf sy
sma g1 fraq gart v o am
et o &, 99 %1 T A @1 AR
|G AT AALIT AT § TN F wwosar
wret wrfigw, ifwat w7 zve faar omAr
wTfies, fore & gart v w1 oy Fevere
€ &F (o ag v sa gndr ¢ W
TR 77 §5 oF o W g el
Wl & 719 & qroaT g @ f
SHRI YESHWANTRAQ CHAVAN
(Satara): I am grateful to you for
. giving me time now when I can get

the Prime Minister's attention when
I am speaking. He is happily present

House had decided 1o give some extra
time to consider this motion before
the House, in which the House pro-
poses to express its concern. I think
this is the minimum that we can do
about this problem. It ig in thig sof-
ter way the question is on the agenda
of the House today. But I must re-
mind the House and the Prime Minis-
ter particularly that this question in
this peculiarly difficult form has been
on the agenda of our national life for
the last one year. This is not some-
thing which has happened overnight
in the last few weeks.

I know somebody can say that the
question of the Harijans, the sche-
duled castes and scheduled tribes, is
not 3 question of recent origin, it
stretches back to so many years, to
the centuries. So, how can you say
it is anly for the last one year?

When I am saying one year, I refer
to the particular form, the extreme
form of the atrocities. It was, really
speaking, a warning to the nation,
that something very serious was
happening, that somebody must sit up
very seriously and apply his ming to
it. It was in this acute form that this
question was before the country.

When we were trying to reise this
question here in the House about
what happened in Belchi, in Meerut
and other distriets. .,

AN HON. MEMBER: In Maharashtra,

SHRI YESHWANTRAO CHAVAN:
In Maharashtra. It it has happened
in Maharashtra, I can say I am asham-
ed of jt, there ig nothing to be proud
about, there is nothing to explain
away, I am equally gshamed of it if
it is happening in Maharashtra.

But my main point is that when we
were trying to invite the attention of
the Government and trying to have
some sort of constructive dialogue
with Government, I must say that out
of despair I had to give up this effort
with the Prime Minister, I would
Temind him about my correspondence
with him op this question. -
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18.23 hre,

[Mg. SPEAKER in the Chair]

When I wrote to the Prime Minis-
ter, sending along with my letter »
report of some of the members of s
party who visited, some of the States,
not only Belchi—they had gone to
Bihar, and then to Gujarat and some
other places—] was told by the Prime
Minister that this was pohtically
motivated. Therefore, I had to give
up the correspondence out of sheer
despair.

With all my respect to him, my
maip objective at that time was to
establish some sort of constructive
communication and dmlogue, be-
cause thig is not a question of one
party, of the State Government or
the Central Government, this 1s not
a gquestion where you can say that it
falls 1n the State List or the Central
List or the Concurrent List. This is
a question which liee on the national
conscience, therefore, the nation has
to tuke it in the correct spiurnit and
face the question I must say that
all these things, all these jssucs or 1n-
cidents were happening in different
States, all the States I would say if
that satisfies somebody, but the ques-
tion js not where it happened, but
that they were happening, and one
has to go into the reasons for it.

From the details that some of the
members of the party then gave me,
it had some special provocation this
year, in the last few years if you like.
Some new rights were given to the
Harijans, some lands were given,
bonded labour was sought to be re-
moved. It is this which was, really
spesking, giving them some human
rights for the first time in practice.
It happened because people who were
not pleased with these things were
taking a sort of anti-social attitude
and making an organised effort to
attack the Harljans and the result
was the atrocities. Therefore, it has
socia] mnd historical significance. If

you merely rule it away as a problem
of law and order, it will be a great
mistake. We have then not %inder-
stood the problem at all The pro-
blem of Scheduled Castes, the pro=-
blem of Scheduled Tribes and mino-
rities is a problem which requires
awakening of social conscience of the
nation. For that matter, all the par-
ties together have to have some sort
of a constructive programme. But
the Government will have to take a
lead in this matter and take a special
responsibility. Every time we come
here and some Members raise this
question, it is found that it is mercly
explained away in a routine manner.
That hurts more. We are told that
Harijang are 15 per cent and the
atrocities are only 1 per cent This
sort of an explanation of happenings
in the country in a statistical way is
adding insult to injury., Therefore, 1
do not merely take this opportunity
and criticise the Government but
1 am again making an apeal
tn the Prime Minister because
he himself is g --ell knowp lea-
der who has hir wn jdea unbout
it; T know that .c has also done
something In this matter in a con-
structive way, not that I need to speak
gbout it But I certainly say that we
need to emphasise this particular as-
pect because it has assumed special
significance now.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): What is your construc-
tive suggestion?

SHRI YESHWANTRAO CHAVAN:
If you sit along the table, certainly
we can talk about it. At least economic
rights and social privileges that they
are getting today, some people are
getting jeolous about it and are trving
to deny those things. Certain ele-
ments in society in an organised fashion
try to do it and if these elements get
protection from the Government in-
directly by connivance, by negligence,
by positive support then what hap-
pens? This is the main question. As
I told you, specific instances were
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brouqt to notice that certain lands
were given to the people in the last
two, three years, and by forcefully
attacking these people, they were dis-
possessed of the lands. The reasons
for some of the troubles were that they
refused to go on labour in a usual
bonded form. This old slavery they
did not want; they want to rebel
against it. You will have to go into
the causes as to why it took place.
These are of gpecial significance. The
constructive suggestion 1is that the
political parties must sit together and
accpet certain responsibilities. It is
not enough to tell a police station
officer that you go and enquire about
it. Well, that is one way of doing
this. This is a police way of doing
it. What I am trying to say is that
there is something deeper and one
needs to go into the matter much more
fundamentally. We will have to find
out many ways of dealing with it. It
is not enough. 1If there are other
forms of bonded labour, we will have
to find it out and attack it ruthlessly
it we can. As Government wants to
aitack law and order problems this is
the worst law and order problem. Law
and order problem has to be effectively
dealt with—not when incidents start
happening. They will have to deal
with it at the root, go into the root
cause of it. These are positive and
constructive suggestions of doing it
It is not enough to investigate the inci-
dent when it took place. It is neces-
sary to see that such incidents do not
take place. The people themselves in
the villages, the higher castes in the
villages should feel it their duty and
responsibility, morally they should
feel ashamed if such incidents do
occur. Unless that sort of feeling in
the country especially in the rural side
is created, nothing will happen. This
is a national programme; this is not
a one-party programme. I do not say
it is merely a Government programme,
Unless of course, Government takes a
lead in this matter, nothing is going
to happen.

On the contrary, we find that merely
certaln technical explanationg are
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being given about it. One feels
somebody is trying to justify, That is
the worst part of it; that hurts the
conscience of the natlon; that hurts the
pride of the people. That is the main
point.

I would recommend you to read
some of the correspondence between
myself and the Prime Minister. The
Prime Minister felt that I was merely
trying to make a political capital out
of it to raise it in the Parliament. I
was totally dismayed. I wrote to him,
“I must leave it at that. I do not want
to carry on correspondence further".
My intention was to establish some
sort of a contact. ]I am mentioning to
this correspondence only today, 1 am
very glad that the members from the
Government Benches have started rais-
ing this question, At least now he
will realise that the question was not
raised with any political motivation,
with any party interest, but because
it is a very serious guestion which is
affecting the minds of the people at
large and the nation as a whole.

I think, in our country, in the last
one century, all the important leaders
of our country, from Raja Ram Mohan
Roy to the present days, have tried to
create a public opinion about it. But
even then we have not succeeded
enough by merely creating a public
opinion. Unless we create certain
political social sanction behind all our
efforts, nothing is going to make any
further progress. Therefore, I thought
it my duty to speak on behald of my
party and say that it is very well
done by those who have moved this
motion. It is good that now, today,
it is not only one party speaking, it
is the entire House speaking and it is
the nation speaking on this issue of
Harijans. I would request the Prime
Minister, when he replies, that lst him
not merely speak because he has to
justify a Government or a Ministry.
He is more than a Prime Mi 3
would expect him to look at the ques-
tion from this point of view and go
into the problem much more funda-
mentally and give us a programme.
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As the Prime Minister, he can give
us & programme, a programme for the
nation, a programme for all the politi-
cal parties, This is a non-party issue.
This cuts across all the political fron-
tiers or party affiliations. Let us
create a situation In the country that
the question of Harijans, the question
of Girljans the question of minorities
is given the same priority which it
desarves.

Sir, I have done,
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SHRI C. M. STEPHEN (Idukki): Mr.
Speaker, Sir, I rise today with a feel.
ing of pain and of gratification to
participate in this debate—pain be-
cause of the blood-curdling cruelty
that continues to be meted out to a
section of our brethren and gratifica-
tion because of the very hnmtu
response that is seen in the
irrespectiva of the Party di tﬂncﬁm

Whether belonging to the ruling Party
or the Opposition Party, the reaction
to these incidents has not been prosaic,
formal or perfunctory, but something
which is coming out deep from the
heart. This shows that the heart of
the nation is one as far as this ques-
tion is concerned. This gives us hope
that we will be able to solve this pro-
blem. As was pointed out by Mr.
Chavan, this is a real national pro-
blem which we will have t{o look at
from the national perspective,

I am remined of the great role of
Mahatma Gandhi played in this res-
pect. A section of the people who
were the scum of society were ex-
ploited, bound down, enslaved and
treated as worse than criminals or
amimals. Gandhiji came forward and
gave them the name of ‘sons of God'
or ‘Harijans’. He completely identified
them as such and he gave us the
philosophy and the message that until
and unlesg they are raised up and
treated as more than equals by making
up for all the evils that were done
against them through the centuries, he
told us that this country will not
attain Swaraj.

When the fathers of the Constitu-
tion wrote down the Constitution,
there was a message coming out of it.
We gave ourselves a Constitution to
enshrine justice and eguality—social,
economic and political. Art. 15 fook
care that speclal provisions must be
made for them and, in making them,
equality of job opportunities need not
be treated as violaled. Art. 46 says
that they may be taken special care
of. Not only that but it charges the
State with the responsibility of pro-
tecting them against injustice and ex-
ploitation, There are Articles 338 and
336 making special provision for
special office, a special provision for a
Commission and making special provi-
sion for treating them In a special
manner, and making special provision
that there must be a Ministry in
Orissa, Madhya Pradesh and Bihar to
look after the welfare of the Scheduled
Tribes and Bcheduled Castea. ,
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I am pointing out all this to show
that, from out of the Constitution,
there is a message fowing out, a mes-
sage not of formality but a message of
solicitude. Even as a father will take
care of his weak son, here is a class
of people who through the historical
process of centuriés were ill-treated
and brought down to the last base and,
when the country became free, its res-
ponsibility is not merely to treat them
as just one among others but to treat
them as the weakest among us, need-
ing and deserving special solicitude:
that special solicitude which the
weakest child of the family is expected
to get from the father, is what the
Constitution demands of us.

Thirty years have gone by. Let us
not be In a mood of recrimination ang
mutual accusation. Let us be in a
mood of introspection and mood of pain-

. ful survey of the whole scene. Com.-
parisons are absolutely cruel when we
treat of a mater like this—what was
the position in such and such a year
and what i{s the position in such and
such year. That bespeaks of an at-
titude which does not conform to, and
which is not in tune with the message
that I made mention of. Here, this
House had many occasions to discuss
this matter. After this Lok Sabha,
under your presidentship, started func-
tioning on one basic or the other we
had occasions to discuss this matter
but it so happens that no sooner a dis-
cussion is over than we hear another
story of another batch of Harijans
being burnt alive, another story of
another set of Harijan women being
raped and a story of cruelty committed
on Harijans, This bespeaks of a
national malady. Day before yester-
day I read in the press that in Madras,
in the Assembly, a discussion took
place—that the wife of a Harijan, the
wife of a Deputy Collector who happens
to be a Harijan, was disrobed In pub-
He.

Attempts are made to justify it as
a Holi prank. Holl prank can go
against the wife of a Harijan and not
against any other high caste person.
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Here is a justification coming, 8ir. I
am saying, let this House, let every-
one of us sit back, examine and analyse
the basis of this malady. I do not want
to show an accusing finger against any-
body, but I felt ashamed, pained, when
I heard the crude comparison in terms
of percentages and statistics. Fifteen
percent of the people—only one per-
cent of the crime has been put on them
indicating thereby that fourteen per-
cent of the crime is still due to them.
Is that the way this question is to be
approached? 1Is that the way that
somebody who is put incharge must
approach this? I had expected a men-
tal revulsion coming up in complete
protest that our brethren are being
treated crually. Ig this this approach
expected of us? But I am heartened
that that approach is not reflective of
the mind of the nation, not reflective
of the mind of the House; glory to this
House, glory tp this nation that this
approach is not reflective of the mind
of the nation and there lies the hope
for this nation. Any steps absolutely

necessary must be taken,

A demand was raised here that there
musT be a special Ministry to take care
of them, If amendmen of he Constitu-
tion is necessary in case what is pro-
vided is not sufficient, that will have
to be thought of. There is already a
provision for collective fine wherever
untouchability is practised or cruality
is heaped on. Who has ever invoked
this provision? Except in Gujarat in
one instance, I have never heard of
this collective fine process being impo-
sed. This matter of collective came in
Bombay Presidency, when Shri Morar-
jl Desal himself was the Chlef Minis-
ter. This provision was brought in
and I felt proud when I hear Shri
Mararji Desal making an announce-
ment that he would go on a hunger
strike if this thing is stopped. That
sort of thing can certainly correct up-
to a certain extent.

I do agree that this is a matter which
must be treated as above party. Any-
body who. jl-treats Harlajng must be
treated ag a criming] of the first water
and must be approached ag a special
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lepar who must be put down
with the strongest hand. It jg this
approach that is necessary. The dis-
cussion that has taken place here
during three days must carry this mes-
age to the nation, and this message
is being carried to the nation, where
the Government, Opposition and every-
body agrees also not to make political
capital out of it. I, on my part, say.
that I approach it, not a spirit of
making political capital out of it, but
in a spirit trylng to solve this pro-
blem. That is all I have to say.

Ag sald by some hon. friends on the
other side, the nation 1is today on
the tip of a volcano. We can face an
enemy and survive, we can solve cer-
tain other problems and survive, but
i discontentment and frustration is
there from Kashmir to Kanya Kumari
among a large section of the people,
whose sweat gives bread to this nation,
sure as anything, this country 15 In
for a complete explosion, out of which
there can be no survival Therefore,
this 1s indicative of the grave danger
that we are facing and with a spirit
of facing the danger, we huve got to
approach this problem.

I may again repeat, as I said on the
previous occasion, that the solution
to this problem ig for them to organize
themselves and to assert their rights
Nobody can help unless they help them-
selves They should organize and as-
sert themselves, because they are the
base of this country; they are not ‘o
seek and to beg, but to organize and
assert. This is because it is on their
shoulders that this country can exist
and survive. If they assert themselves,
nobody can suppress them. It is for
the others to come along as Gandhiji
did saying, *“We are with you and
together; either we sink or together
we swim". That attitude can take us
across. I on behalf of my party, put
on record our deepest resentment
against whatever is on and we
pledge our full support to any efforts
thet may be made to solve this pro-
blem constructively. We extend our
hands of support to find a solution to

this problem because it ls a national
problem, the solution of which is a
desideratum if the nation has to,
survive. In that spirit, I support this_
motion.
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MR, SPEAKER: We have given six
hourg to thigy debate. All the 544
Members cannot get a chance....(In-
terruptions) I have already called the
Prime Minister.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker, it is
a matter of great pain for me to hear
all that I have been hearing now and
to know what was spoken in the first
four hours when I could not be pre-
sent here.—Painful not because Gov-
ernment is abused or that Government
ig blamed, but painful because such
things should happen at all and that
there should be occasions for such
debates. One feels ashamed before
the worlq because all this news goes
to the whole world. It is not at all a
matler of statistics in my view, But
statistics have been given because that
is how they were provocatively cited.
There should be no provocation, I do
agree. But after all those who are in
charge of Government are plso human
and if they are attacked persistently
without any fault, they are bound to
feel sore about it. Why is it not
understood by my friends who also
have a feeling of legitimate soreness.
But 1 do not want to dwel] long on it.

I see the hon. Leader of the Opposi-
tion, who spoke and found fault with
what I had written to him in this mat-
ter has gone away, may have gone
away for some work, but it would have
been beiter if he had been here.

SHRI K. GOPAL (Karur): Actually
he wanied to be here. But he has
some other work,

SHRI MORARJI DESAI: Then he
ghould not hawve spoken.

SHR] K. GOPAL: He has some other
work,

AN HON. MEMBER: Why Ia the
Home Minister not here?

SHRI MORARJI DESAI: I am here
for the Home Minister. The Home
Minister is not here because it is not
that the Home Minister does not want
to be here. but it is painful to hear

things which are being said and une
doeg not want to get provoked. I am
here and I have said that I will reply
to it. As it is a censure against the
Home Minister, it is a censure against
me. I cannot hold the Home Minister
more responsible for it than I hold
myself or the Government. But it 1s
a matter which must be considered not
in anger but in a more quite atmos-
phere than we are doing. That s
what 1 would like to plead, it I may
say s0. When the Leader of the Oppo-
sition said that I had wriiten to him
that this is a national question, not a
political question, he felt angry about
it and wrote to me that it is no use
writing to me. That is what he re-
peated here. He gives me a compli-
ment which I believe he does mean.
But it that is the way of giving a
compliment, it would be better not to
give the compliment. What did I say
to him? I have saild everythiny to
which he had referred. In my letter,
I said to him “I am very sorry that
this should happen, it is g shame for
all of us. These are national things
and it does not relate to only one party
or another, and we have got fo exert
for it” But when you send (eams
only to the areas where there are
Janatg Party Governments and you do
not gend teams to the areas where
your Dpeople are running the State
Governments, what am I to consider?
It is not a matter which refers to
only one State. It is a blot on the
whole of India. In all parts this 18
happening, not happening now, it has
been happening for many many years.
But that is no justification for its
continuance, I do grant. But is it
imagined that we can solve this pro-
blem by blaming those who cannot be
blamed for it or by criticising Gov-
ernment which is earnest about its
solution? If that helps, I have no
objection if this Government disap-
pears., I want you to know this, It
was suggested that [ should have gone
on hunger strike. If he convinces me
that my going on hunger strike and
giving up my life will solve thig pro-
blem, I'am prepared to do It tomer-
TOW, .
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SHRI C, M. STEPHEN: You have
misunderstood me. I was only saving
that I felt proud when I read that you
made that statement. Not that I want
him to go on hunger strike. Let us
not put it out of context. I was real-
ly féeling proud when he said that and
when he felt so much. 1 sald that 1
felt proud about it.

SHRI MORARJI DESAI: No. It is
not my hon. friend who says that.
There are others also who say that. |
am not referring merely to him

SHRI C. M. STEPHEN I am sorry.

SHRI MORARJI DESAI' But there
are some suggestions by some people.
I would be prepared to do it tomorrow
if my hon. friends in the Oppocsition
think that that will help, that it will
remove the evil; I will do it tomorrow
and disappear and I will consider my-
self obliged to Government and the
country that I have been able to
utilise my life for thig purpose.

May I say, Sir, that I understand
the feelings of pain and anguish of
my own collegues who are Harijans
because they feel the pain which I
do not? But that doeg not mean that
they should rub it on me. This is all
that I plead with them. After all,
am I responsible? Is my colleague
the Home Minister, responsible for
it? T do not know why we are blam-
ed for it Yes, we have not been
able to remove this scourge within
one year of office. And there are
incidents taking place. Whether they
are more now or they are less now
is not a consideration which welghs
with me. I have said g0 often that
even if there is one incident, I will
feel ashamed about it. This is a
canker which has eaten into our vitals
I have even said that it is because of
these sins of our soclety, of our people
in thiy country, that we have been
suffering for all these centuries. We
had lost our freedom and we are suf-
fering even today because we are not
able to wipe out this blot here. That
ig my feeling in this matter and I be-
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Jieve that is the feeling of all my
colleagues. We have been taking
steps, wherever this happens, to bring
the criminalg to book, because I call
them criminals who do these things,
and see that they are brought to book
very thoroughly. But I cannot claim
that Government machinery has be-
come very efficient yet. Am I to
blame for that ineffictency? I do mot
want to blame anybody. Why have
I to do that and provoke more attacks
or more criticism for nothing? That
does not solve this problem. I do not
say that those who preceded us in
Government were callous to it. I
cannot say that, They had their own
limitations, but they expect that our
|imitations should not be there, That
15 why I say, this is being utilised as
a political stick with which they seek
to beat Janata Government which is
not fair at all, which is not right. It
does not solve the problem. it bedevils
it further. And that is why I am
saying please do not give any political
turn, to it. We should sit down to-
gether, not in a big conference, but
in a small group; for in a big Confe-
rence, the same things will be repeat-
ed Will that solve the problem? Let
us sit down. a few of us, and go into
it very thoroughly and take proper
steps. But that requirezs a calmer
atmosphere, and that requires willing-
ness for it. But if It is sought to be
sald that all these Incidents are due
to this Government, or that this Gov-
ernment is lax sbout it, how am I
encouraged to call such a conference?
Because they will again utilize that
opportunity for their purpose. That
is my fear. I may be wrong, but 1
am human and so are my hon. friends
human; but why should they assume
that I am not human? Why should
they assume that my colleagues are
not human?

One of my friends even said that
there ghould be a separate State.
How can that be, but that is not go-
ing to benefit. (Interruptions) That
does not. Whether he does suffer or
not, he feels it more, because he be-
longs to that sect. I cen understand
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his bitterness, but will that bitterness
solve the problem” It would not
solve the problem The problem will
be solved by all of us making a con-
certed effort to remove it and to
suffer for it That is what we ought
I have offered to my Haryan
that if they offered a satya-
am prepared to join them
I am the Prime Minister I
it because, I wanted f{o
that I am willing to do
that I can do But I can-
futile efforts, which will
profuce any result but may have
propaganda value It 15 not a
of propoganda, but of intense
r all of us But it
creation of the present
, It has been with ug for
hundreds of years, and it has gone
on ever since

Somebody went on to say that even
Gandhiji did not do well I cannot
understand a person who can say this
Does he forget that until Gandhip
took up this question 1n 1915-16, soon

I
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.
il

saints, men of religion who have been
erying agamst it for centuries, and
yet it had had no dent on the system
at all It 18 only when Gandhyi took
1t up and aroused the conscience of
the society that the dent has been
made, the evil has been attacked and
results became perceptible, for which
you will find no parsllel in any other
country during the last 2,000 years
But that 1s no satisfaction Let me
say this there cannot be any satistac
tion until this curse disappears 1
want to see that casteism goes Other.
wise, thig curse cannot go And if
this goes, casteilsm will crumble
These are the two mdes of the same
€oin In my opimon But that cannot
be done by mere legislation We
have all to work for it It 1s because
all of us did not work as hard in
Gandhyr’s time, and after 1t, ag we
should have done, that the evil has
not yet gone We are all responsble
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for 1it. 1 will accept my share of res-
ponsibility for it Whatever I may
have done, I have been attacking it no{
only now, for many years, for more
than 40 years, I have wvestled with
ihis problem I have not hesltated,
a8 a Minister of the Government in
Bombay, to take strong actions
Harjan boys and grls were not
allowed to mit in schools They were
kept  separate They were
not even given water from the same
pots I took it up in the most turbu-
And we issued orders

4]
9
3
E
i
;

did not succeed. Ultimately
to

1
L
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protection Then
the other people said “we will not

have another well of our own". I sald
“you can have a well, if you want,
but these people will take water from
Then they gave up, be-
cauge that was the best well and
they sll began to take water from
it

I do not say this in order to show
merely my earnestness I am only
saymg that in spite of taking many
such «teps I must admit, I have not
succeeded ag well, as 1 want to
succeed in this matter and I feel it
intensely But what is one to do?
One has got to persist in it

When it i sald {t will be taken to
the UNO, is there a sense of propor-
tion” Can we be compared to Africa’
Is Government encouraging these
things anywhere? Is not Governmert
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taking steps to prevent it?  Yes, I
must say, that we have nol been able
to devise measures which would stop
the occurrence of these things.

SHRI T. BALAKRISHNIAH (Tiru-
pathi): May I ask for a clarification?
(Interruptions)

SHRI C. M. STEPHEN: Sir, why
are they shouting? You are here 10
regulate the proceedings. I do not
understand these things.. (Inter-
ruptions) What ig this?

DR, HENRY AUSTIN (Ernakulam):
On an issue like this, why do you want
to shout hum down? (Interruptions)

SHRI MORARJI DESAI: Do not
make it a harijan and non-harijan
sue. Once a harijan......

MR. SPEAKER: Once questions and
answers start, it will go on endlessly.

SHRI T. BALAKRISHNIAH: bir,
I am a participant in the debate and
1 have got every right to put a ques-
tion. I want definite information or
answer from the hon. Prime Minister.
Our hon. Prime Mimster has said that
if anywhere it ig found that the Gov-
ernment is responsible for these atro-
cities, he will take action. But his
own officers have said that they are
helpless in the matter of putting down
the atrocities, because the people who
are the perpetrators of the crime are
claiming thet they enjoy the sympathy
and support of the Government gt the
top, Tomorrow. 1 will show you the
paper cutting

SHRI MORARJI DESAI: I would
request my hon. friend to let me know
the names of those officers. ] will
dismiss them.

SHRI T. BALAKRISHNAIAH: Cer-
tainly. Tomorrow 1 will produce it.

SHRI MORARJI DESAI: I agree
thal steps have fo he foken. But why

does my hon. friend believe without
verifying facts? I would like to know
one instance where such a person has
been supported by Government And
if any Minister has supported such a
person, 1 will sep that the Minister is
not there. Why do you doubt it? So,
that 1s not the question. Nobody has

way at all But everybody will not
be able to reply and contain himselt
when he is under gn gttack, even when
he does not deserve it And if he loses
he does not deserve it. And if he loseg
must sympathige with him. You may
smile, you may laugh, it i3 only when
one sufferg gne will realise. These are
very serious matters and we have to
take them very gerlously.

It was said that there ghould be g
separate Minister. Will that seive #?
1 am prepared to do it tomorrow.

SHRI VASANT SATHE (Akola):
Make a Harijan the Heome Minister
and tomorrow you will see the differ-
ence.

SHR1 MORARJI DESAI: I have
been a Home Minisier for more than
ten years, and I cannot claim that I
have been able to finish thiz matter,
ang I do not think I was considered
an Ordinary Home Minister. So,
please do not have any prejudices and
say that thig is the remedy for it.
This again is another dig at the Home
Minister, which is very wrong. 1 must
protest agsinst it. This is not right.
What {s the meaning of saying these
things? In such a situation a person
will say gomething in self-defence.
Then, {he whole question gets blurred
and only words remajn. That s
what happens. I woutld not like to do
that, because these are things which
cannot be Justified on any account,
whaiever happens,
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We have got to put our heads to-
gether and see how best we can finish
thig evil, and that is where I would
seek tha co-operation of all friends.

I am aware that my hon. friends
who have suffered are bound to be
bitter about it. That does not help,
but I cannot say that they should not
be bitter. After all, I cannot feel us
they feel, I have to admit it whatever
my gympathy. Therefore, we must
have patience with them. 1 would
therefore plead with my hon. friends
that if they want to be effective, this
is not the way we can deal with this
problem, thiz is not the way we can
solve it, If they want tg try to remove
the Janata Party from Government,
they will be the first victims if ihe
Janata Party Government goes, let
them understand. It will not benefit
Harijans. It is not a question of
Government or party. It is a question
of the health of the natiom, its honour
and its self-respect. I believe that if
the self-respect of even one person is
hurt by me. I am not fit to serve any-
body. Thig is what I hold and believe,
And here it is not only self-respect
which is wounded, but the very exis-
tence is at stake. Therefore, if peo-
ple feel angry, we have to bear their
attacks and find out ways and means
to see that we do not allow such
things to happen but we stop them
altogetber.

There are two ways of doing it.
One Is taking strong action against
those who commit these crimes.
Another is, for us t{o combine
In those aregs where these things
happen to give strength {o them and
root out the evil in a nonviolent way
as Gandhiji taught us. That would
give them more courage.

It is said that when the Janata
Party Government came, those peo-
ple felt encouraged to do these things
and that is why they are doing them.
Does that not mean a political use of
it? Have we asked them to gg these
things or are we connlving at them?
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Land was given, but given without
propér precautions. That is a thing
about which I have written to all
the Chiet Ministers.. .

SHRI SHANKAR DEV (Bidar): 1
am sorry. Landsg have been allotted,
definitely legally allotted and they
were snatched away. Ig be prepared
to dismiss the Minister who has in-
sulted all the scheduled castes and
scheduled tribes by saying that ouly
one per cent of atrocities have been
committed? Thig is a great insult and
we are not going to tolerate it.

SHR1 MORARJI DESAI: May I say
that instead of helping the process,
it is halting the process? It ig mot
going 1o help anybody. What have I
said? I have said that I have written
to the Chief Ministers that even if
there are cascs in which lands have
been given in a wrong manmer or
should not have been given to them..

SHRI SHANKAR DEV: He must be
dismissed.

SHRI MORARJI DESAI: One can
get mad with pain and sorrow but that
does not help the pain and sorrow.
Why get mad? That is what I am
pleading. What I sajd was that even
in such cases, they should not be
vacated from the lands until they are
given other lands which is suitable and
which Is good for them—not merely
any land to be given, that I have said.
I have also said that nobody should
be allowed to tuke away the land by
force whalever may be the reason,
from them and they should be imme-
diately dealt with. I am trylng to
keep track of such incidents and get
reports. Ultimately, one has to see
how best it can be done by them. I.
canuot diclate to people. I do not want
to be a dictator.

SHRI C. M. STEPHEN: He is evad-

ing. We expect something else from
the Prime Minister.

SHRI MORARJI DESAT: Is this not
politiking? 1 am saying that steps have
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1o be taken. There are two kinds of
steps and I am describing them and
sill my hon. friend, gets ihe impres-
slon that I am evading the issue. Why
have I to evade this issue? Is this not
politiking?

SHRI C, M. STEPHEN I this 1s
politiking, there is going to e politik-
ing.

SHRI MORARJL DESAI: My hon.
friend can go on politiking I have no
objection to it. I still scek his coope-
ration,

SHRI C. M. STEPHEN, That 1s
there.

SHIRI MORARJI DESAI- 1 know
what ig there. You are telling me this.
1 have far more cxperience than you
have of public life, Therefore, I under-
sland these things. But why get ex-
cited like this?

SHRI C. M. STEPHEN Why do you
call it politiking?

SHRI MORARJI DEBAI: I cannot
mince wordg in these matters. 1 csn
do that with my Harijan friends but
not with you.. .I will bear whatever
they tell me but I would not take it
from you.

SHRI C. M. STEPHEN. I do nol
expect any concession from you.

SHRI MORARJI DESAI; Let us be
as clear as possgible. I would be glad
if it could be cleared. I have no ob-
jection {o it. There is no question of
any concession to anybody. Why does
he talk like that? (Imterruptiony) 1
will deal with it; you need not bothe:.
But 1 did say that *wherever it has
happened, strong action should be
iaken and the officer responsible for
negligence should be suspended and
disclplinary action should be taken
against him to remove him, I have
also said that this applies to officerg in
whose charge this happens.

SHRI SHANKAR DEV: The Minjs-
ler jnust resign.

SHRI MORARJI DESAI Minister
cannot resign for the fault of officers.
Then every Minister will have to re-
sign every day. Even i1f my hon. friend
Lecomes the Minuster, he will not last
a day. This is what will happen.
Therefore, why make a proposition
which ig impossible?

So we must strengthen them and
sce that they do not suffer particular
harassment in the villages. In several
places, they are depending on the
whole village population for their liv-
ing. Therefore, they do nol allow them
to do anything We sghould see that
ithey do not have to do that and see
that they stand up for their righis in
a non-violent manner, If violence
comes 1n, it is not going to benefit any-
body. 1 do not know if vinlence would
sulve the problem. It is so bad. It has
to be solved. But I do feel that vio-
lence will not solve the problem, So, we
have fo take all steps necessary to see
that this ends as soon as possible.

I scek the cooperation of my friends
there Any suggestionsg that they
would wish to make, I will give them
respeciful consideration. But, ultimate-
1y, I do think and, I hope it will be un-
dorstood that I can act only on those
suggestions about which I am convine-
ed. We can discuss them. I am pre-
pared to meet a few friends on this
matter, It is not a question of the
Government or the Opposition. This is
a matter for all of us. We have, there-
lore, to meel and see that we find prac-
tical soluiionsg for this problem.

I seek the cooperation of all my
friends When I said that a political
advaniuge is soughi to be taken, I feel
that that does not help. After all, it
is the businesg of the Opposition to
find fault with me. If they don't I do
not consider them worthl it. There-
fure, that is not the guestion. The
question is the manner in which the
cause 15 {0 be served. That is all my



450 Motion re. Atrocities  APRIL 7, 1978

[Shri Morarjj Desai]

plea. I do not know why my good
friend gets excited. He cannot help
it, he must get excited! Let him not
do it. It will injure his heallh,

st weny €@ (WEET) 0 qE A
R W §2 FT ATTAGHT & TR
# g5 Gowita frser 7 (wawame)

ft v firere qewm (ETefigT) ¢
weuw Wgeq, 94 yaw & ke &=
¥ a7 wda @wT wEe WX a8
g wifx @x wwit & g T e
X q¢ ¥ WAW & (% gW AR A AT FA4T
Tains TwE ¥ 3, TAW IA @ R
Fré wrw 1Y AT & 1 I A A
7§ AT [E-FTHE qWT A E, AT
TR ATAT AATAT &, SAT § &T #gi
wrorw ger &1 I A AMfadT & ST
" EFCHAT T HAAREI W R |

MR. SPEAKER: Mr. Paswan, let us

keep a high level of the debate. Let
us not get into another controversy.
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[ =t w1 fareme qreary )

It a suitable tandidate belonging

to the Scheduled Caste or Scheduled
Tribe is not avalable, then the va-
cancy will be de-reserved’
THrA AW At K1 qufer fr o faaw
T gTT GATH FL | TG WY FEA
t efoml & o & Fgv dque 2
arat gi-firg &1 § TR St F oW
amgw § ot odY frafa § e AW
far st @y FT@r A e’ oW
a7 & fra ¥ /%E0 7 T
wor & fal aw femar &1 ow fod
o wrw e ¢ fe g frgs 7Y A AmTeA
far w7 )

A% A v g ¥ fram ¢ fr
|7 §£q5T FTER A1 dwwey IrmE
& fow ox 9T o g AT 61T
TR T O sageqr ok e arw @
& 77 5@ 2 F B o v o
&7 afeers 7 @, fraw v & ¥w
eF w41 AY ATl A 7 7
s gt ar fieeft Qe g qaEy  af ¢
qTT Y/ AR T JIAAT % X 00
Zw wAAn fF oo awad § Fne
FHATRE ) AW IF AN T /7
gherr oferdr Y faee aar Aifan
o< a7 syeweqt Sifodr f ora a &
WY T T N 0 ey 1 Ay A
A g ar e i g g
g

o1 A% g st oty warf
® rfrET sTATET W sS—fr
whirer™ &) Peard fead o & arz o
&1 & goeTr 7 mga fe ag aga qer
qTRAT & | ®TE AT FATE TS F AT
W & 18 or W war @ Afew
wx g T Y o § oY AT S
AT g WTHT & ) WTT BYE oy ife
e, fet wE W e

APRIL 7, 1978

on Harjans 454

wrafeas T 1 4T I¥ §T wraienT
YA SYe e AT, Aye W
~mrider g ¥ fr deger wrew
HYT iregee gngew s # foné s
¥ 7= 7 W wfey st 9w
arg /T4 TeA2Ta frod oY dw WY
T AT |

a3 Ay # arg % uw gure W
7T AFM—arT WY g T eE
TFT7 F &% g g—ait sg e
RO TG 1 WY AT AT
foe & @t § o fr gwrr @waT
J0TAN AT E T 300 FHW Ay AW
a4 1 aYeda b 7 Ao ey v
taltgmaETITTaAR E agwS
T e frw g 77 g €
safra wvr g ¢ e gioomy qeon
HEATATT g F ST FT LA 6
T fr wm o & aar Ofwd
qi= ATA gferT 2y ¥ QF AW ¥
A zfraar & Ame) ¥ gOT
FrOAET ¥ ®iT gea v foié
Z g7 1 ¥ 177 FATEY ) THWEW
T Fr1 oo o TfAm ¥ swweqT ®Y
arft wrfed

gart ArdY ot gEw tw oft &
weaatg frarg =1 gary e &0
37 7 ¥t oqar ¥ B @ orfe w
7T g A7 BEY ST BT APET Y,
I 7 ot P, Aty faeTe
wraT ST | avr Ay oy, g,
fraerawYofadags & w9k
faarg w7 3, Al a6 ofr 9
AzHY oYr w1EY wifw w1 wwwT faaTg
F AT IT w1 AN Ty AT
F7 3 & faT ATEoT oo WIT qfiers
wlam wiem © aft g & frd
sreaer fear w1 afe W O el
et Y woy § o g qweqy o1 frarr



{65  Motion re. Atroci- CHAITRA 17, 1900 (SAKA) ties on Harijans

Y WA | & TaT oy oft ¥ g fe
ag tar fedy wr gt §, Wy €feer ot
€1, Wy wiw A ggazry, At ¥ g
afwwrc &

g tw Tk W ey wrf
@t | T Trar g A A T,
' 9T GAa wX w1 fvag wek angd,
raxar ardt giewdi & fay w1w Wy,
arfe vy aman gfagra wAar aEt
1% R AT qYCT ORI R J7T FL )

¥ Wi & a9 F weT geqwis
T §, WeTT Wal off 7 weqwTy AT
¢ WY §uAT ey A9y A f

MR. SPEAKER: Certain amend-
ments to the motion have been moved
by some hon. Members. I shall put
them to the vote of the House,

SHRI B. P. MANDAL (Madhepura):
When the main motion has been with-
drawn, there {8 no need to put these to
the vote of the House.

MR. SPEAKER: No, the rules re-
quire these to be put to the vote of the
House.

Is any hon. Member pressing any
particular amendment?

SHRI B. P. MANDAL: 1 seek leave
of the House to withdrlw my amend-
ment No, 1.

'
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Amendment No. 1 was, by leave with-
draum.

SHRI VINAYAK PRASAD YADAV
(Saharsa): 1 seek leave of the House
to withdraw my amendment No. 2.

Amendment No. 2 was, by leave,
withdrawn.

SHRI YUVRAJ (Katihar): I seek
leave of the House to withdraw my
amendment No. 3.

Amendment No. 3 was, by leave,
withdrawn.

MR. SPEAKER; Is Shri Rajagopal
Naidu there? He is not there. I shall
now put amendmenit No. 4, moved by
Shri P. Rajagopal Naidu to the vote of
the House.

Amendment No. 4 was put and nega-
tived.

SHRI ROOP NATH SINGH YADAV
(Pratapgarh): I seek leave of the
House to withdraw my amendment
No, 5.

Amendment No. 5 was, by leave
withdrawn.

SHRI RAM VILAS PASWAN: I
seek leave of the House to withdraw
my motion.

The motion, was, by leave, 1with-
drawn,

20.10 hry,

The Lok Sabha then adjourned tilf
Eleven of the Clock on Monday, April
10, 1878/Chaitra 20, 1000 (Saka).
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